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LOK SABHA

Thursday, November 3, IP66/Kartika
12, 1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mz. Srmixse in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Shri Surendra Pal
Singh.

oft oy forcl: woom s, O
Lotk o ]

Shri M. B, Erishna: It has staried

even in the Question Hour.
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Shri Kapur Singh: Let there be
some procedure followed.
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oty formd : gt 1 ft & fow
®Y wATHT B g F Avar wfed @
¥ wrw & frdga we wgr § s wig o
frmm 41 %1 tw Sifay 39 & faar
o & fe

"41(1) Subject to the provisions
of sub-rule (2), a question may be
asked for the purpose of obtaining
information on g matter of public
importance within the special eog-
nizdnce of the Minister to whom
it is addressed.”

facdo (2) % ferargur § fir:

“(2) The tight to ask a questiom
is governsd by the following con-
ditions, namely:—

% ¢ ) @7 § quy Ay A v
gt 1o & 22 o weark of £
fraw a2 faa i sTvm 9w
Tt gf Aff et § 1 W W@
fram 43 #Y o W

“43(1) The Bpeaker shall decide
whether a question, or a part there-
of ig or is not admissible under these
rules and may dissllow any ques-
tion, or g part thereof, when in his
opinion it is an abuse of the right
of questioning or is calculated to
obstruct or prejudically affect the
procedure of the House or is in con-
travention of these rulea™

#u & g fave won g § fw
ot @@ i@ e g 8 67
22 wal w1 a1 fraw 42 o1 fram 43
fapdt wr it ararr o fer mam §
farert arorg T ) ArHA T forat T B
7g ¥ AT
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Shri D. C. Sharma: He should see
the Speaker in the Chamber.

Mr. Speakep: There is nothing that
ig to be geen, Shri Surendra Pal
Singh.

Transport Policy

+
*§1. Shri Surendra Fal Singh:
Bhri P. C. Borooah:
Shri Bhagwat Jha Asad:
Bhrd 8, O, Samanta:
Shri Bubodh Hansda:
Bhri M. L. Dwivedi:

Will the Minister of Planning and
Seclal Welfare be pleased to state:

(1) whether it is a fact that some-
time back, the Central Government
set up a joint technical group for
transport plenning in  order to go
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into all the various techno-economic
problems connected with transport
policy; and "

(b) it s0, the main recommenda-
tiona of the group in this regard?

The Minister of Planning and Boclal
Welfare (Shri Asoka Mehta): (a)
and (b). The Joint Technical Group
for Transport Planning has been set
up jointly by the Planning Comm!is-
sion and the Ministries of Railways
and Transport to undertake techni-
cal economic studies comcerning the
requirements of transport. These
studies include investigations pertain-
ing to major commodities, regional
transport studies, and studies on
traffic flows eté. The studies are iIn-
progress and help identify problems
of planning and development of
transport In different parts of the
country. Specific recommendations
will be available when the studies
are completed; meanwhile inferences
from studies in progress are being
taken into account in formulating
plans for transport, both at the
Centre and in the States,

Shrl Surendra Pal Singh: Is it a
fact that a survey recently carried
out by this technical group reveals
that all the transport systems in the
country have made a very good
inroad into the industrial areas and
developed them considerably, but
have pot developed to the same
extent in the rural areas as a result
of which the agricultural growth
rate has remained very low all
through the Third Plan period? May

we know if any special steps are
going to be taken to remove this
imbalance between the rural and

urban areas in the Fourth Plan

period?

Shri Aseka Mehta: Among the
transport surveys that are being car-
ried on there are eleven surveys
which are concerned about transport
problems In different regions of the
country. These reglons are Assam
and adjacent areas, Bengal, Bihar,
Orissa, U.P., Punjab, HP., Delhi,
Jammu and Kashmir, Rajasthan ete
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Shri Surendra Pal Singh: My
question, has not been answered.

What measures are proposed to be
taken to remove this imbalance bet-
ween the rural areas and the urban
areas?

Shrl Asoka Mehta: Studies are go-
ing on and they will throw up the
problems and show what solutions
have to be found; measures will be
indicated only when the studies are
Over.

Shri Surendra Pal Singh: Is it a
fact that in regard to U.P. because
the railway traffic there had increas-
ed considerably, a recommendation
has been made by this group that
certain metre-gauge sections of the
Eastern railway in UJP. should be
converted intp broad-gauge, and if so,
is that recommendation acceptable to
the Government?

Shri Asoka Mehta: 1 do not have
that recommendation before me.

Shri 8. C. Bamanta: May I know
whether the transport policy com-
mittee will consider the transport
difficulties in Calcutta also?

Shri Ascka Mehta: Yes. They are
being studied by the metropolitan
authority also and warious measures
are being taken.

ot Re W10 fdd : Ty £YAR
¥ aara w1 wrearay feat man ar e
F1E WY 37 Ty Gar G @, for
fe qifemr  grfY, st weF & famm gun
T &, fawrawe gu fad fr 2gra & a
T ATATC &F AT § AT H A1 HgAT
N g Ko TEm g R oag
TAAT FF aF g {Y AT
Shri Asoka Mehta: 1 think about
20 per cent of the provision that is

made for roads in the Fourth Plan is
being earmarked for rural roads

8hri Indrajit Gopta: What directive
if any, has been given to any of the
study teams to go into the dewelop-
"ment possibilitiss of inland water
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transport and to gay whether possi-
bilities are lagging far behind the
capacity at the moment? .

Shri Asoka Mehta: To the best of
my knowledge the studies are mainly
confined to roads and railways.

Dr. L. M. Singhvi: May 1 know
whether recommendations made by
the transport policy co-ordination
committee which had a long chequer-
ed career under different chairmen
have been finally put under good
storage or have any decisiong in res-
pect of the varioug recommendations
by that committee been arrived at
and, if so, what are they?

Shri Asoka Mehta: All these re-
commendations and the advice recelv-
ed from the various Ministries con-
cerned have all been brought together
and they will soon be considered by
the Transport Sub-commitiee of the
Cabinet.

Shrl P, Venkatasubbalah: In view
of the fact that maximum  benefit
could not be derived by the areas
which have been brought under irri~
gation, due to lack of communication
facilitieg in the ayacut areas, may I
know whether this committee will
also be asked to go into the matter
and suggest a crash programme for
laying of the roads in the ayacud
areas?

Shri Asoka Mehta: This group is
mainly concerned with the transport
problem looked at from the point of
the development of railways and
roadways. The mainroads that we
have in our mind are already being
taken care of by the plan that has
been prepared by the State Govern-
‘ments.

Mr. Speaker: Shri Bade.
Shri Subodh Hansda rose—

' Mr. Speaker: I am sorry; I have
been trying to locate him there,
Shri Subodh Hansda: Should I not

given a chance? Even in the last ses-
sion, T had tabled this guestiom.
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Mr. Bpeaker: It is not over yet he
should not get impatient. 1 will eall
him though it is mot necessary that
every signatory should be
Shri Bade.

dtad: W EFA-gETiTE w2
Btk sa i wer vdw A WF At
g e I FwwowTn g
T qg § WA W e § T
sfefvm gt w1 & WX WRT 9%
oy dww wg 1 £ W AT A FK
frdw e & @z %1 f& waaw
g w2 oA Q9 awoaF HET
g W) WIS A AT § T4 ¥ EF A
I[GAT A | W ¥ e 93w F T A,
LaCa L (U

it v Age : ¥q & w oA
¥ farema s oram 7 &

Shri Subodh Hansda: Has the study
team on road transport recommended
financing of small unity of the roed
industry and, if so, has that recom-
mendation been accepted by the Gov-
ernment, and how long will the Gov-
ernment take to implement that re-
commendation?

Shri Asoka Mehta: There is a
whole road programme in the diffe-
rent States which is being taken into
account. This ig concerned with the
major problems and therefore every
little problem is not being looked into
by thig group.

Devaluation
+
*¢z. Bhri H C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Bhri Vishwa Nath Pandey:
Bhri Liladhar Kotoki:
Shri Firodia:
Shri B. Barus;:
Shri R. 8. Pandey:
Shri Seshiyan:
Bhri Yashpal Singh:
Bhri Bibhuti Mishra:
Sari K. N. Tiwary:
Bhri Gokulanands Mshanty:
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Bhri Hem Barua:

S8hri Surendranath Dwivedy:
Shri Harl Vishnu Eamath:
Shri Subodh Hansda:

Shri B. C. Samanta:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Asad:
Shrl P. C. Borooah:

Dr. M. M. Das:

Shri EKolla Venkalah:

Bhri D. C, Sharma:

Shri. Ram Harkh Yadav:
Dr. Mahadeva Prasad:
Bhrimatl Maimoena Sultan:

Will the Minister of Finance be
pleased to state:

(a) the follow-up measures taken

-after the devaluation to re-invigorate

the economy of the country; and

(b) their impact on the Indian
economy? .

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Imme-
diately after the devaluation of the
rupee, several transitional problems
relating to the exterhal trade of the
country .arose and these were solved
by the mutual agreements between
Government of India and the foreign
governments concerned. Require-
ments of imported materials, spares
and components for 59 priority indus-
tries have been liberalised. The
import requirements of export indus-

tries are also being met through
special arrangements. Cash subsidies
have been announced for certain

export products, These measures
are designed to increase industrial
production and exports. Continuing
action will also be required to main-
tain strict fiscal and monetary discip-
line.

(b) It is too early yet to mssess the
impact of these measures on the
economy.

Shri H. C. Linga Reddy: May I
know whether, in view of devalua-
tion, the prices of assential com-
modities have risen in the internal
market and , if so, what steps have
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been taken to arrest the rise in
prices?

Shri Sachindra Chaudhuri; There
has beep a certain rise in internal
prices but that is entirely unreiated
to devaluation,

An hon. Member: Why? (Interrup-
tion). A

Shri Sachindra Chaudhurl: Well, I
will answer the question.

Mr. Speikeér: He might answer.

Shri Sachindra Chandhari: The
reason is this. There has been a rise
of 3.4 per cent since devaluation up
to October 15. These are the figures
we have up to October 15. In the
same period last year, the rise in
price was 5.3 per cent. The reasons
for the rise in prices are primarily
the shortage of food articles which
has already been there, such as edi-
ble oils, vegetables, fruits, meat and
eggs, and in part, it alsp reflects the
fear that the production of food this
year, the current year, will no! be
as much as was expected, These are
the reasons really which affected the
prices.

Shri H. C. Linga Reddy: It is
stated that the decision for devalua-
tion in the country was taken at the
instance of the World Bank and
with the advice of foreign -ountries.
May I know the extent to which
assistance has been made available
by the World Bank sand other
countries to finance the Fourth Plan?

Shri Sachindra Chaudhuri: I am
afraid I could not hear the hon.
Member.

Mr. Speaker: From what I could
hear, he says it was believed that
the decision for devaluation has been
done at the instance and Lhe advice
of the World Bank and other foreign
countries and he is asking whether.
after devaluation, thoge countries
have given us the aid that was ex-
pected.
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Shri Sachindrs Chandhuri: The:
premise is wrong, I have said repe-
atedly in this House that the advice
was given but the decision was
taken an our own on consideration of
the circumstances. Therefore, there
is no linking between any aid that
might be given and any advice that
was given for devaluation. 8o, I
cannot say that it had any effect.
But there has been the promised
aid, the non-project aid, this year to
the tune of 500 million dollars. As
for the project aid, the matter will
have to be congidered by the consor-
tium countries which generally give
us project aid,

Shri P. B. Chakravertl: In the
context of the announcement made
by the Government that it would
avoid deficit financing, mey I know
what is the amount of deficit financ-
ing which has been resorted to subse-
quent to devaluation?

Shri Sachindra Chaudhurl: I must
say with due respect to the hon.
Member that this is hardly a ques-
tion which arises from the gquestion
which was put for reply. But I would
try to answer that. I cannot say what
would be the amount of deficit finan-
cing, if any, until the end of the year
when it will be realised as deficit.

Shri Hem Barua: May I know
if it is a fact that out of the recom-
mendations given by the Bell Mission,
the first recommendation is that India
must devalue her currency and, if
50, may I know whether ig is a fact,
as reported in certain newspapers,
that the Bell Mission has advised
further devaluation of Indian cur-
rency and, if so, do the Government
propose to carry out this recommen-
dation of the Bell Mission as it has
carried out its recommendation in the
first instance?

"Shri Sachindra Chsudhuri; I am
afraid this is what I call a loaded
question. This Government has not
carried out the recommendation of
the Bell Mission or anybody else. 1
said the advice wag given and inde-
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pendently there
given.

was consideration

There is no compulsion in the mat-
ter. Secondly, the Bell Mission has
not made any recommendation yet;
therefore, the question of further de-
valuation does not arise as g recom-
mendation of the Bell Mission.
‘Thirdly, there i no question of our
taking into consideration at the pre-
sent moment any question of further
devaluation,

oft frpfa ot - T g el }
FE AR T A A federoma &
ag @g 7 &7 afz @i, &t § s
g g f6 s & irdfer 2o miie
Fgew ot ¥ frg 87w e ag
ara Y § W gad fag w5 w7
I efe fFrire v amm g
G 9E, T I AU F v
T aF AR T fedt ae & e A
aF, I W O ATTINY
waw 7

Shri Sachindra Chavdhuri: So far
as prices are concerned there has
been, as I pointed out, a slight rise
in the prices—3.4 per cent—but as
compared to the year before it was
less ip terms of percentage. The Gov-
ernment ig trying to take every step
possible by way of direction, pro-
curement and so on to see that the
prices are held. So far as the re-
muneration’of Government employees
is concerned, there wag ap agitation

for dearness allowance. That mat-
ter was referred to a. very high-
powered Commission. That Com-

mission hag made its recommendation
and submitted its report and effect
. hag to be given to that. As for the
general question as to whether there
should be further dearness allowance
and what should be the principle on
which it should be given, that mat-
ter is still before that Commission.

it qgere fag : FagEd TR
T F WA FH d F T
¥ oWrE I 21 W@ W
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o W ot g P # aga g
fegawr giar 9% waw far s

Shri  Sachindra Chaudhurl: Well,
I am afraid, I cannot answer the
question; I will have tp find out whe-
ther it is Rs. 21,000 crores or
much it is

how

o} g W wYTT ;w1 AT
sarar Agt a1 f& fear gaTt I
FH Fg A ?

~ wrwo wro frm®t : w0y =
t fr fefeggem & @ 9t W
fawi % s & fg &g g
¥y dE & W ag o Ay
T WX 59 a9g § ag § WA svAr
T AT FHT FTA9g w1,
ok ¥ s ¥ fEElE 6
giFeag a5 FW § 7
Shri Sachindra Chaudhuri: Well,
Sir, so far as increase in prices is
concerned, there has been increage in
prices in terms of rupees and not in
terms of foreign currency. It is not
a fact that there has been any dimi-

_ nution in the imports by reason of

prices having been increased and our
having not been able to pay the price.

Shri Kapur Singh: May I know
whether the significant disprity bet-
ween the official value of the rupee
and the actual value of the rupee
does not already call for a further
devaluation; if so, by how much?

Shri Sachindra Chaudhuri: This is
a question of policy that the hon.
Member is asking. I have already
said there is no intention in the mind
of the Government to devalue the
rupee any further.

Shri Hem Barua: You said the
same thing before also.

ghri D.- C. Sharma: Yugoslavia,
with which we have very good rela-
tions, devalued its currency and as
a result of that the economy of that
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country brightened up. May I know
what measures Yugoslavia took in
order to do so and what measures
we have not taken that our economy
is' getting more and more down-
graded?

KARTIKA 12,

Shri Sachindra Chaudhuri: I do not
know what happened in Yugoslavia
and therefore I cannot give a com-
parative statement, but I refute the
suggestion that the economy of this
country iz getting dowggraded be-
cause of devaluation. Devaluation
does not show itg effect overnight.
There has to be a time-lag. The real
arsessment will be done in a few
munths time.

Shri Daji: Has the Government
made any assessment of this fact
that exports have gone down danger-
ously after devaluation because of
withdrawal of export subsidies? Is it
not a fact that the export earning
has not reached even the ,pre-deva-
luation flgure in terms of forcign
exchange? Since a most dangerous
situation has developed in the export
trade, what steps are the Govern-
ment taking to reverse this trend?

Shri Sachindra Chaudhuri: Since
devaluation there has been a certaine
amount of fall in exports. Whether
it is dangerous or not is a matter of
opinion. I do not want to express
any opinion on that. Government is
taking steps to see that the exports
go up by giving encouragement to
exporters by way of relief in duties
sometimes, by trying to see that
more effort is made by the exporters

by giving them assistance in getting.

of
the

import quotas for the purpose
exports. These are some of
important measures.

Shri Tyagl: In the case of UK, I
understand they have taken advance
action before devaluing their cur-
rency. In our case, has any action
been taken in India to check the rise
in prices by way of effecting economy
in public expenditure? What is the

. follow-up action which has been
‘taken?

1888 (SAKA) Oral Answers
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Shri Vasudevan Nair: A 20-mem-
ber Cabinet in a small State,

Shri Sachindra Chaudhuri: So far
as the first pard of the question is
concerned, I do not know what
special knowledge the hon, Member
has, but I have no knowledge that
Britain is thinking in terms of deva-
luation. They have taken certain
steps to gear up their economy.

Shri Tyagi: Freezing of wages.

Shri Sachindra Chaudhari: They
have taken that action. So far as this
country is concerned, the attempt is
to economise in public expenditure.
So far as the Central Government
is concerned, the economy is to the
tune of Rs. Bl crores. But, as
against that, there is an increuse in
expenditure because of increased
demand by a certain category of
Government servants. This matter
was referred to a high-powered com-
mission and, as I said, on the basis
of its report a certain amount of
money will have to be paid

Shri Tyagi: I was referring to the
general economy in expenditure.

Shri Sachindra Chaudhuri: General
economy has been effected to the
tune of Rs. 81 crores.

Shri Nath Pal: Among the justifi-
cations that were offered on behalf
of the Government for the step in
the dark that is devaluation, one
was that all prospects of foreign aid
hinged—that was the phrase the
communique of the Finance Ministry
used—on devaluation and (b) it is
to correct the imbalance and distor-
tion in the national economy. How
far have these prospects of foreign

aid improved? Are they mot as
bleak as ever? Secondly, has not
the distortion become worse since

devaluation? One example is that
there is a fall in exports in spite of
the efforts to boost exports.

Shrl Sachindra Chaundhurl: This is
an economic theory which has been
put forward. I will try to anawer
the question as far as I can. So far
as the hinging of the foreign ald is
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—
concerned, the hon. Member reminds
me of something that has been said
about the hinging of foreign aid on
devaluation; I canno} readily recall
that statement.

Shri Nath Pal: I am quoting ver-
batim—the prospects of foreign aid
hinges on devaluation. This is the
term the official communique has
used.

Shri Sachindra Chaudhuri: If it is
80, what I have to say is this. So
far as putting our economy in order
is concerned, that has naturally to
be taken into account by foreign
aid-givers and the result of that has
been that we have been able in this
Year to get a commitment for 800
million dollars.

Shrli Vasudevan Nair:.Only
mitment, not real aid.

Shri Sachindra Chaudhuri: Well, I
do not think aid comes in immediate-
ly. Aid comes in when it is called
upon to be paid. On top of that,
there is consideration going on about
our projects. When those projects
have been considered, I expect the
project commitment will also be
given.

com-

Mr, Speaker: Next question, Shri
D. C. Sharma.

Shri Nath Pal: Sir, let him comp-
lete the answer to the other part of
the question also.

Mr. Speaker: All right.

Bhri Sachindra  Chaudhari: I
thought the hon. Speaker wanted
the mext question to be answered.

The third part of the question is
about distortion in the economy
which is exemplified by there being
a general fall in exports. There has
not been any distortion of that by
reason of devaluation. If anything,
devaluation has upheld exports at
the figure at which it stands today.
It is the other reasons Wwhich have
really distorted it
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Third Pay Commission

+
*63. Bhri D. C., Sharma:
Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedl;
Shri Yashpal Singh:
Will the Minister of Finance be
pleased to state:

(a) whether Government have been
urged upon by the Central Govern-
ment Employees’ Unions and Federa-
tions to appoint @ Third Pay Com-
mission to determine the scales of
pay, allowances and other working
conditions of the Central Govern-
ment employees including those in
Defence Establishments in view of
the materia] change that hes taken
place in the country; and

(b) if so, the reaction of Govern-
ment thereto? L

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) It is not proposed to appoint
Third Pay Commission at present.

Shri D. C. Sharma: In view of the
ad hoc increase in DA and tne
interim increases in allowances which
the Government hag been giving
from time to time, will it not be in
the interest of Government that |t
should have a Third Pay Commis-
sion so that this question is not dealt
with on a piecemeal basis but is
dealt with on a scientific, objective
and all-India basis?

Shri L, N. Mishra: The DA increase
is given in pursuance of the recom-
mendations of the Secand Pay Com-
mission and whatever increase is
given in dearness allowance is to
neutralise the rise in prices. This
increase is given on a rational and
scientific basis. So far as the appoint-
ment of a Third Pay Commission is
concerned, the issue will not be con-
fined to payment of dearness allow-
ance only as we have been doing at
the moment; it will refer to the pay
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structure of all the Government smp-
loyees and for that we think the
situation is not ripe.

Shri D, C. S8harma: | am sorry that
the hon. Deputy Minister has not
read my question. I have referred in
my question to scales of pay, allow-
ances and other working conditions
and he has been talking aboul the
salaries which are not mentioned
there, Io view of "the fact that the
First Pay Commission had postulated
that the salary and allowances—
dearness allowance and all ‘these—
should be looked into after every
ten years, these things require a look
after ten years and wil not the
Government be justified in appointing
a Third Pay Commission in 1067
when the Second Pay Commission
has become almost as dead ag mutton?

Shri L. N, Mishra: The present pay
stiucture is based on the recommen-
dations of the Second Pay Commis-
sion. We hawve accepted 'most of the
recommendations of the Second Pay
Commission. In view of the recom-
mepdation made by them we have
been appointing commissions for
recommending scales of dearness
allowance etc. and it is perfectly in
consonance with the recomnenda-
tions o! the Second Pay Commission.
To the best of my knowledge there
is nothing like what the hon. Mem-
ber said. The Second Pay Commis-
sion is just under ten years old, but
we are examining the proposal and
we feel that this is not the right
time to have a Third Pay Commis-
sion. .

shri Tyagl: They have not yet
started burning buses.

Shri S. C. Samanta; May I know
whether State Government Emp-
loyees" unilons also are demanding
pay commissions; if so, whether an
overall commission is going to be
set up by the Government?

Shri L. N. Mishra: We are mainly
concerned with Central Government
employees and sp far we have receiv-
ed demands from the Railwaymen's

Federation and the Indian National
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Defence Workers' Federation. We
are not concerned with the salary

or emoluments of State Government
employees,

Shri Subodh Hansda: In view of
the ad hoc rates of DA from time to
time due to increase in prices, may I
know: whether Government have
experienced that the prices of essen-
tial commodities shoot up imme-
diately because of granting DA; if
that is so, whether Government pro-
poses to give them relief in kind and
not in cash?

Bhri L. N. Mishra: This is a very
good proposal and suggestion. The
Finance Minister and we all were at
it gnd tried to have some kind of an
agreement with the workers’' federa-
tion representatives also but we
could not come to any concrete de-
rision. Then the Gajendragadiar
Cr ission was appointed. The n-
terim report of the Commission has
already been laid on the Table of the
House and we are awaiting the finsl

recommendratiop, of that high-
powered cOmMMIissION.
sy ®o ®o frit: & 1z oariA

izt & frofar 33 B & www §
®f qWrT g & AvAd g, afc
g, At TrT # guee @1 wen
IS AT G

ot ®o ATo firar ¢ qeTT *
Aty dar wré gar T § ol =fe-
T w7 ¥ & ag aff wgw § fx qw
wry femr oy, o a% s grgg e
Wt a1 W gF Igfaw B oA
ST ATy, 97 aF e w8 qwr
at gwar g ?

oft meraa fag @ dat fs woeTT
wiTft B, gAt ¥ wraw w9 e
foit dvre ) , w0t ogt o2
Fharfrat & 77 & Faw v wed
W gfg E ¢ @ A A
WY A9 ¥ @l -9 99 & 4
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16 ®0 79 q7 91T W7 A 48 wIF
T & foma ¥ faw o g, iy
Fam AT oW E | "
weY § gg awter fwar qv 5 g
At & fag wew W @A sy
R 7" wEEl ¥ faw owew owme
g Tfgr 1 gw oA gfe § @y
gU A A B FAAIi & fag
iF, W AT et wifs F @F
fafraer w3t fr famr & 7 famer <3
aw 7

stMomofamr:  wzadidfe
d @@y § o S A g O
gt 2, #feq wg wee w1 gg o
a1 grn fF g2 @ FarrEt
% fag g7 ¥ o g
N FEl W KIATE  wrow e
¥ gfrad 9w W F ) AT
HEEY A WY &TH IATAT §, A W ATT
# &1 %ar &, AfET Bax AR wToR
¥ oag smy A E 0 FeeTd wd-
aift #1 a7 gfaar a2
& g1 gFAl ¥ ofaq w9 9T 9§
qim 7% | & g7 a3 ¥ AgOd §
fis g7 avw ¥ faear s @An
arfgg, IaaT A @ oot F 1w Iw
w gTt FgEAT AR €

%oz ot frdeq w7 g g
f§ g aF 9 AT & qEEH §
f& #d ¥ § Fral F g g
Feary dr @t 0 gEEw & fag
FATH R QFTATET F ATTTZA 70 Fo
q | @%T § =M 7 3@ W@
@1 %T 80 wud fan, feT o 9
w1 117 397 frax &, fom w1 o
g ¢ e 97« AaT 47 w9y a3
tl R e My wzry, & W

g f% foraar grr afyy, saar a8f gan
gﬁﬁmqmaﬁa@gfwﬁ-
wifwai w1 qde |2 § 2few
% WY 37w FgrAr Ay mar g
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Shri Indrajit Gupta: A little while
ago, the hon. Minister gtated that the
Central Government is not concerned
at all with the emoluments of the
State Government employees and
that they are concerned only with
their own employees and, if that is
so, may 1 know why the Central
Government jn framing the terms of
reference for the Gajendragadkar
Commission, which is going into the
question of the formulg of' dearness
allowance, directed that Commission
to keep in mind the fact that Central
Government employees have been
getting higher emoluments than
State Government employees and
that this should be kept in view
while coming to a decision.

Shri L. N. Mishra: The guestion
refers to the Central Government
employees.  Primarily, State Gov-
ernments are responsible for their
own employees. As to why in the
terms of reference the question of
State Government employees was
mentioned, it is because any increase
in the emoluments of the Central
Government employees will have a
reaction on the amolumenty of the
State Government employees and that
point has to be taken into considera-
tion because the State Governments
additional

money dr assistance. Therefore, this
point cannot be ignored.

st armfy ;. w7 wAT wErIT A
T ® g w0 f5oqia At ¥
sdarfeay & Fa F 9wl Ay
& war 3w § owEl oA gl WK
Tl Y [raha ¥ i gy W@
mr &; afeg g, & few A o
It FHariedt #1 aeeargi ¥ 48 T30
a0 Ay feer w1 ofaw w4
¥ waA i d) o |4 wgmn TEd
fe v feeet & gfem sdafeal B
ot ¢7 ¥ s fear mar @, o &
WIA-F  FEATE A A A7 FEOA W
wﬂhﬂqaataa Jafy wdi, &
w7
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o ®o Ato faw : @i 7% FFEATE
o whE # @R #oaAe g
9@ - ¥raedw garew # gf7 * fawr-
fomr wrdY , a9 § Fwal w1 gy
@ WET 1 " &Y gre g fE
%7 § witvw F wATT w@ R
€q 914z agdt §, a9 fOEE aEEw
Hus af s g & gafaw
It ¥ gl w1 aga samer

R 1 wgt a% feeet w1 qfew
w oA g, q@ .wm g & oaw
EEH A g ar a1 AT AeRw
% far fifem

starmh ;. feet 8 qfew
iqy wEr g A’

stamofm ey : a1 qanfaw

%A a%T S€nE A Q¥ wardl ¥ w0 w7
w® § fa w1 @29 TEEEE ¥ W9
g # & faar &, 49 wragr 9 A7
A 9 F@, FHWA T BAAT &
MR 9 F T FAH giawd &7 7 §,
|1 gT QEUATEY 97 Wl WTOe
gy 7

st ®o Ao MW : AT TrATEY
i wiy g, afew fedr weRsQ
UATSH § WA AT WEll F ATALN
T fgama awd grar g ow
FY grarET arer v ¥ oF fodt Feae
oATEE FET e A A S ) grardy
e MR H A A sl garea
T 21 dgw maviE geeTia &
QTSR A wg wWg ¥ WY 59 &
2 mwoErd wardr fom weT H. wR
% ag feady swady &, 8% wq-
T & uATEE & qfg @1 wHT g
Z

014 Age Pension Scheme
*64. Shri Vlsh-;l Nath Pandey:

Shri Subodh Hansda:
Shri 8. C. Samanta:
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Shri P. C. Borooah:

Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:

Dr. M. M. Das:

Shri Hem Raj:

Shri Sivamurthi Swamy:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimatl Savitri Nigam:

Will the Minister of Planning and
Boclal Welfare be pleased to refer to
the reply given to Unstarred Ques-
11th August,
1966 and state:

(a) when the old age pension
scheme will be introduced through-
out the country;

(b) the salient points of this scheme
and the extent of the contribution to
be made by the State Governments
towards the expenditure to be incur-
red thereon; and

(c) the number of persons likely
to get benefit from this scheme?

The Deputy Minister in the
Department of Soclal Welfare (Shri-
mati Chandrasekhar): (a) to (e).
The Scheme js still under comsidera-
tion,

st famerg qud & ag SrAAv
argar § fv qaraear dw Y @ve
1 #41 WiaT g, 7 Aoy g, fEw
ATATT 9T o & owTy

The Minister of Planning and
Socia] Welfare (Shri Asoka Mehta):
It is unlikely that any concrete pro-
posals will emerge and wil]l be
taken up during the Fourth Plan be-
cause calculations show that the
amount required would be of the
order of Rs. 160 crores over the flve-
year period, of which Rs. B0 crores
would have to be found by the State
Governments and Rs. 80 crores by
the Central Government, With the

* present resources position and the

high priority that hag to be given to
other progrmmes, particularly agri-
cultural and industrial, and also other
programmes in Soclal Welfare which
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&re more pressing like those of tribal
welfare, wellare of scheduled castes,
etc., I doubt very much whether this
scheme can be taken up in the Fourth
Plan. But the reason why the reply
has been given as ‘under considera-
tion' is that we would not just like 1o
throw it out; we would like to study
it more carefully and see whether we
can fit it in a longer period.

ot fayaerg qreyg : ot T%
Al ¥ e oY w Yo
LUl 8

Shri Asoka Mehta: There is no
scheme as far as the Government of
Indiz is concerned. There are cer-
tain schemes in certain State Govern-
ments, but the figureg about what the
State Governments are doing are not
available with me.

Shri Subodh Hansda: Since the
Minister has said that the scheme is
under consideration, I ‘would like to
know whether they have any defini-
tion about ‘old age’ because the longe-
vity of the Indian people has gone up
I would like to know whether they
have any definition about ‘old age’

Shri Asoka Mehta; There are so
many desirable things that we woulil
like to do, but our resources are very
limited and we have to decide what
to take up. There are other schemes
also. This question came up before.
Some of the State Governments have
introduced the scheme in a wvery
partial and fragmentary manner.
Therefore, in the Department of Social
Welfare as well as in the Planning
Commission, these problems are being
studied, but as I made it very clear,
when we say that it is ynder conside-
ration, it means that it is under study
but I doubt very much whether, Ly
any stretch of imagination, Rs. 160
crores can be available for this pur-

pose.

8hrl Subodh Hansda: My question
wag altogether different. My question
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was whether they have defined ‘old
age',

Shri Asoka Mehta: In the scheme
as it is being considered. The defi-
nition is given. He has to be a desti-
tute. A destitute is a person without
any income or source of income, who
has no relative of 20 years of age and
over of the following categories sons,
son's sons, husband, wife. The follow-
ing eategories of persons are proposed
to be covered: destitute persons of 65
years of age and over, all destitute
persons of 80 years of age and over
who are incapacitated to earn their
living due to blindness, leprosy, loss
of limb or any other total infirmity.

But as 1 said, these are mere propo-
sals which we are considering but are
unlikely to be taken yp.

=t wo wto fridy : & g
g g fF R i & o g
®Y a7 o @, 99 ¥ ®11 w4 ¥ v
W fraTr =g w7 g EW sA W
Hzr iz ¥ aw ¥ W@ aga
s B 1 & ag ot s
g ¢ fr v@ @ Y *fow ¥ an
¥ wr wfert aw el § e sl
wEra @ & fag o oo oY v
g §

=Y witw g & § o ot e
Ffmg s i s W
FwrE ol fpam Mt &1
Tarerf ey Fx AW A=W W
AR ML yeEE § §9

W R ¥ wIg WM W e
gt € TR ag A g o
I WiHE RO E ) W ey
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oY qe wo gt : ®wa wew ¥
A4 &Y aFaT A1 EAT H, W ¥ ar
grawm g ?

=t wie A
awar |

wa T

The State Governments are free to
do what they like, but the Govern-
ment of India cannot say that they
wil] apply a particular scheme to one
State.

ot T T T - 5
s 9 g fe e s of &
g ¥ I ¥ ot e g @ d ant
% fagre w7 @ & A7 97 w4 T8 w4,
fe3Tr awg Fm ? @R IR Famar
fFge wwi § sron fFT g @t ag
W ®7 ¥ o § o 3w asal A O
WOW g R, ST W W
grar ?

ot wie A 0w T EE
agt § w0, Wwrga g dan
g ar Ty Faad sy Y e W Aw
) wmw ¥ &a & gy oy W
q= b1 3w ol W aeg ¥ o
ax i #r ¥ ows fE, sA
T ard 3, dfew & & gFedew

ot gerie AT gAT 1 gET e dre
¥ ge gar & 9% #  gfoem AR
9T g g 1 HI WY 5 g fe

was & fag feaar awg &,
@t & gaa g fs sT@ wwg Fam
wifs qg Wreew  FLIfEr w1 e
oAt ¢, wEndTr gww IR, I
ot frarewx R § 1 e @ oaw
o fafeiy waw § 97 =AY W
YT qdm, uwet s % faw,
O F @ A ¥ e wemme
At g ww

Shri P. R. Chakraverti:
know whether . Government

May 1
have

Oral Angwers  KARTIKA 12, 1888 (SAKA)

Oral Answers 616
taken into account the startling facts
revealed by the census figures thal
in each State there are more than
10,000 century scholars, that is, those
who have crossed the barrier of 100,
and whether thig has any damping
effect on the Central Government as
well gz the State Governments?

Shri Asoka Mehta: There are en-
ormous problems in this country.
There are enormous issues which
evoke our instinctive and overwhelm-
ing sympathy. But the point is that
we have to deploy our limited resour-
ces for purposes which will enable us
to tackle the wmore urgent problems.
We have also to think of the welfare
of children, we have to pregnant
mothers and the backward classes.
Even in a limited welfare programme
there are so many, claimants that and
it is not easy to assign a high priority
to old age pensions. .

Shri J. B. Kripalanl: When did the
Government of India think about re-
sources?

Shri Asoka Mehta: What else are
we thinking of?

Shri Thirumala Rxo: May I know
whether any model rules have been
evolved by the Central Government
with regard to this scheme, and whe-
ther it has come to the knowledge of
the Government that in Stateg like
Andhrg Pradesh, there s &
long, time-lag between the actual
sanction of the pension and the dis-
bursal of the amount, and most of
these persons are dying in the hope
of getting it but are actually not get-
ting it?

Shri Asoka Mehts: I think there is
some difficulty in my making myself
understood, I have made it very clear
that as far as the Government of
India are concerned, they have no
scheme gt gall. Therefore, the questicn
of drawing up medel rules and asking
the States to take it up does not arise
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As far as the State Governments
are concerned, some of the State Gov-
ernments have got this scheme, but I
do not know how they are operating.

If in Andhra Pradesh, the scheme
is operating somewhat haltingly, 1
can understand it, because with limi-
ted resources and with very pressing

claims from-other sectors, this scheme

is likely to suffer.

sfioft R ¢ werw WAy,
ag T g oifew aff 3 o

g f5 @ & v wgma ff & ar
®T W W YEr A & AR oA ag
qT A% W AW @R ! W oA
wmfiaT &1 Aaea § 7

a3, F, @y AN
fau g atg @ wes & ¥ FA g
o afge + ag s §, Sfew
a4 AT F9 § W9 9= o §
gark org arew e &, aTEel &
qEAAT @S gC w9 @ & 5w
a0 fFay g5 OF & aa &, T
faary ®@r & 0

aﬁm@: TN HgIRd, I%
ST TR

ot wTEft R A qE T
ag W& WG ! amew T a W
IR AT A FCAC & 7, (sawEm)

ot fore Ao ;. wegw WERA,
W R ww T gt fafaee
mgw 3 wg 5 9w sEw # e
o wawi ¥ g ard &, 9 9]
I 7 At ¢, ;I H A FA
sgn g fF oge wAW P ATe
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¥ FErEEs 15 ¥ 20 wvT W frn
21 wf am FgEE w=F 30
YO IY WA R T g o ?

o W g o A

siqen  wT ogd AERT Oy
vy fe 4% SR iy sam gew
wt f5 q& 4% arq3 o wwT wewwr
& wftr WY §, s ¥ W AW
fear & & o et s § o
ST E ¥ fimmwe s ¥ feay S
N W ASQ ¥ a § o g
T FY mﬁ%aﬁtﬁmaﬁw
@ g7

‘oY o dpe W1, A7 g
agw aa19 fgar 5 ag & a1 |
e, IFF FTT WA fHa a1 & qig
FAF 160 FTUT TV T WX &5
ag «ir oot fear i gad & o FO®
Hgq mEHAT 1 AT TET W 80
TIIT T qaARZ F1 ZAT THAT | AW
=I5 AT gre O & % m S
fazgw 160 FT® 1 IoF wE
grer wrEr feear o fae ardf

oY qEeA : W ®FEET FT I
g wmar | A7 qan fF @ gen
farartt & Wi gt firsgqee wre & fray
£

it ware g : F v A
6001 65 % FqLF AT § Foraay Igwiar
A aran w1 Ag § IR foradY we
BAEWE I ¥ 160 FUT TAT
T | Y gem § faw Afew @
oTEvTEAT g | AfE wET "
O ETA &9 e feam

Y aTTE : Mg AR, T SR
F are ¥ oF "t o w1 @A™ § A
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AT FEEAAT WT AT T S A
g1 & afw 7 At wgRa R ¥ Ay
varg 1 g = fF fegea # 1
T & ¥F7 45 arg 0F gowIA £ 9T
T OTHEAT 50 9T T | A1 gg |@=9)
160 FIT 1 5t Mgy A aamar g &
W9 OF AT 43 4 WL Ff 9 gl
T 50 T 7 wicha a3 AN T,
& T sTErT G &0 wvwa fqar
T fr A At mmedt sow@ W
48 W T 2 WG WIGT £F ITUAFH
9T AT ! T HI G AT RE A
Fq gEF) a0 Fr ?

sit el s Rgar ;. &¥ A & G5
& e Farga zomw @mr 2w # & faaer
a9 g1 AT, g8 a9 1 Tk few o
& gedra1e famn o om, ww w0 A
TR H TR BT W gE | T
oY S a9 qIET AT & AT & AT
HEIA & H7EL A T90 g1 § 99 I99
F1 TR T gU F oA & Ay
160 X TOAT fagremr ArgAET
g AT ard S W gred F g9t 99
aril gEEIAT & FIT N T & a1y,
#14 faT1T & q1%, §5 7719 9% gW G
g fe =Y g1 &1 1

A W TG

*65. WIgET AR FYTA :
[T
of H T JIA AT
o Wi F6AT ¢
sft 7o fag ¢
w1 foe /el qg qary 11 39T 76
fF :

(%) =1 78 ww & fF faqmw,
1966 # gfam ¥ 20 & fafww wii &
o1 ATTHT 7€ W &Tay § waT §|r
qunz fan g
1837 (Ai) LSD—2.
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(=) afz gf, @t feaar s aowe
o mr g A

(m) safudt & fasz w=v -
g Fr g g ?

faa sem # woosn (s
wo To wma):(F) WX (&). feremry,
1966 ¥ gfFq gTU |4 wTRET ¥
g7 18 e &1 oF 5 M i
¥ AR Ew a9 WA
forwmr Y wrdangt & ferdr wiw g o
T%T T A w1 gafas sl o
TR0 FOF TF AR qATAA AT T
1T & ST AT WA T3 wRT
&t FTE T g w4 g |

(n) & wmw ¥ wgOdt ox
WHEAT FEAT W T TH 79T gy 0
&1 &1 araat § @ o7 fre 3 a9
farat T weod) 1 ar AgY e o
FET | gEE W91 F AIA-q¥ATS A
W

qgew A sgT@ ;. F FrAAT
=rear g fs ot @1 awaT T et aw
37 ¥ e g1 fEar ar o' fade
11 faaar a1 7 w7 gnd ST A
frgw fa3it @1 € & Y, aEER &
T TET THTT WG HIY 9T T T
A & gem fom omr ?

st @o (To WA : Tg &t FEAT
Afvae § fw feferr wreefa & § Wi
fegr et gewl w1 @A § 1 W@
g AT aE ot

ot gFR TR FTIT . WA T AT
AT g€y g7, v fagan & a5 Hag
fegt arE ¥ owE agr W
T ¥ W ET ORW & §EER
foo & g &1 W § fosd 25 @
W R AT WY fawd Sawl aa-
fifar T ETEETIH A gE Y ?
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&t o To A : T WiAT ST AT
g wefeea ¢, v, faeelt WIX 7Eme
% qwEr A, wRER o ¥ oy A K
g ST )

ot g W wgaa ;- H ag qen
T . .

e wgEa A 98 @ § sew
wHgeT g™ F £ |

Y R oY wYT : 25 7 G
aFEy AT, WY WAr AEET wY q4T
B

W ARG Fgi qarat g fE
EsaakciEcif gl

=it ¥ : e o) fer & § e
g At G e T Zha §, IEEI R,
&1 FYT O T, OF FT T[T R
T, &Y T 9GT AEY §, TAT HIH 7 |
& qoT wgan g fF ag @ Sara wmew
foqr § ag e AT § AL H @
femgeams & &Y @W ¥ oH qEEARTS
Tites &, Mo Fwo & fagg A /4
it & qgvE o §, IawT Jaa 7

ﬁ(eﬂom!ﬂﬁiﬁfﬂﬂm
qF§ MY A T oqTE g | FEE @
e T G % A Ae gare € ar
qETq T Fhal g |

Shri Bade: No.
juestion ig like this:

Part (a) of the

“Whether it is a fact that the
Police had recovered a large
quantity of illegal gold by raiding '
various parts of the country in
September, 1966;"

weaw wEa : gfed g A GEE
T g, 98 F aix F IR e

ot sifere ore dan ¢ & ey,
1965 ¥t AT qEATAT §, B @it
¥ 51 € A @ owE
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FifE oF-TF g o fwat #71 of, frgd
a ¥ widg ot § faor fean o gw
I ¥ wedt o FY dten @, & Jree
argen g fF ag @ wwr oaT d w
wok farre o gg 7Y wvar & 3a+
w1 FTw g 7

OW RERT : §W UE ¥ wiF w1
|T HIAT IHETT T §, T T 41T TEA
fear &, arat & fordr wegiar w7  fr
qar w@ g |

wit ST T & o < WeAw WE I,
ag w1 gfem & awer v ,

Y Wo o WA : gaATwr ¢ % gferw
# % "M, faavat & w9 # faman
EMT 9% &, T H 1965 &1 fA% 421
g

Shri Indrajit Gupta: Arising out of

_this, may I ask now whether in the

same month of September a very large
gdantity of golg was seized by the
customg authorities in Bombay, valued
at nearly Rs. 2 crores, and  whether
those people responsible, the smug-
glers or any of them, have been ap-
prehended or not, and also whether
it is g fact that the smuggling from
outside is on the increase due to the
high priceg prevailing here?

Shri B. R. Bhagat: Therc is a sepa-
rate question on that. It is a fact
that customg seized gold to the ex-
tent of B16.6 kg., that is a large quan-
tity of gold, and we have g geparate
question on that.

Shri Indrajit Gupta; May I know
whether any of those people responsi-

.ble for the smuggling have been
caught or not.
Shri B. R. Bhagat: Yes. As I said.

there is a separate question; a number
of people have been apprehended, ar-
rested and all that.

wft g fg o qTRTC QT &
faced 1ol e ot &1 HFY F I
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FLRR F CF-FT o7 Fraw  Tofegd |
o TF0 FATAIIT & A A0 wEE FTEA
w1fgd | Farg Pry g2z & |aT € Jnaa,
Y fax eqaleT a7z & ATdT, ATHTCA
A amaer frar &, I% qU s AE
w7

s ¥o To WA :  TF-Td U
g FT WY OF adET § | W e g
¥l TiE T A g &, IEE OF
ferar s foar wran & Foe & Y gt
Mtee & w1 # F1E 77 @ FET | FY
feg & Qut fegfg o1 amieit f @A
A R & AT & ave g w@ma

Mr. Speaker: Next question.

Shri U. M. Trivedi: One question
which was put by Mr. Kachhavaiya
was not answered. If you permit
me, I would like to ask that quest-
tion. Probably the hon. Minister did
not understand it. It is very impor-
tant, The question is like this, 1
will not put any other question. 1T
will just explain it.

This question is in relation to gold
seized in Rajasthan in -Chittorgarh
District, by which gold it was promi-
sed to weigh the late Prime Minis-
ter, Shri Shastri.

Mr, Bpeaker: Who seized it? Was
it seized by the police?

Shri U. M. Trivedi: This gold was
alleged to have been seized by the
police on the one hand and dlleged
to have been deposited with the
collector on the other hand, The
police say that they have seized It
and put in the treasury and the man
who brought it says: I have brought
it and the collector has put his sig-
nature. There was a dispute and the
police arrested the man and made a
recovery memo that this gold was
seized from such and such place and
this gold was smuggled out from
the house of the merchant whose
house was being searched,
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Mr. Speaker: We cannot go into

those detalls here.

Shri U. M. Trivedl: I want to know
whether any action has been taken.

Shri B. R. Bhagat: Let him put a
question and I will answer. As he
himself said, it relates to 1965
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Matlonalisation of Banks
+
*66. Shri Daji:
Shri R. Barua:
Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Sezhivam:
Shri Shree Narayan Das:
Shri Basappa;
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Shri R. §. Pandey:

Shri H. C. Linga Reddy:
Shri P. R, Chakravertl:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Shri D. C. Sharma:

Shrl 5. M. Banerjee:

Dr. M. M. Das:

Shri Vishram Prasad:
Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shrj M. N. Swamy;
Shrimati Ramdulari Sinha:
Shri Liladhar Kotoki:
Shri N. R. Laskar:

Shri Bagri:

Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to state: .
(a) whether Government have

considered the question of nationali-
sation of Bankg in the country; and

(b) it so, whether any decision has
been taken in this regard?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b), The question of the
nationalisation of banks in the
country has been considered on a
number of occasions but such a step
has not been considered necessary so
far. Measures to tighten the control
of the Reserve Bank over the work-

ing of the banks have, however,
been taken.

Shri Daji: In view of the contra-
dictory and therefore confusing

statements made by the high funec-
tionaries of the Congress Party, 1
would like to know from the Gov-
ernment whether social control of
banks includes nationalisation or not.

Shri B. R, Bhagat: Social control
is not a new word. It has been
there and it has been used in various
places, The moot question is: what
is the policy of the Government
about mationalisation. On  this we
have been taking a purely pragma-
tic view. If the economic - situation
demanded taking a step, we have
token that step in the past and even
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in the future, if such a situation
emerges, we wil take that step, We
cannot say at this stage whether we
are going to do this or that.

Shri Dajl: My question was simple.
In the interpretation of the Gowern-
ment, does the word ‘social control’
as used by the AICC include nation-

alisation or it does not include
nationalisation? You may imple-
ment it or not; that is different.

When you implement it, is also a
different question, In your inter-
pretation, does it include nationali-
sation or not?

Shri B. R. Bhagat: [ have answered
that question; it is not the dictionary
meaning of a word; it is the policy
behind that. These words ‘rocial
control" are not only in the last
resolution of the Congress; they had

been there before also. We have
nationalised institutions when we
thought that they were necessary

in the interest of the country, and
we will do so if we think it is neces=
sary in the interest of the country.
That is the answer to the question
about the words ‘social control’.

Shri Dgjl: T seek your protection.
It is a specific question. If he does
not understind English, I ean put the
question in Hindi. I just want to
know whether the term ‘social con-
trol’ includes nationalisation or not.
He is giving a reply saying that it is
not a new term; Government has
nationalised in the past and so on.
I only want to know the facts of
the situation. 1 want to know whe-
ther, according to Government, the
words “social control" incud= nat-
ionalisation or not. (Interruption).

Shri B. R. Bhagat: T do not know.
When we have said in the past that
we will nationalise it, certainly it is
within the ambit of this word that if
we think so we will nationalize it in
future also.

Mr. Speaker: He might put his
next question now.
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Shri Daji: In view of the fact that
at least the Government's policy is to
go towards more social contzpl and
also control of banking, how does the
Government square it with the recent '
decision for relaxation in eredit con-
trol of the Reserve Bank or  other
banks? How is this policy consis-
tent with the g-owing social control
of banking?

Shri B. R. Bhagat: It is contro] not
re'axation; it is selective control.
When we have that situation, for ex-
ample, for export or for importing
various things for production, ce:-
tainly relaxation is in the interests of
production. Therefore when he says
relaxation. it is part of the control
exercised by the Reserve Bank,
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WRITTEN ANSWERS TO
QUESTIONS

splitting of Life Insurance Corporation
into Zones

*67, Shrimati Savitri Nigam: Will
the Minister of Finanee be pleased
to state: .

(a) whether the decision regarding
the splitting of the Life Insurance
Corporation into several Zones in
order to provide stimulant to eff-
ciency has been taken; and

(b) if so, the nature thereof?
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The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a) No.
Sir.

(b) Does not arise,

Bell Mission to review India's
Fourth Plan

*68. Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Asad:
Shri P. C. Borooah:
Dr. M. M. Das:
Dr. P. N. Khan:
Shri Warlor;
Shri Daji:
Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Tridib Kumar

Chaudhuri: -

Shri Basappa:
Shri S, M. Banerjee:
Shri Surendra Pal Singh:
Shri P. R. Chakravertl:
Shri H, C. Linga Reddy:
Shri Yashpal Singh:
Shri Harish Chandra Mathur:
Shri Mohammad Elias:
Shri D. C. Sharma:
Shri Umanath:
Shrl Dinen Bhattacharya:
Shri Kolla Venkalah:
Shri Mohan Swarup:
Shri Vishwa Nath Pandey:
Shri M. 8, Murti:
Shri Hem Barua:
Bhri Surendranath Dwivedy:
Shri Harl Vishnu Kamath:
Shri Vasudevan Nalr:
Sh:imatl Malmoona Sultan:
Shri P. H. Bheel:
Shri P. K. Deo:
Shri Kapur Singh:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the result of the World Bank's
scrutiny of resources programme of
the Fourth Plan generally and foreign
exchange component in  particular,
conducted by Bernard Bell Mission in
the months of September and Octo-
ber, 1866;

(b) the requirements of India
which she expected from the World
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Bank and if 100 per cent of her
demands are likely to be accepted;
and

(c) the time by which the World
Bank will be able to anmounce the
guantum of aid asked for by India?

The Minister of Planning and
Soclal Welfare (Shri Asoka Mehta):
fa) to (c). A Team set up by the
World Bank consisting of experts
under the leadership of Mr, Bernard
Bell is currently engaged in the
appraisement of the foreign exchange
requirements of the Fourth Five Year
Plan as contained in the Draft Out-
line. The Team has not yet comp-
leted its assignment.

Agitation by LIC Employees against
Electronic Computers

*69. Shri 5. M, Banerjee:
Shri D, C. Sharma:
Shri Daji:
Dr. L. M. Singhvi:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Kella Venkaiah:

Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation’s employees throughout
the country are contemplating to
launch a direct action against the
introduction of electronic computers;
and

(b) if so, the steps taken by Gov-.
ernment in this regard?

The Minister in the Ministry of
Finance (Shri B, R. Bhagat): (a) One
of the three associations represent-
ing the Class III and IV employees
of the Corporation, wviz, All India
Insurance Employees Association has
called upon the LIC. employees to
strike work for a day on November
25, 1966,

(b) In view of the categorical
assurance given by the Corporation
that there would be mo retrenchment
as a result of introduction of elec-
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tronic computers, Government see
no reason why the employees should
oppose their introduction which is
necessary for the efficient handling
of the growing business of the Cur-
poration.

Gold Control Order

*70. Shri Maheswar Naik:
Shri Yashpal Singh:
Shri Nath Pai:
Shri Hem Barua: .
Shri Surendranath Dwivedy:
Shri Harl Vishnu EKamath:

Will the Minister of Finance be
pleased to state:

(a) how far hoarded gold has come
out to the open as a result of the
recent announcement of the relaxa-
tion of the Gold Control Order;

(b) whether Government have
exercised any watch to see as to
how far the measures of relaxation
have affected the smuggling tendency;
and

(e) the overall effect on the price
level of gold in the country?

The Minister of State in the Minis-
try of Finance (Shri B, K. Bhagat):
(a) to (c). Notification implementing
the moedifications and relaxations of
the Gold Control Rules has been issued
on 1lst November, 1966 in the Gazette
of India Extraordinary. The copies
of the notifications have been laid
on the table of the House. It is too
early to report on the results and
effects of the modified scheme on
smuggling and price level of gold,
ete.

LIC. Premia

*71, $hr1 Yashpal Singh:
Dr. Ranen Sen:
Shrimati Savitri Nigam:
Shri Vasudevan Nair:
Shrj Warior:

Shri Basappa:

Shri P, C, Borooah:

Shri D. C. Sharma:

Shri Sorendra Pal Singh:
Shri M, L. Dwivedi;
Shri Bhagwat Jha Asad:
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Shrl 5. C, Samanta:

Shrj Subodh Hansda:

Dr. M. M. Das:

Shri Maheswar Naik:

Shri Vishwa Nath Pandey;
Shri H. C. Linga Reddy:

Will the Munister of Finance be
pleased Lo state:

(a) whether Government have ac-
cepted in principle that the premium
rates charged by the Life Insurance
Corporation should be reduced; -

(by if so, the broad details thereof
and when it would be implemented;
and

(c) if not, the reasons therefor?

The Deputy Minister jp the Minis-
try of Finance (Shri L. N. Mishra):
(a) to (). It is for the Life Insurance
Corporation and not for the Govero-
ment to determine or revise the pre-
mium rates. The Corporation is cur-
rently carrying out an ‘investigation
into the mortality of the lives assured,
covering the period 1961-64 and in
the light of results of this investig-
tion, it might look jpto the question.

Iligh Level Irrigation Commission

“i2.5hri A. V. Kaghavan:
Shri A, E. Gopalan:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimat; Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Bhagwat Jhy Azad:
Shri P, C_ Borooah:
Shri S. C. Samanta:

Shri M. L, Dwivedi:
Shri Subodp Hansda:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Committee on Plan
Projects in the Planning Commission
hag suggested the setting up of a High
Level Irrigation Commission; and

(b) if so, the decision taken in the
matter?

The Minister of Irrigation and
Power (Bhri Fakhruddin Ahmed): (a)
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The Irrigation Team of the Com-
mittee on Plan Projetts has suggested
the setting up of a High Level Irriga-
tion Commission. »

(b) The matler is under considera-
tion |

Gold Smuggling in Bombay

*73. Dr. Ranen Sen:
Shri Basappa:
Shri Hukam Chand

Kachhavalya:

Shri Bade:
Shri D, C, Sharma:
Shri P. R, Chakraverti:
shri B, K. Das:
Shri M. L. Dwivedi:
Shri P, C. Borooah;
Shry §. C, Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Dr. M. M. Das: )
Shri Vishwg Nath Pandey:
Shri H. C. Linga Beddy:
Shri Bagri:
Shri Yashpal Singh:

Shri Ram Sewak Yadav:
Shrj Maheswar Naik:
will the Minister of Finance “be

pleased to state:

(a) whether it is a fact that a big
gold smuggling racket has been un-
earthed in Bombay with its national
and international links in Septem-
ber, 1966; and

(b) if so, the progresg mate to weed
out the ramifications?

The Minister of State in the Minis-
try of Finance (Shri B. B, Bhagat):
(a) The reference would appear to
be to the case in which Customs
authorities in Bombay seized inter-
glia a fotal of 68,960 tolas of gold
Rs, 1,869,800 in currency and other
contraband worth Rs, 50,000 during
mid-September, 1966.

{b) Eighteen persons have been
arrested in this connection. The case
has been made over to the Central
Bureau of linvestigation due to its
wide ramifications. i
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Gold Control Act

*74. Dr, L. M. Singhvi;
Shri Prakash Vir Shastri:
Shri Bhagwat Jha Agad:
Shri M, L, Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P, C. Borooah:
Dr. M. M. Das:
Shri Kolla Venkaiah:
Shri Onkar Lal Berwa:
Shri D. C, Sharma;
Shri Nath Pai:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to state:

(a) whether the details of modifica-
tion in the Gold Control Act have been
worked out; .

(b) if so, the broad outline thereof;
and

{e) the anticipated implications of
such meodifications?

The Minister of State in the Minis—
try of Finance (Shri B. Ii. Bhagat):
(a) Yes, Sir. Defence of India
(Fol.irlh Amendment) Rules, 1868
incorporating the modifications have
been issued as Gazette ct India
Extraordinary on 1st November, 1986,

(b) Copies of the Defence of India
(Fourth Amendment) Rules, 1866
along with an explanatory note have
already been placed on the Table of
the House. However, the broad out-
lines of the modificatlon of Gold
Control are as follows:

(1) The withdrawal of all res-
tunities to goldsmiths conse-
ornaments of more than 14
carat purity.

Prohibition on privatc posses-
sion of primary gold.

Provision for a period of six
months allowed for disposal
of legally held primary gold
either by sale or tender to
dealers/goldsmiths for con-
version into ornaments.

(2

—

(3
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(4) Provision for a furlher period

of six months for the dcaler s
and goldsmiths to manurac-
ture the ornamen's from
such gold.

(5) Government control on gold
refineries and on manutacture
of primary gold which will
be in form of stancdurd gold
bars of prescribed specitica-
tions only.

* Declaration of ornaments and
other articles of g9'.0 held by
private persons above certain
specified limits.

(6

—

(7) Restriction on furiher manu-
facture of articles ol gold.

Rules withdrawing 14 carat restric-
tion and allied matters come into
force immediately. Other rules link-
ed with or dependent on the manu-
facture of standard gold Lbars will
come intp effect from a date to be
notified later.

(c) The main anticipated implica-
tions are:

(1) Greater employment oppor-
tuities to goldsmiths conse-
quent on wihidrawal of 14
carat restrictions and per-
mission to sell or converty into
ornamentg legally heid stocks
of primary gold.

(2) Bap on private possession ana
hypothecation of  primary
gold and requirement of dec-
laration of ornaments and
articles of gold in excess of
2000 gms. per individual and
4000 gms. per family is calcu-

lated to serve as a check
against easy circulation of
smuggled gold ond its con-

version into ornaments.

(3) Con'inuance of rehabilitation
assistance tg goldsmiths who
do not elect to rever: to the
profession and the ban on
manufacture of articles of
gold are steps calculated to
discourage the gnld habit.



675 Written Answers KARTIKA

Central Housing Board

*75. Shrimati Vimla Devi:
Shri A, V. Raghavan:
Shri A. K. Gopa.an:

Shrj Yashpal Singh:
Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Works, Hlousing
and Urban Development be pleased to
refer to the reply given to Starred
Question No, 114 on the 28th July, 1966
and state:

(a) whether any final decision has
sine: been  taken by Government
regarding the proposal Lo set up a Cen-
tral Housing Board to co-ordinate the
activities on housing front; and

(b} if so, the decision taken thercon?

The Minlster of Works, Ilonusing and
Urban Development (Shri Mehr Chand
Kbanna): (a) and (b). TV : proposal
fs still under consideration in the
Planning Commission.

M/s. Aminchand Pyarelal Group of
Firms

*76. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohla:

Will the Minister of

Finance be
pleased to state:
(a) whether the Bombay, Calcutta

and Madrag Customs authorities have
detect>d large quantities of steel im-
ported after the expiry of the import
licences;

(b) whether the importing party
(Aminchang Pyarelal Group of firms)
has secured somehow forged cross
border certificateg from the country of
supply;

(c) the va'ue of these goods detected
and seized;

(d) whether the investigating agen-
cies of the Central Government have
carried out a thorough inquiry into this
affair; and

(e) if 57, the results thereof and the
action taken in the matter?

12,
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The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a)
The Bombay Custom House have
detec.ed three consignments of steel
imported by M/s. Aminchand Pyarclal
Group of firms, after the expiry of
the import licences.

(b) The cross-border certificates
produced at the time of clearance of
the consignments were held by the
Customs authorities to be not valid.

(e) The c.if. wvalue
seized is Rs. 7,73,363.

of the goods

(dy The cases were investigated by
the Customs authorilies Bombay, be
fore adjudication

(e) The goods were
The jmporters were however given
the option to redeem “he goods for
home-consumption on payment of a
fine of Rs. 2,58,000 in all. A total
personal penalty of Rs. 2,28,000 was
also imposed.

confiscated.

Taking Over or Financing of Big
Projects

*77. Shri Basappa:

Shri Surendra Pal Singh;
Shri Eswara Reddy: .
Shri Shree Narayan Das:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Shri Bagri:

Shri Bhagwat Jhy Azad:
Shri S. C. Samanta;

Shrj P. C, Borooah:

Shri M. L. Dwivedi:

Shri Subody Iansda:

Dr, M. M. Das:
Shri Bibhuti Mishra:

‘Shri K. N, Tiwary:
Shrimati Tarkeshwari Sinha:
Shri H. C. Linga Reddy:
Shri P, R. Chakravertl:
shri Vishwa Nath Pandey:

~ Shrimati Savitrl Nigam:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 791 on
the 1st September, 1966 and state:

(a) whether Government have since
taken any decision with regard tu the
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proposal to take over or finance some
major projects;

(b) if sn, the nature of the decision
taken; and

te) the projects proposed to be taken
uver?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) The
matter is still under consideration.

(b) and (c). Do not arise.

Reserve Bank Governor's criticism of
Fourth Plan

*78. Shrimati Tarkeshwarl Sinha;
Shri P. R. Chakraverti:
Shri B, K, Das:

Shri Sezhiyan:
Shrimati Renuka Ray:
Shri Basappa:

Shri Kishen Paltnayak:
Shri Yashpal Singh:
Shri Bagri:

Shri Ram Sewak Yadav:
Shrimati Savitri Nigam:
Shri M. C. Linga Reddy:
Dr. L. M_ Singhvi:

Wiil the Minister of Planning and
Social Welfare be pleaseqd to state:

(a) whether the Governor of the
Reserve Bank of India has given a
warning about the danger of recurring
balancz of payment crises, which are
inherent in the plan outlay approved
by the National Development Council;

(b) whether he hag advised Govern-
ment tg reduce the size of the Plan;
ang

{e) if so, Government's reaction

thereto?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a)
and (b). The Governor of the Reserve
Bank has given his commenls on some
aspects of the Fourth Plan including
the size of the Plan and its possible
rmpaet on the belance of payments.

() These, along with comments
from other sources, will be taken into
consideration in finalising the Fourth
Plan.
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Seizure of Gold in Bombay

*79. Shri Indrajit Gupta:
Shri Madhu Limaye:
Shrimati Renuka Ray:
Shrl Onkar Lal- Berwa:

Will the Minmster of Finance be
pleased to state:

(a) whether the Customs authorities
seized 70,000 tolas of contraband gola
valued at over Rs. 1.15 crores in Bom-
bay belween the 14th and 18th Septem-
ber, 1966;

(b) whether the smugglers responsi-
ble have been detected angd arrested;
and

(¢) whether such smuggling of gold
from abroad is on the increase because
uf the high price vf gold prevailing in
India?

The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a)
The reference is apparently to the case
in which Customs authorities in Bom-
bay seized interalia a total of 69,460
tolas of gold valued at about Rs., 69
lakhs (at International rate) and Rs.
1.15 crores at the local market rate
between 14th and 17th September,
19686. d

(p) Eighteen persons have been ar-
rested in this connection.

(e) It cannot be concluded from this
seizure that the smuggling of gold is
on the increage.

D.A. to Central Government Employecs

*80. Shri P. C. Borooah:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri R, Barua:
Shri R. S, Pandey:
Shri 8. M. Banerjee:
Shri Daji:
Shrimati Tarkeshwari Sinha:
Shri Onkar La] Berwa:
Shri D, C. Bharma:
Shri P, R, Chakravertl:
Shri H. C. Linga Reddy:
8hri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
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Dr. M. M. Das:

Shri Sezhiyan:

Shri Kolla Venkalah:
Shri Vishram Prasad:
Shri Dhuleshwar Meena:
Shri Daljit Singh:

Shri Ramapathi Rao:
Shri C. M. Kedaria:
Shri Vasudevan Nair:
Shri Warlor:

Shri Basumatari:

Shri Priya Gupta:
Shrimati Maimoona Sultan:

Will the Minister of Finance be
pleased to state:

(a) whether the D.A. Commisslon
headed by the Ex-Chief Justice Shri
Gajendragadkar has submitted itg re-
port about the Dearness Allowance
payable to the Central Government
cmployees;

(b) if so, its main recommendations;

and

(e) Government's decisions in the
light of these recommendations?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) Yes, Sir. The Commission on
Dearness Allowance has submitted its
report gn the question of the adeguacy
of the Dearness Allowance granted
from - 1st December, 1965 to Central

. Government employees drawing pay
below Rs, 400 and on the rates of
Dearness Allowance to be granted to
the employees with effect from 1st
August 1966, the 12 monthly average
of Working Class Consumer Price 1n-
dex Number having reached 175 in
July, 1966,

(b) The main recommendations of
the Commission are as under:

(i) dearness allowance be paid to
the employees at the percen-
tages of neutralization speci-
fied by the Das Independent
Body in regard to the four
categories of pay ranges, viz.,
70—109, 110—148, 150—209
and 210—309 respectively,
with effect from 1st Decem-
ber 1965 for the entire rise of
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\‘1-»5 points over 100 in the 12
monthly average of the Work-
ing Class Consumer Price
Index Number;

(i) the adequacy of the rates of
dearness allowance payable to
the employees, for the period
prior to 1st December, 1965
should not be reopened; and
(iii) the average of Working Class
Consumer Price Index Num-
ber having reached the level
of 175 in July, 1966, for the
entire rise of 75 points, dear-
ness allowance be paid at the
percentages of mneutralisation
specified by the Das Indepen-
dent Body to the categories of
staff in pay ranges below 400
with effect from 1st August,
1966,

(c) Government have accepted the
above recommendations in full, They
have further decided to revise the rat-
es of Dearness Allowance admissible
to employees drawing pay of Rs. 400
and above but below Rs. 1000. Orders
in this regard have been ,ssued om
19th October, 1988.

Forelgn Exchange Reserves

*81. Shrl Shree Narayan Das:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) the latest position with regard
to India's reserve of foreign exchange;

(b) whether there has been any
substantial increase in export earnings
since after devaluation;

...(.::_)_ whether any assessment has
been made as to the impact of devalua-
tion on exports and imports; and

(d) it so, the result of such assess-
ment?

The Minister of Finance (Shri
Sachindra Chaudhuriy: (a) The latest
figures published by the Reserve Bank
of India show India's foreign exchange
reserves including gold as Rs, 42819
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crores at the end of August, 1966.
The current level of reserves js ap-
proximately Rs. 405 crores.

(b} to (d). There has been as yet
no rise in exports after devaluation.
This is partly a result of the adverse
agricultural season. It is also partly
due to the fact that it will be some-
time before raw materials and com-
ponentg arrive in the country, as a
result of liberalisation, and industrial
production, as a consequence, picks
up. It is therefore, not possible to
isulate and determine
devaluation on export. So far as
imports are concerned, the liberalised
scheme of imports has not yet been
in existence long enough {o draw con-

clusion on the prerise commodity-
wise readjustment of imports that
might result from devaluation. The
matter is, however, under careful
watch and study.
Prices of Drugs
*82, Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri "Liladhar Kotoki:
Shri N. R. Laskar:
Shri R. Barua:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Will the Minister of Health and

Family Planning be pleased to state:

(a) whether she has observed re-
cently that the prices of drugs are
beyond the reach of the common man;

(b) whether she had exhorted the
manufacturers of drugs to bring down
prices so that the common man may
not feel the pinch; and

(c) if so, the steps taken by Gov-
ernment in regard theteto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No
Sir. Al

(b) The prices of drugs are general-
1y high in this country and it has
therefore been the policy of the Gov-
ernment to have them brought down
to the extent possible,

NOVEMBER 3, 1866

the effect of -

Written Answers 682

(c) Steps have been taken to stabi-
lise the prices of drugs as obtaining
on 1st April, 1963 by issuing the Drugs
Prices (Display and Control) Order,
1966. Under this order manufacturers
are required to print the ~maximum
retail prices of d.ugs on the container
of each drug for the convenience of
the purchaser. Manufacturers have
also to obtain Governments' prior
approval to increase the prices of pro-
ducts already in the market or to fix
the prices of new drugs which are not
included in the catalogues already
published by them. In order to en-
sure that the consumer is not being
over-charged, the dealers are also re-
quired to display price list on the pre-
mises. Further realising that the price
line of drugs cannot be maintained
unless the supply position is adequate,
measures for ensuring a satisfactory
supply position have been taken.
Rayw materials are being licensed to
manufacturers on a liberal scale. The
quantum of imports by Established
Importers has  been raised four fold.
Individuals can import drugs for per-
sona] use upto Rs. 200. Hospitals and
Research institutions can now import
drugs, chemicals. reagents required by
them upto Rs. 500 at a time.

Holding of Price Line

*84. Shrl Harish Chandra Mathur:
Will the Minister of Finance' be
pleased to state:

{a) the major steps taken by Gov-
ernment in the wake of devaluation
tu hold the price line:

(b} the result of these steps; and

(c¢) at what level and index, Gov-
ernment hope tn hold the price line
of essentials?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The maior steps taken by Govern-
ment to hold the price line after de-
valuation include the subsidy on food-
grains, fertiliser and petroleum pro-
ducts, liberalisation of imports to sti-
mulate production, appointment of the °
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Civil Supplies Commissioner to take
prompt corrective action in regard to
prices of essential commodities as and
when necessary and the setting up of
consumer cooperative and.department
stores in major cities;

(b) The effects of liberalisation of
imports and other measures taken by
Government will show only over time.
Meanwhile the price situation is also
affected by the reports about damage
to crops in some parts of the country
due to drought and flonds. Wholesale
prices have risen by 3.4 per cent since
devaluation and upto October, 15 as
compared to the rise of 5.3 per cent
in the corresponding period last year.
The Working Class Consumer Price
Index (1949—100) has gone up from
181 in May to 190 in August.

(¢) There is no pre-determined
level nf the index which is sought to
be maintained. Government hope to
check excessive rise in prices.

fomt  six
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Earnings from Exporis kept abroad

*86. Shri A. K, Gopalan:
Shri Imbichibava:
Shri Umanath:
Shri P. Kunhan:
Shrl Nambiar:
Dr. Saradish Roy:

Will the Minister of Finance be
pleased 1o state:

(a) whether the attention of Gov-
ernment Las been drawn to the report
appearing in the Blitz of the 24th
September, 1968 entitled “Reserve
Bank or Private Reserve Bank"
which mentioned that no less than
Rs. 100 crores per year are Kkept
hidden every wear out of our export
carnings;

whether any investiga-
in this

(b) if so,
tions have been conducted
matter; and

(¢) the steps Government have
taken to Stop this drain on forelgn
exchange?

‘The Minister of State in the Minis-
try of Finance (8hri B. R. Bhagat):
(a) Yes, Sir.

(b} On the information awvailable it
is not possible to state the precise
amount concealed. The cases report-
ed in the Blilz are being proceeded
with snd examined. When the exa-
mination is completed . Government
will consider the appropriate action
to be taken. .

(¢) The Reserve Bank have instruc-
tions to watch closely repatriation of
foreign exchange earnings.
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Plan Projects
*87. Shri Gokulananda Mohanty:
Shri Sulllul_lz

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) whether curtailments have been
made in the provisions of the Plan
projects provided in the budget for
1966-67; and

_ (b) if so, the details thereof, State-
wise? '

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b). A statement indicating by
individual States the Annual Plan out-
lays for 1966-67 approved by the
Planning Commission and as included
in the State Budgets is laid on the
Table of the House. [Placed in Lib-
Tary. See No. LT-T196/66]. Informa-
tion as to any further curtailment or
adjustment as compared to the budget
provisions is not awvailable.

Fall in Natlonal Income

*88. Shri A. P. Sharma:
Shri Sivamurthi Swamy:

Will the Minister ‘of Planning and
Soclal Wellare be pleased to state:

(a) whether it is a fact that there
is a fall of 3.7 per cent in per capita
national income during the year 1863-
66 o5 revealed by the Central Statis-
tiea] Organisation;

{b) the causes therefor; and

fe) the steps taken to raise the level
of the national income?

The Minister of Planning and
Soclal Welfare (Shri Asoka Mehta):
(a) According to the quick estimateg
prepared by the Central Statistical
Organisation, per capita national in-
come in 1965-66 was 59 per cent
lower than in 19£4-85,

(b) and (c). The 5.9 per cent fall in
per capita national income has been
the result of 3.7 ner cent fall in na-
tional income and about 2.3 per cent
rise in population. The fall in natlon-
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al income has been due to (i) marked
decline in the net output of agricul-
tural and allied sectors (ii) a marked-
ly slower rate of growth of mining
and manufacturing, and (iii) a subs-
tantial decline in the net income
generated in commerce and transport
sectors other than Railways. The set-
back in agriculture was due to the
unprecedented drought and that in
manufacturing due mainly to shortage
of raw materials and components.
Lower income in the commerce and
transport sectors was a conseguence
of the set-back in agriculture and in-
dustry.

Steps are being taken to raise na-
tional income through (i) fuller uti-
lisation of potential already created,
and (ii) creation of additional poten-
tial by means of development outlays.
These measures have been detailed in
the Draft Outline of the Fourth Plan
already laid on the Table of the
House.
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Ways and Means Position of States

*90. Shri Wadiwa:
Bhri U. M. Trivedi:
Dr. Chandrabhan Singh:

Will the Minister of Finance be
pleased to lay a statement on the
Table showing:

fa) the wvarious proposals received
from the concerned State Govern-
ments . for ad hoc assistance to im-
prove their ways and meang position
for meeting expenditure on relief
waork; snd

ib) the decision of Government on
rach such request?

The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a) and
(b). A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-T197/66].

M/s Bird and Co.

384, Shri Utlya:
Shri Madha Limaye:
Shri Kishen Patinayak:

Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 407 on the 11th
Aupust, 1968 and state:

(a) whether any progress has since
been made in the hearing and dls-
nosal of the appeal against the ad-
judication order in the case of foreign
exchange lapses|violations by Mis
Bird and Co.; and

(b} if not, the reasons for the delay?
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The Minister of Finance (Shri
Sachindry Chaudhu-): (a) The per-
sonal hearing in the appeals starled
on the 5th of September and, with
short adjournments, is stil] in progress.
The appeals will be disposed of as
soon as possible after the personal
hearing is over and the wvoluminous
evidence has been shifted.

(b) Does not arise.

Development of Irrigation and Power
Potential in Indla

285. SBhrl A. K. Gopalan:
Shri Nambiar:
Shri Umanath:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No, 1280
on the 19th August, 1966 and state:

(a) the progress since made in the
preliminary work of the perspective
plan for the development of irrigation
and power potential in the country;
and

(b) when the preliminary work is
likely to be completed?

The Minister of Irrigatlon and
Power (Shri Fakhruddin Abmed):
(a) Collection of hydrological data
and preparation-of master plang for
the west-flowing rivers morth of
Tapi, namely, Narmada, Tapi, Mahi
and Sabarmati, is proposed to he
taken up by the Central Water and
Power Commission. Similar  studies
for the Ganga basin are being under-
taken in the Ministry of Irrigation
and Power. Necessary financial pro-
vision for the work is being proposcd
for 1967-68. The State Governments
have also been advised to prepare
Master Plans for long-term irriga-
tion development, A survey of the
country's hydro resources indicating
the location of possible sites for
power development has been com-
pleted. The Energy Survey Com-
mittee has made a study of the
energy resources in the country.
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(b) As the work invo'ves collec-
tion of hydrological and other data, it
would take considerable time.

Accommodation for Presg
: Representatives

266. Shri Eswara Reddy: Will the
Minister of Works, Housing and Urban
Development be pleaszd to refer to
the 1eply given to Unstarred Question
No, 3932 on the 1st September, 1966,
regarding accommodation to accredit-
ed Press rcpresentatives ang state:

va) out of 78, how many are accre-
dited Press Correspondents and how
many are accredited Press Photogra-
phers; and

(b) the number gut of them in each
category who are being charged mnar-
ket rent?

The Minister of Works, Housing
ang Urban Development (Shri Mechr
Chand Khanna): (a) The number is
as follows:—

Acgredited Press Corres-

pondents. 72

Accredited Photograph-
ers. 3
Accredited Cartoonists 3
Total 78

(b) None.

Funds for Housing Schemes

267. Shri Ram Harkh Yadav: Will
the Minister of Works, Housing and
Urban Deve'opment be pleased to
state:

(a) whether Govermment have allo-
cated funds for housing and wurban
development plans for 1966 to the
varioug States;

tb) if so, the
state-wise; and

amount allotted,

1) the demands of the States for
the above purpose for 19667
The Minister of Works,
and Urban Development Shri

Chand Ehanna): (a) Yes.

Housing
Mehr
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(b) and (c). Funds as proposed by
the State Governments ip their an-

nual pla.nsl and allocations made for
the year 1066-67 are given belowi—

il" Name of State’ Government 1966—67
. _
) Funds proposed Funds
by State Govern- allocated -
ments,
(Rupees in  [lakhs)
1 Andhra Pradesh | . . . 2555 2100
2 Aspam . . f i . . - 20-00 1200
3 Bihar ., " e . . . 30.00 30-00
4 Gujarat " . s . 50-00 50-00
5 Jammu and Kashmir. 3j0-co 25-00
& Kerala . . f 20°co 20-00
7 Madhya Pradesh 4475 35-00 -
8 Madras 143°00 133 -00
9 Maharashtra . . 322-00 27400
10 Mysore . . . 4c-00 45-00
1 Orissa . . . 5 20-c0 2000
1z Punjsb ., . = E 11-03 1T-00
13 Rajasthan . . . 15°co 10-00
14 Utudr Pradesh, . . . 75:CC 65-00
15 West Bengal . 16038 15000
16 MNagaland. . 36:co 25-00
Total . T1042-71 926+00

Development loans subscribed by the
Cooperatives in Scplember, 1966

268. Shrimati Ramdulari Sinha: Will
the Minister of Finance be pleased
1o stale:

(a) the total figures of development
loans S'ule-wise subscribed in Sep-
tember, 1966;

(b) the break-up of the main see-
tors including Cooperatives which
have subscrihed to the development

loan in cach State;

{c) whether Government and the
Reserve Bank of India approve of the
idea of cooperatives participating in
such development l2ans, and

(d) if so. how they are guing to Te-
tmburse such shortage of this ¢o-
operative fund?

Tt : Minister of Finance (Shrl
Sachindra Chaudhurl): (a) The subs-
criptiong to the development loans

1837 (Ai) LSD—3.

floated by the Slates in September,
1966 were—

(Im crores ol Rs,)

Andhra Pradesh g-11%
Assam . . 300
Bihar . ] 405
Gujarat . 771
Kerala . . 428
Madhya Pradesh 5.11
Madras | . 13-27
MaharasHtra 15-36
Mysore . 4-13
Orissa 6-22
Punjab 402
Rajasthan £-04
Uttar Pradesh 11-c7
West Bengal f-02

Total:— 98-39

*As subscriptions exceeded 109, over
the amount of isrue (Rs. 7.5 crores), the
amount to be 1etained is Rs. B.23 cores
approximately.
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The figures are provisional.

(by The details of subscriptions to
loans by categories of subscribers
are treated as gecret and, therefore,
cannot be divulged,

*(¢) and (d). There are no restric-
tions on cooperatives subscribing to
State loans but no refinance is grant-
ed for this purpose. .

Raid on Shri Chagganlal Godavat

269. Shri Lakhan Das:
Shri Madha Limaye:

Will the Minister of Finance. be
pleased to state: . "

(a) whether the Centra] Excise or
any other Central Investigating
Agency raided one Shri Chagganlal
Godavat;

(b) if so, the value of the gold|
silver|money seized from him at inter-
national and ‘free market’ Indian
rates;

{e) whether any FIR or case has
been filed by the said Shri Godavat or
his relations against one Shri Gana-
patlal for -his having stolen some gold
from Shri Godavat;

(d) whether part of this stolen
gold or any other gold was seized by
the Rajasthan Police from the farm|

house|place belonging to the . said
Shri Ganapat Lal and some others
and a panchanama made of the

seizure;

{e) whether any receipt was passed
by Rajasthan Government|authorities
to the said Shri Ganapatlal for his’
having surrendered to the Treasury
44 kilos of gold for weighing the late
Prime Minister Lal Bahadur Shastri;

(f) whether the Central Govern-
ment have taken possession of the
Treasury gold and the Panchanama
gold for the sake of safety and passed
receipt therefor; and

(g) If not, the reasons therefor?

The Minister of Finance (Shri Sa-
¢hindra Chaudburi): (a) Yes, Sir. The
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raid was made by the Centra] Excise
Officers of Delhj Collectorate.

(b) The value of gold seized at the
then prevailing international rate is
Rs. 12.58 lakhs; value at market rate
is Rs. 38.15 lakhs. The wvalue of
silver seized at market rate is Rs. 10.54
lakhs. No money was seized.

(e) to (g). Some gold was recover-

. ed by the Rajasthan Police from Shri

Ganapatlal and a few others. Steps
are being taken to get the gold from
the police for action under the Gold
Control Rules. The matter concerns
the State Government and no further
information is available.

M|s. R. 5. Madhoram & Sons

270. Shri Lakhan Das:
Shri Madhu Limaye:

"Will the Minister of Finance be

pleased to gtate:

{(a) whether on complaints being
made, the Income Tax authorities at
Dehra Dun have looked into the books
and accounts of R. S, Madhoram &
Sons, a firm with its head office at
Dehra Dun;

(b) whether they found that custo-
mers are paid discount on defective

goods received by them from the
Mills;
{c) whether they maintain and

show to the Income Tax authoritles
separate accounts of the receipt and
sales of defective goods;

(d) whether they show the Income
Tax authorities stock position and
ttock registers from time to time; and

(e) if go, the findings of the Income
Tax authorities and the action taken
thereon? -

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes,

Sir.
(b) No, Sir.
(c) No, Sir.

{d) Only the stock position as at
the end of each accounting year . is
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shown to the Income-tax authorities.
Stock registers showing day-to-day
stocks are not kept;

(e) Minoy defects were found in
the books of accounts for which suit-
able additions have been made.

Burner River Valley Project

271, Shri Lakhan Das:
Shri Madhu Limaye:

Will the Minister of LIrrigation and
Power be pleased to state:

(a) whether Government are aware
that Jamui Anumandal of Monghyr
District is a deficit area and has been
seriously affected by the drought con-
ditions this year;

(by whether it ig also a fact titat
the execution of the Burner River
Valley Project will greatly reduce
this deficit;

(c) whether his Ministry and the
Central Water and Power Commis-
sion have recommended inclusion of
this project in the Fourth Five Year
Plan;

(d) whether they have recommend- -

ed quick execution or start of this
project and other projects in South
Bihar as part of the relief programme
this year;

(e) whether any special
assistance has been offered
Burner River Scheme; and

for the

(1) if not, the reasons for not giv-
ing this assistance in view of the
famine conditions in the State?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)

* It is a fact that quite a large area in

South Bihar has been badly affected
by drought this year.

(b) to (d). Yes.

(e) and (f), Lump sum provision has
been made in the Fourth Plan of
Bihar for new  medium irrigation
schemes in the State. Scheme-wise
details are yet to be worked out by
the State Government,

central -
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Sabarigi Hydro-electric Project
(Kerala)

272, Shrl Vasudevan Nalr:
Shri w:::ior:

Will the Ministe; of Irrigation and
Power be pleased to state:

(a) whether the Sabarigiri Hydro-
electric Project in Kerala State is
likely to be fully commissioned
shortly;

(by if so, when the project will be
tully commissioned;

(¢) whether the original schedule

has been delayed; and
(d) if so, the reagons therefor?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) and (b), Yes, by July, 1967.

(c) and (d). Yes, by about ten
months due to strike in the penstock
fabrication factory and also on  ac-
count of a serious sliding of the hill
adjacent {0 the power house during
construction, which necessitated re-
location of the switchyard and other
protection works.

M/s. Bird and Co,

273. Shri Utiya:
Shri Madhu Limaye:
Shrl Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 517 on the 18th
August, 1866 and state:

(a) whether the appeal on the ori-
ginal adjudication order involving the
two penalties of rupees one crore and
twenty lakhs, and one crore and sixty
lakhg involving Mis Bird & Co. has
since been disposed of; and

(b) if not, the action taken by Gov-
ernment to specd up the disposal of
the appeal?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
The adjudicating Officer passed 4¢wo
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orders on M|s. Bird and Co. and other
parlies concerned imposing penalties
aggregating Rs. 1,65,35,000 (Rs, 37
lakhs by one order and Rs. 1,28,35,000
by the other). The personal hearing
in the appeals started on the 5th of
September and, with short adjourn-
ments, is still in progress. The appeals
will be disposed of as soon as possible
after the personal hearing is over and

the voluminous evidence has been
sifted.

Farakka Barrage

274. Shri Surendra Pal Singh: Wili
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
financial allocation made for the Fa-
rakka Barrage for the current year
falls short of the actual requirement
by Hs. 7.5 crores; and

(b) if so, whether Government pro-
pose to fill up this gap?

The  Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The sanctioned budget
allotment for Farakka Barrage Pro-
ject for 1966-67 is Rs. 12.5 crores. The
requirement of the programme drawn.
out would need additional funds for
which efforts are being made.

* Bharat Sewak Bamaj

275, Dr. L. M. Singhvi: Will the
Minister of Planning and Social Wel-
farg be pleased to state:

(a) whether it is a fact that a Delhi
Labour Courl has held that the Bha-
rat Scewak Samaj is an industry and
not a social welfare organisation;

(b) it o, whether any steps have
been taken to secure the observance
of labour laws by the samaj;

(c) whether the Samaj is being
given any special status or a.m.ltance
as a social welfare organization; and

(d) whether any efforts are being
made to reorganize the Samaj to en-
able it to function as a social welfare
organization effectively and in con-
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sonance with the basic princlplu an
which it was founded?

The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta):
(a) A Delhi Labour Court has hela
that the Bharat Sevak Samaj Is an
industry as defind in the Industrial
Disputes Act. It has not been held
that it is pot a Social Welfare Orga-
nisation.

(b) The Bharat Sevak Sama) pro-
poses to contest the judgement of the
Delhi Labour Court jn the Delhi High
Court. So far as the Constructon
Service of the Bharat Sevak Samaj,
which is a purely industrial activity,
1s concerned, the Bharat Sevak Sama)
has adviset that it is already observ-
ipg the Labour Laws.

(c) The Samaj is receiving Gov-
ernment grant as an All India Volun-

tury Organisation for Plan Pro-
grammes.
(d) The Samaj has advised that

they are already functioning in con-
sonance with the basic principles ofr
which it was founded,

Aid to Fishermen Students

276. Shri Warior:
Shri Vasudevan Nalr:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the aid given to fsher-
men students had been stopped by
Government in Kerala; and

(b) if so, the reasons therefor?

The Deputy Minister in the Depari-
ment of Social Welfare (Shrimati .
Chandrasekhar): (a) and (b). The
information is being collected from
the State Government and it will be
laid on the Table of the House as soon
as it is received.

Economy in Government
Expenditure

278. Shri Harish Chandra Mathur:
8hri D. C. Sharma:
Shrl Bhagwat Jha Azad:
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" Shri 8. C. Samanta:
Shri M. L, Dwivedi:
Shri Subodh Hansda:
8hrl P. C. Boreoah:
Dr. M. M. Das:

Will the Minister
pleased to state:

of Finanoe be

(a) whether it is a fact that In
spite of Government's efforts for eco~
nomy and a Secretaries’ Committee
for the purpose, Government expen-
diture on wages and salarieg rose
from Rs. 253 crores in 1962 to over
Rs. 500 crores in 1965-66;

(b) the break-up of the increase;
and -

(c) the justification for such a state
of affairs and the lessons learnt in
the matter?

The Minister of Finance (8hri
Sachindra Chandhuri): (a) and (b).
Yes, Sir. The total wages and salaries
under Civi] and Defence  estimates
(excluding departmental commercial
undertakings like Railways, Post and
Telegrahs, Overseas, Communication
Services, etc,) has risen from Rs. 253
crores in 1961-62 to Rs. 516 crores
in 1985-66. The bulk of the inerease is
under Defence, the increase under
other civil departments being about
Rs. 51 crores and includes develop-
penditure.

(c¢) The increased expenditure iz due
to the growth in the tempo of Govern.
ment activities and the requirements
of security and development of the
country. Apart from these, normal in-
crements {o stafl and grant of additio-
naljallowances from time to time due
to the increase in cost of living (e.g.,
Dearness, Compensatory and House
Rent Allowances, educationa] allo-
wances, etc. have contributed to the
increase in expenditure.

‘The need for economy in expendi-
ture consistently with efficlency isre-
ceiving the continous attention of
Government. Economy in staff is se-
cured through improvements in me-
thods of work and procedure and a
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programme of work measurement
studies.
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(1) 7w fee ww wiafmm,
1961, fomr o7 § faeelt &
T, TEE LA 9w
grafay  fowmaal & &t |
STTE F FNT TEY & ST &
g qa faeet # sw wfa
T faedr o & e gE A oy
fo o, st WA 8, afew v
gr wfgar #1 st 406, 408, 420
T ETT 294F §F WAATT OGRS
s F03, ¥ forg frerat oY wriw
FTG T

Sobbing Gas
280. Shri Vishwa Nath Pandey:

Shri H. O, Lings Reddy:
Shri D. C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that hund-
reds of residents of West Patel Nagar
came out of their homes in confusion
on the night of 20th September, 1866
due to sobbing gas;

4
3

g%a

(b) if a0, whether the causes there-
of have been investigated; mnd

(c) the action taken mgainst the
party concerned in the maftter?

The Minister of Health and Famlly
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) and (c). The cause could not be
investigated. The effect was only tem-
porary, and by the t{ime the health
officials reached the spot, the nuisance
Was over.

Unauthorised Constructions in Delhl

281. Shri Umanath:
Shri Dinen Bhattacharya:
Will the Minister of Works, Hous-
ing and ©Urbam Development be
pleased to state:

(a) whether the Delhi Administra-
tion issued any instructions in Aug-
ust, 1968 to the BStation House
Officers of various Police Stations to
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report any unauthorised construction
in their locality;

(b) if so, whether it is a fact that
not one report has been received for
one month;

(c) whether Government's atten-
tion has been drawn to the statement
of the Chief Executive Couneillor
blaming colonisers for unscrupul-
ously selling the unauthorised lands;
and

(d) if so, the steps taken by Gov-
ernment against the colonisers?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes. The Station House
Officers of the Police Stations-are re-
quired to convey promptly to the Dis-
trict Superintendents of Police, infor-
mation about the erection of unautho-
rised constructions in the areas under
their respective charges.

(b) No. A consolidated District-wise
statement showing unauthorised cons-
tructions made, has been received.

(c) Yes.

(d) The provisions of sections 312
and 313 of the Delhi Municipal Cor-
poration Act, 1957 require the owner
of the land to get his layout plan sanc-
tioned before disposing it of in small
pieces for the purpose of constructing
buildings thereon. These provisions
however do not prohibit sale of land
for any purpose. Thus, the sale of
land is illegal only if it is sold as a
building plot, without getting the
layout plan approved.

‘The question of action against colo-
nisers who are selling land under pub-
lic notification, ete. is under considera-
tion. Ina large number of cases,
action is rendered difficult, as the colo-
nisers have mentioned in the transfer
deeds that the land is under notifica-
tion. The public has however been
advised to check up, before purchas-
ing any land, that the land in question
has not been notlfled for acquisition;
does not fall in an unauthorised colony
and the seller has got its lay-out sanc-
tioned under the provisions of the



703 Written Answers KARTIKA 12, 1888 (SAKA) .Written Answers

Delhi Municipal Aet and the Delhi

Development Act.

Smuggled Gold seived from s Taxi
on Saharanpur Road

282, 8hri Vishwa Nath Pandey: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that one
hundred and fifty tolas of smuggled
gold was recovered by the Central
Excise Staff from a taxi on the Saha-
ranpur Road on the 19th August,
1966; and

(b) if s0, the action taken by Gov-
ernment 8¢ far in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 19th
August, 1886 the Central Excise Offi-
cers intercepted g taxi on the Sharan-
pur Road in Dehra Dun and seized 150
tolas of gold bearing foreign markings
from one of the persons travelling in
the taxi.

(b) The person was arrested - and
subsequently released on bail. The
case is under adjudication.

/Bharing of Waters of Krishna and
Godavari Riverg

283. Shri Vishwa Nath Pandey:
Shri J. B, S, Bist:

Wil the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
395 on the 11th August, 1986 regard-
ing the sharing of waters of Krishna
and Godavarj Rivers and state:

(a) whether any final decision has
since been taken in the matter;

(b) it not, the reasons for the de-
lay and by what time a decislon in
the matter will be taken; and

(c) whaether the dispute is propos-
.ed to be referred tg arbitration?

704

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). Discussions have been held
individually with the Chief Ministers
of Maharashtra, Mysore and Andhra
Pradesh. A decision is likely to  be
taken after the joint meeting with the
Chief Ministers of the States concern-
ed, the date for which has yet to be
fixed.

(e) Does not arise at this stage.
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Losses incurred by Public Becter
Undertakings

288 Bhrimati Savitrl Nigam:
Shri H, C. Linga Reddy:
Shri D. C. Sharma:

Shri P. B. Chakraverti:
Shri Vishwa Nath Pandey:
8hri Subodh Hansda:

Shri 8. C. Samanta:
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Shri P. C. Boroocah:

Shri Bhagwat Jha Asad:

Shri M. L. Dwivedi:

Dr. M. M. Das:

Will the Minister of Fimamee be
pleagzed to state:

(a) the reasons for the accumula-
tive losses worth Rs. 111 crores at
the end of 1964-65 incurred by the
Public Sector Undertakings; and

(b) whether any Enquiry Commit-
tee has been set up to look into the
matter?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) The cum-
mulative losses amounting to Rs. 111
crores, at the end of 1964-85, related
to Hindustan Steel (Rs. 77 crores),
3 Enterprises in various stages of cons-
truction and development ang not
yet fully commissioned (Rs. 31 crores)
and 4 running concerns (Rs. 3 crores).
These figures have been shown in their
accounts after providing for deprecia-
tion, writing off deferred revenue ex-
penditures etc. The main reasons for
these Josses are:-

(i) Highly capital intensive apd
technologically complex na-
ture of these industries;

(ii) Long gestation periods invol-
wved in  establishment of full
production resulting in heavy
overheads in the initial stages;
and

(iil) Programmes for expansion of
original capacities have been
undertaken in the midst of
the enterprises having gone
into partial production.

With further development Pt their
potentialities, these Enterprises are

expected to improve their perfor-
mance.
(b) No, Sir, The position is being

constantly reviewed.
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Disease due to Loop

200.8hri 8. C, Samanta:
Shri M. L. Dwivedl:
Shri Subodh Hansda:
8hri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M. M. Das:

“_’ill the Minister of Health and
Family Plapning be pleased to state:

(a) how far the report that in
quite a few cases the loop has been
the cause of some kind of disease
and that there have been cases of
death due to such disease is correct;

(b) whether any such complaints
have come to notice in countries
other than Indie where loop might
have been put to use; and

(¢) whether there is any advérse
reaction to the use of the loop in any
quarter of the country? '

The Minister of Health and Famlly
Planping (Dr. Sushila Nayar): " (a)
such reports are not correct. The
loop does not cause any disease.

(b) No, Sir. None of the reports
reaching us from otheér countries using
loop refer to any disease or deaths due
to the use of the loop.
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(c) A few minor side effects, like
bleeding and pain, have been reported
after the loop insertions, These are

generally transient in most of the
cases,
T.B, Hospita] at Kanpur
291. Shri 8. M. Bunerjee: Will the

Minister ol Iealth and Family Plan-
ning be pleased to state:

(a) whether it is a fact that a T.B.
Hospltal with Centra] financial as-
sistance is proposed to be establish-
ed in Kanpur; and

(b) if so, when and the financial
assistance given by Government?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) Does not arise,

Pllot Rural Eleotrification
Cooperatives

282.8hri Maheswar Naik:
Bhri Yashpal Singh:
Shrl Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri S, C. Samanta:
Shri M. L. Dwivedy:
Shri Subodha Hansda:
"Shri Bhagwat Jha' Azad:
Shri P. C. Borooah:
Dr, M. M. Das;
Shri D, C. Sharma:
Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether a team of five Ameri-
ean experts is conducting a survey of
selected areas of the country to de-
termine possibilities of establishing
pllot rural electrification cooperatives;

(b) how long the survey is lkely
to take and what are the arcas of the
country to be covered; and

(c) how this scheme will differ
from those undertaken by the Gov-
ernment undertakings?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) A
teamn of four American experts arrived
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in India in’the middle of September,
1966, and is carryihg out feasibility
studies for purposes of establishing
some Pilot Rural Electric Cooperatives
in India on the analogy of Rural Elec-
tric Cooperatives in the USA.

{b) The team has carried out sur-
veys in Gujarat, Maharashtra, Rajas-
than, Andhra Pradesh, Mysore, Bihar,
U.P. and West Bengal. Their report
is awaited. .

(c) Details are yct to be worked out.
However, it is being considered that
under the new scheme a licence under
Indian Electricity Act, 1910, will be
granted for supply in a specified area
to an clectrical cooperative to be cons-
tituteq by the consumers themselves
which will own and operate the elec-
tric supply system. Power in bulk will
be obtained from the concerned State
Electricity Board. Technical expertise
and necessary finances will be made
available by the Board/Government.

Bill to Control Pollutien

283 Shri Harl Vishnu Eamath:
Shri Burendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Health and
Family Planning be pleased to refer
to the replies given to supplementar-
jes on Starred Question No. 1484 on
the 6th May, 19686 and state:

(a) whether the draft of the Bill
to comtrol the pollution, by industrial
effluents of rivers in our country has
been finalized; and

(b) if so, when it will be introduc-
ed in Parliament?

The Minister of Health and Family
Planning (Dr. hila Nayar): (a)
The Bill is being drafted by the Minis-
try of Law.

(b) The Ministry of Health and
Family Planning are anxious to intro-
duce the Bill during she life time of
the present Parliament. However, In
view of the large number of bills pend-
ing in the Parliamcnt at present, some
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delay in the introduction of the Bill
in the Parliament- seems to be un-
avoidatle,

(7) gz aw ¢ f& awdi &
ATt d B & A wow o om0y

Planning and Development
Departments of M.P.

294, Shri Hari Vishnu Eumath:

Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Planning amd
Social Welfare be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government have
decided to abolish the Planning and
Development Department;

(b) if so, whether the approval of
the Central Government was sought
and obtained by that State Govern-
ment;

(e) i mo, the reasons for approving
the propoeal; and

(d) if not, the reaction of Govern-
ment thereto?

The Minister of Planning and Social
Welfare (Shri Ashoka Mehta): (a) No,
Sir.

(b) to (d). Do not arise.
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Assistance to Physically Handicapped
0Ol Persong and Children
297. Shri A. V. Raghavan:
Bhri A. K. Gopalan:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) whether it js proposed to enlarge
the scheme to provide assistance to the
physically handicapped old persons un-
able to work and women and children
Incking the means of livelihood and
support; and

(b) if so, the steps proposed to be
taken to advance the scheme during
the Fourth Plan?

The Deputy Minisier of Social Wel-
fare (Shrimati Chandrasekhar): (a)
Yes, Sir.

(b) Detalls are being worked out.
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Birla Rayon Faotory, Calicut

298, SBhri A V. Raghavan:
Shri A, K. Gopalan:

Wil the Minister of Health and
Family Planning be pleagsed to refer
to the reply given to Unstarred Ques-
tion No, 462 on the 28th July, 1986 and
state:

(a) whether the Government of
Kerala have taken any action against
the Birla Rayon Factory, Calicut as
suggested by her to maintain purity of
water in the Chaliyar River;

(b) if g0, the nature of proceedings
taken; and

(c) the results of the bydrological
and planktological conditions of the
river conducted by the Assistant Direc-
tar of Fisheries to assessy effects of
pollution so far?

The Minister of Health ang Family
Planning (Dr, Sushila Nayar): (a) to
(c). The information ig being co'lected
from the State Government and will
be laid on the Table of the Sabha
when received.

Gwallor Rayon Pulp Factory, Calivut

299. Shri A. V. Raghavan:
Shri A, K Gopalan:

Will the Minister of Health and
Family Planning be pleased to refer to
the reply given to Unstarred Question
No. 484 on the 28th July, 1966 and
state:

(a) whether the management of the
Gwalior Rayon Pulp Factory, Calicut
has taken any steps, as directed by the
State Government, to treat the efflu-
ents before discharge into the river;
and

(b) the action taken by the State
Government against the management
of the factory for causing large scale
mortality of fish on the 3rd and 4th
May, 19867

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). The information is being
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collected from the State Government
and will be laid on the Table of the
Sabha when received.

Cochin Thermal Power Piant

300 Shri A, V. Raghavan:
Bhri A. E. Gopalan:
Shri Vasudewan Nair:
. Bhrl Warioe:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 333 om
the 28th July, 1966 and state:

(a) whether the specifications for the
Cochin thermal power plant and equip-
ment has been prepared,

(b) whether there is any proposal
to raise the capecity; and

(c) if so, the declsion taken in the
matter?

The Minister of Irrigation and Power
(Shri Fakbruddin Ahmed): (a) Not
yet.

(b) and (c). It has been decided to
instal a Therma! Generating Unit of
55 MW instead of 30 MW originally
sanctioned. The specifications for the
enlarged plant are being finalised.

Breakdown of Power Supply In Delld

301. Dr. Einen Ben:
Shri Yashpal Singh:
Shri Sivamurthi Swamy:
Bhri Bagri:
Dr. Ram Manohar Lohia:

Wil the Minister of Irrigation amd
FPower be pleased to state:

(a) whether it is a fact that there i
still a regular breakdown of power
supply in Delhi area resulting in dis-
location, of jndustrial production; and

(b). if so. the steps taken to remedy
ke

‘The Minister of Irrigation and Power
(8hri Fakhroddin Ahmed): (a) No.
The number of interruptions are con-
siderably reduced.

(b) Does not arise.
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Hilateral A;-reemtu with Countries
for Foreign Ald

302. Dr. Ranen Sen: Will the Min-
ister of Finance be pleased to state:

(a) whether Government have con-
sidered the question of entering lnto
bilateral agreements with the Western
Countries for forelgn ald instead of
the present system of seeking aid
through the World Bank and the Ald
India Club; and

(b) if so, the nature of decisiom
taken thereon?

The Minister of Finance (Shri
Sachismdra Chandhari): (a) and (b).
The Government of India have been
and are entering into bilateral agree-
mentg with the Western countries for
foreign aid. This is not an alternative
to the system of seeking aid through
the Aid-India Consortium but a follow-
up action after the pledges are an-
nounced at the Consortium meeting.
The Government expect the same pro-
cedure to continue, As regards other
Western countries which are not mem-
bers of the Aid India Consortium, the
question of aid is taken up, as usual,
directly with the country concerned.,

Inflation
303. Dr. Ranen Sen:
Shri Vasudevan Nair:
Shri Warior:
Shri Sivamurthi Swamy:

Will the Minister of Finance be
pleased to state the steps taken by
Government to fight the rising infla-
tionary tendencies in the Indign
economy?

The Minister of Finance (Shri
Sachindra Chaudhuri): Inflatienary
tendencies arc  sought to be curbed
threugh measures to expand agricul-
tural and industrial production, res-
traint on expenditures in the public
ana private sectors. equitable distri-

bution at reasonable prices of foo:-.i-
grains and other important essential
commodities, to the extent feasible,
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through consumer co-operatives, de-
partment stores, fair price and ration
shops etc,, selective credit control on
commercial bank advances against
essential commodities and regulation
of trade to the extent necessary.

D. A. Commission

304. Dr. L M, Singhvi:
Shri Vasudevan Nair:
Shri Warior:
Shri P, R. Chakraverti:
Shry H. C. Linga Reddy:
Shri Bhagwai Jha Amd:
Shri M. L. Dwivedi: B
Bhri 8. C. Samanta:
Shri Subodh Hansda:
Shrl P. C. Borooah:
Dr. M. M. Das:
Shri Kolla Venkaiah:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gajen-
dragadkar Commission iy being boy-
cotted by the National Council of the
Confederation of the Central Govern-

ment employees and certain other
bodies;

{P) if so, the central issues towards
whioch the boycott is directed; and

(c) the reaction of Government
thereto? :

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir,
The Confederation of Central Gov-
ernment Employees has decided not to
cooperate with the Commission on
Dearness Allowance in their cxamina-
tion of the principles which should
govern the grant of dearness allow-
ance. However, according to the Com-
mission, Federations|/Associations re-
presenting about 17 lakhs of Central
Government employees have decided
to assist it in its work.

(b) Objection has been taken on the
ground that the terms of reference of
the Commission were framed without
consulting the employees' erganisa-
tions and are allegedly 'oaded against
the employees,

(¢) The Government does not pro-
pose to revise the terms of reference
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of the Commission on Dearness Allow-
ance, The Chairman of the D.A. Com-
mission, when he met the representa-
tives of different Unions of Govern-
ment Employees’ Associations on Tth
August, 1968, has also explained to
them that though the terms of refer-
ence require the Commission to make
its specific findings on four definite
points specified in Clauses (a) to (d)

" of paragraph 2(4), the terms of refer-
ence considered as a whole made it
necessary for the Commission to take
intp account all the relevant {factors
dealing with the issues.

Fly in a Drug Bettle

365, Dr. L. M. Singhvi: Will the
Minister of Health and Family Plan-
ning be pleased to state:

() whether shs hag investigated
the case of a dead fly in a bottle of
medicine sent to her by a Member of
Parliament on the 8th September, 1908;

(b) if so, the results of the investi-
gations, and the names of the firm and
of the medicine; and

(¢) the action taker so far against
the firm?

The Minister of Health and Fmaily
5Imm!n; (Dr. Sushila Nayar): Ya)
es,

(b) the bottle which was suspected
to contain a fly was got tested and it
was reported that the drug was con-
taminated with foreign material which
was identified as an intact dead fly
and debris from body of another fly.
The name of the firm as stated on the
vial is Mls Merck Sharp and Dohme
of India Ltd,, Bombay and the name of
the drug is Penstrep 4:1, a preparation
containing Procaine and Sodium Peni-
cillin with Streptomycin.

(e) The stocks lying with the firm
have been frozen and further samples
have been drawn and sent for testing.
The firm has also been asked to with-
draw the stocks of the relevant batch
from the market. Further, the c ir-
cumstances leading to the presence of
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an intact fly in the bottle along with
debris of another fly are being investi-
gated.

C. H. B, Doctors

386. Shri H C. Linga Reddy:
Dr. L. M., Binghvi:
Bhri P, R. Chakraverti:
Shri Vishwya Nath Pandey:

' Will the Minister of Health and
m,rhnm'beplemdta state:

(a) whether the joint action Coun-
ci] of the Central Health Serviee
Doctors has made a fresh representa-
tion:

(b) whether Government have
afforded any relief to the Doctors gerv-
ing in the Central Health Scheme; and

(c) if so, the detailg thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No fresh representation from the so-
called Joint Action Council of the
Central Health Service doctors has

- been received.

(b) and (c). The Central Health
Service (Amendment) Rules,” 1966,
were published in the Gazette of India
Extra-ordinary on the 9%h September,
1986, incorporating the decisions of the
Government regarding the liberalised
terms and conditions of Service of the
Central Hea'th Service doctors which
meet all their reasonable demands.

Projects in India

307. Dr. L. M, Singhvi: Will the
Minister of Planning and Social Wel-
fare be pleased tn state:

(a) the steps proposed to be taken
to develop indigenous organisations far
design, construction and engineering
of projects in India;
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(b) the approximate expenditure om
foreign engineering services in terms
of foreign exchange during the Second
and Third Five Year Plans; and

(e) the extent to which it would be
considerably reduced in the Fourth
Five Year Plan period?

The Minister of Planning and Soclal
Wellare (Shri Asoka Mehta): (a) and
fc). A Committee on Technical Con-
sultancy Services set up by the Gov-
ernment of India ig at present engaged
in the study of the steps necessary [or
rapid development of indigenous orgi-
nisations for technical consultancy,
design, construction and enginecring of
projects. Tt is expected that it will also

- make recommendations for' achieving
a substantia' reduction in the outgo of
foreign exchange on consultancy ser-
vices in the 4th Plan period.

{b) No estimate ig available regard-
ing the expenditure on foreign cngi-
neering services incurred during the
Second and Third Plan periods as apart
from the direct outgo on account of
engagement of consultancy services,
very often the consultancy charges get
included in the price of plant and
machinery imported.

Target of Loop Insertions

308 Bhri J. B. S. Bist:
Shri Yashpa] Singh:

Will ‘the Minister of Health and
Family Planning be pleased to state:

{a) whether Government have decid-
ed to reduce the target of loop inser-
tiong from six millions to four mil-
lions in 1968-67; and

(b) if g0, the reasons for this seal-
ing down of the target and its impact
on the Family Planning campaign?

The Minister of Health and Family
Planning (Shri Soshila Nayar): (a)
The targets for loop inscrtions were
tentatively proposed as six mi'lion,
and after consideration of the replies
received from the various States, they
have now been fixed at 4 million.
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(b) The targels have been scaled
down keeping in view the difficulties
experienced by the State Governments
in the initial phase of the programme
due to shortuge of lady doctors, lack
of trained personnel, transport, equip-
ment, etc. The revision of targets is
intended to achieve the maximum re-
sults for the programme consistent
with the availahility of resources,

Tax Evasion by Transport Firms in
Rohtak

309. Shri A, K. Gopalan:

Shri Umanath:

Shri Nambiar:

Dr. Saradish Roy:

Shri Utiya:

Shri Kishen Pattnayak:

Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1333 on the
4th August, 1986 and state:

(a) whether the investigations re-
garding the case of tax evasion by the
transport firms in  Rohtak District
(Punjab) have since been completed;

(b} if so, the findings thereof; and

(c) if not, the reasons fer the delay
in completing investigations?

The Minister of
Sachindra Chaudhuri):

Finance (Sbri
(a) No, Sir.

(b) Does nol arise.

(¢) The alleged evasion extends
over a number of years, The scrutiny
and examination of the accounts are
therefore 'ikely to take some more
time. !

Income-Tax Arreary against a Kanpur
Industrialist

310. Shrimati Vimla Devi:
Shri Bagri:
shri ¥Yashpal Singh:
Shrl Ram Sewak Yadav:
Shri Harl Vishnu EKamath:
Shri Hokam Chanrd

EKachhavalya:

Shri Onkar Lal Berwa:
Bhri Bade:
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8hri Madhu Limaye:
Shri Kishén Palthayak:
Dr. Ram Marobar Lohia:
Will the Minister of Finance be
pleased to state:

(a) whether the investigations into
the circumstances under which In-
¢ame-tax arrears amounting to Ras. 31
lakhs outstanding in the name of a
Kanpur industrialist which ‘were
written off have been completed;

(b) if so, the findings thereof; and
(¢) the action taken thereon?

The Minister of Finance
Sachindra Chaudhuri):

(Shri
(a) Yes, Sir.

(b) Information receiveg since in-
dicate that all the assety owned by
the assessees were not disclosed.

(¢) The matter ig under considera:
tion.

Grant to Voluntary Organisations

311. Bhrimati Vimla Devi:
8hri Madhu Limaye:
Shri Utlya:
Shri Kishen Pattmayak:
Dr. Ram Manohar Lohia:

Will the Minister of PFlanning and
Boclal Welfare be pleased to state:

(a) the total amount of grants given
by the Centre to voluntary organisa-
tions engaged in welfare activities for
the Scheduled Castes during the First,
Second and Third Plan periods;

(b) the names of the organisations
which received grants from the Cen-
tre qmg the above period;

{¢) whether all these organisations
had submitted their audited accounts
and utilisation certificates as dtipulat-
ad by Government;

(d) whether financial assistance had
been discontinued in the cese of any
such organisations due o non-receipt
of audited accounts and utilisation
cértificates;

(e) if so, the details thereof and the
pames of the organisations involved;
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) the total amount aof grant pro-
posed to be given to the voluntary or-
ganisationg during the Fourth Plan?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) First Plan Rs.
12,23,000.

Second Plan: Rs, 36,60,000,
Third Plan: Rs. 41,56,000.

(b) 1. Harijan Sevak Sangh, Delhi.

2. Bharatlya Depressed Classes
League, New Delhj

3. Iswar Saran Ashram, Allaha-
bad.

4. Bharat Dalit
Poona.

5. Ramakrishna Mission Ashram
Narendrapur, West Bengal.

6. Backward Classes Hostel, Jal-
gaon, Maharashtra.

T7.Jai Jawahar Nagar Colony
Committee, Amunuguda, P.O,
Trimulgherry, Andhra Pra-
desh.

8. Bapuji Technical Educational
Trust, Bolarum, Andhra Pra-
desh.

9. Ramakrishna Mission, Belur
Math, West Bengal.

Sevak Sangh,

10.Sham Bazar High School,
Caleutta,

11. Hind Sweepers' Sevak Samaj,
Delhi.

12 Ssbarmatj Ashram, Ahmeda-
bad:

13. Ramakrishna Mission Vidya-
pith, Deoghar (S.P.), Bihar.

14. Thakkar  Bapa Ashram,
Nimakhandi, district Ganjam,

Orissa.

15. Shri Ramkrishna Ashram,
P.O. Nimpith, 24-Parganas,
West Bengal.

16. Depressed  Classes  Mission
Society of India, Bombay.
17. Kumar Ashram, Meerut.

(¢) Yes, Sir.
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(d) and (e). Do not arise,

(f) Rs. 3 crores,

Consumption of Electricity in the
Country

Dr. M. M. Das:

shri M. L. Dwivedl:

Shri Bhagwat Jha Asad:
Shri S. C. Samanta:

shri Subodh Hansda:

312

Will the Minister of Irrigation and
Power be pleased to state:

(a) the percentages of electricity
consumed annua'ly by the Industry,
house-hold consumption, Railways and
Agriculture respectively out of the
total quantity of electricity produced
in the t:!:untry; and

(b) which of the above four brings
the largest and which brings the
smallest revenue ‘to Government?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The percentages of power con-
sumed during 1964-85 by Industry,
Household, Railways and Agriculture
are 71.8, 9.2, 3.7 and 5.8 respectively.

(b) While Industry brings the lar-
gest revenue, the Railways bring the
smallest.

Cost of Rural Electrification

313. Dr. M. M. Das:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the cost
of rural e'ectrification is the highest;
and

(b) if so, the steps taken to reduce
the same?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Cost of rural electrification is higher
than that of urban electrification.
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(b) The Union and the State Gov-
ernments are working hard to devise
ways and means to reduce the high
cost of rural electrification works,
which is due to the small and scatter-
ed nature of load in the rural areas
requiring longer transmission and
distribution lines than that required
in other schemes as glso due tp lower
factors of utilisation of loads. Certain
recommendations have been made
after detailed study for reducing the
cost of rural electrification ag en-
umerated below:

(1) A construction manual om
Rural Line Standards for 11 KV, and
400]230 volt distribution lines has been
brought out so that these lines could
be created in an economical way.

(2) For effecting further reduction
certain provisions of the Indian Elee-
tricity Rules have been relaxed as
recommended by a Committee of ex-
perts who had gone into the question
and a manual to show the effects of
these relaxationg has been brought
out,

(3) Wood poles|jointed wood poles,
and where the samg are not available
at economic rates, Pre-stressed con-
crete|Reinforced  Cemcnt  concrete,
poles manufactured at site or close to
the site of works have been recom-
mendeqd for use as the cost of supporty
constitute 30 per cent -of the ~ost of
rural electrification. Use of single
phase, single wire earth return system -
for distribution has been recommend-
ed to be experimented for rura] elee-
trification. Use of flyash to a certaim
extent in lieu of cement has also beem
recommended.

Bevision of Market Rent of Private
Property

314. Shrl D. C. Sharma: Wiy the
Minister of Works, Housing and Urban
Development: be pleased to slate:

(a) whether the questiog of perio-
dical revision of market rents of pri-
vate property-in Delhi has been con-
sidered to  enable the landlords to
maintain thelr properties properly;
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(b) if so, with what results; and
(c) if not, the reasons thercfor?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No. Section 7(1)
of the Delhi Rent Control Act, 1958
(No. 58 of 1858) provides that if the
landlord wanis to make any improve-
ments, additions or structural altera-
tions in the premises other +han
tenantable repairs, he can lawfully
increase the standard rent to the ex-
tent of 7} per cent of such cost (ex-
penditure)

[

(b} and (c¢). Do not arise.

Transfers of C.G.H.B. Dectors

315, Shri D. C. Sharma:
Shri M. L. Dwivedi:
Shri P. C., Borooah:
Shri Subodb Hansda;
Shri Bhagwat Jha Azad:
Shri 8, C. Samanta:
Dr. M. M. Das:
Shri F. C. Linga Reddy:
Shrimati Savitri Nigam:
Shri Yashpa! Singh:

! Shri Brij Raj Singh:

’ Shri Bagri:

Dr. Ram Manohar Lohla:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the C.G.ILS. Dwoctors
are against transferg in the service
and have urgel Government to have
volunteers for the purpose;

T g

(b) whether they have also demand-
ed an allowance to meet the expendi-
ture on two establishments;

(c) whether they have also suggest-
ed that remote areas should be sepa-
rated in sub-cadres and in the first
instance, officers belonging to the
areas, should be sent there; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(d). The so-called Joint Action
Council of the CHS. in a circular
letter to all officers of the Service at
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present posted in Delhi suggested that
there should be no transfers in the
medical and health service and that
if it was necessary to transfer sormne
officers to fill the posts in rural and
remote areas, the medical officers
should be gsked tg volunteer for ser-
vice in such unpopular areas. These
officers should be given an allowance
of Rs. 350/- p.m. to compensate ‘hem
for the expenses of maintaining two
establishments and even to younger
officers who have yet to settle down
to g family life and have lesg liabili-
ties, the allowance mentioned above
should be,given as an incentive. It
was further suggested that posts in
the Union Territories like NEFA,
Manipur, Tripura, Andamans and
Nicobar Islands, Himachal Pradesh,
ete. should be separated in sub-cndres
and medical officers belonging to such
territories should be =ent in those
Territories in the first instance, After
filling these posts by officers belong-
ing to those Territories if more doc-
tors were required then officers serv-
ing in Delhi might be shifted by
turns, according to a transfer pattern
for 5 limited short period dnd brought
back to Delhi after that period. Those
members of the Service who are at
present posted in Delhi are: now
basically opposed to the concept of
transfer in the medical and health
services.

The Central Health Service has
been constituted to cater to the re-
quirements of all Union Ministries
other than the Ministries of Defenﬁll
and Railways, and the Union Terri-
tories and all members of the Ser-
vice have a liability to serve amy-
where in the country. The demand
of the doctors mentioned above runs
counter to the basic concept of a
Central Service. It will also be un-
fair to those members of the Service
who have put in long years of ser-
vice in the remote and difficult areas
and affect their prospects of pro-
motion. Government have already
decided that stations where the
members of the Service are to be
posted should be classified into three
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categories, namely, (i) metropolitan
cities, (ii) smaller cities and towns,
and (iii) remote areas including rural
areas, and that there should be a
system of rotation of the members
of the Service so that all members
thereof will have the opportunity of
serving in different stations during
the span of their career.

M/s Bird and Co.

Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia;

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3979 on the
1st September, 1986, and state:

316.

(a) the results of the appeal pre-
ferred by Messrs Becker Grey against
the adjudication in the case of under-
invoicing leading to loss of foreign
exchange;

(b) whether the discrepancy of
Rs. 25 lakhs has now been fully in-
wvestigated and the responsibility of
ﬂﬂ‘le Director/Directors properly fixed;
and ’

) the action taken under the rele-
vant laws?

The Minister of Finance (S8hri Sach-
indra Chaundhuri): (a) the hearing of
the appeal before the Central Board
of Excise & Customs is in progress.

(b) and (c). Infringement of the
provisions of the Companies Act will
be assessed by the Department of
Company Affairs by inspecting the
books of accounts as soon as these
books of the Campanies seized under
the Customs Act are returned to the
concerned companies.

Rent paid by M/s Lufthansa Airlines
! in New Delhi
317. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manobhar Lohia:

Will the Minister of Finanoe be
pleased to refer to the reply given to

NOVEMBER 3, 1066
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Unstarred Question No. 3851 on the 1st
September, 1966 and state:

(a) whether there are any legal
difficulties in recovering Income-tax
on the basis of the market rate pre-
vailing at the time premises were
rented out or at the market rate at
present prevailing from the landlord
of Lufthansa premises;

(b) whether the Enforcement Direc-
torate has taken into consideration the
possibility of the difference between
the rent shown in the actual receipts
and the actual market rate being paid
in West D-Mark in West Germany to
the land'ord or his agent;

(¢) whether any action has been
taken under Sections 19A/19B or any
other provision of the Foreign Ex-
change Regulations Act to interrogate
the landlord and the tenant; and

(d) if not, the reasong therefor?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Income-tax
is chargeable in respect of the annual
value of a building. Annual value is
deemed to be the sum for which the
building might reasonably be expeec-
ted to be let from year to year. The
market rate of a building may or
may not be the same as the annual
value of the property; legal difficul-
ties arise in recovering income-tax
on the basis of market value only if
it does not correctly represent the
annual value;

(b) Yes, Sir. However, as there
was no evidence establishing any
contravention of the Foreign Ex-

change Regulation Act, no action was
taken.

(e¢) and (d). The facts of the case
did not warrant any action under
section 19A or 19B of the Foreign
Exchange Regulation Act, 1847, En-
quiries were made by the Enforce-
ment Directorate under Section 19
(2) of the said Act both against the
landlord and the tentant. In doing so
the cash books and other records of
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the i‘qrmer and bank accounts, etc.
of the latter were also examined.

Bireet Lighting in Shahjaban Road,
‘New Dealhi
shri Lahri Singh:
Shri Kajrolkar:
Will the Minister of Works, Housing
amd Urban Develop t be pl d to
gtate:

318,

(a) whether any representation has
recently been received from Members
of Parliament, organisations and in-
dividuals of Shahjahan Road area,
New Delhi for providing street lights
in that locality;

(b) if so, the details thereof; and

(c) the action taken thereon?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): ({a) and (b). Re-
presentations about provision of
street lights in the Shahjahan Road
colony have been receivedg from some
M.P.s, individuals and the residenis’
association.

{c) As was indicated in reply to
Unstarred Question No. 4881 on the
S5th May, 1966, provision ang main-
tenance of street lights is the respon-
sibility if the local body. Govern-
ment have provided strect lights in
the Shahjahan Road area but these
have not been taken over and ener-
gised by the New Delhi Municipal
Committee on the ground that the
roads are not ‘public streets' within
the meaning. of the Punjab Munici-
pal Act. Despite several discussions,
the New Delhi Municipal Committee
could not be persuaded to take over
these street lights. The matter has
now been taken up with the Lt. Gov-
ernor of Delhi and it is hoped that a
satisfactory solution will be found
s00n.

Sabarlgirt Hyded Project

319, Shri Vasudevan Nair:
Shri Warlor:

732

8hri Yashpal Singh:
Dr. Ranen Sen:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether replacements for the
steel stampings imported earlier from
the U.S.A. for the fourth, fifth and
sixth generators of the US. aided
Sabarigiri Hydel Project in Kerala
which were found to have got rusted
have since been obtained;

(b) if not, the reasons for the de-
lay;

(c) how far the defect in the earlier
imported steel stampings has affected
the work on the project; and

(d) when the project iz like'y to be
completed?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed): (a)
and (b). The replacement for the
steel stampings for the 4th, 5th and
6th generating units have been ship-
ped from USA in  September, 19686,
and their arrival at Cochin is await-
ed.

(¢) The defects in the originally
imported punchings not adversely
affected the commissioning of 4, 5 and
6th generators,

(d) The project is cxpected 1o be
completed during 1967-66.

Power Engineers of Kerala

320. Shri Warior:
Shri Vasudevan Nair:
Shri Mohammed Koya;
Shri Maniyangadan:

Will the Minister of Errigation and
Power be pleased to state: :

(a) whether the Power engineers of
Kerala had submitted a memorandum
to the State Electricity Board about
their Pay, emoluments etc.;

(b) whether the Board had refused
to take any action on the points rais-
ed in the memorandum; and

(e) the steps Government have

" saken to restore contentment among
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the power engineers employed by the
Kerala State Electricity Board?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes. The Kerala State Electricity
Board Enginecrs’ Association  sub-
mitted 8 memorandum to the State
Eleciricity Board about their pay.
emoluments etc, on 8th August, 1966.

{b) and (c). On 13th October, 1966,
the Board and the Association mut-
ually agreed that a retired judge of
the Kerala High Court be appointed
as an Arbitrator to settle the dispute.
Further action in this behalf is being
taken by the Board.

Fake Currency Notes in Mysore

321. Shri Basappa: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Mysore State C.LD.
charged some persons of crimina'
conspiracy for manufacturing and
selling forged currency notes in Sep-
sember, 1966; and

(b) if so, the further action being
taken by Government in the matter?

The Minister of Finance (8hri
Sachindra Chaudhari): (a) Yes, Sir.

(b) The case has been investigated
by the State C.1.D. who have charge-
sheeted a few persons. The case is
now subsjudice.

Counterfeit Notes in Madras

322. Shri Basappa: Will the Minister
of Finance be pleased to state:

(a) whether the counterfeit Cur-
rency notes have been found recently
#n the districts of Madras State; and

(b) it so, how many and whether
any presons have been arrested in this
connection?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) 2,898 pieces of counterfeit notes
of the value of Rs. 6,314 were seized
by the State Police authorities _and_ 40
persons have been arrested in this
sonnection
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Supply of Electric Power to Goa

323. Shri Basappa: Will the Minis-
ter of Irrigation and Power be pleased
to state: '

(a) the guantity of electric power
proposed to be supplied to Goa from
Mpysore for the next two years; and

(b} whether the same will be step-
ped up by the end of Fourth Plan?

The Ministet of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The quantity of electric power
expected to be supplied to Goa from
Mysore in the next two years is
10,000 KVA in addition to 500 KVA
already being supplied.

(b) Yes. Power supply from Mysore
to Goa is likely to be stepped up to
50 MW by the end of Fourth Five
Year Plan

Housing Problem in Delhi

324, Shri Surendra Pal Bingh: Will
the Minister of Works, Housing and
Urbah Development be pleased to
state: *

(a) whether it is 4 fact that some
time back, the Citizens Council, Delhi
submitted a 16-point plan to Govern-
ment for the solution of the housing
problem in the Capital;

(b) whether the plan been examin-
ed by Government; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of Works, Housing and
Urban Development  (Shri  Mehr
Chand Khanna): (a) A 12-point plan
was reccived from the Citizen's Coun- -
cil Delhi in April, 1966 for solving
the housing probhlem.

(b) and (c). The' position of each
point is indicated in the statement.
laid on the Table of the House.
[Placed in Library, See No. LT-7188/ .
66]
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Devaluation and Foreign Investments

325, Shri Surendrs Pal Singh: Will
the Minister of Finance be pleased to
state:

(a) whether any assessment has
been made to ascertain as to how far
the devaluation of the rupee has been
helpful in persuading foreign entre-
preneurs to increase their investments
in the country; and

(b) if so, the conclusions drawn
from that assessment?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (h).
No, Sir, It is considered too early to
take any view on the subject to draw
any useful conclusions.

Draft Plans of States

326. Shrimati Tarkeshwari Sinha:
Shri Vasudevan Nalr:
Shri Warlor:

Shri Basappa:

Shri P. R. Chakravertl:
~  Shri H, C. Linga Reddy:
Shri Bibhuti Mishra:
8hri K. N. Tiwary:
Shri Shree Warayan Das:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:
Shri Hem Raj:

Shri Sham Lal Saraf:

Will the Minister of Planning and
Boclal Welfare be pleased to state:

(a) whether the revised draft plans
have been reccived from the State
Governments; and

(b) if so, how much pruning has
been done by each State to confirm
to the guidelineg of the Planning
Commission?

The Ministér 6f Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). In reply to Planning Commis-
alon's letter of September 5, 1986 on
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‘the preparation of the Draft Fourth
Five Year Plans, 11 State Govern-
ments have submitted Draft Fourth
Plan proposals, Others are expected
to send them shortly. Almost all the
State Governments have reduced the
total outlays of their Plans, as com-
pared to the outlays which they had
shown in their Plan Memoranda last
vear, It is difficult-to give compara-
tive figures of outlays, without going
into the details of the schemes and
programmes which are included in
the respective Plan formulations. The
latest Plan proposals received from
the State Governments, are now being
discussed in details between the Plan-
ning Commission and State Govern-
ments. The final outlays of the State
Plans will emerge after all these dis-
cussions are completed and it is ex-
pected that these will conform gene-
rally with the principles and guide-
lines contained in the Draft Qutline
of the Fourth Five Year Plan.

Second Bridge over River Hooghly at
Calcutta

327, Shri Indrajit Gupta:
Shri P. R. Chakraverti:
Shri B. K. Das:

Dr. Ranen Sen:

Will the Minister of Planning amd
Social Welfare be pleased to state:

(a) the reasons for excluding the

- project for a second bridge over the

River Hooghly at Calcutta from the
Draft Fourth Five Year Plan; and

(b) whether this matter is likely
to be reconsidcred in view of the seri-
ous effect on Calcutta’s transport
problem implied in the absence of &
second bridge.

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). Attention is invited to
the answer given by the Minister fo
Transport, Aviation, Shipping and
Tourism to Starred Question No. 6 on
November 1, 1066,
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Demands of LIC. Ageniy

m Sh.ﬁ l.ndn.ilt Gllh
S.fh.rl P. C. Borooah;
Shri Vasudevan Nair:
Shri Warior:
Shrimati Renu Chakravartty:

Will the Minister of P‘imno.
pleased to state:

(a) whether the Life Insurance
Corporation agents all over the coun-
try observed a token hungar-smke on
the 14th October, 1966 in protest

against the non-fulfilment of their
long pending demands;
(b) if so, Government's reaction

thereto; and

(c) the steps, if any, taken to meet
the agents' complaint regarding delay
in setilement of agency commissions?

The Minister of Finance (Shrl
Sachindra Chaudhuri: (a) A few
agents ohserved a token hunger strike
on th2 l4th October 1966 in front of
Central and some other offices of the
Corporation,

(b) Government do not propuse to
intervene in the matter as the Cor-
poration is fully competent to deal
with it

() The Corporation hag assured the
aaents that excepling for unforesce-
able circumstances like -break-down
of ypachines, heavy ahsenterism, there
will b no delay in settlement of com-
missing dues to gpents,

Bonus to LIC. Class T and II Officers

329. Shri Subodh Hansda:
Shri S, C. Bamanta:
Shri P, C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Finanee be
pleased to state:

{21y whether it is a fact that the
Lifr Insurance Corporation propose to
offer bonus
Offi.erg of the Corporation;
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(b) if 30, whether the Officers have
accepted the bonus offer;

() if not, what are their objee-
tions; and

. (d) the percentage of prefit uffered
as bonus tg them?

The Minlster o\( Fhanu (&iui
Sachindra Chmldhuu) {a) Yes, Sir,

(b) and (c). Whlie the Class 1 offi-
cers have accepted the bonus offer,
the Federation of Insurance Field
Workers of India representing ‘the

,Class 1i Officers, has not accepted the

vifer so fur and is demanding a higher
rate.

(d) The question does not arise, as
the bonus under negotiation betweegn
the Life Insurance Corporation of
India and its Class I & II Officers is
non-profit sharing bonus,

Use of Loop by Rural Womea
330. Shri Subodh Hansda:
Shri S, C. Samanta:
Shri P. C, l!orouh
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr, M, M, Das;

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether using of loops among
the rural women has become popular
for Family Planning;

(b) whether a survey has been
made (o assess that their are no cases
of removal of loops by those who used
it for sometime and to ascertaim
reasons for their removal, if any; and

(c) if so, the result thereof?
The Minister of Health ang Family

Planning (Dr. Sushila Nayar): (a}
Yes, Sir.
tby and (e). Although no specific

survey hag been instituted, complete
records are kept and reports are con-
stantly received and examined. The
general reasons for removal In a
small percentage of cases, of IUCD
are blgeding, pain ete.
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331. Shri’ Subodh Hansda:
Shri S, C. Samanta:
8hrl P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M, M. Das:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether any survey has been
made by Government or by any other
agency about the percentage in
literacy and adyancement among the
Tribal people; if so, when;

(b) the communitieg
highly advanced; and

(c) the steps taken to bring the
less advanced communities on par
with the more advanced ones?

The Deputy Minister in the Depart-
‘ment of Social Welfar, Shrimati
Chandrasekhar): (a) and (b). In so
far as the Department of Social Wel-
fare is aware, no survey or studies
have been undertaken to investigate
these matters,

(c) Special efforts are being taken
for the educational development
amongst backward Scheduled Tribes
and for this purpose a number of
educational Institutions, specially
Residential Schools, have been started
and new ones are being set up,
‘wherever necessary subject to the
availability of funds.

which are

Kallnga Trust

332, Shri P, C. Borooah:
Shri Tridib Kumay Chaudhuri:

Will the Minister of Finance be
pleased to state:

(a) whether the investigations by
the . Income-Tax Department into the
affairs of the Kalinga Trust, sponsored
by Shri Biju Patnaik havé since been
completed;

(b) if so. the findings thereof; and

{c) Government's reaction thereto?
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fne Minister of [Fininee (Shri
Sachindry Chaudhuri): (a) (b).
Enquiries by the Income-tax -
ment relating to Kalinga Foundation
Trust have been completed and the
evidence gathered by the Department

has been put to the assessee. Final
findings can be arrived at by the
Income-tax authorities only  after

considering the reply and the ewi-
dence that may be produced by the
assessee.

() Does not arise,

Aid from Japam

333. Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M, L. Dwivedi:
Shri Onkar Lal Berwa:

Will the Minister of Finanes be
pleased to state:

(a) whether the Japanese Govern-
ment have agreed to increase its aid
to India for the current year; and

(b) if so, to what extent and om
what terms?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Negotiations for aid from Japan are
at present in progress, Information as
regards the quantum of aid and the
terms and conditions thereof will be
made available soon after the con-
clusion of the negotiations.

Federation of Indian Chambers of
Commerce and Industry Memo, om
Fourth Plan

334, Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri §. C, Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
‘Shri Maheswar Naik:

Will the Minister of Planning amd
Social Welfare be pleased to state:

(a) whether Government have re-
ceived a Memorandum from the
Federation of Indian Chambers of
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Commerce and Industry urging cut in
the outlay of the Fourth Plan by
Rs. 8,000 crores;

(b) if so, the reasons advanced by
the Federation in support of their
demand; and

(c) Government's reaction therecto?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes.

(b) The reasons advanced by the
I‘ederat.ion are as follows:

(iy The investment envisaged
should not exceed the admi-
nistrative capacity of Govern-
ment to undertake that level
of dewvelopment.

(ii) The total investment wunder-
taken should not exceed the
potential resources and push
prices up.

The Plan should lead up to
conditions in which larger
revenue will result from
lower rates of taxation. On
the other hand, it should not
lead up to conditions in
which indiscriminate deficit
financing will be called for.

(iii)

(¢) The views of the Federation,
alongwith other views on the subject,
will be taken into accoupt in finalis-
ing the Plan.

Per Capita Availability of Electric
Power

335. Shri P. C. Borooah:
Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:

'Will the Minister of Irrigation and
Power be pleased to state:

(a) the per capifa availability of
electric power in Assam and other
States/Union Territorieg and also on
all-India basis at the end of Third
Plan;

(b) the total generating capaclty in
saah Stabe; and
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(e) how far thig is proposed to be
augmented in each State under the
Fourth Plan, both in terms of per-
capita consumption and the total
generating capacity in each State?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (¢). Two statements showing the
tota] generating capacity and per
capita generation and consumption
potential in each of the States and
on all India basis at the end of the
Third Five Year Plan and that at the
end of the Fourth Plan are laid on
[Placed in
Library, See No. LT-7180/66]. The
figures given for the Fourth Plan are
tentative and are yet to be finalised.

Sub-Tenants jn Delhl

336, Shri Shree Narayan Das: Will
the Minister of Works, Houslng and
Urban Develop t be pl d to
state:

(a) whether Government have any
proposal under consideration to give
any tenancy protection tp sub-tenants
in Deltl; and

(b) if so, the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) No, Under the existing
provisions of the Delhi Rent Control
Act, 1958 (No. 59 of 1958), consent of
the landlord must be obtained in
writing before the tenant could sub-
let the house. Section 16(3) of the
above Act slates as under:

“Section 16(3) —Alter the com=-
mencemeny of this Aet no
tenant shall, without the pre-
vious consent in writing of
the landlord:

(a) syb-let the whole or any
part of the premises held by
him as a tenant; or '

(b) transfer or assign his rights
in the tenancy or in any
part thereof”

Section 48 of the Act provides the
penalties which could be knposed in
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the event of contravention of these
provisions by the tenant,

(b) Does not arise,

Meoting with Pakistan om Eeonomio
Affairg

337, Shri Shree Narayan Das: Will
the Minister of Finance be pleased
to state:

(a) whether the meeting of India
and Pakistan under the auspices of
the World Bank to discuss the econo-
mic affairs of the sub-continent has
taken place;

‘(b] if so, the nature of the subjects

‘(e) the conclusiong reached thareat;
and

(d) the circumstances under which
this meeting was suggesied by the
World Bank?

The Minister of Finance (Shri Sach-
indra Chaudhuri); (a) Such a meet-
ing has not been in the contemplation
of Government and has not been held.

(b) &o {t-."l)‘ Do not arise,

Bural Manpower for Defence and
Development

338. Shrl Shree Narayan Das:
Bhri M, Malalchami:
Will the Minister of Planning and
Bocial Welfare be pleased tp state:

(a) the progress made towards the
implementation of the proposals to
utilise the vast reserves of rural man-
power for defence and development;

(b) whether any precise and definite
steps have been taken in the direction
of forming a 750,000 strong rural
youth corps; and

(e) if so, the result thereof?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Dur-
ing the Third Plan a rural works
programme aiming at utilisation of
rural manpower for economic deve-
lopment involving s total expenditure
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of Rs. 19 crores was undertaken,

With small peginning it provided em-
ployment opportunities 1o about
400,000 persons for 100 days in a year
during 1965-66 and helped building up
eommunity assets in various areas, A
provision of Rs. 80 crores is envisaged
in the Fourth Plan for undertaking
rural works programmes. In addition
to expenditure on works, a provision
of Rs. 5 crores has been made for
imparting skills to rural youth in the
age group 15 to 25 years.

(b) No, sir.
(¢) Does not arise.

Welfare of Harijans and Schedaled
Castes

339, Shri Shree Narayan Das; Will
the Minister of Planning and Soclal
Welfarpy be pleased to state:

(a) whether any, if so, what pro-
gress has been made in the direction
of forming a trust on an All-India
basis for the welfare and uplift of
the Harijans and’ Scheduled Castes;

(b) the precise nature of the pro-
posal under consideration; and

(c) the time it would take to fina-
lise the proposal?

The Deputy Minister in the Depart-
ment of Social Welfary (Shrimatl
Chandrasekhar): (a) No such pro-
posal is under consideration,

(b) and (c¢). Do not arise,

Western Kosi Canal

Shri Bibhutl Mishra:

Shri Shree Narayap Das:
. Shri Hukam Chand

Kachhavaiya:

Shrl Bade:

Shri Yashpal Singh:

8hrli K. N. Tiwary:

Bhri Basumatari:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether agreement with the
Government of Nepal regarding Wes-
tern Kosi Canal has been gigned;
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(b) if so0, the broad details thereof;

and

(c) if not, the reasons therefor?

The Minister of Irrigation -and
Power (Shrl hkhndd]n Ahmed): (a)
No.

(b) Does not arise,

(¢) Formal approval of His Majesty’s
Government of Nepal of the draft
agreement is awaited.
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Night Soil Work Sysiem

342. Shri Utiya:
SBhri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak !’ul“ .
_Will the Minister of Haﬂth and
Mﬂy l‘lannln‘ be pleased to state:

(a) whether the Planning Commis-
sion have submitted their commenis
in respect of abolishing the systess
of night soil work by manual labour
and its replacement by mechanical
system in the urban areas; and

(b) if so, the reaction of Goverm-
ment thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). The Local Self Government
Working Group which was set up to
consider and make recommendations
for the Local Self Government Schem-
es to be includeq in the 4th Plan had,
inter-alia recommended the following
provisions:

(1) Mechanisation of transport
for the removal of rubbish &
night soil and composting

(a) Procurement of Trucks,
Trailors, ete. 10.00 crores

(b) Compos:tmg Plants 10.00

"erores
(2) Conversion of dry latrines
into flush gnes 10.00 crores.

The Planning Commission have now
expressed the view that this expendi-
true on conversion of dry latrines into
flusy, ones in urban arcas might be
met from the provision made under
the National Water Supply and 3ani-
tation Programme. They have also
tentatively allocated a sum of Rs. 4.00
crores only for mechanisation of gar-
bage removal. Details of the propo-
sals are still to be worked out.
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Medical Aid to Central Government
Employces

343. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Health and
Pamily Planning be pleased to state;

(a) whether it is a fact that the
treatment to the Central Government
Employees in wvarious hospitals of
Delhi is given on the basis of their
‘PaY,

(b) if so, the reasons for making
such a disparity among the Govern-
ment employees; and

(e} the steps taken to remove this
imequality among the Government
amployees?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(), In so far as Delhi is concerned
Central Government servants are gov-
erned by the Central Government
Health Scheme in the matter of medi-
<al attendance and treatment, They
are treated in the Willingdon and
Safdarjang Hospitals. The former
hospital provides hospital beds under
three categories mnamely Nursing
Home, Special Ward and General
Ward. Government employees whose
total emoluments are Rs. 501 and
above p.m. are entitled to admission
to the Nursing home; those whose
emlouments are Rs. 251 to Rs. 500
p.m. are admitted to Special Wards
and the rest in general wards.

There is no classification in the
‘Satdarjang Hospital,

Further, employees drawing Rs. 1200
and over are entitled to have direct
<consultation with specialists.

In the matter of actual treatment
angd disbursing of medicines and
drugs, there is no différence and all
are treated alike.
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Family Planning

344. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Health and

Famlly Planning be pleased to state:

(a) whether it ig a fact that a
Bombay Doctor has recently evolv-
ed a new procedure for sterilization of
the female: and

(b) if so, whether Government
have considered the desirability of
popularising this procedure for fa-
mily planning on mass scale?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.
Onply some exploratory work is being
done on rabbits and monkeys.

(b) The question does not arise.

Private Medical Practitioners’
Assoclation of India

345. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4091 on the 1st September,
1966 and state:

(a) whether Government have since
taken any decision on the representa-
tion of the Private Medical Practi-
tioners’ Association of India; and

(b) if not, when a final decision is
likely to be taken in the matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The matter is still under
consideration. It is not possible to
indicate at this stage as to when it
would be finalised,

Rajasthan Canal
346, Shri Karnj Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is proposed to ab-
ridge the 1963 Master Plan of the

Rajasthan Canal; and
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.:(T.l_) if so, the reasons thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). An Expert Committee has
2een appuinted to review the intensity
of irrigation in the Rajasthan Canal
Project, The report of the Committee
is awaited.

Family Planning

347. Shri Karni Singhji: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether there has been any
progress in the matter of sterilization

NOVEMBER 3, 1986
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operations, distribution and actual use
of IUCDs and other contraceptives im
the various States;

(b) if so, the extent thereof; and

(¢) whether any statistics are being
collected to have a close watch om
the progress of family planning pro-
gramme?

The Minister of Health and Family
Flanning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) Comparative figures for 1¥64-85,
1965-66 and total reported so far by
Stateg are as given below:—

Total since

1964-6%5 1965-66 . Inception

Sterilization o-4 mullion * 0-%5 million 17 million
Operations .

1uCcD o-8 million 1-1 million

Other Contraceptives,

(a) Condoms, 17 million picees.

39 million picces Figuzes not availabie

{4} Foam Tablets. g million & million Do,
(e) Jelly (Tubes} -3 million o-4 million Da.
(d; Diaphragms. o1 million o-2 million Do,
e} Yes, Sir. The Minister of Finance (Shri

Reserve Bank, Calcutta

348. sShri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether banking activity in
Calcutta had been dislocated due to

disruption in the normal workings of
the Reserve Bank of India in Septem-
ber, 1966;

(b) whether the daily clearance of
Rs, 20 crores was suspended because
the Clearing House was declared
closed;

(e} the causes of such disruption
ang the steps taken to remedy the
same; and

{d) whether the Reserve Bank Em-
ployees were technically on a con-
tinued mass deputation?

Sachindra Chaudhuri): (a) Yes, Sir.

(b} The Clearing House in Calcutts
was suspended from the 8th to the 16th
of September, 1966 and again on the
22nd and 23rd September, 1966 and,
as a result, instruments, which gen-
erally amount to Rs. 19 crores per
day on an average were not cleared
during this period.

{c) On the first occasion, the work-
men staff staged an agitation as a
protest against the show cause notices
served on two members of the super-
visory staff for breach of the staff re-
gulations of the Bank. On the second
occasion, the Clearing House had to
be .closed on account of “Bengal
Bandh”, The matter being one of
industrial relations will be dealt witk
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on merits depending on the circum-
stances of the situation.

(d) As a settlement was arrived at
between the management and the
staff, the necessity to determine whe-
ther the emplovees were on stay in
strike or mass, deputation did not
arise.

Guest Houses of Public Undertakings

349, Shri P. R. Chakraverti:
Shri H C. Linga Reddy:
Shri Daji:

Shri Surendra Pal Singh:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:

Dr, M. M. Das:

Shri P. C. Borooah:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) the number of guest houses
maintained by the public sector un-
dertakings in Calcutta, Delhi, Madras
and Bombay ang the cost involved;

(b) whether Government have made
suggestions to these undertakings to
achieve economy in expenditure by
giving up rented guest houses and

seck the Central Government accom-.

modation for their visiting officers;

and
(c) whether there is any move to
pool these guest houses and to run

them as Central Government Hos-
tels?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chang Khanna): (a) to (c), The infor-
mation is being collected and will be
laid on the Table of the House.

Credit Policy

350. Shri P. R. Chakravertl:
Shri B. K, Das:
Will the Minister of
-plgnsed to gtate;

"(a) whether the credit policy for
the ensuing busy season has been

Finanee be
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maodifieqd to aeﬂ;mmod.ate the demands
of the Industry, strengthened by she
new liberal import licensing;

(b) whether the Governor of the
Reserve Bank contucted the repre-
sentatives of the principal banking
Companies in this regard;

(¢c) how far the Banks have en-
sured the uvailability of rupee finance
for the essential ang priority indus-
tries; ang

(d) whether the Reserve Bank
followed a fairly light credit policy
during the slack season in the hope
of conserving funds for the busy win-
ter months?

The Minister of Finance
Sachindra Chaudhurl): (a) Yes,

(b) Yoes.

(¢) and (d). The Rescrve Bank had
advised the banks at the commence-
ment of the last slack season to im-
prove their liquid position and to in-
vest the return flow of credit and
deposit accretion in Government se-
curities. This advice was followed
by the banks to a large extent, with
considerable conservation of funds te
meel the needs of the current busy
season,

(Shri

The banks' resources will be sup-
plemented by refinance from the
Reserve Bank on a liberalised scale
in order to enable them to meet the
requirements ¢f industry. The Rescr-
ve Bank has also directed all foreign
banks and all scheduled commerecial
banks with aggregate demand and
time liabilities of Rs. 50 crores or
above that at least 80 per cent of the
increase in their credit portfolio dur-
ing the current busy season should go
to industry and|or against import and
export bills. e

Economy Drive

351. Shri Harish Chandra Mather:
Shri P, C, Borooah:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Dr. M. M. Das:
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Shri Vasudevan Nair:
Shri Warlor:

Shri Shree Narayam Das:
Shri D, C. Sharma:

Shri Basappa:

Shri Onkar Lal Berwa:
Shri Hem Raj:

Shri Surendra Pal Singh:
Shri Rameshwaranand:
Shri D. D. Puri:

Shri Kolla Venkaiah:
Shri Indrajit Gupta:
Shri P. H. Bheel:

Shri Kapur Singh:

Will the Minister of Finance be
pleaseq to state:

(a) the main fealures of the eco-

nomy drive launched by Government -

fo meet the present difficult
tion;

situa-

(b) the economies which could be
expected at the Central level and in
each of the States during 1866-67 and
what would be the projection of these
#teps in years to follow in the Fourth
Plan; and

(¢) whether Gowernment propoge
to lay a detailed statement on the
Table indicating the pattern of eco-
mnomy and the actuals under each ma-
jor head?

The Minister of Finance (Shri
Sachinda Chaudhuri): (a) (i) The
Ministries were generally directed to
effect a cut of 3 per cent in Revenue

expenditure and a cut of 5 per cent -

in Capital expenditure in the sanction-
ed budget for 1966-67 by a suitable
review and by curtailing or rephas-
ing their activities. The State Gov-
ernments were also similarly request-
ed to formulate measures for economy
in their expenditure,

(i1 A Committe: of Secretaries
undertook a review of the budgeis o
the Central Ministries in consultation
with the Seccretaries and as a result,
ecoromies to the extent of Rs, 81
crores have been located, However,
additional sums will have to be pro-
vided separately for additional dear-
ness allowance to Central Government
employees and additional expenditure
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- due to devaluation and other post-

budget decisions.

(iii) In addition to the above, in-
structions have been issued to effect
economies in administrative and mis-
cellaneous expenditure in Governmant
offices, such as on travel, deputation,
scales of pay, elc

(b) The order of economy likely in
the Central budget has been indicated
in reply to Part (a). In so far as
the State Governments are concerned,
replies have been received pnly from
nine of them so far and a statement
showing the economies indicated by
them as likely is laid on the Table
of the House. [Placed in Library.
See No. LT-T7200/66].

It is not possible at this stage to
project the -economy measures in the
remaining years of the Fourth Plan.

(¢) A statement showing Ministry-
wige the pconomies which are propo-
sed to be effected in 1966-67 in the
Central budget is laid on the Table
of the House. [Placed in Library.
See No, LT-T200/66]. As the distri-
bution of the economies has in many
cases been largely left to the discre-
tion of Ministries, it is not possible
at this stage to indicate the pattern of
these economy measures. The resul-

“tant position under cach major head

will be reflected in the revised esti-
mates which would be suh-mi;ed to
Parliament in due course,
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Service Charges in Ashoka Hetel

353. Shri Kajrolkar: Will the Mini-
ster of Works, Housing and Urban
Development be pleased to state:

(a) whether it is & fact that a fixed
percentage is charged as  serviee
charges from the residents of Ashoka
Hotel;

(b) if wo, how this amount is utilie-
e

(c) whether Government have re-
cently received eny representations
to the ecffect that this amount should
be distributed among the workers;
and

(d) if so, the gction taken thereon?

The Minister of Works, Housing and
Urbap Development (Shri Mehr Chand
Ehanna): (a) Yes. A service charge

1837 )Ai) LSD—s,
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of 124 per cent is levied on the bills
to the residents of Ashoka Hotel

(b} The amount is distributed to the
employees of the Hotel who are borne
on the scale of Rs. 300-10-400-EB-12}
525 and lower scales after meeting the
cost of replacements where undue
loss to and breakages of items like
erockery, cutlery, linen has been caus-
ed by employees and where individual
responsibility cannot be fixed.

{c) No.
(d) Does not arise,

Land for Central Governmsent Offess
in Ghasxiabad

354, Bhri Kojrolkar: Will the Mini-
ster of Works, Housing and TUrbaa
Develop t be pl d to refer to
the reply given to Unstarred Questiom
No. 2342 on the 17th March, 1966 end
state:

(a) whether the land at Ghaziabad
for Central Government offices and
residences has been requisitioned;

(b) if so, the progress made in ths
construction of these offices; and

(c¢) the offices which are propowed
be shifted there?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b), The land at
Ghazinbad has becn acquired but no
progress could be made in the con-
struction of offices on account of non-
availability of funds, If funds are
made available the work would be
taken up during the next financial
year.

(c) Does not arise at present,

Cheques Signed in Hindi

355, Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Will the Minister of Finamce be
pleased to state:

(a) whether it is & faci that the
State Bank of India (Parliamest
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Street Branch, New Delhi) does not
accept the cheques if the gignature
of the payee is attested in Hindi;
and

(b) if go, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No.

(b) Does not arise,
Air Conditioners in Ministriey

356. Shri Umanath:
Shri Dvinen Bhattacharya:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased tp state:

{a) the total number of air-condi-
tionerg being used at present by each
Ministry,

(b) the total amount spent for the
purchase of those air-conditioners;
and

(e) the total number of air-condi-
tioners Government propose to pur-
chase during 1966-677

The Minisler of Works, Ilousing and
Urban Development (Shri Mehr Chand
Khunna): (2) to (e). The information
is being collected and will be laid on
the Table of the House.

Water Passage over bridge on Periyar
River

357. Shri A, K., Gopalan:
Shri Imbichibava:
Shri P. Kunhan;

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether Government proi..:
to build a waler passage over-bri e
above the Perivar river at Alwaye us
per Periyar Village Scheme;

(by it so, when it is going to be
-ompleted;

{e) whether Government have re-

ceived any representation to build
this as a road-cum-water passage
bridge; and

(d) it go, the reaction of Govers-
ment thereto?
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The Minister of Irrigation and
Power (S8hri Fakhruddin Ahmed):
(a) Yes. The Government of Kerala
have taken up the construction of an
aqueduct across the left branch of the
Periyar river near Alwaye Market
landing,

(b} In about two years,
(e) No,

(d) Does not arise.

Petitions for Old Age Pension im
Eerala

358. Shri A. K. Gopalan:
Bhri Imbichibava;
Shri P. Kunhan:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the number of petitions for old
age pension which have been dispos-
ed of by the authorities in Kerala
during 1985-66;

(b) the number out of them re-
jected on technica] grounds;

(c) whether Government allow
such petitioners to resubmit their
petitions on humanitarian grounds;

(d) whether Government have re-
ceived a representation from Kerala
State Congress in this regard; and

(ey if so, the action taken by the
Government thereon?

The Deputy Minister in the Depart-
ment of Social  Welfare  (Shrimati
Chandrasekhar): (a) to (e), The in-
formation has been called for  from
the Government of Kerala and will
be laid on the table of the Sabha as

sonn as available,
Nagarjunasagar Project

Shri Yashpal Singh:

Dr. M. M. Das:

Shri Bhagwat Jha Agad:
Shri M. L. Dwivedi:
Shri S. €, Samanta:
Shri Subodh Hansda:
Shri Eolla Venkaiah:

Will the Minister of Irrigation and
Power be pleased to refer to the reply

359,
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gven to Short Notice Question No.
M on the Tth September, 1968 and
state:

() whether the question of pro—
viding additional financial assistance
for Nagarjunasagar project has been
considered by Government; and

(b) if so, the detaily thereot?

The Minister of Irrigation and
Power (Shri Rakhruddin Ahmed):
(a) Yes.

(b) Additional financial assistance
during the current financial year to
the extent of Rs. 4 crores over and
above the original provision of Rs.
8.5 crores has been agreed to and
the position will again be reviewed
shortly, '

More Funds for Irrigatiom

360. Shri Yashpal Singh:
Shri Surendra Pal Siogh:
Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether his Ministry have ask-

ed for Rs. 275 crores more for irriga-

“ tion in the Fourth Plan in addition
to the draft outlay; and

(b) if so, the reaction of
Planning Commission thereto?

The Minister of Irrigation and

Power (Shri Fakhruddin  Ahmed):
(a) Yoes,

(b) The matter is under considera-
tion,

the

Communicable Diseases
361. Shrl Yashpal Singh:

Shri Bagri:
Dr. Ram Manohar Lohia:
Will the Minister of Health and

Family Planning be pleased to state:

(a) whether it is a fact that in the
recent annual Report of World Health
Organisation for South-East Asia, ib
has been reported that communicable
diseases are still responsible for the
major part of preventable disease and
death in South-East Asla and because
of increasing population, mobility now
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pose new threats to relatively
healthy areas; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
Yes,

(b) 1. Programymes for the control|
eradication of communicable diseases
ara being given a high priority in the
country’s Five Year Plans. The foliow-
ing programmes are included in the
Fourth Plan:

(i) Malaria Eradication.
(ii) Smallpox Eradication.
(ii1) Tuberculosis Control.
(iv) Leprosy Control,
(v) Trachoma Control,
(vi) Venerecal Diseases Control,
(vii) Cholera Control.
(viii) Filaria Control,
(ix) Rabies Control.

2. Provision for Water Supply and
Sanitation Programmes is being made
in the guceessive Five Year Plans to
reduce the spread of gastrointestinal
infections.

3. The health organisation particu=
larly the basic health services, the epi-
demioclogical, health lahnratury and
statistical services have been accord-
ed priority in the future development
of health services,

4, International gquarantine  mea-
sures arc being strictly ohserved o
obviate the risk of spread of guaran-
tinable diseases, specially yellow fever,

8chools in Tribal Areas of Madhya
Pradesh

362. Shri Wadiwa: Will the Minister
of Planning and Social Welfare be
pleased to state:

(a) whether Government are aware
that for the last three years, it has
not been possible for the Government
of Madhya Pradesh to open primary/
middle/Higher Secondary schools in
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tribal areas where already the lite-
racy rate has depressed;

(b) whether the former Finance
Minister having regard to the urgent
meed for providing educational faci-
Lties in tribal area in Madhya Pra-
desh invited proposals in this regard
#rom the State Government for special
eonsideration;

(c) if so, the final decision of Gov-
ernment in this regard;

(d) whether the Government of
Madhya Pradesh have since sent new
proposals for financing opening of
schools out of the provision made in

the Tribal Development Block budget;
and

(e) if mo, whether the concurrence
o Government has been communicat-
od to this request?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir,

(b) and (c). No proposals were in-
vited from the State Government as
such. A meeting was, however, held
between the former Finance Minister
&nd the Members of Parliament of
Madhya Pradesh on the 1Tth Septem-
ber, 1965 in which it was indicated
that a special case could be made out
for the educationa' programmes in
tribal areas. Tn October, 1965  the
Chief Minister of Madhya Pradesh
forwarded a proposal for the opening
of Primary and Middle schools in the
tribal areas of Madhyu Pradesh. The
matter was examined in detail in con-
sultation with the Planning Commis-
sion and it was felt that in view of
the difficult budgetary situation at the
Centre and the overall limits set by
the available resources, there was not
much scope for any 'arge scale assis-
tance to the State Government outside
the Plan.

(d) Yes. Sir.

(e) The matter is under considera-
tion.
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Sinking of wells in Adivast villages
in Madhys Pradesh

33, Shri Wadiwa:
Shri U. Mt Trivedi:
Dr. Chandrabhan Simgh;

wmmemmufrunuuﬂ
So0eial Welfare be pleased to state:

(a) whether any assurance was
given to the Members of Parliamend
from Madhya Pradesh that Goverm-
ment will accept the proposal of the
State Government for sinking of 2,600
wells in 3 period of five yeara im
problem Adivasi Villageg in Madhywm
Pradesh for which funds outside the
State Plan would be made available;
and

(b) if so, whether orders have
been comamunicated to the State Gov-
ernment?

The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). Yes,
Sir. Instructions have since been

issued to the State Government that
the expefditure to the extent of
Rs. 1.80 crores on sinking 2,500 wells
may be met out of the provision made
by the Government of India for T.D.
Blocks under the Centrally sponsored
programme.

Cooperative Spinning Mills jm MP,

364. Shri Wadiwa:
Dr, Chandrabham Singh:
Shri Hukam Chand
Eachhavaiya:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether any representation was
sent to the Deputy Chairman, Plan-
ning Commission trom the Members
of Parliament from Madhya Pradesh
drawing the attention to the pursuit
of contradictory mpolicy of the com-
cerned department of the Government
of India and the Planning Commission
in respect of grant of industrial
licence for the establishment of four
cooperative spinning mills in Madhya
Pradesh;
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(b) it 80, when the communication
was received; and

(c) whether any final repiy has
been sent to the Members of Parlia-
ment?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta). (a) to
tc). A letter from the Committee of
Members of Parliament from Madhya

Pradesh was received in April, 1966
requesting for the approval of the
Planning Commission to the State

Government’s proposa] for the estab-
Mshment of spinning mills in the co-
eperative sector. In this connection
the position has already becn explain-
od in the Lok Sabha on 28th July,-198
in reply to Question No. 618. It has
been decided in consultation with the
Ministry of Commerce that the pro-
posals of the State Government may
e considered for inclusion in the
Fourth Five Year Plan of the State.

Development of Backward Areas
in Madhys Pradesh

5. Shri Wadiwa:
Dr. Chandrabhan Simgh:

Will the Minister of Plaaning and
Bocial Welfare be pleased to refer to
the reply given to Unstarred Ques-
tion No. 619 on the 28th July, 1960
snd state:

(a) the details of action taken by
Government during the Third Plan
period for the identification of back-
ward area in Madhya Pradesh, location
of public sector industries in these
areas and details of the licenses which
have been issued during thd Third
Plan on preferential consideration for
establishment of jndustrial projects in
these backward areas;

(b} the outlines of measures which
Government contemplate to initiate
during the Fourth Plan for further-
ence of the development of backward
Areas;

(¢} whether any suggestion has
been made by the Members of Par-
Hament from Madhy,; Pradesh to the
Prime Minister regarding constitu-
#ion of Special Area Development

1888 (SAKA)
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Commission in each State for the
development of identified backward
area by establishment of public sector
industries as well as encouraging
establishment of private seclor indus-
try; and

(d) if so, the decigion taken on the
above suggestions?

The Minister of Planming and Social
Welfare (Shri Asoka Mehta): (a) A
number of indicators have been deve-
loped to identify backward areas and
on the basis of these and the informa-
tion furnished by the State Govern-
ment, steps are being taken for ident-
fication of backward areas in Madhya
Pradesh. The information regarding
details of licences issued during the
Third Plan period is being collected
and will be placed on the Table of the
House, when collected.

(b) The Draft Outline of the Fourtn
Plan makeg the following observation:

“The industrial programme for
the Fourth Plan has to keep in
view the objectives of develop-
ment of backward regions and dis-
persal of industries with due re-
gard to technical and economic
considerations. The specific mea-
sures required to promote these
objectives are being considered”.

As gtated here, these specific mea-
sures are being formulated.

(c) Yes, Sir.

(d) In view of the fact that Indus-
trial Development Corporations have
already been set up in the State, it
is not considered necessary to set up
a Special Area Development Com-
mission.

Development of Mountaineons Regions
Bordering Tibet

866, Shri Vishwanath Roy: Will the
Minister of Planning and  Soclal
Welfare be pleased to state:

(a) whether Government have for-
mulated any proposal for the deve-
lopment of = mountaineous regions
bordering Tibet; and
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(b) if so, the details thercof?
The Minister of Plannimg and Bocial
Welfare (Shri Asoka Mehta): (a) and

(b). The Planning Sormmission has
asked the State Governments and

Union Territories concerned to formu- .

late Fourth Five Year Plan proposals
for the accelerafed development of
hill and border areas. Details will
emerge after these proposals are re-
ceived and discussed with respective
State Governments,

Hear{ Attacks

367. Dr. P, Srinivasan:
Shri Bibhuti Mishra:

Will the Minister of Health amd
Family Planning be pleased to state:

(a) how many fatal cases of heart
attacks were reported, Statewise, in
1965-68;

(b) whether it is a fact that lately
there has been an increase in the
incidence of such cases;

(¢} if so, the reasons therefor; and

(d) the measures taken to reduce
or remedy to such fatalities?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
information is being col'ected from
the State Goveraments and  will be
laid on thie Table of the Sabha as canan
as possible,

(b) Cardiologisls from many parts
of the country have expressed the view
that the incidence of Coronary heart
diseasc is increasing.

{e) and (d). The Indian Council of
Medical Rescarch is supporling seve-
ral epidemiclogical, experimental and
metabolic studies in the field of ischac-
miec heart discase. Innumerab’e fac-
tors have becn postulated as playing
major or minor role in the production
of chanres in the blood vessels of the
heart lcading to ischaemic heart dise-
ase. The results of these studies are
being made available to all the doc-
tors, through conferences, semihars
and publications.
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Selsure of Smuggled Geld and
‘Watches

368, Dr, P. Srinivasan: Will the
Minister of Finance be pleased to
state the amount of smuggled gold
and watches seized in various Air
ports and Sea Ports of India area-
wise, in the years 1864-65 and 1965-
667 '

The Minister of Finance {Sbri
Sachindra Chaudhuri): Information in
this regard is being collected and will
be laid on table of the Sabha.

Parallel Cana] from Nangal Dam te
Kotla

369. Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to state: '

(a) whether it is a fact that a
proposal has been finalised to con-
struct a parallel canal from Nangal
Dam to Kotla to econstruct Power
House at Ganguwal and Kotla as
well in Punjab; and

(b) it so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The proposal is under investigation and
not yet finalised. .

(b) Dous not arise.
Deputation Allowance to Officers

370. Dr. Melkote:
Shri Vishram Prasad:

Will the Minister of Finance be
pleased to state:

(a) whether the deputation allow-
ance to officers ard employees de-
puted from one department to ano-
ther has been stopped as a2 measure
of economy;

(b) whether Government sanction-
ed special pay of Rs. 200 to each
Director in the Posts & Telegraphs
Department with effect from the
April, 1866 recently;

(c) if so, whether such special pay
amounts to couhterbalance the money
saved in as a result of stopping de-
putation allowance; and
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(d) the policy of Government in
the matter of granting special pay,
especially when the officers are per-
formin: only the work assigned to
the posts?

The Minister of Finance (Shri
Bachindra Chaudhari): (a) Deputation
allowance has been stopped with effect
from 15-9-66, in the case of Govern-
ment employees going on deputation/
foreign service to ex-cadre posts car-
rying identical, equivalent or lower
scales of pay.

(b) The orders regarding the grant
of a special pay of Rs. 200/- to some
selected Directors in the Department
of Posts & Telegraphs were issued in
May, 1968 and took effect from the 1st
of that month.

*(¢) The special pay and the deputa-
tion allowance referred to above are
given for totally different considzra-
tions, and consequently a comparison
of their financial effect will not  be
appropriate.

(d) The grant of spc-iul pay is con-
gidered on the merits of each case,
having regard to the duties and res-
ponsibilities assigned  to  particular
posts. It is not unusual for headquar-
ters posts in  large organisations to
carry special pays on this considera-
tion. In the case of the Posts & Tele-
graphs Department the special pay
has been attached only to certain
selected posts of Directors which are
considered to carry higher responsibi-
lities than others.

Opening of Branch of Bank of America

371. Shri Mohammad Elias: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that &
Bank of Calcutta has approached
Government to open a branch of

the Bank of America; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Finance
Sachindra Chaodburi): (a) and

(Shri
(b).
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No application in this regard has been
received by Government but the Re-
serve Bank, on an application made
to it by the Bank of America, has
granted to it a licence to open a branch
at Calcutta. This, it is expected, would
facilitate to some extent, the inflow of
ghort term ' capital for investment
within the country.

&trike by P.W.D. Engineers in Kerala

372. Shri Mohammed Koya: Wil
the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether the PW.D. Engineers
of Kerala went on strike in Septem-
ber, 1866;

(b) what were their demands; and

(¢) how far Government met their
demands?

The Minister of Werks, Housing and
Urban Development (Shrl Mehr
Chand Khannma): (a) No Sir.

(b} and (c). Do not arise.

Iddikki Hydro-Electric Scheme
"

373. Shri Mohammed Ko¥ya: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether the Iddikki Hydro-
electric Scheme (Kerala) will be
completed during the Fourth Five
Year Plan period; and

(b) the total amount earmarked
for the project in the Fourth Five
Year Plan?

The Minister of Irrigafion and
Power (Shri Fakhrnddin  Ahmed):
(a) and (b). Tt is expected that in
the Fourth Plan, works will be done
50 that the first unit of 130 MW will
be commissioned during 1970-71 and
subsequent units at 4 to 6 months in-
terval. ™'~ total financial provision
for the Project will be known on'y
after Kerala’s Fourth Plan Program-
me is finalised during the next few
weeks.
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Hespital Workers' Uniea of Kerala

374. Shri Mohammed Koya: Will
#he Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question No.
1483 on the 3rd March, 1966 and state:

(m) the nature of demands of hos-
pital workers; and

(b) whether Government
taken final decision thereon?

have

The Minister for Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). Requisite information hi.
been called for from the State Gov-
ernment and will be laid on the table
«f the Sabha.

i QAT & wEr

375. sraE:
St 6 W T
oy fasmar s

wr feard st faem A=t ag
xy # g v 5

(%) mmas ¢ fs faoc
faar & fegm T afegmemT & sam
8000 FHATFE! ¥ faerat, 1966 %
wfifag v & fodr geamer w7 <& &,

(w) afz &, & @wF | FT@
L B8

() @*TT A @ owwE T
s w1 & 7

Terar etz fag Wt (it s S
wewz) : (F) & (W) e ad
g ey A9, wrave,  faemi
faar & 4 fageaz, 1966 F1 THAM
gfoprmr afrmfed w0 16 =T &7
va gy feat ar A7 gz gie
q f afy ca4RT HET Fi OFATRIT A
fam o AT FEET 20 frmae, 1966
¥ gzt a7 #0 | gziac af@aar &
3500 aFATA FAAET F T AT
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3000 ¥ 20 WK 21 faw=rT, 1966 B
graTa ®T & | NEasl W FHafay
& W= g7 awE § w22 faasa
%1 ggarw @ ¢ 4 A |

D.v.C.

$76. Shri Subodh Hamsda:
8hri S, C. Samanta:
Shri’ P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Dr. M, M. Das:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the Damodar Valley
Corporation supply water for non-
irrigation purposes;

b) if so, to whom this supply is
made; :

(¢) whan this hag startsd supply-
ing water;

(d) whether any water tax Is
eharged therefor; and

(e) it so, the amount of water tax
so charged?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) The supply is made in bulk te
domestic, and industrial consumers.

(c) Since 1949,

(d) Water rate is charged from all
consumers except those who have
prescriptive rights. Such holders of
prescriplive rights are not required to
pay any amount for such quantities
of waler as they were withdrawing
prior to the operation of the DVC
dams,

(e) The rate is T Paise per 1000 gal-
lons for domestic purposes and 10
Paige per 1000 gallons for industrial
purposes.
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Asseptance of Cheques Bigned
Indian Languages
377. Shri P, G, Sen: Will the Mini-
wer of Finance be pleased to state:

(a) whether it is a fact that the
State Bank of India does not accept
signatures in one of the 14 languages
for “Time Deposit Receipt”; and

(b) whether the Reserve Bank of
India and the Postal Savings Bank
sccept the same?

The Minister of Finance (Shri
#achindra Chaudharl): (a) No. The
Btate Bank  accepts signatures for
Time Deposit Receipts in Hindi and
im the regional language of the area
where the office of the Bank is situat-
wd

(b) The question does not arise in
#he case of the Reserve Bank which
doeg not accept Time Deposits from
#he public. As regards the Pastal
Savings Bank, the depositor can sign
Mis name in any language.

wre & qry fast e faemw

378 WY ad:
o} T I FYQ
«t faesrer s

WIT QST A9 WM GEQT WA
4 WOTEY, 1966 ¥ ar<ifwa SO qeAr
253 % I ¥ gw § qg @A
sy Fa F:

(F) F1 FEHT A wWEH ¥
qgrer foret & fasm & gwa &1 @iw
w1 % fag fw g 7o e 2=
&t fawfan ox fa=me &7 faar &

(@) afz 27, a1 Ie ARTFTE
154

(n) afz =, @Yo o feam
gug T &1 AGEA g 7

WA FAY; GEMA wEATT WAl
(vt wmiw Rgm): (%) W7 (@)
van & ggrer fosi & faww &
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Unoonecions Patients in Irwin Hospital

386. Shri Eswara Reddy: Will the
Minister of Health and Family Plan-
ming be pleased to refer to the reply
given to Unstarred Question No. 3937
an the lst September, 1966 and state:

(a) since whep the patients concern-
ed were admitted to the Irwin Hospi-
tal, Delhi;

(b) how many times brain specialists
were requested to examine the patients
lying in unconscious condition;

(¢) whether it iz a fact that in one
‘case, the brain specialist was called
only once to examine the patient; and

(d) whether it is also a fact that
other necessary tests were carried out
only once?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) One
patient wag admitted on 15-7-1968 and
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discharged on 14-8-1966 as improved.
The second patient was admitted om
19-7-1966 and was discharged um
15-9-1966 as improved

(b) and (c). Ome of the patients
was examined by the brain specialist
three times while in the other cuse
the necessity of examination by the
specialist was not considered neces-
sary.

(d) Some investigations were car-
ried out repeatedly while some other
investigations were done once, as
considered necessary by the specialist
in-charge.

Development of Rajghat, Shantl Vam
and Vijay Ghat in New Delhi

387, Shri D. C, Sharma: Will the
Minister of Works, Housing and
Urban Development be pleased to

refer to the reply given to Starred
Question No. 397 on the 11th August
1988 angd state:

(a) whether the scheme for the
development of Rajghat
Shanti Van and Vijay Ghat hag since
been finalised;

(b) i so, the salient features there-
of; and

(c) the gteps taken to implement the
same and the gmount allocated for the
purpose?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) The plans are
still under preparation. It will take a
year, if not two, before it can be given
a practical shape.

{b) and (c). Do not arise.

Foreign Exchange Violations

388. Shri D, C. Sharma:
Shri Utiva:
Shri Kishan Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance he
pleased to state:

(a) whether some new cases of
foreign exchange violations have zome
to light during the last three months;
© (b) if so, the details thereof; and

LY P
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(c) the progress made in the adjudi-
sation of old cases so far?

The Minmister of Finance (Shri
Sachindra Chaudhuri): (§) and (b).
As oh the 1st July, 1966, 1872 cases of
suspected violation of foreign ex-
change regulations were pending in-
vestigation in the Enforcement Direc-
torate and 1,296 new cases were added
during the three months ending with
30-9-1968, making a total of 3,168
eases. Investigations were completed
in 838 of these cases during the period
deaving a balance of 2,330 cases as on
30-8-1968. OQut of the cases investigat-
ed during the period, 459 were closed
for want of sufficient evidence; in 379
eases prima facie contraventions were
established and as such adjudication
proceedings were initiated in these
eases.

(c) During the above said period
(1-7-66 to 30-9-66), 260 cases were
adjudicated, whereby penalties ag-
gregating to Rs. 8,89,906/- were impos-
ed and Indian currency amounting to
Rs. 7,41,12482 and foreign currency
stc. equivalent to Rs. 57,701/- were
sonfiscated.

Management of Bhakry and Nangal
Damg

389. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is g fact that the con-
trolling Offices of the Bhakra and
Nangal Dams are situated at Patiala
which is situated at a long distance
frorn the main site leading to heavy
Joss and delays in management; and

(b) if so, whether the Offices are
proposed to be shifted to the main site?

The Minister of .Irrigation and
Power (Shri Fakhruddim Ahmed):
(a) and (b). The office of the General
Manager in  charge of Bhakra and
Nangal Dams is at Nangal and that
of the Chief Engineer in charge of
power generation from the Bhakra-
Nangal Project is at present 'ocated at
Patiala, which is proposed to be shift-
ed to Nangal.

o wiy el oow o far w
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1966-67 ¥ 1970-71 &% %Y
qiw a6t #t wafy ¥ fag sy W
s &1 fgemr  0.73 wfqmm
fruife fiemr mn &, Srarmds+t o
wa fadt wow & feey & wias 48
t

() @ mavr d= gt dram

LI1C. Fand for State Housing Plams

392. Shri Bhagwat Jha Asad:
Shri P. C. Borooah:
Shri 8, €. Samanta:
Shri Subodh Hansda:

Shri M. L. Dwivedi:

Will the Minister of Works, Hons-
ing and Urban Development be pleas-
ed to state:

(a) whether the Life Insurance Cor-
poration of India has allocated a sum
of Rs. 10 crores from the L.I.C. Fund
for State Housing Plans during 1966-
67;

(b) it so, how the allocation has been
distributed amongst different  State/
Union Territories; and

(c) the steps taken to simplify the
rules governing advance of funds
under the L.I.C. Housing Schemes for
middle and lower Income people?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna) (a) and (b). The
Life Insurance Corporation of India
have agreed to provide loan assistance
to the extent of Rs, 12 crores for the
social housing schemes, during 1968-
67. Out of this, a sum of Rs. 1045
crores has already been allocaled to
various States, as indicated below,
after taking into account the funds
provided to them during the previous
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years, their performance, and also
their demands for the current year.

Name of State Amount of lo an
allocated
(in lakhs of Rupees)
Andhra Pradesh i 60
Assam | : R 20
Bihar . . . 6o
Gujarat . . 60
Jammu and Kashmir 10
Kerala . . 70
Madhya Pradesh . 60
Madras 125
Maharashtra . 15C
Mysore . : 100
Orissa . . 60
Punjab . . 60
Rajasthan . 60
Uttar Pradesh . 50
West Bengal . 106
ToTAL 1045
The remaining sum of Rs, 155

crores will also be callocated soon.

(c) This is the concern of the State
Governments. They have evolved
their own Rules, within the frame.
work of the respective Housing
Schemes, in accordance with the local
conditions,

Federation of Medical Associationg and
Socletles of India

293, Dr. Chandrabhan Singh: Will
the Minister of Health ang Family
Planning b= pleased to stato:

(a) whether the attention of Gav-
ernment hag been drawn to the news-
itemn appearing in ‘Times of India' of
the 28th Scptember, 196 about a
memorandum submitted to the Ad-
ministrative Reformsg Commission by
the Federation of Medical Associa-
tions and Societies of India about
streamlining medica] care, education
and research; .

(b) if so, the reaction of Govern-
ment thereto; and

(c) the composition of the Federa-
tion of Medical Associations and
Socleties of India?

The Minister of lfealth and Family
Planning (Dr, Sushila Nayar): (a)
and (b). All Memoranda submitted to
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the Administrative Reforms Commis-
sion are considered by the Commis-
sion, It will be only after the Admi-
nistrative Reforms Commission have
made recommendations that it will be
possible for the Government of India
to examine the recommendations of
the Commission and arrive at a deci-
gion thereon.

(¢) The membership of the Federa-
tion of Medica! Associations and So-
cieties of India is open to all establish-
ed Societies and Associations in  the
medical field. So far only 11 Societies
have joined. Qut of these, 8 are full-
fledged members and 3 are at the
observer level. The names of the 11
Societies thal have so far federated are
as under:—

(1) Indian Society of Dermato-

logy and V.D.

(2) Ascociation of Orthopedics..
(3) All-India Ophtha'mology

Society.

(4) Indian Association of Oto-
laryngology.

(5) Association
logy.

(8) Association of Urology.

(7)Y Assozialion of Plastic Sur-
gery.

(8) Associalion of Guest Physi-
cians.

*(9) Association of Surgeons.

*(10) Soricty for Gastro-enter-
rology.

*(11) Society for Neurclogy.

of Endocrino-

Advance Insurance Co.

394, Shrl Utlya:

Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that an
associate insurance firm of Advance
Co. accepted premium payments from
a Jaidayal Dalamia Cement Firm In
Karachi;

1888 (SAKA) Written Answers 784

(b) whether it iz also a fact that re-
bate was paid by the Advance Insur-
ance Co, to the Dalamia people in
India about 3/4 years back in Indian
currency at the unofficial/official rate;

(¢) whether it is further a fact that
papers relating to this have been
seized by the Income-tax authorities
from Shri Chiranjit Lal Goenka; and

(d) it so, the action taken by the
Enforcement Directorate in the matter?

The Minister of Finance (Shri
Sachindra Chaudhari): (a) to (d).
Certain papers which were seized in
course of the raid mentioned in part
(e) of the guestion indicated transac-
tions of the nature referred to in parts
{a) and (b). of the Question. These
transactions have however, not been
proved yet and the matter is still
under investigation.

g avEr wAfat w9
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[*Not yet full-fiedged membe.rs_; only at the c-}bservers_l_evel]'
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Mag Dog Bites

396. Shri Sivamyrthi Swamy:
Shrimatj Savitri Nigam:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it iz a fact that there
have been large number of rabies
«cases in Dehra Dun and other hilly
district of Uttar Pradesh during the
-current wvear;.

(b) it so, whether Government of
U.P. have asked for supply of such
injections to meet the antu.ntmn. amd

(e) if so0, the details thereof and
Government's reaction thereto?

The Minister of Health and Famlly
Planming (Dr. Sushila Nayar): (a) In
the Dehra Dun district the number of
anti-rabic inoculations was on an
average 30 per day but at pre<ent
about 40 anti-rabic inoculations are
being done daily. This shows that
there is an increase in the number of
persons attending the clinies for anti-
rabic treatment for dog bites,

(b) No.

(c) Question does not arise.
Gold seized at Bombay

397. Shri Vishwa Nath Pandey:
Shri H. C, Linga Reddy:

Will the Minister of Finanes be
pleased to state:

(a) whether it isg a faet that the
railway police seized 1,000 tolas of
gold worth Rs. 15 lakhg from an
Allababad-bound passenger at Victoria
Terminus Railway Station, Bombay on
the 28th September, 1866; and

(b} if so, the steps taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 28th
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Scptember, 1966, the Railway Police
at Victoria Terminus Railway Statiom,
Bombay seized 1000 tolas of gold beas-
ing foreign markings and valued at
Rs. 98,420/- at the international rate
from an Allahabad-bound passenger.

(b) The passenger was arrested and
subseguently released on bail. The
Customs authorities are conducting
further investigation in the case.

Replacement of Okhln and
Hindan Welrs

398. Shri Maheswar Naik: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that >ver
%0 years old Okhla and Hindan weirs
constructed out of rubble stone and
alabaster from derelict fort of Tugh-
lagabad are now to be replaced Wby
completely new barrages with road
bridges;

{b) the estimated cost of each of
the proposed new barrages: and

(c) the proposed water supply to the,
canals and the additional irrigation %
be done under the new scheme?

The Minister of Irrigation and
Power (Shri Fakhtuddin Ahmed):
{a} Proposal for the replacement of
the Okhla and Hindan Weirs by com-
pletely new barrages with road brid-
ges is under consideration of the Gov-
ernment of UP.

(b) Estimates have not yet been
finalised. Aeccording to  preliminary
estimates, Okhla Barrage is likely te
cost Rs. 3.30 crores and Hindan Barrage
Rs. 1.46 crores.

(¢) Details have yet to be worked
out.

Government Accommodation

399, Shri Kajrolkar: Will the Minis-
ter of Works, Housing and Urban
Devel nt be pl d to state:

(a) the number of types III and IV




787  Written Answers KARTIKA 12, 1888 (SAKA) Written Answers 788

quarters which are at present
occupied by—
(i) persong entitled to accom-

modation of g higher type;

(ii) persons entitled to accommo-
dation of lower type; ang

(b) whether there is any proposal
to shift such persons to their respec-
tive types of accommodation?

The Minister of Works, Housing and
Urban  Development (Shri Mehr
Chand Khanna): (a) (i) Among the
allottees of type III residences there
are 1543 officers who are eligible for
higher type accommodation. The
number of such officers among the al-
lottees of type 1V residences is 1171.

(ii) Among the allottees of type 1II
and type IV residences there are 139
and 458 allottees respectively who are
entitled to accommodation of types
lower than the one  which they are
occupying.

(b) The officers who are eligib'e for
higher type of accommodation would
be allotted residences of the entitled
type when they reach their turn for
allotment according to the waiting list.
As regards those who were occupy-
ing accommodation of types  higher
ihan the one to which they are entill-
ed, this situation is mostly due to the
fact that residences have been up-
graded from time to time and the
allottees who had become out of class
owing to the upgrading were given
protection from  shifting to the resi-
dences of lower type.

Allotment of Accommodation to
Central Government Empleyees

400. Shri Kajrolkar:

Shri Kapur Singh:
Shri P. C, Borooah:

Will the Minister of Works, Hous-
Ing and Urban Development be pleas-
ed to state:

(a) the number of Central Govern-
ment employeeg of each of the follow-
ing categorles, who are eligible for
:allotment of accommodation:

(i) persong whose salary is upto
Rs, 400 and who are eligible
for type III dation;

(ii) persons whose salary ranges
between 401 and 700 and who.
are eligible for type IV
accommodation;

(lii) persons whose salary is above
Rs. 700 and who are eligibla
for each of the remaining
types of accommodation;

(b) the number of persons in each
category who have not been provided
Government accommodation so far;

(c) the number of persons who have
completed ten years of service under
the Central Government, but have not
been provided with Government ae-.
commodation go far; and

(d) what are the plans to provide
Government accommodation to
persons of each of the gbove cate-
gories who have completed 10 years
service as on the 1st April, 19667

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). The
number of emp'oyeeg eligible for al-
lotment of general pool accommoda-
tion of the categories mentioned below
and of those who have not been pro-
vided such accommedation is as fol-
lows:— y

Type Pay Range No. of No. of

Y eligible emplov-
emplo- ees W

yees  are eligi-

ble but

have not

been pro-

vided ac-

commo-
dation
1 2 3 4
II1 Rs. zsoto Rs. 399 13,322 9,079
IV Rs. 4o0to Rs. 699 B8.901 4.493
V Rs. 700to Rs. 12090 4.520 2.369
VI Rs. 1300 to Rs. 2249 1,305 641
VII Rs. 2250 and above. 279 112
VIIT Additional Secretary, 110 49

Secretary and other
equivalent officers.
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_(c) Officers entitled to accommoda-
tion in types III and 1V ie. drawing
less than Rs. 700/- per month count
their entire service for purposes of
seniority for allotment of accommoda-
¥on. There are about 5,443 type [II
officers and 3,128 type 1V officers, who
hg\re put in more than 10 years of ser-
vice and have not been provided with
Government accommodation so far.

Written Answers

Officers drawing emoluments of
Rs. 700/-and more per mensem i.e.
those entitled to types V, VI, VII and
VIII  accommodation count their
priority date for allotment of Goverh-
ment accommoedation with effect from
the date they start drawing emolu-
ments entit'ing them to  particular
types of accommodation. The number
of officers pertaining to these types
shown in column 4 under parts (a) and
(b) have put in service of more than
10 years under Government.

The priority dates covered for resi-
dences of type V and above are as
shown below:—

Type Priority Date covered
v July, 1859
V1 July, 1961
Vi May, 1961
ViII June, 1961

(d) Construction of additional resi-
dential accommodation is taken in
hand to the extent funds become avail-
able for that purpose. Owing to the
curtailment of the budget provision
for new constructions, it will take time
to provide Government accommoda-
tion to officers, who have completed 10
years of service,

1ddikki Dam

401. Shri Manlyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether quarters for the stay
of engineers engaged in the construc-
tion work of Iddikki dam in Kerala
have been completed;

(b) how many quarters have been
constructed;
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(c) the cost of each quarter; and

(d) whether thess are temporary
or permanent ones?

The Minister of Irrigation and
Power (Shrt Fakhruddin Ahmed):
(a) to (d). The information is being
collected and wil! be laid on the Table
of the House,

Eohabilitation of Families of Outskirls
of Pong Dam Area

402, Shri Hem Raj: Will the Minis-
ter of Irrigation ang Power be pleas-
ed to refer tp the reply given to
Starred Question No. 778 on the 1st
September, 1968 and state:

(a) whether any families of oustees
of the Pong Dam area have been re-
habilitated in the Rajasthan Canal
area;

(b) if so, their number and if not,

the reasons why they arq unwilling
to settle there; and

(c) the steps taken by Government
to remove their grievances for re-
settlement?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) The Government of Rajasthan
has issued orders for allotment of
land to 155 Pong Dam oustees of
which 82 have taken possession of
land so far.

(¢) Does not arise.
Treatment of people suffering
Mental Tinesses

404. Shri D. D, Purl: Will the Mini-
ster of Health and Famlly Planing be
pleased to state:

from

(a) whether Government recognise:
the need to strengthen facilitles to-
enlarge the scope of treatment of
people suffering from mental illnesses;

(b) whether Government are con-
sidering any scheme to attract more
young people into the flald of mental
health work; and
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(c) if so, the steps taken in this
regard?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) to
(c). Yes. In addition to the develop-
ment of the Hospital for Mental
Diseases, Ranchi, and the All India
Institute of Mental Health, Bangalore,
which provide training and service
facilities under Government of India,
provision has been made in the Fourth
Five Year Plan for the improvement
of Government Mental Hospital in
the country and add out-patients ser-
vices in some places. It is also pro-
posed to set up Child Guidance Cli-
nics and Day Hospitals and to provide
paychiatric beds in district and gene-
ral hospitals.

To attract more young people into
the field of mental health work,
scholarships are awarded {o post-
graduate studemts studying Psychia-
try, Medical and Social Psychology
and Psychiatric Nursing,

I4dikk! Hydro-Eleetric Project

405. Shri Manlyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any reduction hag been
made in the amount previously sanc-
tioned for the year 1868-67 for the
works on Iddiki Hydro-electric Pro-
ject in Kerala; and

(b) if so, the quantum of reduction
and the ressons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.

(b) Does mot arise,
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Increase in Rabies Cases in Delhi

411. Shri R. 8. Pandey:
Shri Surendra Pal Singh:

Will the Minister of  Health and
Family Planning be pleased to state:
(a) whether it is a fact that there
have been a number of deaths dur-

ing this year in Delhi on account of
increase in rabies cases;

(b) if so, total number of deaths
in Delhi during the current year
eansed by this disease and the total
number of persons affected with this
disease, as reported in different hoe-
pitals in the Capital during the year
so far; and

(e) the measures taken to elimi-
nate the causes of the disease?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) During the current year upto
27th October, 1966, 56 cases of hydro-
phobia were admitted in the Infeer
tioug Diseases Hospital and all of
them proved fatal. Other hospitals
do not usually admit cases of hydro-
phobia.

(c) The following measures
taken:

are -

(i) Campaign for destruction of
stray dogs has becn intensifi-
ed recently. 45000 dogs have

already been destroyed so
far in the current year
(January—September,  1968)

as against a total of 33802 in
whole of the year 1965,
(i1) Pet dogs are being licensed.
(iii) Free immunizalion
dogs against
videg al Tis
nary Hospital,
(iv) Health Education about
preventive measures is car-
ried out. An exhibition was
arranged at the Town Hall
during Gapdhi Jayanti Mela
and the Zonal Officer, Sadar
Paharganj Zone and a pro-
ceéssion was also taken out
during the Sanitation Forte
night, 1966. Posters  and
pamphlets were distributed.
() Anli-rabic trealment is gly-
en at 18 anti-rabic centres to
the individuals after dog-
bite. 6510 cases were admin-
istered prophylactic inocula-
tion upto the end of August,
1966 at these cenfres,

of pet
rabies is pro-
Hazari Veteri-

the

Dambaro Hydro-Electric Projeet

412. Shri Biren Dutta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the work of Dambare
Hydro-electric Project has started;

(b) how long will it take to be
completed; and

(¢) the estimated power it will
generate? )
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The Minister of Irrigation and
Power (Shri Fakhruddip Ahmed): (a)
Yes; Preliminary works like approach
roads are in progress.

(b) Four years.

(c) 8600 KW at 50 per cent load
factor.

Capita] Issues

*413, Shri Maheswar Nalk:
Shri D. C. Bharma:
Shri Sham Lal Saraf:
Shri Basumatari:

‘Will the Minister of Finance be
pleased to state:

(a) whether Government have de-
cided to relax the existing control
on capital issues as a part of the
policy of liberalisation;

(b) if so, the broad features there-
of; and

(c) the procedure under which the
idea underlying the policy will be
made easier to help greater jndustria-
lization?

The Minister of Finance (Shri
sSachindra Chaudhuri): (a) and (b).
Yes, Sig. The broad features, details
of which would be notified shortly,
are that while Control over capitali-
sation of reserves by all companies
would be retained there will be some
relaxations in the Control over other
issues of capital. The relaxations
are;

The issue of capital by banking
and insurance companies, private
companies and Government compa-

nies would be exempt from the ope-
ration of the Control. As to the issues
of capital by public companies, these
would also be exempt from the ope-
ration of the Control if their
capital issues proposals satisfy cer-
tain basic criteria which are being
spelt out in the Notification. The
Central Government would advise the
public company concerned, within a
period of 30 days, whether the capital
issue proposals, in any given ocase,
would qualify for the exemption or
not. Only such issues of capital by
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a public company as do not satisfy
the basic criteria referred to above
would require the specific consent of
the Central Government.

(¢) These relaxationsg are expected
to facilitate the issue of capital by
industrial concerns.

Upper Rrishna Project

414, Shri H. C. Linga Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any ad hoc financial aid
has been sought for starting the Up-
per Krishna Project in Mysore State
immediately by the Government of
Mysore and M.Ps. of Mysore State
pending inclusion of the Upper Kri-
shna Project in the proposed Central-
ly sponsored schemes of big irrigation
and power projects; and

(b) if so, the action taken thereon?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) (a)
The Government of Mysore have re-
quested for an ad hoc allocation of
Rs. 3 crores during the current year
for expediting work on the Upper
Krishna Project.

(b) The matter is under considera-
tion,

Barapole Project in Mysore

415. Shri H: C, Linga Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether estimates have been
prepared for the Barapole Project in
Mysore State;

(b) if so, the details thereof;

(¢) whether the same has been in-
cludeq in the Fourth Five Year Plan;
and

(d) when it is likely to be complet-
ed?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.
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(b) Does not arise.

(e) and (d). As the Fourth Five
Year Plan for the State has not yet
been finalised no decision on the issue
has been taken.

Income Tax paid by Aminchand
Pyarelal Group of Firms

Shri Sezhiyan:
Shri Madhu Limaye:

Wil the Minister of Finance be
pleased to state:

417,

(a) the income tax paid by M/s.
Aminchand Pyarelal Group of Firms
in the years 1952-58, year-wise;

(b) whether it is a fact that a high
ranking Officer in the Income Tax De-
partment, after examining the books
of accounts of this Group, assessed
them for a sum of Rs. 1 crore and
20 Jakhs or a sum thereabout for the
above period;

(c) whether it is also a fact that
ultimately the matter wag settled on
the basis of payment of Rs. 1 crore or
thereabout by this Group to the In-
come Tax Department; and

(d) whether any flne was imposed
on this Group of firms for evasion of
Income Tax and other cognate irregu-
larities committed during this period?

The Minister of Finance (Shrl
Sachindra Chaudburl): (a) The In-
come-tax so far paid by the firm of
M|s. Aminchand Pyarelal and its
partners for the assessment years
1951-52 to 1858-59, both inclusive, is
Rs. 38,85,087. The figures assessment
year-wise are as follows:—

Assesnnent year Tax paid
1951-52 8,90,707
1952-53 9,713,058
1953-54 9,09,369 ;
1954-55 5,14,752
1955-56 2,61,540
1956-57 1,34,227
1957-58 1,28,965
1958-59 1,32,487
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(b) The Incometax Officer had
made exparte assessmentg for six of
the above years, but these were set
aside in appeal or were reopened
under section 27 of the Indian In-
cometax Act, 1922, After considering
the reports of the Incometax Officer,
a settlement wag arrived at by the
Directorate of Inspection,

(c) A settlement was made cover-
ing the assessment years 1051-52 to
1958-59 determining the income of
this period of the firm of M|s, Amin-
chand Pyarelal and its partners at
Rs. one crore and the tax payable
thereon at Rs. 75 lakhs.

(d) No penalties were « levied on
the firm of M|s, Aminchand Pyare-
lal or its partners for the assessment
years 1951-52 to 1958-58 but for the
assessment year 1959-60 a penal
of Rs. 8,22,111 hag been levied on the
firm and one of ils partners so far.

D.A. to Maharashira Government
Employees

418. 6Shri Nath Pai:
Shri Hem Barua:
Shri Harl Vishnu Kamath:
. Shri Surendranath Dwivedy:
Will the Minister of Finance be
pleased to state:

(a) whether the Government of
Maharashtra approached the Central
Government for assistance to increase
the dearness al'owance of its emplo-
yees and to bring it on par with the
dearness allowance paid to the Central
Government Employees;

' (b) the quantum of help asked for; -
and

(¢) the reaction of Governmen!
thereto?

The Minister of Finance (Bhri
Sachindra Chaudburi): (a) No, Sir.
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No formal request has been received
recently.

(b) and (c) Do not arise,

Eemittances from Indian Natiomals in
UK.

419. Shri Balmiki:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) the total valee of remittances
received from the Indian nationals
living in United Kingdom during the
period 1952-86, year-wise;

(b) whether it is a fact that a sharp
fa’'l wag noticed in the value of these
remittances during recent years; and

(c) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) From the
.available balance of payment data, it
s not feasible to collect identifiable
date of remittances made by Indian
nationals living in the United King-
dom.

(h) Though complcte data are not
available, certain random surveys
undertaken indicate that such remit-
tances have tended to fall

(¢) Unauthorised transactions of a
compensatory nature accourt for such
a decline in inward remittances.

Centrally-Sponsored Irrigation
Projects

Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
glven to Starred Question No, 103 on
the 28th July, 1966 regarding central-
ly-sponsoreg irrigation projects and
atate:

(a) whether any final decision has

since been taken on the proposed
scheme;

420.

(b) if so, the decision taken thereon;

(c) the States which have sponsor-
ad the schemes;
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(d) the names of the schemes
sponsored with the estimated cost
thereof along with the land sought to
be irrigated and power to be generat-
ed; and

(e) if not, the reasons for the delay?

The Minfister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.

(b) to (d). Do not arise.
(e) Discussions with the Planning

Commission and the Ministry of
Finance are continuing.

Further Devaluaiion of Indian
Cuarrency

Shri Ram Harkh Yadav:
Shri Yashpal Singh:

Shri D. C. Sharma:
Shrimati Maimoona Sultan:
Dr. P, Srinivasan:

Will the Minister of
pleased to state:

421,

Finance be

(a) whether Government are- con-
templating to further devalue the
Indian currency;

(b) if so, by how much; and
(¢) the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No Sir.

(b) and (c). Do not arise.

Smuggling on Indo-Pak. Border

422, Dr. Ram Manohar Lohla:
Bhri Bagri:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 4018 on the
1st September, 1966 and state:

(a) whether the cases against the
gang of Indo-Pak. smugglers have
since been investigated by Govern-
ment; and

(b) the action taken against them?

The Minister of Finance (Shri
Sachindra Chaudhurl);: (a) Yes, Sir.
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(b) All the three persons involved

in the case are being prosecuted
before the First Class Magistrate,
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(m) afz g @ a6 &= a=n
o WEAT A § w7 TR ITHH
E A wwEar g ?

GIAAT AGT HATA  FEATHA WAL
(r woitw Agar) - (F) S, w0

(@) afraga @iy w1 v
afafs & wfegma ot e 7w
qrEr Al § SEfug 7 w5
famr A & fFe o, TA wfFas
a2 smarfor @ ga A fawift
F1 TOCTEY ¥ emsr v g0 afvEwd
T OF IFEEET AR #T S0 R AT
ECERTART (0 i enie S Tl de

- H waTiea R @

House Rent and C.A. to Central Gov-
ernment Employees in Faridabad

424. Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:

Shri Onkar La] Berwa:

Will the Minister of Fimance be
pleased to state:

(a) whether Governmemt
sanctioned the house rent and

have
city
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compensatory allowance to the Cen-
tra] Government employees in Fari-
dabad;

(b) whether it is a fact that these
allowances have been denied to the
Central Government employeeg in
Gurgaon; and

(c) it so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
Faridabad being a ‘C' class town,
house rent allowance is  admissible
there to Central Government em-
ployees drawing pay below Rs. 500,

To ease the process of transfer and
in order to prevent a sudden drop in
their emoluments, such of the Central
Government employees as are trans-
ferred to Faridabad on account of
shifting of offices from Declhi on or
after 1st January 66, are allowed to
continue drawing city compensatory
allowance at Delhi rates for one year
and thereafter, the rates will be
gradually reduced to nil over the next
18 months. This concession has also
been extended to employees of offices
already stationed in Faridabad as
on 1st September, 10966.

(b) and (c). The question of grant
of these concessions to Central Gov-
ernment employees in Gurgaon does
not arise as a similar situation does
not exist there. Gurgaon also does
not qualify for classification as a
‘C' clas city. However, the Central
Government employees in a Defence
establishment near Gurgaon have
bean  allowed compensatory and
house rent allowances at Delhi rates.

Drought in TU.P.

425 Shri §. M. Banerjee:
Shri Dighe:
Bhri Vishwa Nath Pandey:
Shrimati Savitrl Nigam:
Shri H. C. Lingy BReddy:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

{a) whether it is a fact that the
U.P. Government have submitted to
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the Planning Commission a Rs, 28-
crore scheme for approval to meet
serious situation in UP. arising out
of drought;

(b) if so, whether the sum has
been sanctioned by the Planning
Commission; and

(c) if not, the reasons therefor?

The Minister of Planning and Social
Wellare (Shri Asoka Mehta): (a) to
(c). The drought situation in Uttar
Pradesh and proposals to meet  the
situation have been examined by a
team of Central Officials, which wvisit-
ed some of tht areas last week. These
proposals will be discussed shortly
with the State Government and re-
quisite sanction for approved schemes
will be issued thereafter,

Housing Facilities for Fishermen im
Kerala

~426. Shri P. Eunhan:
Shri Umanath:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether the Central Govern-
ment or the Kerala State Govera-
ment have any scheme in hand #o
provide better housing facilities for
the fishing communities;

(b) if so, the details thereof;

(c¢) whether any financial aid has
been given to fishermen to build
houses, so far; and

(d) how many houses have been

. built so far in Kerala Coast under
the Rural Housing Schemes?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (s) to (d). This
Ministry has not formulated any
honsing scheme for the exclusive be-
nefit of fishermen. We have no
information whether the Government
of Kerala have done so. An en-
quiry has been made from the State
Government and a statement will
be placed on the Table of the Sabha

a8 soon as a reply is received.
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Demands of Employees of State Bank
of India

428, Shrimati Ramdulari Sinha; Will
the Minister of Finanee be pleased
to state:

(a) the main demands of the em-
ployees of the State Bank of India;

(b) the terms of settlement; and

fc) the total financial implications
of the agreement reached between
the employees and the management?

The Minister of Finance (Shri
Sachindra Chauduri): (a) The main
demands of the workmen employ-
ces of the State Bank of India were:
a 20 per cent wage increase improve-
ment in the pay scales of the subordi-
nate staff; retirement benefits on full
pay and abolition of Area TV,

(b) As a-result of an agreement
reached on the 9th September, 1985
between the State Bank and is work-
men, the scales of pay of the employ-
ees have been suitably revised with
effect from the 1st August, 1865. The
revised scales will remain in force
till the 31st July 1968, Area IV has
also been abolished with effect from
the 1st September, 1964, Negotia-
tions are in progress in respect of the
other demands.

(c¢) The cost of concessions granted
so far, both under the agreement
dated the 9th September, 1965 and
otherwise, amounts to about Rs. 37
lakhs per annum.

12 hrs.
RE. MOTION FOR ADJOURNMENT

st gew W vgaw (2aATE)
ToIE wEed, A4 uF GEwAHE ATed
fem 1

we| wEY
gt feaan @ awar o

oft peR Wy woETd @ g &
waemey e gw frm @ w98 vm

TR AR ¥
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weaw wghan : & 7f 7% Wl
& qEAT AHT | W qAE § q@ g
AT |

st gew o woETa ;& oTed
T A ¥ frded & W g R
g T iy fr ew feg a® &
TH AT F1 IS a4 £ | ®IL AW
¥ TR 9 W R WK @ga ¥
it #1 forewere famm mr 30

woad A & ot mmow
amfey  wem B gq @ & aen
T ISTA FW AT FTEr qAlEA AE
21

WY g%W wx ®gIw ;. & fraew
T At g R s oqa amered
fs za fFn wvT 357 | frmi &
gaa Affew 2 A ww 99 &
feauers &7 3 & 1 FH aowmEd
fr fam aeg & &% womam 9y

weqe WEIEW : WRAE R AT
ag & {5 graa w7 77 e fear gor
2 & g&r 3@ o sman & xa w7 Tomera
2 mwar § oot A W SEer &
I g 99 &7 989 qg7 A4 g1 w9l |
¥ Tomam arc A wgar g fn & Iawy
g FI T qEAE |

sStgeA e wgT@ ;& W
¥ fram wom s g 5 & 7 %
Wt e fer g1 gl firew-
fat g€, wiivei ox et =t gan
FH Al ag wemgE

wEmR AT ;. f g4 #7 A
ET HT awar

ot gww W weEw o wig AR
TET 99Ty | g9 %9 aF g7 &
[ T G ... (e L.
o A A gro famrow g W
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grft, fox gardr aoeT wE0 L.

R WP ¢ UT WG &3 ATEY |

stwmcAmwdTy  (FET)
ggat wH ArAm | gv famam
¥ ds wd wa AT rErATe g
4

wea@ HERT . WE g WA
IR FTH AT T 2 0. . . (sgaTY)

T AT HIEH W B @ & 99 FI
W T fFm os@o

st g I vgAT ot
WA WG ¢ q91 AT FHA

Yor a3 AdT 1 A gaAr @ wer iR
sTY §F WA | WF AT qET A
EU-CHl

s a¥ (mroiE) R famat
g O froerfaar T <y &

woqw wEew : &7 Fg famm g
oy A1 S§ETE. ...

ftaw: & wgar g fr ag wex
w1 afew W gEm ¥ @t &
FT FoN Tfgu e ¥ fao oy &1
T& wiew T wrfey |

&} PR W wgaTy o

woow "gvEa ;. & At gEw 9w
woaq ¥ FF0 5 ww ag A I
o |

[Shri Hukam Chand Kachhavaiya then
left the House].

o WiETc A AT ¢ W aQ
IfEma g Fsm A g M
gT & AT WIT W WA q@wN
qar 1wy fer faa felr ®

*Not recorded. =
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o ot a7ar 1 TEwe wraEr fEEmTEAT
gl wAIaEgTETAE |

=t diwT wW AW 0 ARAT F
FUT ATE AT (FGT 4T A 98 0 A
A AR F FEE | (wagd) |

WO WEIA HT WY qET I
a1

[Shri Onkar Lal Berwa then left the
House].

Shri Ranga (Chittoor): May I re-
quest you, Sir, td persuade the Gov-
errment to make a statement on this
Vishakhapatnam affair ang all that is
happening in regard to that.

Mr. Speaker: I am asking them.

Shri Indrajit Gupta (Calcutta South
West): Sir, we read in the papers that
certain decisions have already been
taken. The House is functioning and
nothing is made known in the House.

Mr. Speaker: About the decisions I
do not know, but I have decided that
I must call upon the Government to
make a statement,

Shri Daji (Indore): Sir, it has al-
ready appeared in the papers that a
Cabinet Sub-Committee was appointed
and it has made its recommendations.
Why should the House listen to a
statement now? For the last two days
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we have been requesting the Govern-
ment to make a statement. Our
motions could have been held over.
Why should we listen to the statement
today? Already the papers have re-
ported the whole thing. Is this House
a second-hand House? We do not
want to listen to any statement. Why
should it leak out to the Presg first?
Even the Administrative Reforms re-
port did not leak out to the Press as
long as it was with the Commission.
The moment it reached the hands of
the Government it leaked out, This
shows the inefficiency of the Cabinet
to function itself. Ewen five members
cannot hold a secret. Everything that
the Government considers leaks out
and it is first reported in the Press.
The Administrative Reforms Com-
mission Report leaked out to the Press
from the Government. .

shri A. K. Gopalan (Kasergod):
Sir, T have tabled a Calling Attention
Notice on this subject. Have you got
any objection in taking it up?

Mr. Speaker: All these would be
taken up. I am calling upon the Gov-
ernment to make a statement.

The Minister of Parli tary Af-
fairs and Communications (Shri Satya
Narayan Sinha): Sir, our trouble is,
sometimes something appears in the
papers. . . (Interruption.) When
something appears in the Press some
of our hon. Members take it to be
absolutely correct. What can we do?
I say, no decision has been taken
with regard to that.

Shri Surendranath Dwivedy (Ken-
drapara): Are you saying that the
Cabinet Sub-Committee has not come
to a decision on this matter? That
has been published.

Shri Satya Narayan jtnha:- We do
not know that. The Cabinet is going
to take a decision may be today.

An hon. Member: Sub-Committee?

Shri Satya Narayan Sinha; Sub-
Committee, I do not know. The de-
cision will be taken by the Cabinet
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and not by the Sub-Committee.
Sub-Committee  may  recommend
things, but 4he Cabinet has every
right not to agree to any decision
taken by the Sub-Committee. I do
not know whether the Sub-Commit-
tee has tuken any decision or not.
Apart from that, 1 hope Shri T. N.
Singh who is here, will make some
statement tomorrow if possible,

The

The Minister of Iron and Steel
(Shri T. N. Singh): May I submit,
Sir, as a journalist of some experi-
ence ] can say that one of the tech-
niques of newspapers is to publish a
speculation to force the parly con-
cerned to make a positive or a nega-
tive statement in reply to that. So
1 would suggest that press reports
need not be taken in that way. That
is one of the ways to force a state-
ment prematurely and, as my hon.
«colleague, Shri Satya Narayan Sinha
‘has already said. . . .

oY TereY : Hi3T § AE

Shri T. N. Singh: As a malter of
fact, in the Sub-Committee I was
not present yesterday. Let us consi-
der these things coolly and calmly.
That is my appeal to the House. We
are already doing whatever can be
done, (Interruption),

Mr. Speaker: The Leader of - the

House tells me that the Minister
would be making a statement
tomorrow.

Shri Satya Narayan Sinha: “If

possible” 1 said, '
Shri T. N. Singh: I am not in a
position yet to make a statement.

An hon. MemAber:
.it soon.

You must make

Mr. Speaker: I have been refusing
and rejecting notices which have
been coming to me for so many days.
1 cannot go on in the same manner.
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& a rAgE F g

Mr. Speaker: That statement should
be made as early as possible. I can-
not wait any further,

Shri T. N. Singh: I entirely agree

- with you that a statement should be

made as early as possible,
what we are trying to do.

That is

Mr. Speaker: It should not be later
than tomorrow.

Shri T. N, Singh: We are meeting
in the Cabinet today this afternoomn.
After that I will make a statement as
to the time when the statement will
be made.

Mr. Speaker: 1 cannot withhold
these notices and keep them pending
for so long a time. If the Govern-
ment has not taken any decision by
that time they should come up and
say to the House this is the position.
They can say there that they are yet
to consider it, or they might say that
they will take time. But they should
not delay the statement as such . . .
(Interruptions).

Shri P. Venkatasubbalah
May I make a submission?

(Adoni):

Mr. Speaker: Tomorrow some state-
ment must be made, '

Shri P. Venkatasubbaiah: Apart
from the statement of the Govern-
ment with regard to the location of
the steel plant, the law and order
situation in Andhra is fast deterio-
rating, according to the Press reports.
I want the Home Minister to make a
statement on that.

Mr. Speaker: No Sir. I cannot ask
him to make a statement on the law
and order situstion. Now, papers to
be laid on the Table,
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12, 11 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE AGRICULTURAL
Rermvance CORPORATION, AND Norr-
FICATIONS UNDER Incomz-Tax -AcT,
CeNTRAL Sarrg Tax AcT, ETC.

The Minister of State in the Min-
istry of Fimance (Shri B. R. Bhagat):
I beg to lay on the Table—

(1) A copy of the Annual
Report of the Agricultural Refin-
ance Corporation, Bombay, for
the year ended the 30th June,
1966, along with the Audited Ac-
counts, under sub-section (2) of
section 32 of the Agricultural
Refinance Corporation Act, IFB3.
[Placed in Library. See No. LT-
7178/68].

(2) A copy each of the follow-
ing Notifications under sub-sec-
tion (4) of section 280ZE of the
Income-tax Act, 1861:—

(i) The Tax Credit Certificate
(Corporation Tax) Scheme,
1866, published in Notification
No. 5.0. 2671 in Gazette of
India dated the 30th August,
1966,

(ii) G.5.R. 1559 published in
Gazette of India dated the
8th October, 1986, making
certain amendments to the
Tax Credit Certificate (Excise
Duty on Excess Clearance)
Scheme, 1985,

[Placed in Library. See No. LT-
7179/686].

(3) A copy of Notification No,
G.5.R. 1475 published in Gazefte
of Indig dated the 24th Septem-
ber, 1066, making certain amend-
ment to the Central Sales Tax
(Registration  and Turnover)
Rules, 1857, under sub-section (2)
of Section 13 of the Central Sales
Tax Act, 1956. [Placed in Library.
See No. LT-T1R0/68].

(4) A copy of the Central
Excise (Seventh Amendment)

Rules, 1966 published in Nofifica-
tion No. G.S.R. 1590, in Gazette
of India dated the 15th October,
1966, under section 38 of the Cen-
tral Excise and Salt Act, 1944,
[Placed in Library. See No. LT-
7181/66].

(5) A copy_each of the follow-
ing Notifications under section 159
of the Customs Act, 1982 and see-
tion 38 of the Central Excises and
Salt Act, 1944:—

(i) The Customs and Central Ex-
cise Duties Export Drawback
(General) Eigntieth Amend-
ment Rules, 1966, published
in Notification No. G.5.R. 1354
in Gazette of India dated the
3rd September, 1966.

(ii) The Customs and Central Ex-

cise Duties Export Drawback

(General) Eighty-first Amend-

ment Rules, 1966, published

in Notification No. G.S.R. 1355

in Gazette of India dated the
3rd September, 1966.

(iii) The Customs and Central Ex-
cise Duties Export Drawback
(General) Eighty-first
Amendmbent  Rules, 1986,

" published in Notification No.
QSR 1385 In QCazette of
India datea the 3rd Septemn-
ber, 1946.

(iv) The Customs and Central Ex-
cise Duties Export Drawback
(General) Eighfy-third
Amendment Rules, 1866, pub-
lished in Notifleation No.
G.S.R. 1357 in _Gazette of
India dated the 34 Septem-
ber, 1966.

G.SR. 1358 published in
Gazetle of India dated the 3rd
September, 1966, containing
erratum to G.S.R. 384 dated
the 19th Margh, 1966,

(vi) The Customs and Central Ex-
cisp Duties Expory Drawback
(General) Eighty-fourth
Amendment Rules 1968 pub-
lished in Notification No.
G.S.R. 1426 in Gazette of Indja

(v
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(i)

(wiii)

(ix)

(x)

(xi)

(xil)

(xiii)

Papers Laid

dated the 1Tth September,
1966, )
The CHstoms and Central

Excise Duties Export Draw-
back (General) Eighty-fifth
Amendment Rules, 1066, pub-
lished in Notification No.
GSR. 127 in Gazette of
India dated the 17th Septem-
ber, 1966.

The Customs ang Central
Excise Duties Export Draw-
back (General) Eighty-sixth
Amendment Rules, 1866, pub-
lished in Notification No. G.S.R.
1428 in Gazette of India dated
the 17th September, 1086

The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
seventh Amendment Rules,
1968, published in Notification
No. G.S.R. 1429 in Gazette of
India dated the 17th Septem-
ber, 1086,

The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-eighth
Amendment Rules 1968, pub-
lished in Notification No.
G.S.R. 1430 in Gazette of India

dateg the 1Tth September,
1966.
The Customs and Central

Excise Duties Export Draw-
back (General) Eighty-ninth
Amendment Rules, 1966, pub-
lished in Notification No.
G.S.R. 1478 in Gazette of India
dated the 24th September,
1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Ninetieth
Amendment Rules, 1966, pub-
lished in Notification No.
G.S.R. 1521 in Gazette of India
dated the 1sy October, 1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-first
Amendment Rules, 1966, pub-
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lished in Notification No.
G.S.R. 1557 in Gazette of

(xiv) The Customs

(xv)

India daféd the B8th October,
1966,

and Central
Excise Duties Export Draw-
back (General) Ninety-sec-
ond Amendment Rules, 1066,
published in Notification No.
G.SR. 1558 in Gazette of
India dated the Bth October,
19686.

The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-third
Amendment Rules, 1966, pub-
lished in Notification No.
G.5.R. 1589 in Gazette of India
dated the 15th October, 1966.

[Placed- in Library. See No. LT-
7182/66).

(8)

A copy each of the follow-

ing Notifications under section 159
of the Customs Act, [8962: —

(i)

(ii)

(iii)

(iv)

(v)

(vi)

G.SR. 1352 publisheq in
Gazette of India dated the
3rd September, 19886,
G.5.R. 1353 published in
Gazette of India dated the
3rd September, 1866.
G.S.R. 1360 published in-
Gazette of India dated the
10th September, 1966.
G.S.R. 1370 published in
Gazette of India dated the
10th September, 19686,
G.S.R. 1376 published in

Gazette of India dated the 3rd
September, 1966.

G.S.R. 1379 publisheg in
Gazette of India dated the Tth

" September, 1986.

(wvii)

(viii)

in
the

G.SR. 1424 published
Gazette of India dated
17th September, 1866.

GSR. 1425 published in
Gazette of India dated the
17th September, 1966.
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(ix) G.S.R. 1434 publisheq in
Gazette of India dated the
16th September, 1066,

(x) GS.R. 1477 published in
Gazette of India dated the
24th September, 1966,
(xiy G.S.R. 1522 published in
Gazette of India dated the
1st October, 1966.
ixii) G.S.R. 1526 published in
Gazette of* India dated the
28th September, 19686.
{(xiii) GS.R. 1527 published in
Gazette of India dated the
1st Oclober, 1966.
{(xiv) S.0. 2859 published
Gazette of India dated the
1st October, 1966,
(xv) G.S.R. 1588 publisheg in
Gazette of India dated the
15th October, 1966.
{(xvi) G.S.R. 1614 published in
Gazette of India dated the
14th October, 1986,
(xvii) G.S.R. 1615 published in
Gazette of India dated the
14th October, 1966,
(xviii) G.S.R. 1617 published in
Gazette of India dated the
15th October, 1968.
(xix) G.S.R. 1618 published in
Gazette of India dated the
15th October, 1968.
(xx) G.S.R. 1619 published in

Gazette of India dated the

15th October, 1966.
[Placed m Library. See No, L'T-
“7183/66].

(7) A copy of the Post Office
Saving Banks (Second Amend-
ment) Rules, 1966 publisheq 1in
Notification No. G.S.R. 1347 in
Gazette of India dated the 3rd
September, 1966, under sub-sec-
tion (3) of section 15 of the Gov-
ernment Savings Bank Act 1873.
| Placed in Library. See No. LT-
-.T184/80].
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STATEMENTS SHOWING ACTION
ON ASSURANCES ETC,

The Minister of State in the De-
partmentg of Parliamentary Affairs
and Communication (Shri Jaganatha
Rao): I beg to lay on the Table the
following statements showing the
action taken by the Government on
various assursances, promises and
undertakings given by the Ministers
during the wvarious sessiong of Third
Lok Sabha:—

(i) Supplementary Statement No.
I—Fifteenth Session, 1966.

TAKEN

(ii) Supplementary Statement No.
VI—Fourteenth Session, 1966.

(iii) Supplementary Statement No.
VIII—Thirteenth Session, 1865.

(iv) Supplementary Statement No,
X V—Eleventh Sesgjon, 1965.

(v) Supplementary Statement No.
VIII—Eight, Session, 1964.

|Placed in Library. See No. LT-

7185/68 to LT-7189/66].

Shri Harli Vishnu Eamath (Hosh-
angabad): Rising on this point, I
return to the charge which 1 had
been making since the budget session
and which is still hanging fire—if you
will recall Sir, ] raised the issue first
in February, renewed it in August-
September and I am doing it now—
and I appeal to you for a final deci-
sion in this matter. Briefly, the issue
is that the Minister of Parliamentary
Affairs, or the Leader of the House,
by issuing a letter to wvarious Minis-
tries and Departments, has rendered
the  Committee on  Government
Assurances defunct or functus officio
and has commiited contempt of the
Committee and, therefore, contempt
of the House and you promised, Sir,
every time that you would take it up
with the Minister.

Mr. Speaker: I told the House yes-
terday that I had seen the letter
issued by the Minister of Parliament-
ary Affairs,
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Shri Hari Vishno Eamath: Has he
withdrawn it?

Mr. Speaker: There is no question
of withdrawing it.

Shri Hari Vishau Eamath: It con-
<erns the rights of the Committee.
Otherwise the Committee cannot
function.  Better wind it up.

Mr, Speaker: I presume that the
Chairman of the Committee has now
no complaint about its working.

Shri Hari Vishno Eamath: In any
case the House should be informed
of the position about it

Mr. Speaker: 1 did say préviously
that last session I had consultations
with the Minister of Parliamentary
Affairs, the Leader of the House, He
showed me the letter and I had dis-
cussions with him. He assured me
that it was only meant to ask the
Ministries and Depariments that the
communications should be routed
through the Minister of Parliamen-
tary Affairs so that he might also be
in the know of things as he has to
answer questions that are put to
him whenever he lays a statement
on the Table. Te simply wamts to

know what is happening. That is
what he told me.
Shri Harl Vishnn Kamath: I am

beholden  to you for the light you
have shed. During the last session
you did say in the House that you
would take up the matter of the
letter issued by the Minister of Par-
linmentary Affairs to the wvarious
Minnistries and Departments, asking
them not to send any communication
direct to the Committee on Assur-
ances, and that you would communi-
cate to the House the result of your
confabulations with the Minister.
Mr. Speaker: Last time I did say
that. Today also I have said it

Shrj Hari Vishou Kamath: The

Hou.se should know what the position
15,

Shri Ranga (Chittoor): We would

like to be assured that the position

is, as you have stated, that all com-
1837 (ai) 1s—T7
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munications should be routed through
him also. We would have had no
objection if he had stated that they
should be routed through him also.
It means that the Committee shall
have the right to write to the Depart-
ment directly and the Department has
also the right to give a reply to the
reference to the Committee dirctly
and only a copy of it is to be sent

to the Minister of Parliamentary
Affairs.
Mr. Speaker: When 'e Chairman

of the Committee asks for any infor-
mation from the Ministries, the Min-
istries shall send the information to
the Committee direct.

Shri H. N. Mukerjee (Calcutta
Central): Have you had a clarifica-
tion from the Chairman of the Com-
mitee that there has been no delay
involved in this process of duplica-
tion of correspondence between Com-
mittee and the different Minister?
If there is the House would be very
concerned about it.

Mr. Speaker: I had, frankly, no
discussion with the Chairman of the
Commijttee, but if he feels that he is
experiencing any difficulty he would
bring it tp my notice and certainly
I would look inot it.

Shri Hari Vishnu Kamath: May I
request you to clarify the position
today in the light of what the former
Chairman of the Committee—I do
not know whether he has been re-
elected to his office. . . .

Shri Ranga: He is being nominated.

S8hr{ Hari Vishnu Eamath: AIl
right; reappointed.

The Chairman said in April that:

“The issue of the letter by the
Minister of Parliamentary Affairs
in contravention of Rule 270
tended to bar the Committee
from properly and efficiently con-
ducting its functions as envi-
saged in the Rules of .Procedure.”

This wag the position. Has that
position changed and to what extent?
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Mr. Speaker: I have made it clear
*hu. the ministries wouid send their
communications to the Chairman and
any copy that the Minister of Par-
liamentary Affairs wants will be sent
on to him by the Chairman.

Shrl Hari Vishnu Kamath: Has he
complied with that?

Mr. Speaker: | have made that
clear. If he hag any cumplaints the
Chairman would bring it to my
notice,

Shri Hari Vishnu Kamath:
take it up again.

I will

Norrrication unpEr GuRUvAYUR Town-
sHIP AcT, REPORT OF INDIAN DELEGA-
TION T0 Wortp HrALTH Assemsry

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): Sir, on behalt
of Dr. Sushila Nayar 1 beg—

(1) to re-lay on the Table a
copy of Notification SR.0. No.
245/66, published in Kerala Gaz=
ette dated the O5th July, 10868,
under sub-section (2) of section
6 of the Guruvayur Township Act,
1961, read with clause (c) (iv) of
the Proclamation dated the 24th
March, 1965 issued by the Vice-
President, discharging the func-
tione of the President, in relation
to the State of Kerala. [Placed
in Library. See No. LT-7032/66].

(2) to lay on the Table—

(i) A copy of the Report of the
Indian Delegation to the IBth
World Health Assembly held
in Geneva in May. 1966,
[Placed in Library. See No.
LT-7190,66].

(ii) A copy of the Annual Report
of the All India Institute of
Medical Sciences, New Delhi,
for the year 1085-66, under
section- 19 of the All India
Institute of Medical Sciences
Act, 1956, [Placed in Library.
See No. LT-7191/66].
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(iii) A copy each of the following
Notifications under sub-section
(2) of section 345 of the
Kerala Municipalities Act,
1960, read with clause (¢) (iv)
of the Proclamation dated the
24th March, 1965 issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent, in relation to the State
of Kerala:—

(a) The Kerala Municipalities
(Taxation and Fees—Forms
and Registers) Rules, 1986.
published in Notification
S.R.0. No. 120/66 in Kerala
Gazette dated the 15th
March, 1966.

(b) SR.O. No, 297/66 published
in Kerala Gazette dafedl the
9th August, 19668, making
certain amendment to the
Kerala Enforcement of Vac-
cination in Municipal Areas
Rules, 1962

(c) S.R.0. No. 321/66 published
in Kerala Gazette dated the
23rd August 1986, making
certain amendment to the
Rules regulating the Pay-
ment of Travelling Allow-
ance by Municipal Councils
to Counsels for journeys
made by them to conduct
cases in Court on behalf of
Municipal Councils.

(d) 5,R.0. No. 362/66 published
in Kerala Gazette dated the
27th September, 1966 mak-
ing certain amendment to
the Kerala Municipalities
(Public Works and Sup-
plies) Rules, 1963,

(iv) Three statements showing
reasons for delay in laying
the Notifications mentioned at
(a) to (c) of item (iii) above.

[Placed in Library. See No. LT-
T182/66].

(v) A copy each of the following
Notifications under sub-section
(5) of section 3687 of the
Kerala Municipal Corpora-



23 Finance

tions Act, 1961 read with
clause (c)(iv) of the Pro-
clamation dated the 24th
March, 1965 issued by the
Vice-President discharging
the functions of the President,
in relation to the State of
Kerala: —

(a) The Kerala Municipal Cor-
porations (Powers of Offi-
cers authoriseq te hold in-
quiries) Rules, 1966, pub-
lished in Notification S.R.O.
No. 320/68 in Kerala Gaz-
ette dated the 23rd August,
1968.

{b) The Kerala Municipal Cor-
porations (Enforcement of
Vaccination) Rules, 19686,
published in Notifieation
S.R.O. No. 333/66 in Kerala
Gazette dateq the 6th Sep-
tember, 1966.

[Placed in Library. See No. LT-
7193/86].

12,15 hrs,

STATEMENT RE: FINANCE MINIS-
TER'S VISIT TO CANADA AND
USA.

Mr. Speaker: Shri Sachindra Chau-
dhuri.

mtmrrﬂnsﬁfw(wﬁm)
WS WEEd , W OF sqaeqr F1 A
& | wgear #T ¥ 355 from afEy

WER AERY T WIS 97 7

ﬂomua‘maﬂfﬁw:?ﬁ;ﬂ
w7 fFl) qra-frars F 3w ar fed
waier wrwr ¥ wrf weew  frer g
/et s & famoark
HATA QBT AEAT & AT 92 g ®ATA
WEITE EY qUET qa § 9@ 9941 8 |
st werg el fa3dm ggme F
IO AFAE AW IR E | WA AR
¥ad UH AT SAT D
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TN WEYTT : IHET HIEE WY
fafqued ¢ 1 ¥

TWo TH JAET Aifgm : F179 &
wE A g ¥ oAt o g 2
I Ag 3 W & 9T g IO
A T T TG A& I Y
g qer 9 g fF Fm wAre o
qgFd U wEOE s ¥ faEe
T ¥ QrE S AT T
WA FALG 3R E P o A Ay
98 T F1O0 48 & fF F w6 o
A gamy a7 i gz @w g Jror wre
¥ 3w oF qffvE wadT wE sy
w1 2 & ¥gw 5§ aw oAy F 0w
sfme 2@ &1 1 wfg  wgm fe
T WO AT &7 A AT A e
f foft Wra frer v % 9 afE
& SOTET WM HE | % £rE G6 a @y
w7 WE & 9 o wew 7 o
&Y 1 zafey Agamr 77 ¥ we faw
"t & g faegw ww o feeamgd
f Far d gy Ty ol ot wATRY
oHT ¥ AT T OTREAT &1 OF
sfque fals ggraar Fev R IR
ar @ Ao wE A few
¥ waeE g & fFwmE Hqarat g
wEr ¢, IEEr

Sl qEAN R (I9ET ) W
T S ¥ agd "AT Q@A AET #

¥ Ow @Rz W WTET F 1
e Hiwar g 2

“When for the purposes of ex-
planation during discussion.... on

any matter then under the consi-
deration of the House",

g wfinT e T g ¥ A
T Az ArE waTE A qm wE )
o W wAET dlfgam | TR

gt g gE
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The Minister of Finance (Shri Sach-
indra Chaudhurl): Sir, I would like to
place before hon. Members a state-
ment relating to my visit to Canada
and the United States in the latter half
of September, 19686,

My visit wag occasioned by (a) the
Annual Sessions of the Internmational
Monetary Fund and the International
Bank for Reconstruction and Develop-
ment which were held in Washington
DC between 26th and 30th of Septem-
ber and (b) by the meeting of the
Commonwealth Economic Consultative
Council (otherwise known as the Com-
monwealth Finance Ministers’ Con-
ference) which is usually held on the
eve of the Annual Sessiong of the
IMF and the IBRD . .. (Interruption)

1= it desired, Sir, that I should lay
it on the Table?

Shri Surendranath Dwivedy (Ken-
drapara): It is a printed statement.
Let it be laid on the Table.

Mr. Speaker: It might be laid on
the Table.

Shri Sachindra Chaundhuri: Sir, I
lay it on the Table. [Placed in Lib-
rary. See No. LT-7194/66).

Mr, Speaker: Copies would be cir-
culated to Members,

Shri Ranga (Chittoor): We can put
a few questions by way of elucidation.

Mr. speaker: After you have read it.

oty famd: (X)) @ w1 EE 9T

aw qu¥ 2 7 aifE art A asa
Faw @ g ¢ fr a waw
g qen far o TR | A
g w1 §, S A W HAY A
AT FE R

wequ w1 0% 19§ ™
FgTr wEAlg fe Fa ot agaz A

T & qrA{Iy qaew ;. A% IaT AT |
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werw wpEm & ¥ ea @y A
F1, TAAT 398 Y v A § 7

st gfe faony e (i)
e s ar

mﬂé‘m:mnagfmm
% fadw sex wife o = w7
T[WAFE, NFA@CIANT & Far
AT A AR AR @@ AT @/
tn

“No question would be put”,
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Shri Tyagi (Dehra Dun): “No ques-
tion shall be put”,

Mr, Speaker: “No question shall be

put.”  (Interruption).
. A AR %
& d@ifac
Tro T wART Afgar : 355 @
@A

wreas Agiay ;355 % A o far o
qz 4 WEl a% R X deAl w1
g g, fEa ooow gEE R,
fe 9a a9a #am9 & 99 o1 WX
fom Fag fafmzr % @z Fm
qUT 9 30 WE ¥ OF FeAwA
TATHTED ¢ H A w T

For the last 30 years it has been
in practice. ...

An hon, Member: 35 years,

Mr. Speaker: For the last 35 years,
it has been in practice. a

Ay geitfa A 3w # faawa § &
TFIH THE T <2 ¥ A gIEr AT
wFar | # Faw F IrE AgE A
oz faamAT s g .. (mmEeEm )

. mTET | Wg UF adEr gEfeg
wag T /AW A AW ¥ e
T I AT 9T, IR T 2 4y o
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afs gw o § 97 ez @ A
A AF AT BedT & 7T | AT
T8 T & Warfaw Iw awq wA™
T wwa, oy A § Afew EOfF
& feerg Far wmgd & ar garw w<
g § A gut a1 Fra far s
a1 A R ad wEm S ST
LL I U RN B A
g IA AW AAWFT K I IH A
A A, 9 FGRHAT F A,
@ fedee winit fx oo @) feerw
fem 9@ @ Aaw qeAr AR §
arfee. ..

=Y %o To medta (w1 ) =9
AT FT AW T F 1 30 AT A TH
Tz % @raq agr  fafy el s@m
@i gt at fx 372 T & o gw
®T AW A & T AT AT FY 7T A7
Fgar gz f5 gaay fazTen oeie-
wa fwa S0d, AUAT WG T FAT A |
ma gAY fegfa dor @raf 2fw
g F agd A F qAqT, T UF
qTAATT wrEa qg §UT & M I
& g wroEY a1 A9 wiAd § W 15—
15 fame a mager & Wit 2
wiag & § ssdy aqgn & gw o197
T mEE: are (. @ gaw faw
mg ¥ fraes w5 1 =@ s0 ad ¥
WX &7 dwaws Gar gy 7f gravaw
a3 ® wigwT ¢ ® wEX 4 39
FEAMT FT AT E | '
sty fomd : comrarFr e &0
. wmEem ) & smaTar &
LECELER-E4 A
" ot wrdwTE s Ao frEa d L

ot 7y fomd gz mE Wi
o g g frawa gy g
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sEm L. ? AT W wTET gy
gt

o AEYEw A A9 IAEY
T F o

st 7y fomd © frdzr og@ gd,
Ai{T W WET arg H gAq ?

St Xrae SITH : FHT W0 { T
fr ag oF 7w somrer & a1 35 mA
¥oawr wiwr & ...

TMo TH HAET witfigmy @ 35 &1
gt FaraT wr war ¥ 7 K ax
o g frareft joma g qmgar )
oo wERW ) FT AT oA AN
feamg® 1ag 35 @19 Fy FT ¥
1 TEA 7

weaq wEET F ¥ awrd asAmE
Tt T |

o W WA Aifgan : wrw o
19 §TH FgT 0T | 35 WIF &R w7 )

Wt TS TR ;g FEw! @
T Afgar Argw agl faama & fag
M § R fan G W e
S 7Y fear <@ &, ag Y 5 & AT
frEe?

¥lo T wARE A\fgw : frm ary
aY g gifa 7 et |

o TRww ®OH : g A AT FE
mE fr gAY arer @, oF o ey
frda & fir g a1 frne T Afa o
TR FAwT A A | 9T wE wW
q g, F AT A 7, NTFAT F A9E
# Y sqr a7 G, AT wXEA T A4,
Wp R
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[t waeTw s11a]

Fg a9 § 1 gl A1 g A Ow
fromr  ®=1  Fedww guax frafue
‘=AM A w @ 2 gafaEn
fragr ¢ fs gr 1 a7 7 Fg0 g0
T 4y ATy & w40 9g T4, 41 AR
w Fz= fzan wma AfTT €7 g
3T w1z g fEm

=t 7y fonrd © wee witm , AR
g waad o1 fF ww #vare ww
qifemaEgy adl F 357 T . (wmEAem)

s wgEd g 6 w9 &
WELWMIIZE £

st ag famd @ 376, 372, W&
355 g7 1 faaal &1 aww & g
= g | mAm A oAy o T
at sy dY s AwAT g 1 A A i
#yaz y@T ¥ ugn i A daga
A F AT FIA AN Aug e iF Ay
wd-af*ar a1 gvagw F7 § o1 A7
# oTo &% MaY qE A TIT ATGATE

. (cumwm ) BT gz o
wrET gfam | ’

WEgE REIRT © 0d W9 I7 q7g 7
g1 7 F@a aifag | (saew)

w1 AT |1 g Jifag | 79§ 77
wig aragarafae . WARE 376
mq Gz fen v ws s fx
¥ AR W WIET & | TE AT
I AET AF & §FAT |

st 79 fomd ;. Fr A fam
q@ag ., ..

oW WEaW 0 376 § T41 1§
SATEE WTH AFT AL & 1. ., (SwTwT)
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wt ay fema &3 a7 7y §
376, 372%WIT 355 ...

weqet wEred ;a1 wm ow g farg
ww T, ...

ot Ay fowma - del difum &)
weaw st - 7 Y, T W I
aFAT &

it we ferd - o S W @ E. .
(wwETT)

atamyft (fzame) - g% aic #%
oA & AT 7 (swasT)
Shri Daji (Indore): They have no

faith in your capacity to deal with
members. . ..

Mr. Speaker: Then I can be asked
to go cut. [Interruptions).

1 oAaTa & gmewn fam @
urg w2 w ¥ ! owAT W 9T wIAT
argd & A1 g9 T9d 3qfega ¥ ass
& ar &z

ot v, fomd : g aa T A
f 31 37 % F9a57 7L 9H 18 THA ¢
ar T A A & are § By syawqr
1 997 § | #aT fRgHi # Bw A
qFT @@ i1 smq 372 2@y, @@ Iw
TFT 3

“A statement may be made by
a Minister on a matter of public
importance with the consent of
the Speaker, but no question shall
be askeqd at the time the statement :
is made.”

sMT &1 gEr fraw & fear
AT E AT [T AEA W is5HW ¥
A geNT FAY § IF qoww ¥
oYt gq faaw # =wua 2, ‘Qar
WAE A g, T« g w1
aram Y | AfsT W a9y 355
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Frfam srgar # ud Tazw Az
FagwraTT, § 6T F @ g
“When for the purposes of ex-
planation during discussion or for
any other sufficient reason....”,
T oy Atz TEh
“.... any member has occasion
to ask a question of another mem-
ber on any 'matter then under the
consideration of the House, he
shall ask the guestion through the
Speaker.”
7T AT HEAT 47 suTeAT 2 H FF |
S wmaw ) A wrwTr oA
&, 919 TATH QWA T TATA F A
Frmr-mg A Fz I a7z
How vk F, U g o afe
g wed & fam &9 gnga fear
gr | OF #AA FLEA-FO9 g0,
st AF T T RAE AG 39T £ | UE
St mETly Fav § frard T E
qrrqaT ¥ otw fAw #, 372 § weET,
IHLL AT A T A 3 OF AT TG
fa Agngd fear & for o7 ot @
fram afafr a a1 doar o fea
T IANA gTAAT BE LA F
Ftra g7 farm & ataqz 355 ¥ A6
T 2 fn fard) ot e 7w Q@7
AT MHAT F | WA dEET & egrEdm
zfam

e AgrEy cag d4 TiF o

=t vy fowd : ww FET F G
o1 F 7 um omw AN A geAT HY TR
o & Tausg @ g 1 oW

A w7 T o AT F oWl
T AT oA F gAY ¥ W i
wArdrww Y L.

Mr, Speaker: I would request Shri
Madhy Limaye to kindly listen to me.
In the defintion of a Member, which
has been given, every Member is In-
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cluded. But when statemnts by Mini-
ters are desrcibed then the Ministers
become distinct, and those statements
also become distinct at that time,

st 7y fowg : &few gw & e A
afgwe AT F7 A gET, & IEAT
At gfawry war &0

832 -

W gy 99 I

=it A o : g/ T A9 AT
AT F A B AGFLT E )

ey v oo fary aaae
dfze Holr s H ¥, 1A FTAC
a6 Tegt wrEwr 1 372 ® Y
HfFcg =y wEr 2, IW O# @ET
fagre 2, s ¥ s v gy #

WMo TN wAKT wifgmn :  wIYH
gfFar W 1 A A9 T@) i,
|9 Mg IF AT A AT QA ST
o

wwE REEy 3R ATgE , AE
w1 g g, *fe wAw 3w fF
gutt faaw &t 2

ot v fomd : 355 draz faw
g, 3% @y g frar o oAwar
wrafrgi#y fraq Tsera= H9EET |

Shri Nath Pai (Rajapur): While
thanking you for the well-established
convention of the House, which has
the sanctity of a written rule, I want
tp join issue with what Shri K. D.
Malaviya has been trying to impose
on the House since yesterday. His
behaviour yesterday was an example
of obstruction, calculated deliberately
to flout the authority of the Chair, but
since in the end good sense prevailed
with him and he tried to co-operate
with you in maintaining order by
walking out or withdrawing himself, I
do not touch that, But regarding this
well-established convention. I want
to make this submissien, in the first
place about rule 389 regarding your
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[Shri Nath Pai]

authority. I shall read it out for the
benefit of Shri K, D. Malaviya and
another Congress Member among the
very few who try to read the rules,
namely Shri G. N. Dixit, In spite of
the admonition by the Leader, they
do not look at the rules book. Rule
380 reads thus:

“All matters not satisfactorily
provided for...... ",

Mr. SBpeaker: Not specifically pro-
vided for.

Shri Nath Pal: The rule reads:

“All matters not specifically pro-
vided for in these rules and all
questions relating to the detailed
working of these rules,...”

—the words are ‘detailed working of
these rules'—

“....shall be regulated in such
manner as the Speaker may, from
time to time, direct.".

In the working of rule 372, as you
have pointed out, a well-established
convention is now available and this
has the force of a written law. (Inter-
ruption).

I may ‘tell my hon. friend Shri K. D.
Malaviya that he does not know the
ABC of the canons of interpretation.

Mr, Speaker: Order, order.

Shri Nath Pai: I'am sorry I have
to tell him this because. he is trying
to interrupt me. (Interruption). I do
lk.now the canons of interpretation of
aw.

Shri Harl Vishnu Eamath: He is a
barrister._

Shri Nath Pai: A ruling which en-
larges and 'which expands the rights,
liberties and privileges of the House
has the sanction of a written rule.
When you cited this well established
convention, if Shri*'K. D. Malaviya or
anybody else wanted to curtail or
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abridge it, it was up to him to ap-
peal to the rules of this House and
not to try to obstruct and take the
time of the House in the pernicious
manner in which ‘he did it yesterday.

Mr. Speaker: Order, order.
Shri G, N. Dixit.

Shri Nath Pai: The House should
not 'be forced and coerced into giv-
ing up well-established conventions
which have the sanctity of the rules,
and I hope you will co-operate with
us and uphold the convention,

Shri G. N. Dixit (Etawah): From
the very preface to these rules you
will find that these rules were passed
by this House in March, 1857 and =n-
forced in 1957. Therefore, what hap-
pened before 1957 has no relevance.
These rules have been approved by
the House and they have becn made
and passed by the House, and they
have constitutional wvalidity under
article 118, Therefore, so far as these
rules are concerned, they have the
force of law.

Now,

Now, the position is this, So far as
the particular rule is concerned, it is
unequivocal and absolutely categori-
cal that mo gquestion shall be asked
at the time the Minister makes a
statement. With all the wisdom and
the totality of wisdom 'of this House.
looking to all the pros and cons of
the matter, this rule was laid down.

ot v fomd qt v A gAfr
HY X/, T FFEEG G AT G
Shri G. N. Dixit: Now, this rule can

be amended not by a convention, be-
cause there is a specific provision in

_ these rules for amendment of the

rules. I will refer you to rule 331, In
that rule, the manner and procedure
are laid down by which a rule can
be amended. This House alone is the
authority which by that rule and in
that manner can amend this rule.
Rule 331 appears ynder the heading
‘Rules Committee’. Rule 329 defines
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the functions of the Rules Committee,
rule 330 deals with how the Commit-
tee will be constituted. Then Rule
331 which says:

“The recommendations of the
Committee ‘shall be laid on the
Table and within a period of
seven days, beginning with the
day on which they are so laid,
any member may give notice of
any amendment to such recom-
mendations”.

‘Then:

“Any notice given by a member
of any amendment to the recom-
mendations of © the Committee
shall stand referred to the who
shall consider it and make such
changes in their recommendations
as the Committee may consider
fat...."

And so on. The whole procedure
is spelt out by which these rules can
be amended. My submission ig that
this rule is specific, clear and cate-
gorica] and no other construction can
be made of that rule. So no conven-
tions ‘can be created to obliterate.
that rule.

Shri Surendranath Dwivedy: It is
already there.

Bhri G. N. Dixit: You, Sir, in your
great experience as a Judge are fully
conversant with this and know that
a breach of ‘a law cannot make that
law inoperative. A breach of the law
ig a breach and has to be rectified.

My submission, therefore, is that if
s mistake has been committed for so
many years, that has to be corrected
and the position restored. That is
what is needed now whatever might
have been done upto now.

The Deputy Minister in'the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): We have been talk-
ing about conventions. As you know,
there ‘was a well-established conven-
tion about quorum, that quorum shall
not be called during the lunch hour
in this House. But since it went
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against established law, this long-
standing convention was broken. I
the same way, if this convention
which has been developed for the last
30 'years, goes against any specifi\
rule, that can also be given the go-
by. This is the small point I wanted
to make. i
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Mr. Speaker: Shri Maurya.

Shri Tyagi: Am I blacklisted?

st (wete ): wors wEET,
77T ugear &1 9w, # oF fawe &
wareT A4y #a1, Afgq S HEAR A
AT

WU wgEd ¢ g8 W9 fdE awe.
q qA I AR WA g v FA
A, T gTEEE gwn, A s
TAT qIM

sy AYg : faewa giadq g1 AN
oTT e ATg O A

19 4t ¥ A TOTT 9ET £, 39
%1 gfer @ vadgy, AwAEr 355
T 376 Frae wY qfamar & weaew
¥ H7 wRIaT §9 #3q & 1 99
FEIT 99 g0 # A1y w©Fw AR
wegod qrad T E W 385
#1 fEi—

“All matters not  specifically
provided for in these rules and all
questions relating to the detailed
working of these rules shall be
regulated in such manner as the
Speaker may, from time to time,
direct”,

arot qut wfwre @ o g oo FAw
frr®s W 2w wyst, a1 fafaa
= ¥ guR s a7

oY @y : " W ¥ faagEs

mz wzm g fe mEor & 355 ¥,
faq & ¥AT T ®7 AT B
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st wmi]
AfFT AT FEga ¥, ag T ARG 97
¢, wafw feoema g <@r g1-

When for the purposes of explanation
during discussion. ...

Shrimati Renu Chakravartty (Bar-
rackpore): “....or for any other suffi-
cient reason”.

ot w9 femd 0wt aran afiy
sregrn c A gFAIFR ATAAE 0

sit vy o« FT A7 1§ aa
AN
Shri Tyagi: “When for the purposes

of explanation or for any other suffi-
cient reason....

Mr. Speaker: Order, order. Rule
355 does not prescribe any substantive
thing at:all. It is only a procedure,
When a question is to be put by one
member to another member, he can
only do so through the Speaker and
not otherwise. This does not give any
right to ask any question. They ought
to be determined independently whe-
ther. the ‘member can ask a question
or not, but when a member, in the
course of discussion, wants, for ex-
planation, or any other thing, to put a
question to another member, then he
can only address the Speaker and
through the Speaker he can put the
question to another member. That is
all that it means, it doe not wean
anything beyond that.

st vy formlr : § Q% qewTy W T
g 388 & WIEZT |
Shri Tyagi: T have not finished.

wiATga A a7g F 372 F AA
# & agl om0 Aq am ¥ fF a7z
F ware 737 & fafeed & o Fam7
fer o T F AR FWT A AAAL R
o odrFcfem & e adi gty
9T F AR AW §ATT FAA g | 7
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T AT 2FY F A &L AT Ay
faar 2 fE ® marafl & 1 F=
ST |rT ¥ qaaral f& 97 A aar
mar ¢, dtwae w5 fafadz 9% 2, A
¥ mr ¥ ag wfawm wigm § 5 owme
Frf g2z FATA we A T 3 omn
39 & fams g #rf 1o gifa-
T @At faat, A1 OA1 g9 &7 awy
gar WE 1 WAr ®Y I w7
gAFTAT F®ITH & ¢ T | wifezzaeT
Fanfay Frm wEd 2 1 SEE
faw aw 3w aafaar ¢ e
ETIAAE FEA )

st aa fawmy @ marT @ Ady
FATAAT | AT FFAFUA 471 TIA AT I
TUFq Ft oama Afasm F gdfaare
grit 1 &fad 7z faaw ass & 1w
CEER I
oft gt ¢ Afma §:30) Fww

faars &=3oT & F9m 37 g6 999
aF AT N T4 aF  grd gAfAmm
2\ JUT OF WEHT 6w R A
RITAT I @1 97 WeW F7 fz3ar A1)
v g @ wfem sga & 0 Frogw g
A7 F A S1GW 5T A% 2 oar
EELA

Shrimati Renu Chakravartty: 1
am very surprised that a convention
which has come into existence as a re-
sult of the growth of parliamentary
practices and is not provided by the
rules is now being challenged by
the other memberg of the Huuse
I have been in the House for
15 years. 1 have seen Pandit’
Jawaharlal Nehru answering cues-
tions on important slatements
evry time, and nobody objected. Are
they afraid that the Treasury Benches
cannot answer our questions? (Inter-
ruptions). 1 would beg of you if they
are going to take a technical position,
to permit us in the Rules Committee
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to categerically change this. (Intrrup-
tions),

Shri Tyagi:
can have it.

Shrimati Renn Chakravartiy: You
are afraid, that the Treasury Benches
cannot answer, that is why.

Shri H. N. Mukerjee (Calcutta
Centeral): I am rather disturbed to
fing that there is a tendency among
certain members to insinuate that
the Chair at any point of time has
behaved so fatuously as to overs.ude a
rule in order to enforce a convention.
That has never happened. The rule is
there but the Chair on so many occa-
sions, as has just been pointed out,
has permitted clarificatory interroga-
tions from thé members after a state-
ment is made. The Chair has always
insisted that statements to be called
for from the Minister after a state-
ment is made should be of a elarifica-
tory nature. The Chair has always
reserved to itself the right to rule out
anything which was asked by the
members of a Minister after his state-
ment was made that was not genuinely
of a clarificatory nature. It is on that
basis that you and your predecessurs
in office have consistently permitted
members to ask for clarifications on
items included in statements made by
the Ministers of Government, If today
the Congress Party is.shaking in its
shoes in such a fashion that it is afraid
of its Ministers having to face inter-
rogatories from the members, then we
know what is what and the country
also now what is what, but 1 resent
any insinuation against the Chair that
the Chair for the last 15 years has
been permitting a convention which
goes against the rules. It has never
happened, (Interruptions). We adhere
to the idea that this convention should
be continued. That in the name of the
rule being against the convention, this
convention should be discarded, is
something which this House will never
tolerate, and you should never coun-
tenance it.

Shri Surendranath Dwivedy: Since
this mater has been raised, 1 wish to

After changing you
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point out that it raises another very
fundamental issue, whether in all
maters we  shall strictly, literally,
follow the rules ‘and no conventions
could be accepted in this House, Once
that is made clear, you cannot pre-
vent me here if I put my/legs on the
desk and sit. No rule states 1 saculd
not sit like that. After all, there is
a code of conduct, certain behaviour,
certain procedure which we want to
adopt in this House. It does not in
any way go against the rules. If it
goes jagainst the rules, then it is a
different matter altogether. I think, as
has been rightly pointed out, be-
cause these people are in the dock
and they are ynot prepared to face
questions here, they want to raise
this question.

84-\

Bhri Ranga: I am certainly ‘a stick-
ler for these rules. We have had this
rule for so long. How is il that oar
friends have sawakened themselves
to its existence now? Is it because
they have begun to read these rules
a new? Were not the rules there be-
force? (Interruption) My hon, friend
comes jfrom Ujjain  wherefrom the
great Kalidasa hailed. It is never too
late to read Kalidasa once again.
(Interruption). My hon. friend, the
Chairman, also helps you |in the
evening, but what I would like to say
is just this, It seems that all these
370 wise men seem to have awakened
themselves to the existence of this
rule now, I do not know whom they
want to protect. They certainly are
not protecting themselves before the
bar of public opinion. What does it
mean? It means that, as our fricnds
have suggested mow, they have sud-
denly awakened themselves to this
possibility of many of their amsatcu-
rish Ministers not being capable of
giving sensible answers, wise ams-
wers, to questions,—that is what Rt
am holding out before them—to clnrl-
ficatory questions which are admit-
ted by the Speaker. Either they think
that the Speaker is mot capabic of
conditioning the questions, or they
think that the questions are going to
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be 8o very difficult and we have be-
come so much wiser in the opposition
than we have been till now and they
have become so dwarfish in their own
stature, in their capacity, in their in-
telligence and wisdom, that they are
afraid of it. Why should they give
this wrong impression? Is it because
my hon. friend, the ex-Minister, has
suddenly become a pandit of these
rules, that they want to listen to him?
I am only holding forth a ray of
wisdom for my friends, for their con-
sideration, I do not think it is worth
their while really to persist in their
opposition to the convention we have
had, rightly or wrongly, a conven-
tion to which, as has been pointed
out by my hon. friend, Pandit Nehru
never raised any objection. On the
other hand, he was too glad to ans-
wer such clarificatory questions, Shri
Lal Bahadur Shastri never raised any
objection. Even this new Prime
Minister has not raised this objection.

ot 7 fomd @ Tm AEd, T2 T
g oAl ¥ sEE IF § | FEW @Y
Frafrai 1 ITEETE

Shri Ranga: Suddenly quite 3 num-
ber of these people seem to have
gone into the cave of unwisdom and
that is why they raise this objection,
Therefore, instead of going into all
these political arguments,” I would
like to advise my friends, on both sides
not to invoke any of these things
now. Jet us carry on our convention
until the elections are over. When
the new Parliament meets let there
be a new Rules Committee, let that
Rules Committee apply its mind and
give its judgment.

Shri N. Sreekantan Nair (Quilon):
1 want to say something.

Mr. Speaker: There has been enough
discussion.

Shri N. Sreekantan Nair: T have not
spoken. I was trying for two days to
to  your notlc a certain fact
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which is relevant. Why should I not
be given a chance? I am only on the
point that rule 372 gays “at the time

842

the statement is made”. It does
not say ‘immediately after.” Seo,
the term ‘at the time' aceording to

me means only that the Minister
should not be interrupted by asking
such questions. But immediately after
we are entitled, according to the rules,
to ask gquestions,

Mr. Speaker: We have had enough;
we have spent so much time, I am not
going to spend any more time on this.
Members neeq not accuse each other
on that account. We must take it in
the proper perspective, It is correct
that this practice has becdh there but
this also must be admitted that for
sometime now right use of it is not
being made . . . (Interruptions.)

Shri Umanath (Pudukkottai): You
are in the Chair and you are permit-
ting questions. How can it be impro-
per?

Mr, Speaker: I must take the blame
on myself also.

Shrimati Renn Chakravarity: Mo
blame attaches to you.

Shri Umanath: Does it mean that
you have been a party to the misuse
of this kind? What is this? How can
it be?

st AW : AT g ] 4T 7 quAd,
EEA I L SEN

oA WEEd : WTE) e
fear 2 1 fer Wi wrg @  wr AT

T AT R F

ot oYF g gETaT T & At
qg AT 9T, W19 mATA (A AT A
-2

WEW WERW ¢ gEI9I av gy @
g famsaw T WE WW
= i @ B Ao @
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ot w71 ar v odflAz Ay 8, vad
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I will get it examined. I have heard

all the parties now on what I should
do,

Shri D. C. Sharma
You have not heard me.

Mr, Speaker: I will decide in g day
or two and then let the House know.

(Gurdaspur):

ot g fomly ¢ 388 ¥ wagy &
TETT FTATAEAE

eIy AFIEW : T FH AM A
TEY v aEy E

w1 vy femdy (v W@ QrE
f& fams a1 rafer fear smq €&
TEAEA B A HT | 9T W T FE
arT =OF[ FTHAT 27 1 "I EAT
®1 AR FFT 1T gATEq =T 2
(fz7ni 1) wemd AgR™, WO w®W|T
AT ¢ FEE AT o7

12.53 hrs.
BUSINESS ADVISORY COMMITTEE
FrrrietH REPORT

The Minister of State in the depart-
ment of Parliamentary Affairs and
Commnuofcations (Shri  Jaganatha
Rao): Sir, T beg move:

“That this House agrees with
the Fifieth report of the Business
Advisory Committee presenteg to
li?gl;BI:Iﬂuge on the 2nd November,

Some hon. Members roge—

Mr. Speaker: I will place it before
1he House. Motion moved:
“That this House :roag *vith
the Fiftieth Report of the Business
Advisory Committee presented to
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the House on the 2nd November,
1966."

Shri Hari Vishnu Kamath (Hosh-
angabad): 1 beg to move;

“That at the end of the motion
the following be added, namely:—

‘subject to the modification that
paragraph 3 of the said Report be
omitted".”

Mr. Speaker: He should be brief.

Shri Harl Vishnu Eamath: I will be
as brief as I can. Para 3 of this report
is wholly ultra vires of the Rules of
Procedure. But before 1 come to the
main argument, may I invite your at-
tention to the fact that this report is
signed by you—"Hukam Singh, Chair-
man, Business Advisory Committee”,
There is a strange phragse in para 3,
some incomprehensible phrase towards
the end of that para which “recom-
mends subject to the approval of the
Speaker.” | hope there is no inherent,
insuperable dichotomy between you
as the Speaker and you, Sir,
as the Chairman of the Business Ad-
visory Comittee, But for the fact that
this document bears the weighty im-
primatur of an august personage
such as yourself, 1 would have
had no hesitation in saying that para
3 is riddled with inconsistencies and
contradictions which will land the
House in ludicrous, prepostrous situ-
ations. But because this para bears
your signature I do mot want to say
that; otherwise I would have said...

Mr. Speaker: After having said
all that.

Shri Hem Barua (Gauhati): He has
not said that.*

Shri Harl Vishna Eamath: May I
come to the rule which should be
read with para 3? There is a curious
spent more than half an hour last
“miscellaneous items of business.” I
epent more than half an_houll- last
night and again this morning in a
vain search for what this ‘miscellane-
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ous' business is. The Rules of Proce-
dure—this is the latest edition—has
an index and I ‘waded through the
index, 'a very elaborate index, and I
waded through all the rules. There
is no word ‘miscellanous’ which has
been wused in comnection with the
business of the House. I invite your
atteniion to the index heading ‘Busi-
ness'. There is the arrangement of
Government  business; there is the
“financial business”, there is the “List
of Business' and then there is “Pri-
vate Members' Business”. These are
the various categories of business of
the House. Now the Committee sug-
gests—I do not question their wis-
dom; of course they are all wise
honourable men—that all the miscel-
laneous items should be disposed of
by.the House before half past 12, that
is,12.30. Now, on those days where
such a report comes before the House,
what does the proviso to Rule 290
say? It confers the right on Members
of the House to discuss this report
up to thirty minutes, for half-an-hour,
s0 that if there is one item like this
under the Rules, you cannot prevent
Members from discussing that for
thirty minutes, and each Member
can take five minutes,

Now, take rules 25 and 31—ar-
rangement of business. “On days al-
lotted for the transaction of Govern-
ment business, such business shall
have precedence and the Secretary
shall arrange that business in such
order as the Speaker may, after con-
sultation with the Leader of the
House determine....” That means
that whenever a list comes before
the House, that is, the list of busi-
ness, all these things have taken
place. Out of these discussions, con-
fabulations and deliberations, serious
discussion with the Leader of the
House, all that has been done. Then
the List of ‘business comes before us.
That means to say, all business in the
List of business, except the Private
Members' Business, would be Gov-
ernment business. (That is according
to rule 25,

"
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Rule 31 concerns the List of Busi-
ness; it says that;a list of business for
the day shall be prepared by the
Secretary and a copy thereof shall
be made available for the use of
every ' Member. Now, the recommen-
dations made by the Committee comes
into conflict with every rule that I
have cited—Rules 25, 31 and also 290.
I do not know whether it was pas-
sed in haste or the Committez was
hustled into it. But I do not wish to
go into that matter. I am told relia-
bly that some Members did not agree
tn this para being included in the re-
port. The representative of my party
opposed the' intlusion of that para.
I will put it before you. This seeks
to curtail the rights and privileges
of the House; it is almost tantamount
to breach of privilege of the House.
What will happen? Suppose You are
standing and giving an important rul-
ing at 12.25 or 12.27, at 12.30 the rul-
ing would come to a dead stop and
you would resume your ruling at
6 O'clock? It is like asking you to
have a good dinner and wanting you
to finish it in 10 or 15 minutes or
else to resume it afterwards; it is
something similar to that. It is simi-
lar to that, Now, is the Government
hoping, by any stretch of the imagi-
nation, that the House will be so
minded as to accept this absurd posi-
tion? Now, at 8 O'clock, if some busi-
ness is resumed,—Government busi-
ness—it is the Government's duty,
business, to guarantee and ensure
quorum in the House. Suppose, there
is no quorum at 6 O'clock when the
busincss is taken up, and some Mem-
ber with his rights raises the point of
quorum, the business will lapse, and
is taken up the next day. Again, it
will be taken up after the Question
Hour.

13 hrs.

'

Therefore, it is a serious matler
for the consideration of the House;
and it beats me, it is incompwbe_nsi-
ble to me why you should have sign-
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ed this report including this para, as
Chairman of the Business Advisory
Committee. I would only urge, request
and would appeal to the Members to
consider this matter very seriously,
earnestly, that it is a serious inroad
into the rights and liberties of Mem-
bers of the House.

Mr. Speaker: He should finish now.

Shri Hari Vishnu Kamath: Please
do not be so impatient. It is an im-
portant matter. (Interruption) You
are curlailing here—better be patient.
I have not spoken at all today. T
never put any question this morning
because I was preparing for this mat-
ter, and I look upon this as a very
serious matter. The Committee should
not have recommended this matter at
all, because I urge that Parliament
becomes ineffective in voicing the
mirror of national opinion, as an in-
strument of people's will, by these
changes that are sought to be made.
You are aware that in the House of
Commons, in Great Britain, there is
a move for procedural reform, and
in that matter, members of the ruling
party have demanded that the party
should not be subject to any whip of
the party in deciding about procedn-
ral matters.

Mr. Speaker: It should not
more than five minutes.

take

Shri Harl Vishoa Kamath: If
Parliament becomes ineffective, there
will be only one alternative before
the country, outside; there will be a
bloody revolution, God forbid.

Shrimati Renu® Chakravarity (Bar-
rackpore): I wanted to say only {his
much. Unfortunately, yesterda)f. 1
was on my legs here and could not
attend the meeting of the Business
Advisory Committee. But I am per-
turbed to see this: and when 1 heard
from my party Member who attended
the meeting. The Business Advisory
Committee had again set up a very
healthy convention that we do not
include anything which has nnt been
decided by the consensus; we never
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take a vote in the Business Advisory
Committee. But yesterday, points
have been included here which did
not have the consensus.

Firstly, there is the question of the
motion of no-condfidence, on which
the representative from my party
did state that we would like to have
more than 12 hours, because, you
know that there were Calling At-
tention Notices, Adjournment Mo-
tions, questions about student unrest,
the question of drought question
of railway accidents and discussions
thereon, and so on, You had ruled
that all these could go into the motion
of no-confidence. You will agree that
important questions which need very
deep thinking and discussion are
there before the House, So how can
we lump them all together in ¥ no-
confidence motion in which there are
only 12 hours. That is why we ob-
ject. Our Member asked that it
should be recorded. If T had been
there I would have said that the rul-
ing party is trying to get out of all
the conventions, Here we always
try to argue it out logically and we
hope that some logic at least is ac-
ceptable to the Treasury Benches,
and we would have been able to
come to some gort of reasonable un-
derstanding. Our Member did not
agree to it. He asked that it should:
be recorded, as a note of dissent. I
do not know why he agreed to it at
all. .

Secondly, I am told that item 3
was never discussed in the Buisenss
Advisory Committee meeting. It was
not " discussed.

An hon, Member: It was discussed.

Shrimati Renu Chakravartty: When
all of them had stood up—({Interrup-
tion)—do not interrupt me; ptea_se
hear me—when everybody was on his
legs, the Minister of Parliamentary
Affairs suddenly said that only half-
an-hour should be taken for
the  miscellaneous iterns; what«
ever they wanted to  discuss
could be discussed within half-an-
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hour. (Interruption) Nobody discus-
sed that item, and it has been brought
in surreptitiously as item three, I say
we cannot accept this; for the first
time in 15 years, such thing has oc-
curred. I feel that this should be
rejected.

Shri H. N, Mukerjee (Calcutta Cen-
tral): 1 was surprised that this report
has come from the Business Advisory
Committee and, as Shri Kamath has
said, over your signature. It is ex-
tremely distressing that, as Shrimati
Renu Chakravartty pointed out, the
convention we have established over
80 many years now, that the decisions
of the Business Advisory Committee
embody a consensus, is being over-
thrown because of certain reports we
find appearing in the press every dey
about the consensus and we have to
wake up and do something about their
positive role in Parliamentary proce-
dure; we know what their positive
role is. We can twist so many of them
in debate on our little finger and
therefore they are trying to do some-
thing by the backdoor. I do not under-
stand why this Committee would take
such g presumptuous step. T am very
sorry to have to say this becase this
is one of the most important parlia-
mentary committees over which you
preside. - But how is it that this Com-
mittee could recommend something
which goes not only against the rights
of Parliament but is a reflection on
the Chair? I do not understand for
the life of me how you could be a
signatory to this report.

This Committee has the gumption to
recommend that at zero hour this
House should not waste more than
half an hour of the nation’s time. It
does reflect upon you, primarily, and
on the House; at zero hour, at 12 O/
clock. what the Committee chooses to
call "Miscellaneous items of business'—
a phrase for which Shri Kamath has
had to hunt through this book on
which he has made such a particular
study miscellaneous items of business—
which include items which Members
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of the House may bring—whether it
is right or wrong, it is for you to de-
cide—and which enables Members to
have Adjournment Motions, to have
Calling Attention Notices, to have so
many things laid on the Table of the
House for God knows good, bad or
indiffcrent reasons, and so many other
matters, statements, and so on, come
up. And here is a directive given to
us by the majorily in the Committee,
who had ro business fo assert their
majority strength in that chamber.
We are told that we should finish our
work in half an hour's time. We are
told by implication that the Speaker
or whoever else happens to be in the
Chair in that particular period from
day to day is not aware of his res-
ponsibilities and extends the period of
discussion by the House beydnd the
legitimate limit of half an hour. This
is an implied reflection on the Chair
which you have thought fit—for God
knows what—to subscribe to, 1T think
this matter had been dealt with in a
fit of absent-mindedness; it is some-
thing I hope you will regret and the
House will not allow it to get away
with. ’

Here i3 a suggestion which the
House, if it has any self-respect, can-
not possibly countenance; and that is
why I feel that quite apart from the
details of the matter—12 to 15 hours,
or whatever it may be—these gentle-
men do not care about how the debate
is conducted and they know very well
that they cannot perform at all and
they are trying to bind down the
procedure of this House and that is
why they have the gumption to sug-
gest that more than half an hour shall
not be allowed for discussion of the
many important matters which happen
to come up, whether the Government
like it or not, between 12 O’clock and
some later hour. T therefore frel that
this is a reflection on the House It
is a reflection pre-eminently on the
Chair which you happen to occupy at
the present moment. It is g Sugges-
tion which is entirely out of keeping
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with parliamentary procedure, and the
spirit and the functioning of it, There-
fore, this should be thrown away with
the contempt it deserves and the
House should override this particular
recommendation.

Shri A. K. Gopalan (Kasergode): 1
understand from the Member who
attended the Business Advisory Com-
mittee from my group that as far as
the time for no-confidence motion is
concerned, there was a unanimous
opinion that it must not be 12 hours.
1 do not want to speak more because
already it has been expressed here.
Even the time for the expression of
opinion through the no-confidence
motion is curtailed and only a limited
time is given. Does that mean there
is no use of even placing our point
of view in this discussion, because one
will not be able to express—it is a
very important thing angd it is a differ-
ent matter whether the Government
likes it or not—what one wants to
say, and what we feel adbout it it is
only 12 hours.

As far as the third item is concern-
ed, you suy that exactly at 12.30,
everything must be over. As we have
seen, that will create more difficulties,
.and as Shri Kamath has said, to say
that the time-limit of 12.30 should be
fixed is wrong. I agree with what he
has said. 1 entirely oppose this re-
port.

Shri U. M, Trivedi (Mandsaur): I
was present at the Business Advisory
Committee meeting yesterday. I am
not going to speak upon these items
under para 2.

As regards item 3, not only on
second thought but even otherwise, 1
agree with my hon. friend, Shri
Mukerjee that probably we did not
apply our mind at all to this question
as it has now been put before the
House by Shri Kamath,

8hri Surendranath Dwivedy (Ken-
drapara): The point is whether there
was any discussion about this in the
Committee?
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Shri U. M. Trivedi: I do not think
that we did have any discussion ot
it except that Shri Satya Narayan
Sinha said that we want to finish it
at 12.30 and after that the main busi-
ness should be taken up. But I must
say this honestly that at that time 1
did not apply my mind to this ques-
tion and I neither said “Aye” nor
“No” to this. I feel now, after hear-
ing the argument of Shri Kamath and
after entering into the various aspects
of it, that there is something wrong if
we put down that this discussion must
be finished at 12.30. 1 do not think
it is possible at all to do it. The other
question that will arise iS, supposing
we do adjourn at 12.30 and decide to
take interest in it and the House
there is the other difficulty, which has
already been pointed out, that at 6,00
P.M. there will be nobody present to
take interest in it and the House
would not be in a mood to take it up.
There would be no quorum even.
Under those circumstances I think
this paragraph 3 will have to be re-
considered. Ewven if it is assumed
that we have adopted it in the Com-
mittee, I think it is high time that we
reconsider the matter and discuss it
fully before taking a decision,

Shri Nath Pai (Rajapur): Mr.
Speaker, there is not full appreciation
in the House because many of the
hon. Members are not aware what ex-
actly is being discussed. Therefore,
with your permission T will read it
out because otherwise they may vote,
under the Whip, against something
without knowing what it is.

Mr, Speaker: It is presumed that
they have all read it.

Shii Nath Pai: Presumption is not
always warranted. Our experience is
that they may vote without reading
what it is.

Shri Harl Vishnuo Kamath: They
may vote against you, that they have
no confidence in you.
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Shri Nath Pai: Sir, I rise to support
Shri Kamath's amendment to para-
graph 3. Paragraph 3 of the report
says:

“The Committee further recorn=-
mend that miscellaneous items of
business included in the list of
business for the day which are
taken up after the Question Hour
should be disposed of by 12.30
P.M. every day and main business
for the day taken up at that hour,
and in case any item of miscel-
laneous business is not disposed of
by 12.30 P.M. it may be taken up
at 6.00 PM. subject to the approval
of the Speaker.”

1t is said, Mr. Speaker, that the
sting of the scorpion lies in its tail.
This seems 5 very innocuous type of
recommendation, but it is an extreme-
ly dangerous type of proposal that has
come and I want to warn the Cong-
ress Members to ponder for a minute.

This is, I think, on a par with the
earlier efforts that were made when
questions were sought to be stifled.
This, is on a par with that. This is a
systematic effort by which the pri-
vileges of Parliament, the right of
Parliament, the authority or the seru-
tiny which Parliament exercises on
the executive is sought to be surrepti-
tiously curtailed. T am not happy
about everything that happens here,
I have never for a minute agreed to
flot the authority of the Chair. But
here is something far more important.
Why does it happen? If they want
to prevent‘that kind of thing they
should come more prepared, better
prepared and honest replies should
be given. 11 disorderly scenes come
up, this is not the way of dealing
with them. First it was said, ques-
tions not to be allowed, That was
the effort made earlier. Now another
atiempts is made through this para-
graph, As two senior comrades have
already -touched upon the subject of
your signature being appended to this
1 do no want to say anything about
that. But before I conclude T must
say this, that this thing must be resist-
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L
ed factually. Nobody applied his
mind. Here is an honest hon. Mem-
ber, the leader of g party who says
that he never applied -his mind. This
is coming as a unanimous recommen-
dation. Shrimati Renu Chakravartty
revealed something even more damag-
ing. Even though she did not attend
the meeting herself, she was informed
by a member of her party. 1 have
been informed by my representative.
It is said that when tea was given
and members were on their legs and
going, this was casually mentioned. [
congratulate him upon the way he
can gell such a thing under the coun-
ter. When everybody was saying
“bye, bye" he mentions it and takee
it as adopted. They do not know
what they have got round their neck.
This is a kind of a sharp practice, I
am sorry to say. When they are
about to disperse he casually mentions
it to you. I have verified it from my
representative,

Mr, Speaker: This should not be
said that he did not mention it to the
Committee, he Thentioned it to me.
Shri Trivedi has admitted that this
was said in the Committee.

Shri Nath Pai: . At what stage?

Mr. Speaker: 1f he menfloned it te
me, he did not do it privately to me.

Shri Nath Pai: Members were there
when he did say that, but they were
at the stage of dispersal. In the first

(Pandharpur): I
want to correct a misstatement by
Shri Nath Pai. He said that the
Leader of the House made that ob-
servation at the time of their disper-
sal, dispersal of the Committee, That
is not a correct statement. He started
with this suggestion to the Committee
and everybody was agreeable. No-
body raised any discussion on that
and it was agreed to. That is the
position.

Shri Nath Pal: On the agenda this
itern was not included. It was a sug-
gestion which came from the Minister.

Shri Sonavane
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It was a surprise till the last minute,
1 am, therefore, pleading that this
should go back to the Committee.
They should not try to hustle it, This
is not a simple thing Give a fair
chance to the Business Advisory Com-
mittee to ponder over and reflect
over it and to reach a mature judg-
ment on it. You should be able to
guide them and then they can cume
here with their recommendation. I
hope, therefore, that the amendment
moved Shri Kamath will not be
killed by using their majority becsuse
this is a dangerous thing.

Shri Vasudevan Nair (Ambala-
puzha): Sir, Shri Sonavane said that
this matter was referred to in tha
beginning of the meeting. I attended
the meeting. Item by item was taken
up and in the end he spoke standing
up. He was on his legs, Most of us
were going out. He was standing and
then he mentioned this to you. He ask-
ed you to decide how much business
could be transacted before 12.30. It
was not discussed and we went out.
If was not on the agenda circulated to
us,

ot we famd (Ad7 ) ¢ wemw
wgea , 7% arA fadra A g ad &
fF mgom ofr e M 2
aeg Aqremw faegr & oA oamdr #
WIAZ IARI AT H 48 9L AT 7
fandY = & faa 2eq &, v 7 72
EfF dsx ooy ¥ M omam W
BT WA ¥z 7 3z g 3%
oY sARl “mamwfy 7 rdwe A2t
femm mar 2 1 w7 w1 gz fadaa 2
# fga = 31 dm facw gafag
FATFEAT S frozary St wdafsar
% frmZ gafamiwrear 2o wHE
# Tz T frdtoec s @F (3)
H3mE gt 2 mw omdn, A
nF (e wrew Ay aifam oA
AgaT § 1 ww famw gg7 W o288
Maq 1w 3w oA 2

“At the commencement of the
House or from time to time, as the
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case may be, the Speaker may no-
minate a Committee called the
Business Advisory Committee
consisting of not more than fifteen
members including the Speaker
who shall be the Chairman of the
Committee.” .

w9 288 T WAL R

“It shall be the function of the
Committee to recommend the time
that should be allocated for the
discussion of the stage or stages
of such Government Bills and other
business as the Speaker, in consul-
tation with the Leader of the
House, may direct for being re-
ferred to the Committee.”

oq A S s HaeT 20 fafww
fardmsi ot fndat £t waeqr /T wT
TR | eaw W, i aw
fear e T MAAA R FH T
fr ot fadas & 9T A0FTT FT AT
gt W 2 ar avsre faA gEEt
F1 AT T ¢ aEE it Iy
gearal #1 ot fadqs #raaq IAF
FT O TAAT TLALRIT FAL! & HIAA
W FAT 9T | %E qg W A
% forafrgs wmgevw e @
sré 3, frasit & ar somd frdii #,
Fepererfarm o =7 8t o ver@ AT
gt 3T At fEw s faa 1§
IAET AT AGET AT (AT vz
g—® frdwde 2 ¥ —

“Unless the Speaker otherwise
directs the relative precedence of
the classes of business before the
House specified below shall be in
the following order,...."

h
a0 ¥ waanar F fafa a @i 1 a9t g,
for g7 gy s i & A gt adia-
F{0T g A &1 # TR AT 9T
Yy AT -G HET AT N



857 B.A. Comm.

[ty femd]

& | WET AT A5 & faar a7 fzar
qMA-q7 ¥ Gt fagAm  uramiad
FAEF T WAL AIQR 0T AT
THE FFT &, AT T8 T FowE
AT & FEIAT AN &, 919 37 F1 B0
wIO F AT 97 AT 9T AT gATAT
X E, 707 o AT A fawAw groadr
Thvarg 2 7 I@v AL T (eTaA woar
gt g fo Sy faavfrers o 99
7, ar 3 friy vets ver TRE @
#r% wfavre 23 2 g5 #1 9471 fraifr
FA & 1oty Afac farrdares
afufys &1 & afvfza a1 o 4157
awa fagai # Frar s ar & Fe--& grasr
EIA 315 BT HIT SI9] TEA0E, 315
Hfamrd -

“(1) After the report has been
presented, the Chairman or any
member of the Committee or any
other member may move that the
report be taken into considera-
tion, whereupon the Speaker may
put the question to the House.

(2) Before putting the gquestion
to the House the Speaker may
permit a debate on the motion, not
exceeding half-an-hour in dura-
tion......"

at fasrarfasre w1 ™z o7 AT mg §E %5y
&z Z1 AFAT & A f wTR ATEa
F w1, @z frads ogargadr waEr Ay
T 9T WG TZ KT TFA & AFAT 3,
T ATH §A1E AT FANF g7 7 waf
5 aedl 8, Al AT A e ¥ 5 A
ard ¥, faay arr ¥ anr fraffea s
1 w17 w3mr afufy w1 74 wfoere
JAE ¥ 5T W /A9 gan gan fAag
& zafar & fadza wear Gz g fa
fawrgs meargadr wa2r 7 w14 wfwqw
& 35997 fHar 31 37 ) fqaai &
wRT wEr §7 A afaw A3 fam
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Tt &, 34 wfawrel 1 gfaaw w5 wifew
faafam omamgadr #aat & ¥ 2

gt Ant frrmmag d fe o s W
it frota fqar ot &, a7 faafim oe-
aALAL TAI & =75@r -0 A7 fmr @,
aftew a7 i ag faig faafaq oang-
I FALT 77 AT qar § ) 99 q4y
F AT a7 & 39 FrA KT FATAT ZAT ATFAT
g fvars c &1 T07 Faga T #
A% ¥ 37 A7 70 €, TIH AL H A
wAafas fasar &, @@ & smod At
FAAT FIZT L | TT AT F Fg0 T
qr |

“The Committee discussed the
procedure to be followed in
the next session of Parliament.”

3@ FAT qrfAatEy T= w4
afafy # az ag fear wam g1

A zgara fag (Froodt) o owrd
afafr & #£3 a7 7@ frar

w) ) fomy 37 o agfas
A

st taara fag : 7 77 7470 far
mar o

ot v fem® ;w9 AT AF AW
73 ¥ ) A FTARTE A FAAT 1 TR
FFTEq § F2T WAT F—

“The Committee discussed the
procedure to be followed in the
next gession of Parliament. As the
session is a very short one, the
members of the Committee felt
that no time shoulq be wasted and
that the legislative programme of
the Government should be carried
out as expeditiously- as possible.
For this purpose, the Committee
felt that it was necessary that
discipline should be maintained in
th:e House."
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FaT FATAT T AT THA &N 2, T
FT g ¥ T AW A T@0 FH AT
Shi ®1 9 ®aA g frra A Ay
un§ o, afFT Aema TP F HETATAEL
g mrogr agf faerAr mar o

weqa wgea, A7 a3 fada 2
fr fawfaa oeagad A3 & 70T &
ot w7, Fory Ay Tt & AT § WA
¥ dar &1 faar &1 50 fd & faem
mwg&wﬁriwﬁwa’iﬁ
fpaqr wa, a1 AT TEAIESE FHET
¥ qra §aT @, grigEn & fA, g
Fre § Areaa ®0 gl wA W

wreqw WEA | AT g FHA |

st g fermry 12 FH & AT AN
qgAqet ATSfAE A AW g, I 9
maﬁmﬂﬁ?ﬁﬁﬂ:nmﬁuh-ﬂ
wex araan fargl w1 F15 AEFT TG
& gR AAT T AT S waa
§ m E.. (erwerw) 5 @
“Staac ' & g § W 6N
Fr wifiwm 37 £ 1

Mr., Speaker: The hon. Minister.

The Minister . of Parliamentary
. Affairs and Communications (Shri
Batya Narayan Sinha): Mr, Speaker...

Some hon. Members rose—

Mr. Speaker:
Minister.

I have called the

Shri C. K. Bhattacharyya (Raiganj):
Sir, you should give opportunity to at
least some of the Members from this
side of the House. 1 do not think
the Leader of the House can reply to
everything that they have said. 5o,
gome members from this side should
be allowed an opportunity to refute
the allegations which they have made.
They have taken so much time It
would not do much harm to the House
it we are also given an opportunity.
Further, it would not be doing justice
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to the Leader of the House to ask him
to controvert all the things that they
have said, things that should not have

" been said things that should not have

been brought in. The Leader of the
House, because of the status he enjoys,
I do not think he can take up all these
things. So, some of the Members on
this side of the House should be
allowed to reply to those points.

of oeww ww  (3eA) 0 F
awmar g f5 aw At F 09 [
@A 1 Ky fagn smg, gw S A1 99
% agf @, ¥fwa @ gg Ieleqwe gwit
amd amar g, g aF I frgn i qw
vy & wo faare o, 7@ ¥ f swwan
g f5 ds7 miw &t grow weet fegfa
# gt "t fT ooft wm @ w=a

o T AT wWifpm  (wwan-
arx) : WTE 42 F SqTeT A @ g, W
ar g® atg ®r @t g

WEqW AEITY 0 WTH =7 SgvEr
sod wemar g ar faE w3 s
27 o aC% A1 aFa foar, a9 @+ fe
st & gonem F@T § @ wE wq 58
DT og 92 @ sutmraw 2
fzar

Mo T AAC At : & a @m

& =1, 0F FeaT g Afed

st mt (2g0gA) o wERT
A fera 4@ FET SRl
o et 1 femw @ s
et € |

o TH AAET Wifgar : w7 A7
gz & ffoa C

ot TR TR ¢ 5F AW AT
sgeTa guTE A Tar 8, FAE 98 Ay
W 2, 9% 43 & fF g 9% aur &
w1adt &vm & 1wt aw faw wi| W
weaew &, § ot Ao i for or aw &,
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[4Y 71daT7 anta]

¥difs ww 7w #§ fag aig ma ar
gt & o gwz g o fasy oty
fraz &, @1 a2w w2, A2 g /A
¥ &7 wEa | WAl wfgFe  10-12
T AT g, AAT IFA ¥ 7 Y AT AFA
w7 T wigana ¥ 5 71 7g; faar o
TFT A1 7L HEATN TR TZ AT & AT
f& e fza o adr 31 gavwEAT o1 &
< faumg nzasat #7251 7 3z A9
foar f5 o9 X & Twig % IF FF
37 | a5z VT F g1 7w AW w A
% 433 1, afeT a0 foiq @mA W
AT ZTEW FEA &7 IF9q 97 ¥y FTm
FE A AT AW G AF |

RECUECEECE -G EEL (LI ER
% ITTE AL, OF G227, I 9727, 7T
arzaaz a2 fawrm crargad
FHET T 3O ¥ X1 wlam agr fear
zr3m & afgwrei 3T qar #1 (qaq9
ATHA Z1, IAFL AT ARG AT@T 2 IA A
FaT agy ®71 2 fr A ATz A A
19 I WAL, FAFI I AT HE F7%
& T mrrwy wig=Te f7ar & fr e 3 1
FaFy g afra foasa oz fame
Aqrgata 12 4 a6 gl @ & fRv ey
ot &, Fr7 24 ¥ feaeedy a8 &7 £ 1
=7 wrad 2an w6 3 aw fera warefi-
o & HE gt 97 T0frdT 7, smeET
Ay foqafaos fadam g 2, 9@ &
gervez AR F, 6 X A% 4371 A4
FEA

A THEN A AT D FET E AR ®A
287, 288 & fA0g H A& waT & 4
R raare wrgw 3, 7y ferm AT A
FATAT, 9 F ATR ®AT E——

“It shall be the function of the
Committee to recommend the time

that should be allocated for the
discussion of the stage or stages
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of ‘such Government Bills and
other Government business o

wmHagz T g

“The Committee shall have the
power to indicate in the proposed
time-table the different hours at
which the various stages of the
Bill or other Government business
shall be completed.”

STHTH |13 12 T Feq AEN g1 AwAT A€
6 a7 fm Ay, T & A AT
et ot faam w1 wa g7 2 an faer-
W g3 g o A fawam fen
worm o fag Wz o1 A9 ¥ oaww
¢ T faar smaar | gafem fafadw
UIATEALT AHIT 4T A 373977 2 =7, &
aHAT g, fge s7a97 £ @m A7
g mfat yvm ¥, a7 5 379 9gea-
g faea 1 g fawerr 3, 2w 0 ww
A & m ox {70 7gm agar g, ar &
qanTr £ i ffaqm Remoad w94
#1 38719 91 7 39 F1 "4 fran am@r
FLl

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir. I have only one thing
to say and it is that if paragraph 3
goes, paragraphs 1 and 2 also go be-
cause all these paragraphs—1, 2 and 3
—are an organic whole, a composite
whole, and if anybody wants to lop
off the third paragraph, I think, he is
trying to upset the whole time-table
which is given in paragraph 1. He
also wanis to go against the wishes of
the Business Advisory Committee
which are given in paragraph 2.

The Bunisess Advisory Committes is
a toplevel committee and, so far as I
know, the leaders of parties are repre-
sented on this Committee. These per-
sons talk about groupism in the Cong-
ress, but today I felt distressed when
I found that there is groupism in these
small, splinter groups also. For ins-

_tance the leader says there one thing
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and his followers say another thing
here. This is making me very un-
happy and 1 feel that there should
not have been a spectacle like that
displayed on the floor of this House.

Again, 1T would submit respectfully
that it is not becoming. Suppose I
am a member of a Committee—any
committee—and a decision is taken at
1 p. m. on the 2nd November—I am
just giving a hypothetical case—and 1
come here on the 3rd November and
say, "I did not apply my mind to it".
I would say that something has gone
wrong with the mind and with the
gentlemen or person who say that they
took the decision in a fit of absent-
mindeness. I ask you, Mr. Speaker,
is absentmindedness a characteristic
of the leaders of the Opposition parties
and can they be permitted- to take
shelter behind that fit of absentmind-
edness when something is suggested or
bruited about on the floor of this
House? 1 think, this cannot be done.

Moreover, these people say that
they are upholding the sovereignty of
this House and rights of the Members
of this House.

South):
I cannot

Shri Manoharan (Madras
He criticizes personalities.
Aunderstand that,

Shri D. C. Sharma: You know it,
Sir, and I know it what performance
they have been gjvirlg after the zero
hour . . . (Interruption)

Mr. Speaker: The hon. Member
should conclude now.

Shri D. C, Sharma: I would submit
very respectfully that the whole of
paragraphs 1, 2 and 3 should stand a8
they are because they reflect the com-
mon consent .f all the parties of the
House, they reflect the common wis-
dom of all the parties of the House
and they reflect the democratic pro-
cedure.

Shrl Batya Narayan Sinha: Mr.
Speaker, Sir, I shall not take much
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time of the House in this matter
because that will go against the spiri
of the recommendations which we
have made.

Shri Umanath
has already gone.

(Pudukkottai): It

Shri Nath Pai: It is a mercy.

Shri Satya Narayan Sinha: Fortu-
nately for us you were present throu-
ghout. Some of the remarks, which
have been made by our hon. friends
opposite, have panied me, Somebody
said that it wag done surreptitiously,
1 do not know against whom this re-
flection is meant. The whole thing has
come over your signature. Then,
some of my hon. friends have said
that it is a reflection against the
Chair,

Shri Harl Vishny Kamath: The Spe-
aker.

Shri Satya Narayan Sinha: Some-
times, people are more loyal than
the king ... (Interruption). When
you were speaking, I did not inter-
rupt you, At least have gome kind
of a decorum. When hon. Members
said very hard things, I kept quiet,

Shri Harli Vishnu KEamath: You
cannot dictate to us. We know what

1o do.

Shri Hem Barua: Carry on.
Shri Nath Pai: Go ahead,

Shri Satya Narayan Sinha: Every-
body 'has the opoprtunity to say
things.

OQur friends should not feel hurd.
Whepn they say things....

Shri Hari Vishng Kamath: We do
not mind interruptions.

Shri Satya Narayan Sinha: We do
not want to interrupt. I think, it is
not a proper thing to interrupt the
person who is speaking.
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[Shri Satya Narayan Sinha]

Sir, the question of consensus has
been raised. This new word, consen-
sus, has come to be in vogue for the
last two or three years, Nobody has
been able to define what ‘consensus’
means. I do not know whether it
means ‘an overwhelming majority’
or ‘unanimity’.

Shri Hem Barua: He should know
the meaning of ‘consensus’ because
this was started by the Congress
President, Kamraj.

Shri Satya Narayan Sinha: That is
true. In the light of that, I think,
there was a consensus, There was
no doubt about what happened there.
Only one hon. Member of one party,
of course, till the end raised his voice
with regard to the allotment of time
for the No-confidence Motion—you
remember, Sir, he said that the time
allotted was not sufficient; that it must
be 15 hours or so and I must be fair to
him—but the whole Committee, all the
Members present there did not agree
with it and it came down in the Re-
port like thiss

You will bear with me that ever-
since the Business Advisory Com-
mittee has come into existence, even
during the time of your predecessor—
you used to be present there as the
Deputy-Speaker then—I have never
used my majority in the Committee
and 1 always left it to the consensus,
as you may call it, or the general
opinion.

With regard to the thirg item, to
which a'l our hon. friends wopposite
have taken objretion, you know why
it became necessary. We are abso-
lutely constrained. You will agree
with me that in the last session—un-
fortunately for us, Shri Nath Pai was
not present in that session; otherwise,
he would not have raised his wvoice
like' that—sometimes the whole thing
went up to 3 o'clock and we were
eriticizeq by the press and everybody.
The less said sbout it the better. It
is true that when I made this sugges-
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tion with regard to this allotment of
time, one hon. Member objected. You
were present, Sir, and nobody object-
ed when I made this suggestion to the
Committee. ] do not know whether
somebody was absent-minded or kept
quiet or had secong thoughts.

Shri Hem Barua: Two hon. Members
objected. )

Shri Umanath: Shri Nambiar came
and said that he objected and that you
just walked away.

Shrli Hem Barua: Shri Nambiar and
Shri Peter Alvares objected.

Shri Vasudevan Nalr (Ambala.
puzha): You should be fair to the
House. Was it on the agenda paper?
We come to the Committee represent.
ing certain Parties. If this issue had
been in the agenda, we could have
discussed it with our colleagues. I#%
was referred to by the Minister in a
casual manner. It was a casual thing.
Now you come with a decision. It is
very unfair.

Shri Hari Vishno Kamath: More to
you, Sir, than to the House.

Shri Satya Narayan Sinha: What we
have suggested is that after Question
Hour . . . (Interruption). Clevernessis
the monopoly of the hon. Members
there . . . (Interruptions). Let us
calmly think over it in the light of
what happened in the last session. AJl
that we have suggested is that after
Question Hour, half-an-hour should
be spent on Call Attention Notice or
something like that, the miscellane-
oug business, as my friend has tried
just to caricature what this ‘miscel-
laneous business' means. We have not
said that after half-an-hour, the cur-
tain gshould be rung down saying,
“Nothing doing. Whatever is finished
is finished and whatever is not finish-
ed should be taken up tomorrow or
the day after.”

Shri Hem Barua: It says like that.
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Shri Satya Narayap Sinha: Many a
time it happens that whenever we are
taking up an important piece of legis-
lation, we have always done it with
the permission of the House or on your
own initiative also and something very
urgent is taken up. Likewise, we have
suggested that after half-an-hour, if
you are satisfieq that sufficient discus-
sion has not taken place on any item
which was being discussed, you can
elways say that thig will be taken up
at the end of the day.

I want to allay one fear which they
have in mind. It is said thag it is
a clever move because nobody will be
there at 6 O'clock. If this kind of
miscellaneous thing, as they call it, is
there, there will be np want of quo-
rum. You will always be present in
full strength and we will also be pre-
sent in full strength. That fear is
allayed.

I again appeal to the House and
submit to them to please, for the sake
of conducting official business, give
44 hours at least for the official
business. .

Shri Nath Pal: Refer it back to the
Committee.

Shri Satya Sarayan Sinha: I am in
your hands, Sir. I wanted to explain
what happened there. You were the
biggest, the greatest, witness there and
I have nothing more to say.

Shri Hem Barua: What is the mean-
ing of ‘the biggest witness'? (Inter-
Tuption).

Mr. Speaker: About the extension of
the time on the motion of No-
Confldence, do you want me to put it
to the House? How much time do you
want?

Shrimat! Renu Chakravartty: We
want 15 hours,

Mr, Speaker: The question is:

“That the time allotted for the
discussion of the No-Confidence
motion be increased from 12 hours
to 15 hours.”
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Let the Lobbies be cleared.
The Lobbies have been cleared.

Those who are in favour may
say “Aye’.

Some hon. Members; Aye.

Mr. Speaker: Those who are against
may say ‘No'. -

Several hon. Members: No.
Mr, Speaker: The 'Noes' have it....

Shrimati Renu Chakravarity: What
ig this? We walk out in protest....
(Interruptions).

Shri U. M. Trivedl: When the whole
House demands it, why do you want
to oppose it. This should never
happen when the motion of No-
Confidence is Being discussed,

Shrimati Renu Chakravartty: You
want to dominate by your majority.

Shri U. M. Trivedi: It is not a ques-
tion of putting it to vote,

Mr. Speaker: What can I do? When
there is no agreement, I can only put
it to the House.

Shri U. M. Trivedl: T would appeal
to the Leader of the Hous2 that he
must rise to the occasion. This is not
an occasion whep he should insist on
the pound of flesh. On any other
occasion, certainly, we would have
voled . . . (Interruption). 1 am not
irritated or annoyed. What T am sub-
mitting to your gnogd sense, to the
sense of justice, is that here is a motion
of No-Confldence, It is true that the
motion might be against them. But
they must be sportsman-like, demo-
cratic enough, to acree to this pro-
posal. Let there be 15 hours or 20
hours for jt. What is the harm in

. that?

Shri Satya Narayan Sinha: Except
one Member, all our friends had
agreed and I agreed to it....

Shri U. M. Trivedi: Still we eat the
bhumb'e pie ... (Interruptions).
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Shri Satya Narayan Sinha: I did not
want a division. They wanted a divi-
sion,

Shri Eapur Singh (Ludhiana): Mr.
Speaker, Sir....

Mr. Speaker: Now, the Leader of
the House agreeg that I might exer-
cise my discretion of' increasing the
time by one hour. That I will do.

Some hon. Members: That is right.

Mr. Speaker: Is it agreed, then?

Several hon, Members: It is agreed.

Shri Nath Pal: We do not want them
‘to take away your rights.

Shri Harl Vishnu Eamath: Under
Rule 292, the House can extend the
time further by another two hours or
more,

Mr. Speaker: 1 have got the discre-
tion of increasing the time by one hour.

Shri Hari Vishnu HKamath: The
House can adopt it.

NOVEMBER 3, 1966
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Mr. Speaker: Now, this
amendment of Shri Kamath,

Shri Har{ Vishng Kamath: Before
you put it, I would request you to per-
mit me to take an alternative amend-
ment that this may be referreq back
to the Committee under Rule 290.
Para 3 may be referred back to the
Committee.

is the

I beg to move:

“That paragraph 3 of the Fiftieth
Report of the Businesg Advisory
Committee be referred back to the
Committee for reconsideration.”

Mr. Speaker: The question is:

““That paragraph 3 of the Fiftieth
Report of the Business Advisory
Committee be referred back to the
Committee for reconsideration.”

Division No. 1]

Bade, Shri

. Barua, Shri Hem
Brij Raj Singh, Shri
Chakravartty, Shrimati Renu
Chatteriee, Shei H.P.
Gopalan, Shri A. K.
Gupta, Shel Indrajit
Gupts, Shri Kashi Ram
Kakkar, Shrl Gauri Shankar
Kamath, Shri Hari Vishau
Kandappan, Shri S.

Abdul Rashid Bakshi, Shri
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alageran, Shri

Alva, Shri A. 5.

Alva, Shei Joschim
Ankineedu, Shri
Arunachalam, Shri
Bakliwal, Shri

Bal Krishna Singh, Shri
Bagerjl, Dr.R.

The Lobbies have already been
cleared.
Lok Sabha divided.
AYES | 4
- [13.52 hrs.
Kapur Siogh, Shri Shastrl, Shri Prakash Vir

Laxmi Dasa, Shri

Lohia, Dr. Ram Manohar
Mancharan, Shri’

Mate, Shri

Mohan Swarup, Shri
Mohammad Tamall, Shri
Mukerjee, Shri H. N.
Naldu, Shri V.G.
Nalr, Shri Vasudevan

NOES

Barupal, ShriP., L.

Basappa, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhattecharyys, Shri C.K.
Bist, Shri ]. B. §.

Brajeshwar Prasad, Shri

Brij Baal Lal, Shri

Chanda, Shrimatl Jyotana
Chapdrabhan Singh, Dr.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shrl Sachindes

Singh, Shri Y. D.
Sivasankaran, Shri
Swamy, Shrl M. N,
Swamy, Shri Sivamurthi
Umaoath, Shri

Utlys, Shri

Venkalsh, Shri Kolla
Verma, Shel 5. L.
Yudhvir Singh, Shei

Daljit Singh, Shri

Duy, Shri B. K.

Daas, Shri N, T.

Das, Shri Sudhansu
Dam, Shrl C.
Deshmukh, ShriB. D,
Deshmukh, Shri Shivajl Rao S,
Dinesh Singh, Shri
Dixit, Shri G. N.
Doral, Shri Kasloaths
Dwiwvedi, Shri M. L.,
Gajraj Siogh Rao, Shel
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Ganpati Ram, Shri
Ghosh, Sheil M. R.
Gowdh, Shri Veeranna
Qupta, Shri Badsh
Hamada, Sori
Harvani, Shri Ansar
Heda, Shri
Iqbal Singh, Shri
Judhav,Shri M. L.
Jugijivan Ragm, Shri
Jumunadevi, Shrimau
Joshi, Shrimati Subhadra
Jyouishd, Shri J. P,
Kamble, Shri-
Keishiog, 5h - ang
Kindar Lal, Shri
Lohtan Chaudhry, Shri
Lalit Sen, Shri
Laskar, Shri N . R.
Mahadeo Prasad, Shri
Mahadeva Prassd, Dr.
Mahids, Shri Narendra Singh
Mallick, Shri Rama Chandra
Manaen, Shri
Maandal, Shri J.
Mandal, Shri Yamuns Prasad
Maniyangadan, Shr
Mantri, Shri D. D,
Marandi, Shri
Masuriya Din, Shri
Maurys, Shr
Mehdi, Shri 5. A,

Mehrotra,Shei Braj Blhari
Mehta, Shri Jashvant

- Mishra, Shri Bibhuti
MMishra,Shei M. P,
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Mira, Shri Mahesb Dutta
Mohanty, Shri Gokulanands
Morarks, Shri

More, Shei K. L.
Mukerjee, Shrimati Shards
Munzni, Shri David
Muthlah, Shri

Pandey, Shri R. 5,
Pandey, Shri Vishwa Nath
Fanna Lal, Shri

Pant, Shri K. C.

Patel, Shri Chhotubhai
Patil Shri D.S.

Patil, Shri J. 5.

Patil, Shri T.A.

Patil, Shei V. T.
Prabhakar, Shri Naval
Raghunath Singh, Shri
Rajdeo Singh, Shri

Raju, Shri D.B.

Ram Sewak, Shri
Rampure, Shri M,

Rane, Shri

Ranijit Singh, Shri

Rao, Shri Jaganaths

Rao, Shri Muthyal

Rao, Shri Ramapathi

Rao, Shri Thirumala
Raut, Shri Bhola

Reddiar, Shei

Roy, Sbri Bishwanath
Sadhu Ram, Shri

Sabs, Dr. S.K.

Sahu, Shri Rameshwar
Salgal, Shri A. S,

Sanji Rupji, Shri
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Sarma, Shri A. T,
Satysbhama Devi, Shrimati
Sen, Shri I'. G.

Shah, Shrimati Jayaben
Sbakuntals Deri, Shrimati
Sharma, Shri D.C.

Sheo Narsin, Shri

Shinde, Shri

Shree Marayan Das, Shri
Shyamkumari Devi, Shrimati
Sidbeshwar Prasad, Shri
Singh, Shri 5. T.

Singhs, Shri G. K.

Sinha, Shri Satya Naraysa
Siohs, Shrimati Tarkeshwari
Siohasn Singh, Shri
Sooavane, Shri

Soundiram Rimchandrin, |
Shrimati

Subbaraman, Shri
Subramanyam, Sk T.
Sumat Prassd, Shri
Swamy, Shrl M.P.
Swaran Singh, Shri

. Shri Mallakoya

Tiwary, Shri K. N.

Tiwary, Stri R.5.

Tryagl, Shri

Uikey, Shri

Upadhayays, Sbri Shiva Dutt
Verkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shrl K. K.

Yadav, Shri Ram Harkh
Yudava, Shri B. P.

_ statd (werg)  ww AR T
g aar 2 gafaw o qw ow 9w
A FL 2" FoF 377 fifaw

Wt Tdew wmw o w
AT A wq AG G 0 & A0 w6y
ATE T FIAT ATRATE |
. ot femr gz ()
w3 wi F w7 e 81

Shri Nath Pai: This is not working.

Mr. Speaker: All these have been
taken into account,

The result of the Division is:
Ayes 36; Noes 144

The motion is negatived. (Interrup-
tiong)

mm««.nm.

Shri Hari Vishnu Kamath: I am
constrained to say that Government is
digging Parliament’'s grave, and mur-
dering Parliamentary rights and pri-
vileges. Shame, shame. As a protest,
we walk out.

oY fewrr crAme - TTT AaE w6
F &ATT RS £ | WY HAT F AT
a7 &, A e e A I T
T ERA AR AT | WA FAHT FAT A
qHEA A
[Then Shri Hari Vishnu Kamath and

other Members of the Oppositiom
Groups left the House.]

Mr. Speaker: I now put Mr, Kama-
th's amendment o vote,
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[Mr. Speaker]
The question is:

*“*That at the end of the motion,
the following be added, namely:—

‘subject to the modification that
paragraph 3 of the said report be
omitted".”

The motion was negatived,

Mr. Speaker: Now T put the motion

that the report as submitted by the

Business Advisory Committee be ap-
proved by this House. '
The question is:

“That this House agrees with
the Fiftieth Report of the Business
Advisory Committee presented to
the House on the 2nd November,
1960."

The motion was adopted.

13.54 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
—zontd.

Mr. Speaker: Mr. Sheo Narain to
sontinue his speech.

oft farz arermm (aidt) @ wEmw
wgrEE, A A # A qTREE
g o 391 fawg @ grew & sqfera
T fF ®TCT AT AT &Y,
F QT IEHC AT G § 1 IAA T
g f5 & woft  wEwAm o oa
gav gF 1 afrw 7 @ & g

1355 hrs.

[TeE DepuTY-SPEAKER in the Chairl
A W@ # A dw ar ANartwie
e aw 7w W qEtE T
w1 walw 33 @ R | W Nwbwie
ar ¥ ¥ Froa agF ) 9g aw-
T AERT § AET ATEE § 0
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Motion M4

gate Fw oAt faurdt o
oIS FF @ F, I F AT H F 139
# At =ngar g fr faadi gy 2w &
wHEr At & 9 2 39 1 199
agt a1 =rfew | gfaw #v gfafae
FIT3E ¥ AT AT WTEd,  FATY

agt Wt @g gAY afeardy s« av @

2, 99 &Y Fan Tar wta1 afzw o &
Wff STTET & T AT FT WG FIAT
g fr mrdiz ® frafadt 1 feara
g = w1 =fgw o

& g F1oaET A g,
Nrdsfmrscam g & fFqw
FTO® a1 & IT F sgrar ATEE & )
& W9A 2W FT qErEdl WX gE-3@
w g7 avr § o iz W oWy

oI § | gAE 9 H q@ 8w

g, i 2 & oo gAY &Y &1 ERY
drw ¥ § a@mg a0 § i @
ATy wrat qr, ‘ol #1 fae 3,
ar #d at wf ¥ 1 ag oo
I T Mg | T AT AAiAg, TS
)T GEAT T TH BHT 47 | g I F 41
A afemr a1 qfowe & 5w wiw
& 2 # gy ) R, -G W

aar? fairdt aa s g angatE
A7 Fvar |z & W a2 faarfad
Y w1 @ & & 2o Alfgar, A
THo To qaFsll AT »fiwedt o =i
FTEm AN E R A gw AN T W
arafwt & arg fawary 7 # T3 F

@ Mo wAifEat 1 AvaE &, IT A

forera & fr oo frwy oq, gt aw
e T, Fr Area fagg m, 3 F ady
urw fafrez § | a1 i gw=e o
HASTgE aF €7 AT A ¢ )

& TR ¥ WAt g § 4w
faarfedi &7 @it 9 wgrpafogds



875 No-Confidence KARTIKA 12, 1888 (SAKA)

faats % | #@CFTT #Y 37 B wfaw
wgrer wer Afge & oF gl
g7 § 1 & sHzAY T wzar §
gart a=91 qr a4 ara ¥ fr gfeaml
&t g7 &g 7% § 1§ carfa fofaee
¥ az wita a1 9rzar  fr fegema
¥ ow 0w a4 31 B gfvafad aF
AR F7 &Y AC WAL A TAT FIF AT
Tz oF wedr migrerw 4z &% oAk
ITFT FW FAT N AL 0 F2 T@T
oATA qATH fF 30 1 g7 OF T=aT OFA-
#v gifas &7 7%

7y faa, o alf, w= o Fr=F
¥ A3 Azt TTATE TAT A s Ao
Fro mort a1 fag w7 & | g7 ATT H IARY
agrfemré 7 § 1 ®1aqe i w0 feafa
g, g AtAT g FEZew ¥ g ArAw
AFAT E 1 |TH ATe dfo AAT To Tho
F1 <% fafreze @ & 1 @@ #AE
F1 uF Aq-FO0am faqEy @, FrdE &
¥ 2, FEHAT R, TTARATNE 1 IA
7 a3 =g e st fen & omw feeg-
£117 %1 #1747 Arge &, w1 faan fafame
@Y 30 A FAA §7 AR g 7
g Y g A Fo o FT ATT-ATT
fa® faan | g1 I7 98w 97 AT ®Y
agr 1 Hfer & qzar wgar g R
T ®T A § Fav g1 7@y §, A ¥ oaar
gar, g7 Wi wEAg ¥ AT g T
2w gr “fawmra faeda 43
Hr @A £

F o =T g & ATY a7 0TATEA
w1 Atz § fF o g wRy o
¥ qa ¥ 7a% # fifew w0 TR )
wiw wrie ¥ GF yraw §, 9 mAie
F frdiforsw w7 2 # 1 To Yo T

i wFE A% & 0w frardl ¥ S araTEr

A A &, Am oF FOT A A g
2\ & mgiiz &7 gz A § % 30
#t 71% #7 fegr o187

Mation 876

FF qgl 9T mAiEE qriATT F1
fa% fwar mar | & WA W FEAT
argat § f5 ga Fi@T AT W #
wrgw & fe 3a 7 ofems qwreea wvd
W TERrE A R e fRa d |
gw fafe<t &1 Wt mafa w73 3
s fafreze ofers oardza wadt &
g ATRY wa, AfEw AW ¥ 7 F
wrg FrE frarmr 7 & ) = oAw
WA & ", AW 3 TR wrafi
frar, @4 & maty o3, 9+ frar o
T &t FT T A AT wifarer &Y
fF mat¥z @ pofidt frr e & O
AT TEA £\

%3 15 wEx &7 feare fafreee
! ®21 41 fF ag 92z 919 gae H 0%
ZIAT FHATY §, Afew 7 oF A
A & o &Y g w9y @ Ag TR
# 1 s qEA arfaat v A, ar oz
AT ¥ Qe wET W17 | 77 gwr EEl
T AT GFATA F AW FI

& AT Fwe S A g St
wgr fF fadet == =1 gife =g @
wreaafmar ey ¥t @ § Afe
7g agd B AT @ oA 38 ¥ sam
g ST AR

qTE, g9 QA1 A & 99 AT f
forde v & gt o e &, Tt
wrer g & | & 5% fafmex #1, sw
fafree #1 wi onfan fafaeet +
T & ST § wifE & A @
far 30 ard & WY (3 aTdE A
o ¥gEv  fien, g A favre
T firdr, Zre & AT FY AT o AT
£ 31 1 4 aroE 11 62 fafrec
AT @ § I A2 AT A@A | PEAR
fafrectza s g1 TR wwdiilE
feran & fi Fiterar v &, verw s gfemmew
w0 7w A AR ¥ v §
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[ fara ATeTam]
T TgE™ S A # i fom o
¥ =g ST § 87 w1 | 4% THe THe
TSt AR FY wATE A, T AL

AET, 7 THAd A FA a9
FEFTU, 7 Fqfee Aot § 1 ¥ wgar
[ fabuaEc SECER SR En e
Nf@t w1 s w9 & faw a@
frfaw foam | wae fslt & fmfam
o &t g e # 2T g
Ffem 17 @ e mw oA E
W WA 9o @ E | gw H afamr &
fwdraqeng f& w@ Fma &
T FFH TAET 1 TEH > faar ?
T FE TR FT FETT AGY AT |
W #t wefaf & geear faar fam &
wx fafrex g aw= &1 A
G T 9 arfw otz § dowt
I E i 2 aF ) °g e g
wfrrr adf w1 g wrfrai o
AT 3 € ) ag afers  daen w100 )
T A § g A T AT F e
H 990 | agl AT hEeT w00 |
st wrg ® wag rf & T W wwi 9T
&1 TN YT TR 9y AEg T
o7 &xdw qET AT ar g ARy §
Trag S g9 7 fear o9 wdwr
wyrEEl § 3¢ | 99 Ty fags
I TET 91 gHIL HEHET ¥ 9 7w
o GomET Ay FrET A 0 H A
HIEHT F7g1 91 W g7 fop agi 1w At
g F g Ay TR we F fag
W AgT T T =T AT &Y 1 ag WA
CERCIEC g
& ST A= FT AT 97 @ & 1 gATh
T A Ay = feat | 9o 93w
¥ aE A T e ¥ ww graw w0
e a7 | gfew wifar awwW 97 gt
<% fafreex @ 1 g8 ag ot fx d@w
w1 e &) g W & S A e
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A w1 o fewr ) gw TAR w9
fegadi & 157 & «w Imfgm omt
R AN R 1 gH A Ay ez § fel
o & wrf frdewr w1 oo
ot | gy A T ST AT
ATET 7% 99 @ & forawr Fegar aedr
WA G A TR F owe TEad
s fafaees wrdt 1 37 g fafex
1 Aferm ama o wHATTED
drarar &g & 1 & oF O AT
9 w3 At aw F T w9 fwogwa T
famr &Y 1 ag AN § 1 9g TIHT FIEC
& | Aty Hewfy w1 aw oA #

o Fga & i e o7 st S
BT &) T i AT AF AT R
¥ ? §q 62 § W9 AEE AN AT T4
at Y, 39 faq AgEAr & FEw TIfgw
ay fif 1Ay faeger a %< faar ama
% J9T AOT AT AT & IF A% [ A4
T T A gw y AW ag A
1 9§ aE e AgEAr A X T A
qr f ofea 1, aot falt & a5
AWAATE FLA ATRY | AT AT FgT
g1 s wrgw faafet & wga7 §
mpE I A A R I AT TR
TR AT &1 e W foaw e,
arf faar | g & arwv feasr 712
FAM & TH AWM F w=L ! IAN
TET AT @A AT AT 57 Ty F
w7 g 7 omadt 2 agr @5 ff, w7
ag A% TE 4 g7 {9 T FHAT fwT
& TE T 9 39 gTIF &,
ST Y § | AT JRT BAAT HAT |
Z& gHET | WA, g9 W A faen-
cErt gw 7 Aur . & et fufrere
¥ Q@ 9 w7 § fe w7 @t
AL ¥ GIFEY G | A9 HIGH AT
& 1 vy QW wiwe T e ag L
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31 aTiE #1 § FieEEquAT g7 187
a1, & afdfsdma = wra, twus
# 78 g % {5 wei Fw 71, awi @
T 3, 71 T g @ fe=
FET ATRT ATEA, W I A1 G 0w
FIE & | T A FET TH W 419 2 |
# syt favary fzaran g, A favamm
T AT ST W AT 3| afr w
F1 WY ST A Aa 3547 =rfET 0wy
e, a® 9w o, & ey
T FT T AT, SHA A g, { A
T, TET A & A1 AT | F AT e
g 5 w9 w9 wfir | 3g o wd fie
B 95t § g wrf ok F famEr
g & | 7g FE F A9 a9y faawr
1wk gy dfew ¥ oo fem 2
g gy fag s| s Srafa a
o g & ot wiwe & favm ox @i gk
B 1w g v @ g b v
faargr & & | gwTe wE =W F7
W WHTEL W AT AAT | W AT
fegmam dwar g fv 9o w3W W ug
§ IR, ag g1 SR | 9T I9Y 9R0
T g # QAT AT 85 F 85 gt WA |
v wrost favare famma € 1 2w s
3T § | EHA g & AW H1 A
fafrreer aman , s awman, saee
wmar | faest oafrm AT &
ooy #I WTHT | AT gH AW E
WS e =E qAT § T oW
AT § T ETIW  45FT | XWY FH
T w0 ? wgar agar faw,  mEan
fadr 7 #1w 1 9w F1 wgw w0 =R
#Er wwTg & Wity gu 6w d37 Y,
TEA GETYE gH § geer gMm
wrfem 1 fewm g are AN 7 Fedw
few i ZmT | w1 fog T w1
S S (et
T a1 FE g ANV HT
But they are totally unfit. They are

divided. They are joining hands
today. ’
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wwEe  wwfawe @ s
dfgefe wfere a0 & g7 € fw
Fiqq e 7er Angy w7 & faegw
&% | 7T gu gard awd w @ !
EUTS 91 Y TAREr @, W AM H
qeFeH! Er g, F wgar g e ¥
fafreet g1 a3, A fag 23 #
Bgroms ) gw Al drsE A
WoRAT A qgueas o w@ger ? §
q@T WTEAT § §TOE qEst awa ¥,
I FW A gend oy, AT K A
ATRE W WET @ fFan fw Av g@n
T wifa® g, WO &1 ATHET FEA
g, ag wu wriqal w1 gEae v al
@ AT 7! AT T & FT A
g g R § w39 ¥ AfwA
MG AT § | T ITHRT AT B
FrEr FaTy § | 9% AR & FrE F W0y
FZa< g | oY Tfeaw Fedt § WK ¥
afew® Feat § 7 o o A ¥ FFT
¥7g faeg o, FCH AN a% | fea g
fa#om wrw & ofeds 1 a8 st T
WITT T FEdT § gUIC A F FIC ST
¥ oot oW @ § UF A% ¥ WL
TF qCF ¥ qiEeaTT A ST T § Wi
g8 48 g AW F WL gEN F @
F ) EAT W F AW & ATY g
e fear | gy a=di w1 fame
#t fifs T § 1 7g T @I, @
Y @ F1 3% T | T gL Rl
amfor 50 W & T § | o, 2
FU & goui ¥ HWT O FTHT HEF A
Taqr %7 =t ¥ fomm | wEfeemr & @@
¥ FeH W gL G- Az & AT
frcrar =T 3w & v &7 e faat
#f 37 &1 WET FOAT §, WAWT Fr
g1 9R & 39 i s a1 39 T
wt #1, gfem # Ay § o
e Y, 4T €2 § AT A AT O
¥ g & wfy sgiwfs ofwa @1 g )
g W FTE F1 ST e an
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[t fer reraa]

afFa 9= oF F59 A3 w1 v Aw
37 F afy wgiata afag w3 &1 §
whw aE &1 T g, & w@g
Fia ars foredere 8, et gadn & e
& 5 2w A fefafeam smam = g
Fiefam @ faedtt a =2 0T &,
EE s A g | X ¥ gl sA ¥ A
F . T g & gz wem #fw
75 ¥ ATEAE AZT FW & | A1 Al
FTE WA, KL, TEA KT WAEAT FT
difeg, wew {ifew w7 ow qa1 A
fMag 1., (wwEw) ..
g, uer age T ? 75 % a9 150
&, T Ed £ 7

o IAHT TAEATE 75§ 150 To
Fv Afd, 27 s aga T R,
ITF AG ATARX A ) FAIL ATAT
rmmqrmg,wwﬂ EC
@ ¢, T g IqA & fe WAt &
WA ¥ BT F AR FT F AT,
aTEATEl § 1 WY 10 FT W FTE,
T ¥ AT § I ARG R
AR, gATT AW IAHT QAT FT, T
uTE AgE W AW qgrgl WA
s AR AT AT 3 I AT R WA
qud FAv wredr W1 ¥ afy wgiafa
wiga e §, & I IO W@ g,
FAFT AT @I F, TATHT FA%T W
FY W @ WY T IW AT WIAT HTH-
afz &, 30 FF /A, FAT IS | 7 AEA
£ gt a=% fars A wiw, mdae
3T W gd mem %, I AT W
AT FT |

ezt AT ®Wrer Frem faedr
aig frer §, & 97 & gdwm wwm
¥ gaRt FAX ¥, FTEHTC ITAT fawwal
& see gah, W I W FA
#1 AgeT HUN | fggEE § QRO

NOVEMEBER 3, 1966

Motion 882

®T ANAAZT 7730 ifz7 ) 39 F
greT w fawr amst wf s
odm, fafdt wrz a@ AN Y, IO
W A AR E, AW 4 FFEEw
famig #zd 71 W@ &, ¥ §7 I
F AT § oWT w7 fe
TG T WA AT G | OF CFH
qrR §FITE THUo OTT Y FizAT &,

. vy AEteT &, Gar A e anfgd

W G7ET FH AT ANAAET I
FTHM A OF AW, ATw A I A
fefufem am =@m ot wreala
HUTT 2 AT |

TTwEl ¥ am R ATET &
wzar i fr zq ferge ow =sa &t
arfqdl 9% w9 WHA FIA FT HfAH
AT WTET 3M A GACAATEY sqaeqT
ar Zfwy, oF ST T4 w OTMFC
fxd, T oww JTRT AT YIW
F7 MAARE fET wmady & o5F A
Nz g § o fpT st | gz wdg
¥ w1 FH A, T ARz Ag
aaraFT § &g FLAFErE A
FT FEEHANA FIATE, A W AH E
gor tegER #1 8 #v, fasiA
g7 wros  fwaran, = frad of qer
¥ A Tr ¢ a7 fawg weEwAA g
agt we gt &, & g g fw ot
W AN ! W, ¥ @ AW,
@A gq |@ AET | @ BYE I ¥
draer g &, s gw g AR
@ A W owE @ owEm W
fafrer wge waw IFCGH @
oT# T |

uqHt gAAE ¥ F quAr A
& gfad  Fo wzan § 5 adEi ®
A TETg ¥, Al § fewmi oW
qir ogard, @ ogEd 1 % W
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awat ¥ W Fgar g fx ag aw gEma
g, foeft T an widw &1 Y 2, w0
1 A &, w0 T AE &, F A
*TAT ATzl g, WA § feR, ote-
ax & fa@, anft Ft T For m—
Seeker of truth should be humbler
than the dust. & &9 a3 w7 %7,
dto THo 480 7T fatw  wFwaT
o aw & Wi & FgAr AT
fFdt I & ww W wEEm w
HfrT FX |1 g9 Wgd ¢ & g@
qedr #%, wfust #F wg@m %,
£ 997 BT g I90 |, 3 #11
| 9§ W7 ofiTmE § @/
HEAMT FE |

¥ WS F W9 W WEIT &7
FFEHANT FIATE

Y M owgm aEw ()
JTeu oY, A wavamw F s o7
=T 1 g owew fam wRo§
wEa e § fr oW s # oy
Iufeqe 79 I T gEr sofeE
LA

R R
™ fF evRREE § g A |

oY T wET qRy ;- Fafe e
gfer & & oY 77 whwar, i ¥
s, fadedr gz & wra & 1 Sfe
FaFum afz fraw «f gfe &
argg o g fs ow v § @8-
ATH T |G g7 =i, affeafo
1 fegraee @1 wTfed 1T W
wiwar &1 g Af e =fgd,
AT g ¥ oumw §, weeT §
affw 97 & ¥ TWIC ¥, gT 9§
WM § wRwm wEw #1 9ot
FEAT, FAN AT TG, e § 3¢ ATHL
1837(Ai) LS—9.
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HET I FEAT, WAE AT T AT
FTA AT 9T qET Y W@ &), IT AN
xa 1 qfreom 7, 97 A wqfes
# W1 3a wfFm & woA & e
s F A ¥ 7 39 WA A
ufera s & 1

= & wfavare TeEm@ 0T w9
fram ade A ¥ gy w3 frama
wem fF @@t o ¥ WX ¥ 947 g7
afafafa aufeqs @5 &1 zoix &b
Hd3gu IMEH oaF AW ¥ W gw
& Iufrag @ & § @ TR
¥IWITEF o7 w5 H 45 F¢ gAIL
afafafa fer wwx & Zw &0
frortr w2z & 1 ¥ wEEqr 34
IA-HATHAR & g g, WA 7
Wy g R oA e § weam #Y
sfrer @t &, T awm @ @, A
AR EET § WA IHEr W W
oA AT @ 1 AL AT 338 gu W
FRA Fa & gArd wwr A
wafeqt 91T O gEt  arc-afifasrdt
H AT gH IR FT GOATEAAT W
gV AT g &, dar mEdar R0
g gatve #e g, aEi % e &
A weer g, AW ofew St ¥
T A AR WY §, W WA W
fratqr g, o= SRR W O—
Sir, You are the custodian of
democracy. ®W ¥ NI ¥

waten gfem § WK g A%
T 9 56T A% FT wafar W W
& o AT OWTEAT R SO X
frefy waeg Y, faont @i & wedy
® N frEwad § M wRW I
w6 ¥ fear o g, FEE R
® & wage gt g
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ot TW /AT VBT : 3 AT AWFAOST
g & 1 AT HWT daT AT g 2,
¥ g W §, ¥r 57 97 favary fawar
T e g frga 3w gatasx TR
wifs 77 T3 o afsfafa oY ggem
g AIAT AT FF AFL WAL AT ATRT
adY waear qar gy wwA & 1 97 wrear
T ATTAT | T & IS WTE4T HEA
F ag ¥ {5 g wamraw & @mg, §m
& |19, W0 & AT WL F1, IT g
wfa®a &1 91 37 T2 71 IFHT T
wagIET FT gaEiaa Fw duar
LA

Y, T srar e &
wTw & A17 TE TEEqTd gAIL qTAA
& | OF A9/ FIT TV ZATL ATHAY @RITH
w1 & | TG AT FAT F weT &
ATHIT 7 Foqa1 F1 Y fF oy aamnw
HIGAT F1 T2 FL, T 20 # frgmAl &
1 ST ATEAT £ 72T F< 100 Fafeaw
A WA JOH FIX | TZ TN OF
wifrs gfewin &, a7 gy awwt &
*ECH w9 o, AfeT o § wifas
gfesr Wi atawt & am o g
oY & g 3t FY Faemgeor 7Y w7 Awar
g fF ogr a% gwe Wfas araAi &
qFaeg 2, 9g7 9% g9 a7 AEA £,

Aot 77 aFy & frary ) qreai 8

Irafer & awd & Hfaw afz w0 asfa
AT G I, AT Mg A L, Wi,
T TT AT, AT FH! FAT FE AAT A
@ ma e amg & of, A feafy #
gadi aATg gy 97 ®F 6T
wwifas &1 aw ey @ fF aEe A
oAw T HME P AT g wes A ¥
% za araT ¥ wArw waTd, I & gATe
SItH q¥ATA w7 qET 3 A §owh
sren-gen faft asg & oo F
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watafT gyt &1 &fss wa w97 o7 v
2 B aw 7 g5 woTae £ 9 o7 7 9y
wryaraw faar & 9 a7 fr gw g
iz Wit @9 gw wadm wgmiara
®r BT AT H weg IME AP ATE
ge T3 & f g g S aw A,
gt arg WY 2 gw E ) gw A fawdr ad
argz & 10 fafegm == w=Te s
afer 10 fafags =3 A & vz
fafs vt @ma 7€ 1 2w & 10
foferas == st dmar g7 af & fanr
ag wron oY f& wrea § wAta s=aT
g w1 AWt g & 9T sy
7Y gt | ¥ fagre, 37 w3w & gt
fas, wen wi3w ¥ gdwm w5 T
faar, womgm W qrEr W aEad
1 Wy &, wgit o< fF gar 9y man

wiar 1 feafy & w1§ Qat arq afY
& o g ot & fgarar smady £ a1 aww
¥ fatar smed & 1 g% o fam w1 semvaw
o O AHET ETH FER F IqAATR
T 7 JaraAT € & s gart 99w
T &1 weaisim feafa WY ww 3w
&1 ®9 1964-65 H WAL F 9
38 fafemw o7 warsr weaw ar ai
T grw § @ deEw AT fed amr
wFTfo 30 & 37 & var w=dr g e
IT % 9% w9 fas 5 fafags z7 @
AT} | HATT & 38 2w § Al wATH AT
Y & 17 F o argL ¥ AT AT
FATE & T F0 y ag weifamr
AT AT R L

¥T A TEATNE FNFT AT ATAT
Y2 37 % A ¥ fdy oy A oY wT
S 97 2% A fear o g @99 o 2w
@t &3 " FEgm oAg &1 &0
AT §H AT &, ITNET EH FEAT
args 2, &fww 97 wrfy & www &
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& 9T WL 9%AT ¢ q9 gy feem
ag e & | afew foe ot oF grvaTEs
& i 9% av gwrdr avary afefeafagi
1 weET F & 39 F faafy &1 aww
oY @At @At @ A A oo A
2 fF gn xa foafa &1 qamamr 7 8%
& are wvataw famn mn & frow
Fo W gATL 919 £, AR T arer
¥ wreaw ¥ gW 37 a1 § w7 AnA F
A & I& qg=rdR | g7 gwrT ATVATAT
¥ | 9% EHTT WTvaATAA 3T W & W
togi g wfuF 2 19T & wTEAW A
EW WTATA 39 Gaf #1 WY IR g
o ® T g e e gmaa
Ffez % wat 3u fx st warer wfes @
ag oo wfas gaw #r @t 7 § afes
AT /G GYET AT WY Y | 9F A6 & PR
§TT AT GA THTT & F@T AT | F 1
far o=@ & XA FveAT F @19 g WA
A I I ¥ e qoew
§ ST RW w1 gl e AR §
g wL |

AT Fr gweq % forr gw avawTy
1 v g1 afan & 5 @ feafa =
FTIAT FX | W T aF WHT o,
9T & Ad g, g9 wig gEe
w4t o w1 ot safe va gt & F9¢
wai T w7 vy | ag fax aF gatm W
T WA FE WIeEY WaEr /Y 9y 0
st fadat arge, @t i ofe
FATY qTR &, FHEIT & O & AT o
¥ o7 S=aT & WA ¥ 7w g e
W feafy &1 faarwer @

WA K OF gATi T Araraer
I T BT wArw fwar ar @ g
foafei &1 wegm ar = 2 z9-
Arfera w1 IaTEIN 2 1 gw W A wihA
F TAFTT FT AN G & ) FEAIET H

o gt % 34 ¥ feder § et wtram =,
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e & adY wrgen i fawrdt oo 3
e ¥ o g ww w7 g @
< %ifm &1 wrgia e amr

faendt swmsr & arer wrer & svw
& o g ey ¥ e 9w 1w
3 F w¢ | 37 & ghwEs 1 &3
% 2 Werma 1 W AU & WA
*1 | g faoig 7 ®Y FATEIM 6 wr
A WEEEA TN G § AT W=
AT TGS § | T TE WA FT A
2, 77 %1 wfirw ¥ wfuw ot gfaurd
& o wFd # ag &Y A | WIS AT,
AT I FT ST 2V, OF FT gW aweA
s &1 Afe mamw ¥ I QY
¥T TRUeR FY ZeTH) ¥ FT WL AT
WO 9T AT AT & W W F@ &
A& 37 ¥ frdaq soam wEaTg & ag
Frm oA & 1 Torify & 9 ¥ Ao Ay
¥ & fawg 751 g, Tt A Sfaw
%t wfww afwar @ &1 aofa &
Tg A &, Ffwa waeg e w0
qfceary 1 %< | wigsy #7 wewT w5
®3T ¥ ag WA WY FT FEAT AME A
e & & 37 &1 wfaew wwET
R am | gw WA § 5 arse W
feafr g 2w & a= @), @ W T
ey 9 feafr | qm w mdw A A R
forg & Fmr & sy & 3fw amE &
w7 wifeee siftcee T & &
e § 6 g0 aw i ug AR 99w
t1 s fom a=, on fo S I,
g oF oAt feafa & fora & 418 fem
S wEm i d gy AU AN
mfmnamaﬁ*ﬂﬁ“

e TEA waiy wfes  afeErd
o Wt fe g g g A Afew
fergri a¢ gEaia g & 1 A% T=E
g fopam mat | oF fed 7TF OTC®T
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st x5 wgrr qwaa]
wx fafaer @ ax ST AT 2,
afe 78 F & 5 g @) o 3

7g AT Wifas wfawrd o gara-
@ ALY AT F4T & | 97 v TRt ST
? feft s e §, & avd g
FEE AT, dtuw fer ¥ oaw #
60 TT 62 FLIT B7F F T #1 2rfe
I ¥ 1 UF qTF At 3evEA wiww ey
2w W aw w1 A gEl a1
T2 7§ afady dzr w7 Ay &
FTAFAT AT TH AFTC F gEe wgdd ¥,
d¥ FAR Y, F@ T2 o omw g
FEaR FIAC AT A IR Y
UaiET e &1 afa ger &
wi< fdt A 2w 97, fag &1 wiigw
feafa zmmar @ &1, faw &1 oEEm
o dF  FEfagz a3 g o A,
wifas feafa & ggan da1 78 @t ww Ay,
fd seqmew 1 gravowar & | g9 fom
wfa & s ey E ) 99 A1 gu dm
2, afadm 47 #X @ g TR A%
Faiwa foram o awar & 0 & awewan §
fr oz 73 g g | | F fer
SEC &1 A1 gy ggEn dwEw &
T | FraEl & o 91 ®C WE AT
T FE At @ fF qw #r 9@ wfgs
frer g ok ot fadelt &= et
# o7 7T FgaT ¢ Aog}t & fF qw A
oA g frmm wifgg ; R &
TV # Fgd & i = e wg1 @
s WY I 7 ¥ B A oA ]
fo & @z gt 7 wEr a9
FTAR A Fzarw w7 foan §, @@y W
agi § W7 @@ Fr Azt § o

§fs frinft o & s agt 4@ &
iy o & Aregw ¥ 3 ¥ ww
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T HIAT §TET  To WU £ |

-

Sl T g qEy ;Mo wO
g 9% Wiewiy geer § 1§ agm
fF 3o ami #1 egme suc w fR T
feraT i, 93w 3= WIT W 9% 4,
TR AT A= & AL E IT & W2wiA &
Fa1 g St & | #9 gg AW AT & 0%
e F @A { aga T30 FIOEE 1
W ¥ WU W 57 mias feafa w5 afe
gt @ 9% gedEEEr s o
TFaE qg=ar & | ¥ gg «r faawe
w0 AR E fF o Ik wR oA
e A & S #4T 9 g A4 ¢
w Wi F 98 gar 9k awfa
T ®T & wfg W A g 0 W
T YET & gqfaat 1 Searga @
fasar 1 | <SR #71 SREOr
2 =% faardt o & AR w9 § FEA
e gt i 4 & wh IwaTa A
wrar | a fadnY =i § OF &9 OET
W A 2 S S % T ¥ g
qE W T WTFAO F2, I @ A1 6
I wET AT FIAT § W A FS agt
AREITR QAR ITR @
g ¥ wfqwang F1 A7 qa w7
=7 &, gax fasg wfomam &1 ww
forgl & am fear & 9 &2 qa1 § WK
ey #ar & 7 wgd § QA Srave fear
e, st §=T &T 1 910 WY 99
adr feqfy dq1 @1 ong &1 fee S ST
farr faar o @@t @ 5 o @@
WAGT §, W ATFAT FTE | A A H
wreaw & fadndles avet & goa1 g
fe A dor gareq Agr & N fw
arweifawar &1 SwEfgs @ 2,
A WA sepfa /i gd Y qor aqr
&t At @ Afww qar ag wex TEr &
I BT ¥ UF Heeqw A g5y gIM &
IqE™ 9T AT ¥ 7T fwmr v Wi
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FHT 7C &3 ZU 9T FY AT WA
97 FT AL wATH F7 Feafy dar Hv gy ?
# wrgar g fr # w19 97 7 qR 5
qv F1 T femmargy | Wiy gepf
a1 wreta 98 w7 Ay fqAg #y
A FT ATA ]F A F WA T
qar qf AdHEAT 2 1 g e K 4y
ot qat smgan g f vy areen & ameaar
o A7 & ware ot gt 37 wwww ¥ fawg
1 A5 FIAAEY A F1 w5 & 7 A
et ag & fw w5 ardardr aEy A
£ ¥ afz O 1= & ) wewTT FAT AY
A g7 At &1 Gt fw 93 ¥ & g
T AT A1 wegfy F Famfor F ata
I F A E AT EY @y dm, w7
X FE A &Y oF dt 36F & 451 A
oF @19 H AaT gen A ga § depfa
X 57 AT § gwaq ag eF wanad
wom | & fa Ot arel & q@A
argat g fo 741 34§ nF A7 g7 TH
7

% gg Q@A W1 Agm fF @ oow
@ar Wt 7 Agf & A oA w1 OFfrer
FgaT &, W1 WU &y mEfrm aeafae
aiE FgAT ¥ olv T mud W A
A adi wza1 & 7 Td atF F AW
M RN 2@ E, T EAE 2
71 wfe w3 gfe 3 aregardt gfra
gEry, TR AR TR @ A AR
A9z 1 1| 7 AT 7T A4 &) AR E,
7 9t dAqz ¥ 1w AT w1 F oA
FIAT ¥, 4T ag ALY ARV & 7 FA AT A
FTH AAEF FT A6 FTAT &, 547 qg
T AL ? T T O i w
WRTAT F W T AT §, FHI
wHT Fgl AT & fv g7 #) e &
dar wrar @, Favmfadi & aremar g
g oY 3a & fagr @y § fom & dar
) T A qear g g fr
A TEAT g FATT wefwal & wAHA

KARTIKA 12, 1888 (SAKA)

Motion 892

Tt fed oma 8, & 9 ave st
f&y a3 &, Al wt @y A oF aw
wewia famfegi &1 wEfss o,
£ gaeAt & ferdar F=r & wmar &7
uF T1@ & e qldf aidi § quAr
AT E WY & ATeAW A | WA §
A IT F A F § F sy AT H
e+ T FTRAT & 7 T A AT
A o7 T AT @ F & 7
faa= fa<ndt a=r azi & 99 % §9 ween
TFT AT AT 1T & | 99 T A9y
TT9q TAT & fAU AeE I 7 G 9 F
Nearalr s s E, dr iy d?
# ATHT AT AT AT § ) H A7 A
& wgAT wgAT g fE & dam &
afea w7 gfet 77 & 5 7 #m S57r
Wds wr T Y wrEA E 7

F9 I A1 A A AL AL FAFA
¥ e 2wt wifqs feafr sod gt 2,
W F oAt FY FAY F, IR FY FH
2137 a7 ¥ gt A o 7 F Frow &
a5 74 ¥ 1 K199 A907F &, WHAH
2 Wit gA /99 #§ o7 g9 A9 fqw w7
aFAM %, AFEAT F 14, TE
FT WEAAT & AW T FT, TEEAT F
#gw & fau, gu faw 97 53 719 w1
ar ga 37 ofefeafs & a1 & 7 3,
79 AT AT AFd & 7 4% OF URw
YT §, WATT WAL FH ¢ AL OF W7
g § 9T TS |7 9T g1 O§A &7
FATATA WA AT FMET | WL R
qeT guT § WY gw ¥ g At 5
&1 & qF=ra # Aifw 3¢ @ g a
oy 39 5 Far fear s & 7 fem aw
e & e 1 Y gzfeat JamE T g
qg 1 AT T TRT TR A Frieafa
% ag 3% 4t & | Wi 7 Feafes § e
I ¥ AAIAEAT FF FT AT
gray saEEAT Mifad §9 UT A,
AT fea 1w g el arwfa
A, oo wrgate F 9@ P



803 No-Confidence

[t T \grg qmza]
AfeT or9 & 34 avaravor # faepaman,
o, faa,, AN & WEAT GAET
ST R T T@TE A FTAT i FaAveea
FIAFAAIAAGT AL, SF ARG 21
AT GAGA TR Al ogA # @,
fagmd g7 dt 7ET W g gAA
MELT A A1 OF feq Ig o) o1 gFa
# 73 f& wraw & A 3T TOR A
1< fadndt 2= & wm1 wgr 90 93 i,
A qF qar g feard w#f @ 20
afgmr g 1 qevrEaT g awar & fr
IT FT ALHTT FAT 77 710 | FfFA A
feafat dar v a1 @ & aor 7 A
Fi2 @Y7 o1 @ ¥ garve #, e g
vz & wenfea, fadg o e o v
et #F1 A1 T 2, W AEEE
FTAMT AT @ § A wa E fEIEar
€ W FHA g6 AT IT FY AT Y
q¥ft wEd wTErT AT | W 3
f& fom far 5 wfawam & gema w2
agt qw w4 w1 safy wilr w6
g fe q=1A ¥ ST ARE TH A 96
¥ q¥ g1y q At afe s fag a7 g9
& om ot faow & mw faw sodd
AT\ =T I T F T F AT w|
g1 & qoman g i gw aa A faar @
v g@T won fo f&adt = F
werl 71 97 §Afg 2, ¥9 § WET
YAt F1 ArEAAT I8 F, IT F AR

ST & 9fT AWed 1 AT 4= FY,

57 & wev ofges § fAafz &1 ofem
w7 AwaT daT FT1 AT gL F AW
TFraAT F e 39 # d=r grong ar
# i wwmarg e gw y wrafagein
e fear wonfra, fnpras, gz
o WA F1 [T AETH AATAT AT &Y
AT FT @I | TG & 19 9%
qATET F AT 9T AT AT F ATH 9T
77 |7 # =ifgq f ga g & A
Ierw aftfeafadi &1 qwmEaT £ &
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faq o g1 w7 wa w1 ATETE qAWT
T famedt & 37 & 2w 1 1 a9
writ grfr 7dY g 2 0 Afws gaaa
& fanga &1 wq qox Foav A1 F30 WA
e g | fag gw &1 9 "o aw,
A7 IF £ 1T F1AT Tfay, e gar
arfga, wedtT At aifzy, w=% sracr
arar grar wrfzh, faedere garsofzn
¥ aft away g fr f ¥ qo
T FE |

qF TF AT F AL ARIA 2
W HEA T 2 fF 2t goae i 347
33 zu # 1 amer Al wix gard
ara 12 1 gH 39 1 WA i T
W A IT T wOAETE Tz 0 3A A
aroft & wf¥7 2 1 IAFT TAFE AT
aE B9 FT FEA & ZW IA S AAT
# 37 7 AT %41 5 T woA1 Ao
o faiidt ea a1 a7 4 TAT F}Y
Fifowr #¢, AT TAE FT IIT WY
AT FE | T AT FT AT AL qIAT F |
atq w1 T & At 29 g awar 2 fw
M TEF 9T [T ATH | T F1 FIT TE
9% AT, TA &1 ZTF TMET G ATAT
& waAT g UF T30 TF@ wfer £
qraT FTAT 37 Fardt a7t w1 FavieT
G, TTFN T T, §9 K F3 1
AR ATHA 3@, Tagidar g §,
W A AT A ST AT £, A 33 fe
qeorz faarfaqi 1 7 7 faard, 37 &
w2 & mira  svaa, gamaa wmvET
AT |

Shri J. B. Kripalani (Amroha):
Mr. Deputy-Speaker, Sir, ] am sorry
that the moral support that I would
get from the Opposition is absent. I
hope the Congressmepn will lend me
their mornal support as they need my
moral support.
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I did not stand among the fifty who
wanted this motion to be debated.
There was reason for that because it
seems 1o me that the Opposition par-
tics had previously some confidence
in this Government. You cannot bring
a vote of no-confidence unless you
had previously some confidence. I
lost confidence in this Government
many years back, and why? Because I
saw from the beginning that they were
repudiating the policies wf Gandhiji
whom we call the Father of the Na-
tion. Nothing has changed; the British
Government was a hindrance in our
way; that hindrance was removed, and
we thought that everything had
changed, but we changed our policy.
So, I lost confidence with this Gov-
ernment long ago.

I am glad to say that many Con-
gressmen too have lost their confi-
dence now.

An Hon, Member: No,

Shri J. B, Kripalani: They may say
no here; they may vote against the
no-confidence motion. [ wil] join them
in voting against the no-confidence
motion, but they cannot say no 1o that,
when they are very much oppressed
by what is going on in the country.
They realise that the country is going
down and down. On the last occasion,
if you remember, I said that I have
sympathy with this Government, and I
pity this Government Why? Because
it is falling by its own weight; it is the
weight of mistakes of commission and
omission, and there was no need for
bringing a no-confidence motion. But
today, 1 am very sorry for the Con-
gress Government, and for the Con-
gress people. T am an old man; T can
only express my sorrow. Why? Be-
cause even Chiang Kai-shek has learnt
by experience. Our Government does
not learn even by sad experience. It
goes on committing the very same mis-
takes.

Now, there are two Ministers re-
cently appointed in the two new
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States that have been created. And
what a mess they have made! They
say on the one hand that they are
out to root out corruption, and on the
other, they have put in the Ministry
people who have been condemned for
their actions in the past by no less
a man than the Chief Justice of the
Supreme Court; you have put them
in. You had your experience and you
had a very powerful man in the
Punjab; because of his corruption he
had to come down and I considered
the Government of India responsible
for the murder of Kairon because
they allowed him to go on in a blind
way till somebody killed him. If they
had checked this corruption in time he
would have been living today and
perhaps there may not have been the
partitition of the Punjab.

Today, the Minister for Planning,
Shri Asoka Mehta, when there a ialk
of money for pension for old age, he
said we have not got money and we
must look to our resources. This Gov-
ernment have never looked to the re-
sources of the country. It has always
relied upon resourceg that will come
from outside and these improverish
the country. In one State newly creat-
ed, they have appointeq 11 Ministers,
one Speaker, one Depufy-Speaker,
making 13 in all. I hear that there
are only 40 Congress Members. There
One-third of the Congressmen are
Ministers. Here also, one-fith or one-
sixth of the Congress Mcmbers are
Ministers. They do not see that they
are wasling the money of a poor coun-
try in multiplying offices for them-
selves and also for their officers. T have
heard Chief Ministers saying that the
efficiency of the administration will
increase if 33 per cent at least of the
incumbents that are occupying the
places’ today were taken off. Why
did this staff increase? Because
everybody had a nephew or &
nephew-in-law or a villager or a
villager-in law or a caste-man or a
caste-man-inlaw to be accommodat-
ed, They have been blindly going on
multiplying offices till these employees
are a burden on the administration.
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[Shri J. B. Kripalani]

1 also have in the past managed
offices. I held that if one more man
in the office would spoil the discipline,
I would say I would have one less and
give overtime allowance to those who
are working than have one more
superfluous man, On the admission of
the authorities themselves, 33 per cent
of the staff is absolutely useless and
it spoils the work of the other 67 per
cent.

The Government blame the opposi-
tion. Of course, the Opposition par-
ties are to blame for creating confu-
sion in this House, but the Congress-
men are more to be blamed because
having a sure majority, yet, they
create confusion in this House, and
the confusion gests waorse confounded.

Further, these people who give
lectures to us, to be well-behaved,
to unite with the Government—
are they wunited amongst them-
selves? In every State, there is a
division between Congressmen and
Congressmen. Who started the agi-
tation  between  Karnataka and
Maharashtra? They were the Chief
Ministers of the two States. They who
should know better raised a Frankens-
tein which will swallow them up.
Again, who is responsible for this
Andhra trouble today? I say that it
is the Chief Minister of Andhra Pra-
desh and the Congressmen who are
responsible for what is happening
there. This is not something that has
been done by the Opposition, The Op-
position might have helped a little but
the original sin is that of Congress-
men. And I challenge any Congress-
man to contradict this.

Not only has the Maharashtra and
Karnataka trouble been created by
the Congressmen but even the De-
fence Minister who should be above
all parties, because he has to defend
the country, joins in the fray. You
in the Government alongwith the
Congressmen create confusion. I will
not talk of UP. It is a sacred subject!
But everybody knows what is happen-
ing there, If I were free, I would give
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you an account of Uttar Pradesh that
will take your breath away.

Shri Thirumala Rao (Kakinada):
Are you not free?

Shri J. B. Kripalani: I am not {ree
because you will say he is defending
his wife. You have often said that. Do
I not know you people? When I stand
for election you say he should go and
learn wisdom from his wife. When my
wife stands for election as Chief
Minister, you say that she will go and
give all the secrets of the Cabinet to
her husband! Have 1 not experience
of these things? You never see a
belt but you must hit below it. I have
seen this. This is a temptation to you.

Then about the students trouble. I
will say nothing; let Mr, Chagla
say. What does Mr. Chagla say? We
are talking about the autonomy of the
universities. But he said that the
Vice-Chancellors of universities are
appointed not because of their acade-
mic gualifications but for political rea-
sons. I do not appoint Vice-Chancel-
lors; nor does anybody in the Oppo-
sition appoint them. It is the Congres-
men; it is the Congressmen who dab-
ble in the Politics of the universities,
and take away the autonomy of the
universities,

They are responsible. I say they are
also responsible for the trouble among
the students. One section of Congress-
men is called ‘ministerialists’ and the
other section is called ‘dissidents,” and
it is the job sometimes of the minis-
terialists anq sometimes of the dissi-
dents to excite students and to make
them to rebel against lawful autho-
rity. First of all, the authority is not
lawful and, then, whatever authority
there is, is destroyed by ministers in
the Congress. I hold them responsible.

Shri Chagla said—that Vice-Chan-
cellors appointed for other reasons,
for political reasons, for non-academic
reasons and they are slaves of these
ministers who appeint them. Do you
expect slaves to keep law and order?
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Do you expect them to keep discipline?
Do you expect them to be good
examples to their students? You
cannot expect it. I hold the Congress
governments responsible for the
students trouble.

1 have been a teacher for long years
and I never had trouble with the stu-
dents, Why is there trouble now? It
i8 because the students are taught by
those who are not competent in their
subjects, by those who do not treat
them as they should treat their child-
ren, Even if one virtue out of these
two is present in a teacher the
students will never create trouble. I
have scen teachers, a good men, Wwho
treat the students as their own
children who are affectionate to them,
who invite them to tea-parties, who,
if the, smoke, can offer them cigaret-
tes and so on. Such teachers even
it they do not teach well, the students
say, “they are a good men and they
should not be disturbed.”” I have also
scen teachers who are very harsh, who
are disciplinarians but who teach their
subjects very well. About them the
students say, “whatever may be their
faults, they are good teachers, there-
fore they should not be disturbed.”
But here we have teachers who lack
both these qualities. How do you
expect the students to be disciplined.

There is another thing that the Gov-
ernment, the Minister of Education,
has to take care of. There are con-
ferences of these Vice-Chancellors.
There are conferences of these
Ministers. There are conferences of
policemen, All these Conferences are
very good in their own way. But have
a conference which will go into the
details of what is happening in, what
are called, the students' unions. Every
student union has thousands of rupees
at its disposal and their executive dis-
pose them of as they like.
Every young man who Becomes the
President of the Union wants to show
his strength by engineering a strike.
Thus he gains popularity. I can tell
you, 95 per cent of the students want
to study. It is these 5 per cent who
are responsible for all thig trouble.
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Remember that you have convened
many conferences, but you have not
tackleq this question of so much money
being in the hands of students who do
not know how to utilise that money.
Sometimes they have invited me,
When they invite me they listen to
me. After listening to me they say:
“Sir, come for a Tea-party”. I say:
“I have no time for a tea-party.”
Who goes to that party? A few
professors and the executive of the
students’ union go. Like that money
is being wasted. Therefore, there
must be an enquiry as to what these
unions do. They spoil the atmos-
phere of the colleges and universities.
Unless you tackle this question you
cannot tackle the question of discipline
among students.

I remember, in one place in Uttar
Pradesh and, therefore, I have to talk
of it—some school students came and
said: “Sir, we are going on a strike
today, I asked: What grievances have
you?” Their reply was: “We have no
grievances, but our leaders in Allaha-
bag and in Lucknow have given the
commang to strike and so we are
going on strike.” They plainly said
that they had no grievances. You can-
not reason with these children who
get such bad example, who got such
bad example from these executives,
as also from their Vice Chancellors
who are slaves of the politicians in
the Government. ‘To all these things
the Congressmen have to reply, and
if they do not reply they are talking
with their tongue in their cheeks.

Then there is the food problem. In
the days of Shri Patil he said that he
wasg geeting grain from America for
building up g buffer stock. But when
the monsoons failed, when there were
floods, whep there was drought, we
did not hear anything of this buffer
stock. I do not know where they
went, because it is difficult to know
the activities of men and mice here,
Buoth men and mice swallowed away
the buffer stock. It is not as if for
the firgt time there is drought in India
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or for the first time there are floods
in India. We are periodically used to
these and we must provide for them.

If we think in terms of planning,
planning means foresight, scientific
forestight.  Unfortunately, we have
not even the hind-sight. Even Chiang
Kai-shek could improve, but pur Gov-
ernment does not improve by experi-
ence. Then what happens? ‘There is
confusion. Then the police is asked
to act. The police know only one way,
that of firing at people. 1 think I can-
not condemn the police for firing, For
instance, in Andhra they wanted to
attack the oil refinery. I really find
fault with the Opposition who say that
the police should not use violence.
If a refinery is set on fire, I do not
know what would happen. Then there
are students who have gone and luoted
the treasury or at least tried to loot
the treasury. Of course, in a treasury,
there is nothing, there is only paper,
and paper can be printed again. But,
after all, it is called a treasury as the
Congress is Congress though it may
not be now the Congress of Mahatma
Gandhi. It may be a dead Congress,
but it is Congress. Names do pot
change but the nature of the things
that are there change. When I was a
child, when I was crawling and could
not even wear my clothes I was called
Kripalani, now also I am called Kri-
palani and when I die they will say
that Kripalani died. Names do not
change but things change. You must
remember that the police brought up
in the traditions of the Britishers will
always resort to firing but it is for us
to sce that such situations are not
brought about. We can do that if we
avoid mistakes. If the Andhra Con-
gressmen had not started thie agi-
tation the Opposition would not have
done so. If the trouble between Maha-
rashtra and Karnatak had not been
started by the top Congressmen, the
Opposition could not have done it
‘They could have done a litlle mischief
but not much. But when the ruling
party itself in one State is against the
Tuling party in another State, it can
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do incalculable harm to the country.
Let  Congressmen look  within
themselves, They might have the
votes, but I say they have not
the moral authority that a good
government always has. They have
the physical authority, and they
use that physical authority and, as I
say, they are entitled to use il in order
to see that thers is no greater confu-
sion than what they have themselves
created. All right, they use their phy-
sical power. Where do they use it? I
am sorry, I am going to touch on a
very delicate subject. Here, in this
capital, a man is sitting with his wife
and his wife is taken away. When
Ram's wife was taken away, neither
Ram nor Lakshman was there. But
here both Ram and Lakshman are
sitting here and doing pothing, Why
don’t the Government ask the police
to shoot people who commit such
crimes? In  Mahabharat, when
Dussasan, wanted to take away the
clothes of Draupati, the elders were
sitting tongue-tied and helpless. Here
you the elders are sitting with the
police but you cannot defend your
women.

15 hrs.

Gandhiji brought women out of
their homes and purdahs, in those days
women could go in the streets without
fear. Women could safely travel from
one part of the country to another.
Today no woman in Delhi can go out
without a chaperon; today no woman
can travel without some male com-
panion. Gandhiji took the women out
of the purdah and brought them in
the open. Today by our inefficiency
we are going to thrust them back into
purdah, Are there no men left here to
prolect them?

We have allowed our women folk
to occupy the highest position. How
degraded are we that we attack the
character of those whom we have our-
selves appointed to these high posi-
tions? We attack their character. And
let me tell you that it is not the goon-
das that attack their character, but
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it is the politicians that attack their
character, Because, goondas are not
interested in their character; it is the
politicians that want to demounce
them, to displace them. Therefore,
they malign them and their character.
I can under stand it if women who
choose to bg in politics are criticised
for their political sins of gmissions and
commissions, But to put women in
the highest positions and then attack
their character is the meanest thing.
It is never done. Yet it is done in
this country, and I say it is done by
politicians, some of whom are Cong-
ressmen,

Sir. you should excuse me if 1 use
strong words, because I can use no
other language. In the Ramayana
even Ravana did not touch the woman.
But the Ravans of today are molesting
them. But today we allow our women
1o be dishonoured and we allow
our police to fire on the students,
we allow our police to fire on the mob,
but in this city the Home Minister has
not got the guts to tell the Superinten-
dent of Police that unless you produce
the culprit you will be no more, you
will go. He talks of fighting bribery
and includes bribe-taking Ministers
in the Cabinet. He wuses the
police and justifies it. I also justify
the use of police when oil refineries
are attacked, or when treasuries are
attacked, though the treasury may
consist only of inflated money printed
in Nasik, which ean be printed again.
1 do justify that kind of action. But I

would justify it more if the police
force is used to protect and
safeguard the  honour of our
womenfolk. India has always prid-

ed upon the honour of her women.
Because of the honour of one
woman we had the Ramayana war and
so also Mahabharata war. But here
these elders sit still and do nothing
when some people malign the charac-
ter of our women, not in the political
field but in a personal way,

Mr. Deputy-Speaker: He should
conclude.
Shri J. B. Kripalani: 3ir, if you

want me stop, I will stop here. I
‘have only a few words to say. I am
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in earnest. ] am not talking in vain.
1 talk of things that I have seen and [
talk of things that you have seen. The
previous speaker attacked fhe opposi-
tion. However cursed the opposition
may be, it cannot bring about the fall
of the country. If the country falls, it
is because those who rule the coun-
try are at fault. Even in this age of
famine, when Government itself has
admitted that 41 districts out of 54
districts in UP are affected by drought,
in Bihar pot only is there no food
but the administration has also crack-
ed, in thesg days I have seen people
thinking only of their tickets, people
thinking only of the position they will
ocecupy and how they can  displace
others so that they can occupy those
places. This is the condition in the
country today.

If you think that I have said any-
thing that is wrong, you dismiss it,
but please keep your house in order.
Now it is a house divided against it-
self. When a house is divided it is
standing on sand, the flood may come
and sweep it away. Things do not fall
physically first; they first fall morally;
physical destruction may come later.
The destruction of the Congress Gov-
ernment is Congressmen pitted against
ong another. Even Congressmen
admit it in their private talks, but in
public they give the vote to Congress.
So, this vote has no meaning. You have
corrupted even the voters by bringing
in caste, money and liquor in order
to get your people elected. Take away
these things, For God's sake, save
this land of Gandhiji and
and do not play with our destiny. We
had a great man who led us. Let us
all be g little worthy of the inheritance
that we have received. It is said
that it is not only at the time when
liberty is achieved that sacrifice is
needed but every generation has to
make sacrifice for safeguarding liberty;
eternal vigilance is the price of free-
dom. Congressmen have got to be
more vigllant before they accuse
the opposition parties. Opposition
parties do make confusion, but
you add to the confusion. Please, for
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God's sake, consider the words that I
have spoken and at least take care of
our women folk, if you can do nothing
else,

! ®o ®ro fgadt (gHgT) ¢
IqETH WENR, AR T AW gH
f& o afewm ¥ gmrs #1 waaA
=t faadt <t 7 @ " § gufean
& | 9§ Gur e @ £ s faddt o
o 7% § g1 " wfa fawra s
N FT 1Y W@ a1 A1 9g fawarg
qTeT 7 EIAT | gHET w1 Oy & e o-
@9 F1 Fifg &1 &, S IHE WO
Fa% fagg IaT W= § ) SRR
¥ fou & wgm fr qqmw & Afy a8
¢ i 3w % wrar = @) ) Afew o
g W oA I §, Hiavard gwrT
qw ¥ gu St ww g feam g
a falt W agel a1 1 Fgd g9 fom
T 97 I6F1 Fed &, 9 oF fazer
WTST @, WAST AT H Sy W FO
& T o oY I gAY Wy 7 SA
fear @ 1 xufad aF o sgv 0 @0
ifF:

faast ot a7 77 § wrge,

aTh e § N, faT 9T § aaem
o ¥ I wawd AIEEET A € "1}
g A BT wowE wafama &

ve AT qaew . 5 wfgw )

Wt wo wiro fyawy : “faddr ot
T T § e, &0 A § O,
T 0§ g

ot faddy Y 7z grow & 5 =@
Fwe w7 Atfa o wfaws =@ §
gast afew Afy & e d §
A% w9Y a9 ¥ IT & favara Ay
frwen @, afen og gl g0 &
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faeg wfawEmagemma & & =
I

w7 faET 791 1 W 3 I
wfavETa-gadre A1 EE G579 F1 IV
ST G E T 0 F A AE
TZA FY TF TATT ALY F17 IS § ?
uTy ey fr fresr dwm o ox afawna.
TETT WT "I 369 g A9 A W
STt ST a7 | T A F A
T I 9% gfawEE 7 qAEr g
F8 T AT § 7 ol "5 e
¥ w1 i 2w qw g%z fao gar § o
gt Wi, fagre mar wsw wIw oAy
feafa #1 sovm ¥y gu =i 1
T ¥ AT @ oA @ § e
T & Faei & fam a9z wies 3fa
& a1 f5 & wfgwmeaeag @7 ¥
9 & At el o agm At v w7
afw g Gar 7Y Forar | vt farme
Fw WL A G FT @ §, Al o iw
¥ fesi &t wrr a7y &, W00 X
TiE FTTRE W FIAT AT
FX @ & | 47 Fanedy 2=t %7 9 Fiaw
o feq g4 faafadi § wa amwe
IAH WY ST WX 377 9 fF a7
S umam g ? e 7 fer
F IJF 49 F AHC gR-AE 6%
ATRAT 1 FTH G2 #@ § W A
faranfai &1 s & 1 s faanfaa
# gt ® A g, @t ag far
®1 g9 & F1 A gt | AT wmr
farnag Y % & 1 T AFTCHT AW
Ft o @ & 5 e fafaws w1 g
X, WEF FTH FT G, F =70 faataay
F A8 & 1wl w1 oW W ¥
farenfomi & wfg ST o % W@ &

safae W g slaam-gema 7§
wifrw @ @ & 1 qf A & e ax
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favafaara ¥ wwafwei & g9 @
I g W IART HEET FG "I
I-EE F wHfE v@ ¥ A
TN § |

© wo Wre WY (ATTGR) : FET
g a AR

it %o HATo fydE) : wH7 a1 W
s &, Afew 3 wfa s a1 w0
T T E, 3 T A A g, afew
T @R A AW A w T gt
#1 afq GG § | I g 4G 7 ¢
‘A ¥ ge AR, gE AT @ A,
& wET ) ¥ A § ooty o
¥ wgfaee 3w & TetTaT ¥ faeg
aare & faeg § 1 § ol WY wTR T
wTa AE T ARy & § AE WAk
THTRET F1 3 AR = o 0 F
OTETET, HIRATY W 30 F qEIC F A

AW el I A1 gq Afawna-
e § w1 97 gz e d e
" Fa, T 8T 9T F 1%, 9 i
o T W @t (" e a% e
qTET FT @ §, ST WA FE TN
7, far fafme A T
forr #1 3 wigan @) frer, & wa
i # 9% 7w | qg el dw W< F
UUAT TG @ 451 | WIET @EA &
AfraEmasEma @A WX JE-HE
1 FTHAE T G A I 7
T WK FE § W SR
q1, JfFT T F AR & 98
THATEH FTH 91 | 9 J3@1 9914 4 |
I gfoml & g &1 Fmw faar
o | IFA ATE FAH FT FH g9
¥ foar ar | SgW W ORT W AT *
Fi #1 oF Tt gT w=rd ot fF o
€ W IAH ATy F AT ¥ gET €
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fairdt g= & T WY wETeHT T F Y
a1q ¥ga § ofea § 97F fagrmi &
TR HTHOT A2 F g 1w o
wHATeRs FTR aT Zifan. A fEdr
T AT g0 & | T gEwed A
arge qdyq et & wiq A qmar
sTex & 1 7 faarfadi #1 s+ i feamiy
T FTH AET FEAT 02T & | AT AW
we § fagz 41 a7 2, qawd §A
g€ 2, afeT v gaer sfa = &
Iy wf g T g & o gl mndt Y
aETT Y, FUT 7@ F g faar
x| § wy # R 9T afgvam-
werrg # gl mar #1 aEr A
gz a¥d) 2, wifs gu% o9 o= w7
arFa ¢ | W7 THAT g AL A
2, @t ¥ § o7 Y 7RIS FE, AFAT
TFEST HE W g AT A 937 Af
g & & 1 ar e ggt a¢ wfwans-
mwmqma@_ﬁm
¥1 & 7 4 9FAT ¥ 97 F1 qR w0
¥ 1| T g7 wfqvarm weng & gafan
ang §, arf & st & ATAN i & T
% fr gwd woere & 191 o gafaqi
%t 7 ot § 1

Faamg framedsigg &
g ot wrr g fr 2w & @ g
der g1 7% 2 | FfEw war wEEC IHE
gara aff w7 @Y & 7 owaT g SAW
I9Tq G FEAT TV g 7 owore fanedt
wefi w1 wggi faar, A fodr goem
g 9% ¥ wdy A1 wYT FLFT EH
R AT AT AT TTA FEA TG
g oaqt | wfwa sgam F0 A 3T @
¥ FqH FEH 9T U AHFQA 1 W
U7 @y EfF Qwouw L AAI W
wma, Wt f& wer &1 g7 FEAnr R,
Tndea ¥ agg § A1 AT G, HIH

**The words were subsequently withdrawn by the Hon Member,' vide
Debates dated 4-11-66—Motion of No-Confidepce In the Council of

Ministers.
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*T §9A7 574 AAT § WY A FHOFW
sTram ¥ IR Ew AE s A §

o1 AT g T AEISATEY FE &,
& WY g sfavarg-wery § arfas § 1
et feafy gz & "ataremg) & w9,
FTT FATHA ATAT, FEAETA NG A
frae wiar 1" 7 fad geFzars & war-
A7 ®T FATAT F1gq & | w41 77T
g 2 fragar Y A YR o fm
% ¥ g9 B! TAT T A8 § AT
AATAATE F ATH 9T FEATAST F IO
qAT qrif ®1 A79T F FrHfaw aqman
1Y & 7 oF Al AT gETAAIET qAT4T
F1Y, A ATIT F q0H ATH IAF AH
wz g €1 a3 w7ar g1 ) & az7 747 8,
afsqa 4 7T waw Y 93 F, gT AT
I ITH FH FE W AWE, AT A
IATT F ATHT AT & WH FF feard
W 777 97 wiqarg-gary § mfgs
EFT 5gd ¥ WHATIT T W wiforer
FFL |

oty Aty qAT O gw B§ San,
gH FTAF F1 Y TR FT qF
fad ga Teq F1 AFT ITH 79 FH TgT
qT Bl @ & | T A FAw aRATHETAT
o A F Ify @ ad v wifre
=T & afew & A Smgar
g f& wre Y s aga s
Faq 2 & fF F0q 7 FOFTCA FAA
Nt ¥ 7, i a9 ¥ FT {7 AW
forar, 73 & %7 AT q%F qg TIAHAT
FTq FTET THIE

qTaTd FOATAD FAT AT WY
F7r § 5 g1 g daar =fg,
YAF! WOAT WL 3% FCT AR |
T IF 57 aTT ¥y WL ary foar @
fr 37 &% Sarete e FTAT 7 TR
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TH M AT wEEATEy gEH mire R
T | #faq a7 Faw waaarfdr ay
frman 7t w7 2, afew a7 m= Frafed
FYqHZ F AT 3T A & | 347 WrAE
ot &=y faer & ¥g &% § 5 99 F oA
91 EnTAETT AdY Wi 67 SR i
wifas &t & 7 wrand o W oiw A
FTATT FA § AT A FIAAAAT FY
TFEATH F7F Ff &7 FTT & | F AqTAAT
g v widq # 7% mredy o7 &, Afer 7
Y 7T ? gz Ay sqfFT agr, qgear
T THATERF FTH FOT A1, TET FAT
% afgfas g w57 ar, #few ora
T Y, srzeifen, dfumr o @
& 9 9T §F TAT WEGH! FHA A |
wT T A% i w1 afgeere ww
FAT FY GATEA FY qravaFTr 20 Afww
w9 ST gg AT FH AET a7 E
g A1 FWA FI TTATH FCF WIAT ATH
Iwaemaga g e gag, §7
% 9f7 0 ;@ &, Afww 37 o
HemaFsaw ag s ag o a1
F | FAA T 03 F01 WY E, Wi I
AT HSSE | FFAMGIT § | WA ITR
&1 fgar argem, &) gArr e AW
FY ST YT g wqY ATE g4 FL AT 0
e wrard o fadrey 24 & w78 &
TEAT TET WG & | A & HI FE ]
£ | g9 IAFT ANIE FT WA AR, FIE
ag 77 & W qUN FEAAT E 1 g
fawara & fi =g fore garo ama &t

fareY z=t #Y "1 & *37 74T &
f& wite ¥ uot fresa ¥ qw W &
Fargy @r &Y ¥ T I W g,
oUx & §rg-amw Fv, LAY oA,
@ UANT 7% 419 F74, 91 7 FAd
f& #iag ¥ feoea a8 fear 2, afes
W Y FEAr ®7 owegr AraT 34 OH
sa ot | ay a7 & famswe &
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o wweTd E, & AweTd wre B
T wggq 4 § 5 39 ameardt A
gy ¥ fav e o an¥ grat
®1 WTEIOEAT ¥ | AT AR AFRAN
faar, &t ewrt g7 waas A AW
B9 WATAT & IT AAe@TH #Y 5 FT
aFd | Ay 3 fameer & grana dar
w0 & Wi 9a% 97 Fig m@qdE w5
T FA F 1§ AR TR ATTEAT
¥R gF-@s37 FO3 § 07 qfaw w7
Tt s ¥ oo 33far 703 & A
fergrag amt & fau s gt
w1 faeiars 2303 & 1 S 37 AT Wy
AW AEAT & WY Aa@dy fE gT a vy
s S fainft o0 & 7 f5 wlw
wiw =gt & 5 3w ¥ wifq @), wiww
i At & fF 3w § osgaem @t
o &9, WA, 99 ¥ gurd 99w gy
o g & aet A @i gu § fe
¥ T FR@mE A1 gw §1 6 AW
favara & fiv gw 9781 g w7 a9 )
e At faddt g wgdm A9 ¥ A
A w7 F T AT &1 WE, Iz A9
T @A a7 71 A 3 fF @
wgiH ¥ feafa gueat g ar adt 1 arfew
ag foafa #1 gy @Y & amAy
T gaea ¢ 5 ag wiow & gu 3
T 8T wrfed fE saar frad grat
¥ AT 221 FAT ag I AW gray
% v 3 30 ST wfew @5 & 9t O
Wt 33 T v dE gy ¢ fagiy faw
UEEN & FTCO &i9w wr g 8
U IF FATT &1 favarg o o
W@ | qq favamE & fe s
W 7d it fw G St #r, o fe
WAt a X faww A ow@,
® ag qFa # wgEw Agh
[, AW F 0w ww @
T AR, F AR FI6T § favare
T T, I A0 F aB qA | A
AR §7 gu & Afe wlavara wery
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9T qETEATH @¥ E AT §, WL
¥4 A% AT A @ w4 o §,
gt wara faera & a= aro fadey o
agq § @A F1 4@ fa|ar, ag o
froma g fdra fearag@ & womr
et & | ag v § fs wfawmw
wEE &1 | gy g, At faw
ofs # ga | F & faR,
AT Ay Fa & o T wfvwaEw
wema a/1a § 1 & g5 wfam swew
& aft o wiavnd S%z w40 §
Y argan 7 fr 7g st seaT A
¥ a1 ag gwwT &1 A 2 fR
ag e FT FOETT W WP A0, T
fasr ¢ GCHTC F1 A TAET | TR
FCHIT A T gl JAET FHAT |
W GRET § §ORTT Ad awwar
ar g ww & qTe ol e R §
T X g e AR AT E,
g T § AT ¢ 1 AfeT A aEea g,
I e § o g v Cfgfaadea’
o d g amyr § @ e
foadr & 3w & 1 & g7 a@ w1 T

waeaT aifgy s arEt ® 9w §,
I § W weg AT §, GUWATY &
F1 agomg § feoad wwm=
s frrwr A A wmo &

w @ g oowd ¥ FW
§ o dee FTETE w_AWT | HA\-
TR ARATAATAT ¥ AW FT & dO4
w7 § WX AW g W G T
TFA | KA¥ IW T q9F 60 W
e & wfy wiawme g, i
% wfq wfavara o, fom #1 38 T

FEEE | '
T W FT FdeqmaEuAl, 99
wte wepfa a3 A1 ag w2 @ 6
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[ﬂﬂo e faia"r]'
g o, avt a0F oW g1 @, FE
WIS AT AAAT 7 F1 T9 TOAHT qA
H &1 wrd g Ffay 1 q) o ¥ o
a1 TEAT WOATAr W g W gAY T
F ATAAT | FW F@E H g @O
vE g W fF g a| A A
A | A WO favara @ e s
FT I I 59 AT H A g @ fw ogw
Y wwE W A, g dm €
qUEITH # THE QYT wife F1 sgqEr
L@@ W & 1 AT AT 44T WA g0
T, ¥ gar @, wawd § A A1 qEey
WS § SR F FTO0, IAHT qTHAT
X | % gF a%, 9% 990 HE T
anertat | o wgt & o et a<a # 1
ST gW At 74 § &7 |/ T
JAATEY | IA& ITH F1E FaT9 A6 g |
A1 Fg ag & oA ) we
fF wom & a8 ad aw A frad e
Hﬁ?{l&fﬁﬂﬁﬂﬁr‘l 1TE|T3|W
I8 T FY W T WA, gHIL FCRIT
A WUATY, 79 WIAHT 1T gH AT qE
& frw ag aw 7@ & gt W
R A1 w19 fRET & A gy W,
famr  wfamars gema & foan a@w-
e Y IR & | WA O w0
W o wWATeRs aErE R FW
F A 9AA & Wk § U% faege
TAT &, BT §, 0 qW F AfT
¢ 1 afed & qitsr s § @fs gt
AT A W T wEY TR 9T =T | )

gt gFTe ¥ A awar g e
FEH fag geeiT B 5 FE el
T SEm 2% g ar o faar
w4 fag gmt faind agenl 41 og
Feal fd gy aTIT i f T
W amapmar g & gy
vy we e wgt gt @ g@ T
¢ ag varar & ofwn ¥ aiw W

NOVEMBER 3, 1066

Motion 914

®T oy #3 | qIfE gUET wEe A
gaa g1 7€ ag ar g1 7% afew af
TET AT Wl AT E IE WS &Y A |
¥ qTH Tg I 70T W7 g -
A7 g7 qU AR aifE g o &
AFL T G & qORT IT £ qardr
®Y T FT IGeT T | & qI0T T
§ & gt aw A gEE gE Agam
o

& weel & ag & w9 sigwEmw
veamE & Qg A A F 9w §
fe fadrdt o o @R A

st gwar Wt (FEmE)
IUTEAE HEET, 5 a1 WIE A1 F A5
¥ weary qX dray qug afe & &w oA
feafa & FaT o 7 Tt &1 gard
aoET & @ Wl wRATE gRT R
wqrsite qifedi & arq A weara g

fowir 4t wgHi & a7 w1 A1 o fro
w1 qdf fgear &, sref WS AT T¥
w1 3, A7t #1 feafr #) qgy 9l &
gaa w1 AT fren | fagvae § W@
Tt Y ¥ wvET A AR @ A
Wi aga st Gam awt g dr SH
FT M & A A w0 qw @ fE e
Fwwrae faq & weevqml fae amd,
fe wet fr ©: fem & s oY faw
wrd, fe w1 e o feq & weeT ot
faer @y, fise w1 fr o fav & weee
qrfy frx oy At TAEY & T AAAT
§ &Y i wir § o1 e EET A 3
fae Wi & g a1 & st wEr gk @
agt ¥ ¥ zqadT W 3U A, NE W
g q a1 wgie 4, I F ¥ 0w o
rEdw o oA w7 w oA N
Fien wewerar, ¥ wfawfal &
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o wfadt & zEd =Ty, o A
Y @A AT WA oqEd 9 0y A7
T F T e Y At Al and
UF WY TIAIT TR AFY AT |

T avE 7 g 9§ 5 w0
wedt § 1 99 wE S # agr 9
aga fork gat 1 a1dam A aga @
TRggigi) AT aE FeaH
oEr grAwT &7 ) 4 5 F1 g
WTAT & 41 AGY, 79 I57 I OF FAA 47
Tt | Wi & I A0 & grat # anfsar
&, 37F gt & agF 41, 37 ¥ gral

¥ w7y g, 39 W grg § aww faem ®

gfam @1 & 7 w737 gars #qer fx
WY TRl AT 2R 3w EHAT A WY
& v fY guet FTA W AR E A AE
o frag At A s & fagara g
# 3 721 fF aviq 77 g9 atE ¥ WY
€ @ A frowree wTeTe ¥ gH
faeeaft &1 g777 &, g9 70w AT ATE
¥ gaud g1 IEW 5 frogw B
97 W TR § OF TE F A E1 S
% fan afew efaare 3g w2 ffew &
¥ A fear | & qun f gty ATdY
& aqr g o #1 v A @A
&t arx f sa=r qfem am ag fear
gt | fag 357 & 39 @ G/ a9 &7
g 9 I a7 9 FT F TWET A
AT | 99 F oA glaare THET
& 3 37 S & qur fF aar a@ Aoy
W o 3R wm oAgl, W gmne
A g aA sy | § I e e
W AR o gfearc o g
Y @ W T g e ge
Y &t S FeAr @ 97 IW A 9
wo ey a FR oE ffl 0 GF A
wgT i At AT & =T AT T AT 3T
T g A3 foan, g A o fF ogaw
¥H gt dre &, A ¥ =g 5 oI
¥ A 35T AT At Ay A w0 fw
1837 (ai) ls—10

Motion Q16

IO FATL oY Y AT7 frar | fafEEw
wrefadi &1 it frdiz ar ag aw g
& wiw § gfqare foi-fog qu wwran)
¥ F FFOqT & I oma A1 39 o
fos feat fe & 3w #1 o 77 wggw
Fd1 g 1 A o far gawr fow Y
7 7@ § fr ¥ 3aw | avEw
av % saadt § 7 fargerma # g4 w917
& gardi wiA £ T ¥ 91 B et
F fa=rd % & Sfw= fow F 100 19
AHA & a7 50 919 q1T &1 AW B
aar 2, faw & qumw @ 96\ 2 ag
= A% arT 1 A G F E A
it wredt Ty fEwy # 1 aw ware
F Fwy Ay e § AfET W Ay
ariart AT O E | gE UE A
& & wrow Ay dw far

arg & amg faafgat £t Y g9
AT TG AW AT AEAE | I A
9N AFE AT g | IA AT OF
Ty & fagndt ®iwa F7 906 @ ™
oY oF Fraw & faamd? gy ardt w
a §1 W W1 e gt a6
o1 w41 7zt & faurdt faer fay
wa, srhas famre fair ma, =1 wnfas
1 qarAT ae &v faan, IEET AR
o § af | g7 A9 g8 A g f
o \faw fafemrede agi gt 1 7
faanfaai = faly 3 g1, 7 S
Y, 7 ArEEg £ gAr 0 FA A oA
faa®1 73 19w 41 ¥W A T TR
7aTs, fF wror a7t 97 F1E "wrary 3sm
arer gy E omar & fEh 7 oae
aft gt 1 aTgm Wi F @A ¥ A,
wigar * otw & o, fafaes & am
F wu, #fFw w1 W IO gAATE ALY
g%, 97 & =y fm awg ¥ wea e
man, &, gas avw et 7 sar Ay
fear | oz & srowr frdndY == aret
£ wroErd o @ g AN fEoaw
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[sitereft aazr SiTefi]
gart faeg wfawmm a1 g=m @t

E4

W IAFT AT § AL FG A4AT
fF g@ Ta1T F1 27 AT =i, 9ET 9T
Im O Ar-Seew 2, gw O wEwd 3,
agi 9% qET 7% 741 2, ggi 97 faadat
%1 forerad gt At v ¥, gyt o7 At
TATE JET | Iq0AA "EET, WY
agt Frr & fsmet famr o7 T
ao At arfeg 31 7 w0 fF 72 & wmy
ST 19T ATAT &7 F979 941 ¥ 22 F7 97
ot =rfgd 1 g g w1 & e W
FT TEI§ A2 9 HEEEHT AT HEA B
foq o & a0 A SAET & W £ )
qg TAPINY A 417 & HUTRY AT TG
g 1 # gom WAt § 5 own e
UM & WEHY 7A@t AT = @
for Fei AT aw 2, a1 frt oo
& med! 7 @ zar @ fE agi femml
Y wHE ST FTHT &, T qgi 97w\
ETT A WIT aegh T gEy §
s ¥ ux wfafare wfowe @
fomay foma 2 f& gareT gra A
fear &, frl 7 721 ¢ fr 9t qmet AT
& 2, frt 7 w1 fe oefiw B o 8,
foeft & 77 o ey ST AT R A
TR & "1 #1 (A 44 2 frowrf
w7 gfam ¥ vus foord fomr @i o
AT W IHE g |

s fa<ndY @ ane gurdr Aw-
S FTd ) w0 FEEE FT
framwraderg ¢ 3w g anfgaf
IF FY7 a1 A7 & faar § 9w w2
#¥e W ¥ @mwT goteaa g § 1 AR
ged § f s aw s wE @ BT
it widt FiEw F1 7T ¥ a7 §, w9
1 soTe § S §W AT FI ger w7
a T o Awd 2 7 W ar wf
faar 8 3 ¢ < A o w1 fearg

NOVEMBER 38, 1868

Motion o018

g1 Fwawy 9w €Y a1 @
TE§, IA AuIR wT gl adr WY g
fsra w7 & waAg azmw ¥ o ey
mfaa g MW sa sHA F AT H
w19 A fAdes w7 gt g1 s FAA
gw T gwan fem @t gt W %
wTEEi ¥ aga & it rmArd T A
N agd ¥ W ¥ o & oured W
amy ¥ | faw & oA w1 K %
ag¥ 7 ar 1A g Wi waw Fowwy
SR £ 4z ¥ 1 @ A T g ey
gwen fem drza o & s &, 9
79 & A 7 (26w & 819 &y fgran
fegm 7wt mar Tigie wEr e
g9 8TEIT ¥ B9 Fwga 379 SIPd
& Afwa foecft 1 agwt @@ |, frpam
FERE FM T @y g A fay
g7 Fe1 5 famfid, qy @1 6z @
w1 TR TR NA FB A AL & )
g1 F7 tF Sifsgt & o war
AEN &, I9F @\ AA AN §, wwE A
TgE AT R 5w oS gy A R
AT W TAET I [T AT QI
giat & Aifagi &1 awasn 3% st
wiT 1, fw am 7% W A
FT FF=T 41, TF wHA ¥ T e
MEg F4 w1 wfww w1 fow
9 fogfer wfetesn & \sd gl
smafedi#Y Wt g9 & fag g iy
T 4t 39 a9 gw s A faeet §
TRT UNH G717 §, T aise
ude wife HY yET ¥ W fggmw
FFW AW wgr fw 9gi A we 9T v
FO & fag wmr &, 9% mE qEar
IR A AL T
fau ! sl A 9 ST g, 9
H gwy o o @ § AT Aw ¥
T FT T NH F1E MTIA AL
ag & T afmra f& ogia fanfaat
¥ fpra g & fag s
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a4 gFT. @ F21 fs gy A afey
ar g w1 fF @ we &1, g9 g
T F1E AW AFY §, TH ATHIT 90
wWET o F Y 1 e owifagt &
wg! o w0 v wmay @y, e fofawer
I & fger v @1 87 A4TE W TR
femraIgav 1 aeravo §a1 777 771,
wifow 1 1 3z TFT oF FTT W
FiFregeE ar dw 31 weftam F A F
™ & arz mifsens w1 awAr gar
qa TEI A A ARG FATE, WIEAE
#F fgms wgy cvwr A A1 § wo &y
TATAT AEATE | TT F MTo THe THo
& Frri gy ag Fer AmAr e {5 st
& qaewra at fggens & @g § afew
areT fgg 719 & wawwIA A™Y AE 8,
faeeil & qawwa @1g T § ST
FEW, wETTNE, AGT, g3 F qHEAHTA
arg aE § | qF arg § ag fer wa wvee
¥ weaT gafwered win ¥ wiv mfwwna
A IA WY AT FF & A7 41 F Y,
FIVHIT & FAAHTT TH F1 Gt A 70
1, qET W AT FwT FT F1 | IH A9
AT TFIVEIT AT #IeHT oMo oA
gifmm o1 ®7 TEI 7 nF Tam dEr
A Z ITET | WA 4T K IRl A
Fe1 & Foie & arv g T faror
g ¥ omg AT A I aw g A
fogarar 7 #17 & ‘w a% 71 wag faa
gl A 78 F§ §7 | B g fggma
Ft AT A, fegwd & weaw ¥ aaw
fom fs gw awt fegemar & wew
wgfE drnfE ar mava w @ g
o 7z gaTw Al e aifgw, fog
AT GHTATT FT FAT7 71 Far77 A1y
A% W qg AT ST T AT R A
W FweErm W I A g frer At
T F A A THITF feam ) Ay
Fgwaman Qg fafag ¥ =
FEITE F1 YET V™I § I FT 4T O
W

Motion e

oF W I # mrewr a@arar
gt § | W qw w1 wifewer g,
WM F N IFE U aT dve mfeena
Tty fgrg wrd wm o fe fergemay
& wwry waersta afeena o«
TR EWT § T g7, Thit S a7,
Fe® A g7 favam fear o w0
Y A@T §  gel w® ™ AfE gw
qTaa & w17 ¥4 fE qw w1 qearo adf
g afer dfserg F1 e 81w
guia § W A9 qgT g @ Al avar
mifswna # @, o wrd ggi T
T A gATT WTE Wi # /e mn
agx frly 7% ot w7 7 A1 gAE W
mifs= T3 [T STU, F|/A F|@T AT W
UET T | ¥ A%E § GiusrT w0
FIAIU T mET | wT §gErd
arEAIfEY & Wb W q,  gaesTA
W o s gt oTme R
fe S wEafgd o o7 #%
T G, fAmEElE 9 1 37 ay o,
ANIGT 9T 5T F7 4% FA | TEIA TE TG
rar fo aw 7% arg o firear 8, oz
grar fx wré o fazem @, a2 78 7Ar
fedtaiaw firr 2 1 frrgem
i WEAlEE F 9y waq famn fw
ITH F5H] A FATRI AT FARI T
2 saw fogat w7 sam @
TR 47 30 ¥ | R §E A9 &) W
HY 5§ F1HAT TEAT aTAT THT |
T GG AT ®T AT 7 A wq
7% | qE fm 7 9 @ 1 T a®
fegeafar i w=r | F FI Tl
g7 Hfeaw diev @, wgAfE & &
¥ 3% faars @it F99 T4 |
for aoa gm 52 @ % f5 fegmm
% fgg A qaaws 7@ ox § T
Xg FATT F ST A AW FL Fgriwat
e, fedy G, # Fa1 6 gTaeg-
afa &+ # & "iT 74T 5 A1 | IITR-
afit W1 s T AT TTTE F AT g
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[t g i)
wir F7 f& % 7 g areA
JAT T AT AT | F qF ATH
& mar, ofera 7 wgd @ew g
@t iy Ay WA A9 3 aEeT A
mAF § 71 F7 wmw fam faw #
IR wr e mrer A oag F
fom maré ¥ v 2 az werAw Afaw
9T ¥ TN} | IW AFT HAGA AHA I
uaTE et a1 1 A 27 fF gEawEt
® gume va § fan @ qad AR
fez o 27 3, 48 at R £ A
feram At g ag w3 2 A
R Ay & wfs v 2 oA
T GATE &, SEH AT #

oA A O Wi AT 2
Tar ¥ fr arg A Tew @Y TfEE
% = 7 fFomwowe ¥ oA
#tr & g7 ama w1 44, gfAaT EW 4T B
wwA  0F 7wy o fF 9 waa feg-
e a7 ey wen qr, v famwe
% g¥-3% qafmefy 3w waw A, A fad
wtgeat &1 4@ VAT a1, afews W M
*®1 ®mTAT WY g1, ATEY WYT FAE wIAT
a2 ¥ 33 § 97 37 K GE AT TEN
o ROEA aATH § gvg 3 & | gATT AN
¥ ) A oy, A fEe & Mmmn
® ATTT AT 4T PooApEt A F wAT
fegw & ma & g A7 A
W w A Aty AW gw A
I A Far A arfza, agiw frs-
= ox  sasgm i o, g
T fr ma w1 weeg fedt oF o
7 & afex 30 oo f g & i
Rl 1 29 SO qaETE |

o wrardr wif, A 57 {afaE
¥ goAt srararerd Ao oAt aaf
% faara & fag a-7eqT w1 AT AATAT
% aqy F A a7 faw @ @ AR [
wiadt g | I ATy & AT A A -

NOVEMBER 3, 1088

Motwon 922

T-nar ¥ fam oF qrngr &9 ar o
a7 afafr o1 /@, 99 *1 ¥4 A79 4v
e 3 wrafga ot wgraw 3, for Ay
eAfRarad # W@l @ OF 2%
AT e B OWA &1 W faA,
FH37 41 WIT TA 7 FH FA G
wFE F ATz wee) sTETaTIT WY
Frr-atarer 1 3=rq ¥ fAu, fow &
fergeta & a=9-79 7 ww 2a faar
T fAv 0w Aeqi @ w7
OF qATET AT & o ® giaat § A
uTET JE g1

& A1 wEAT A1Ed) § F S Aw aw
ATEAR 2, AT W AT §F A H FAA
# 5 mafom F0dt g Hqoa famr
TE M Y, WG UHo Mo aTH £7 F W} WATE
FraarefH g af &, qg 7 A wiw WA
uE g 2o A ¥ a4 an &
wa & qfa goiregare A% S wgwear
1 M-\ F WA W ST & w9
¥ W 2wt g, & q8 e wr § fE
NZATAAAT AT AAE, oA & T X
wrary  w owgy 9erg T
wAah B §9 R avy ar A &
H g7 AT FF @I |

oy fra & ¥ uF Az F A0
fir TF Wt WOR OF 9 F TR W
wre'rgwfw%xmmzw@-‘tm
ng famr a%T w & g H oAr
T 1 A TETT qEAT AG 91
Sa% 4 g AAT 93y ¥ 1 WAl
w Zva aw A aF AW AGY A
37 & & ¥ e, zfwar ¥ A0, AR
arare & ¥ & w7 fAwan, Afew 99
frgTn wiT wn & g ¥ faars
faeft 7 oot wrarw A 3T

% wuas v faeet 3T ¥
St a7 faadd 3§ o aw=d B 2Edy
7 1 % mwen 2 i g 1 gl A -
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o #Y #ar gt &, ooq foma fra
T fomn ww & owwW oI W few
g ¥ rEd & oA 3 & fAg o
g & At 7 gt ) & fawrdl § %
q¥F gy § 1 AW 3Awi DY s §
w7 d faeem &1 39 # ¥ Wrd & A%
sty ¥ Afew fe A4 w1 ogea
gfaa #dr g 2, fy 7 zemfeae
qFTT AGY FIAT F |

agt &rT & g & fam wzAr angdy
g | EHTY aEi AT AAEOTT W qren
2 o farg o1 ateeT ¥ & AAAAl
X ITTAGT FAATZ | T ZR A0 TG HI
AT A1 AA TN A AqAT §, W1
M K1 AT FEA F, AT Zw A KT oA4v
T g7y F 7 faAar qu 37 =
2, 79 ® Zw OF 77 2 AT IT AT ED
faem 237 8, a1 sanaT 97 ¥R 9T
9% F7 ATAT T a7 A ¥ W=
Ag WA Y TAT TEFT W0, A 2T
# A o3 &1 &g 91 ¥ o oqw
FARET MET R AT IASIAT AT

# argdt g fa aeww Airgg wr oA
U, 94T & 99 &1 87 TUF 77 fafear
Y7 a7 & ad ®l AT TF | A AT AT
SAEL oAy # (A F 9 HF
orw A% ag wr W@ 2 fy oaww
ag w197 a1 2 fF ma agdy wid sy
HTERT AT NZ FAT FAvAr Afzd A
HIZHT AT R/ qTAI, AR HA
g8 A€V &, d1 9T 97 38 ®097 F @
FT IT ® qEACT FIAT | I W
mT w YT T E, A1 I (FET ATOAT
FY A T HF AT & A Ol frena
& Q@ H g@ AT @ 71 97 =g fwen
& @31 fassurd g1, ag adt & 3~
I AT AT ATEAT Y |

W1 ATy M-TET F AT 9T A
e g, & T S=mit g fe 97 3 8

Motion 934
o7 47 o § 7 § e @ Ay
oA e oW SR §
afew a0 7 FETT @ T g, A
AT F wHAT @, T HdAr £7 awdY
2, 7 v 7T FwAY £ 1 W AT AWy
fazr 7y, s v A gw ww oA
faamad | ag #1% $1m T8 7 A%
AT TH KT q0AG ATAT IH &1 f@wanyaw
A&Y, o a7 T F @r@AT 7 a1 IW AT
o Faena Y a1 arer g faena

7T AT AE 149 @ 2
fae %1 M7 ga A7 777 ¥ 3907, I IW
T &Y Y @ 7 gy & fa gmd
A qTEA, F A FEL MT AT ZH
AT 5w FT A, AT a7 IH K1 AT T=@AT
q g & fag dwd arr ot g
o THT aTg AT MA FT g qE@A
9% gg & fan F1Gt w7 o7 avEr, av
fergrata &t s w3l fx g weaiw
9% £ | ag T fr gAv g=ai Av
A1 37 qa4 |\ A3 AT 8, & famr
FATH AT A §, FAT AN Fawd 9T
"d & fagz T 87 91 2, @fvT og
g FgAt 2 fs amgg g A A 9w
HTET F @ F7 qAT | fggrarT &7
g1t F1 61 grern anfzw fs s
femma & 3%l am faar s,
famr ot o1 fam et & we A 3

& e F1 AT AW Al @
WY ag wote azAl e g fgrgena
¥ At agEi &1 fEATT O,
A1 AT FT qHA 8, AT AR T FOAT
& 1 2re-7 =@ A E, A /AL FT
agq #, a1 &w am wT £ Wy mAn
AT &0 @7 aw £, q A W
FEMT AT IA gdl AT & | 9T
g fwy s, dragi fan v F 9@ |
qeq arar ¥ & mofaws | &g
wag ¥ A9 w7 AT g R s
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[sfrrat qaar et

|t 2 FTT T 9TH T FH 9T
/Mg ST g, W A T
o ¢ M- F fqu a9 5y Sy
Y T Y7 at-gem w07 F Folr smgem o
feFT FIC M-TAN FT AT A AT
fagem & T WX 8T wRHT
wt-zer F7 F o e AEY @y
# o7 39 F aoy faw o FeA qar
#¢ g faar omar @, @Y qF @90 T
feat & & fa @ %1 38 Mo 7w,
Y | AT FY AT g T F, AT A
g FTH & | W W Ml R g
TS AR AN |

gart gzl fafaal &1 oo
o @& 0F faA s ad @,
“efiF wTEE, gfF W F aEF 9
Tqrer T ==, ¥ fag A 5w gare
%' 7E IR FT 1w W
o a9z T8 ¥, W fag W
cgare A ) AR oY gt fewrad
§ 5w amifowe Tl & aee
ga ¥ g1, ag AIHI ¥ 0| 99
T WSt FIfAw aIel & g9 &, T
T A §, FEA & TS 997 @ | A
W ¥ & fr T 19w @ at
Awfarr T, Fafwz 9@, -
g9 qiFl, Tag@ @ awmm o
gt & o N6 FW AR £ | W
Tz 9T ¥ §% AG F, T TUE IT
F 19 wdt &, w7 g7 worfare arEfE
#1 qar @ fF gFasI F IS RA
2 &1 gy smaw Al wfen fw
fgrgeate & awd, TFRIC NF BH T,
qrEIt 19 AE WA A, e HA
Figa AgY, A gAFI F A AT {39
#r w1 oAT A, g7 A FT TE A
Fa% wg FE AE | FF  EH
qg #1 § g dae v g ! e

Motion g6

wrfeq ar, <aT =TfET 91, gwTeAT
arfen a1 1 fadt fawmad g7 w4 #Y
SI T | FE TR AT ;Y E )
e @ a9 %7 & fo Y A A
7Y U, IAH1 FW ;T o ¥ sy
I31 ®T gw Am e F 1 & gafag
Fgdt § 6 sqfaer a@F § w7 R
T 6% A0 T E A ag & srae
g SuTERe #EIEE, gL HY AT ARy AT
Frgat, faaeft Y ara & st §, -
frer arEt &1 et grg 7 & 1 e
B9 ¥ 7 gw g am gwa § 9T
Fagoar f fe saargra aft &)

U% HAAT §O@ ;- 6T S 9
AN IAFTLY |

syt g Wt g wEr
fFai g qm@wrgg 7l & ar
T FY AT, I FT OIJEEAT,
"R ®Y FZAT, 78 FIF A7 #7427
Surens werew, § agl faw s
et Iw wwfy &1 foww s
T & 1 S & gEOEYE A6 § ar
AT wgd § fr gl werae @ A,
AT ot FY eAe-gETe 9w at
& dier 9T 9EAT & | WA AR,
qeF AF, THA AGH | THROE TIF,
aF-UF ST, UF OF A & fag
/T F WA E, I F A JTOAG
& ot St wEH o7 HE 0 7R
FT AT T 3, TAEI WATH IIE TE
s e (s wransr 9arT ardr g 7
& srgfme @@ ¥ o W g
T F FeRT wege A4 &, @
Tq STy §, 77 Aoge A4 2, A g
%mm%aﬁwﬁﬂ'@'ﬁ?gﬁm
# gfe @ a1 Jaet s II
st s fam g qfem A #®
qgT WT WG A IR ST el
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T STt | e ag TOF A4 & 7
¥ I ¥ oasq Ag § ! @ gam
o w1 7z el 3 v
Felt ? oF ave WG A gAadt
feart & wit ox AT oF qAge T
9T gAY AAGL A A FAAT FAA |
R A S g fF e
frotf 7 Ft T F1 S g s ?
o fmr wm owga & fFogw oA &
AT, §X AN &g g2 W14 W qg AWM
AT ST AT A1d |

mfgs ¥ & ox 9w TFT ¥
fadea wo et g | A 5O I
w1 fors formn, z7asew w1 fo e,
qa # s e, faenfogt & i
w7 fir vy | wrr feeelt & AT gL
¥ EWA &1 freent & ettt
T T AT, T FTAF R A, FEHC
¥ agd J@EE # @ FEA
g o wit wdy &0 &% woe ¥ @y
qa SR g a8 A AT W Es
oA g @ ? & www ¥ faaew
ST 9t g fF A wEst qT A
ot #ifa, st s s, o @
T w18 FX Afog, F oW ¥
fraga &M f5 97 Awdd #, 9T
Il Y, WeT g9 B, IA HY
fagit et i # ATy o A
faar =Y o ov 37 %7 9@ @1 fear
94 1 B fenfim Fom =nfag, 9%
fagerm T Srar =nfgg

TF AT &1, AN WEIRH, qGA
fors g1 @ie =iz &1 1 & g A
¥ faoga ot 7t g, foelt Ao &
HETT W ¥ TP TG FEU ANET |
9T f 9gT WA F o FAT AEAT
g & o 9wt & @i qand T
M YT g MNAT TG A 78 TAY T
wiT & 1% fafaet ar v fafae

ar wY§ gueafafrers o1 oo o gora
o g e ¥ A aE e gE
arfge ST SFaTE arg # wE TOiEe

Shri Humayun Kabir (Basirhat):
Mr. Deputy-Speaker, it is with sad-
ness and after & great deal of hesita-
tion that I have decided to speak om
this no-confidence motion this after-
noon.

It is not easy for me to speak
against the Government when I have
been a member of the Congress Party
for many years and have also shared
in the responsibilities of office. I also
admit that the policies which have led
the country to its present pass are
policies in framing some of which I
also had a share. Nevertheless, 1 feel
it necessary to speak because the pass
to which the country has been brought
is one where everyone must offer his
analysis, try to find out why the pre-
sent situation has been reached and
chalk out remedial measures.

My hon. friend who spoke just now
deserves, I think, the congratulations
of the House because she has put many
things with a force and vividness
which everyone will admire. But pro-
bably she did not realise that in a
sense her speech was itself one of the
strongest condemnations of the Gov-
ernment and one that any member of
the Opposition could emulate, She
spoke of utter lack of law and order.
She referred to Balrampur, how peo-
ple go about flouting authority, how
people go about creating a reign of
terror. That is precisely the situation
we are facing today. I am speaking
today because the country, after 19
years of freedom and 15 years of plan-
ning, has reached a stage when.in al-
most every sphere, on every front,
we have reached almost the nadir
of our fortunes.

I shall refer first to the food prob-
lem. T will not go into detai's because
in the last session when there was a
foond debate, I placed my views at some
length before the House and made
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certain suggestions. But 1 cannot help
saying that it is a very sad comment=
ary on our planning and a sad reflec-
tion on the Central Government itself
as well as the State Governments
that after 15 years of planning and
centralised control, which seeks to
control almost every aspect of national
life. millions are even today denied
food and drinking water, their essen-
tial needs are not met.

We have also a situation where our
dependence on imports from abroad
for the very sustenance of our life is
increusing from year o year. If I re-
‘member aright, during the First Five
Year Plan, the average jmport per
year varied between 1 ang 2 million
tons of grain. The situation today after
the Third Five Year Plan is that we
have had in the 'ast few years to im-
port 5, 6. 7 and 8 million tons, and
tnday the prospect, the threat, is that
unless we are given about 10 million
tons for the coming ycar, millions of
prople may face starvation and death.

This is certainly a sad state of affairs
and this in itself entitles people to
question whether the policies which
have been followed till now have been
on correct lines. T think there should
be a searching of heart, and unless
thers 15 a searching of heart. we can-
not get out of the difficulties into
which we have brought this country
today.

1 will pive only one example of the
way in which the problem of food has
been bungled. 1 do not blame the
present Food Minister, He alone is
not responsible but he also has some
share in it. BEwven before, for the last
15 years, we have not been able to
gettle. even the figure of agricultural
production in thls country.

16 hrs.
ISirr SHAM LAL SarAf in the Chairl
The  agricultural statistirs  are

romnletely unreliahle. According
to the Natiomal Sample Survey there
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is one figure of the total production of
foodgrains in the country; according
to the figures collected by the Food
and Agriculture Ministry there is &
completely different figure. Some-
times the difference between the {wo
has been as much as 50 per cent, but
the norma| variation has been 20 per
cent. Today we know that the figures
which were given by the National
Samp'e Survey in 1950 were much
nearer the mark thanp the figures col-
lected by the Food and Agriculture
Ministry. If the figures of the Na-
tional Sample Survey were enrrect, the
deficits whiech have been thrown at us
again and again would have proved
illusory in many cases. I rrally do not
krmow how to explain the situation.

1 would give you the c¢xample of
my own State of West Bengal. In the
last few months we were told again
and again that there is acute shortage
of foodgrains. All kinds of cordons
were jntroduced, levies were intro-
duced. People could not take food
Irom gne village to another. You
know that wherever there is a check-
post, there is a dvor open to corrup-
tion, and the whole of Bengal, the
economic life of Bengal, was corrupted
because of this mu'tiplieation of check-
posts and cordons which scparated
district from district, polic: station
from police stat*n. evrn village from
village, and we were inld there were
no foodgrains. A few werks ago these
cordons have been removed, the check-
posts have bheen abmlished, and imme-
diately there is adequate supply of
foodgrains in thé State and prices have
come down. This should have bren a
difficult period because the new har-
vest has not come in; it will be com-
ing in very soon but it has not come
in yet. The fact that as soon as the
cordons and the checkposts were re-
moved there was a general fall of
prices supgprests that there was some-
thing very wrang indeed in the food
molicy which was pursued. T have Te-
ferred to the agricultural statistics. Tf
nur agrienltural statisties had beem
accurate, if we could depend uvDoOm
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them, we might have avoided the
shame and the disaster of devaluation
which today threatens to gverwhelm
the entire coumntry. This is pne front
on which the failure of the Govern-

ment has not brought the country into
& SOITY pass.

I next turn to the problem of secu-
rily. I am not referring to external
dangers. We know thay we have yn-
friendly neighbours, neighbours who
are hostile and who will threaten our
integrity whenever they get an gppor-
tunity, but I am more concerned with
the situation inside the country. Law
and order has almost vanished from
large arcas uwf the country. If you can
get in the city of Delhi itself incidents
like the one which was reported a few
days ago, that from a house when hus-
band and wife were together sitting
in their home, the wife, was carried
away, if an incident like that can
happen in the city of Delhi itself
you can imagine to what straits this
country has been brought. T know
my hon. friend the Home Minister
is an extremely earnest and honest
person and he has done his best. [
also remember that on one occasion
he szaid that he had doubled the

The Minister of Home Affairs (Shri
Nanda): May I interrupt him and just
say that in this case the kidnapping
culprits have been caught and are
being dealt with?

Shri Humayun Kabir: It is some
consolation to know that the culprits
have been arrested, but far more se-
rivus is the fact that an incident like
this could take place in the capital city
of India.

My hon. Iriend said the other day
in anothcr place that he was taking
strong measures and the police froce
was being doubled. It has been doubl-
ed; actually I think it has been quad-
rupled since the beginning wof inde-
pendence, but that is not a support for
the Government, that is not in praise
of the Government; it ls, in fact, a
condemnation of the Government. It
the police force has to be continually
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increased, and I hope my hon. friend
Mr. Mathur will not take me amiss if
1 refer ip a remark of his when he
heard that the police had been doub-
ed,—his immediate retort was that
doubling the police was not perhaps
enough; perhaps we must have one
policeman for every citizen and then
and then alone security would return
to this country—if that is the kind of
mentality which the Government has
even today that we can maintain law
and order pnly by continually increa-
sing the police force, I think the Gov-
ernment are going on a wrong line.
No Government in the wurld, how-
ever strong it may be, even if it be a
naked dictatorship, can survive for
long unless it rules by authority, by
prestige; it is not by repression that
any Government can continue in power
for very long, and the expansion of
the police force is a symbol of using
repression, of using nakeq power,
whereas Government must, in fact use
the jnstrument of prestige, the instru-
ment of authority.

In a country like ours where we
have had throughout an authoritarian
society we have a structure of society
where power has been maintained
mainly on account of twyp elements,
partly fear because of the exercise of
power and partly respect. Respect be-
cause persons exercising the power
had a moral authority to give the
necessary lead to the people of the
country. Unfortunately today it seems
that both these are disappearing.
Fear has largely disappeared. For
that I am not sorry; it is good that in
an independent country fear shall not
be a major force in maintaining law
and order. But simultaneously res-
pect for authority has disappeared.
That is where [ think the gravest
danger to the country lies.

These incidents of breakdown of law
ang order have affected our national
life at many points. There have been
many complaints from minorities—'in-
guistic, religious and others. In many
cases there have been incidents of
lawlessness where unrul¥ elements in
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the community have taken the law
intg their hands and the Guvernment
has not been able te tackle them. We
have today this gigantic phenomenon
of what is called the student disorder
and it is also called youth unrest. It
is true that there is this world phe-
nomenon; youth are revolting against
conventional standards of society.
Many of the old ideas have been dis-
carded by them but new ideals have
not been built up to replace them. It
is a phenomenon which exists all gver
the world. But this state of affairs has
a specia] risk in a country like India
precisely because of the reason I men-
tioned earlier. Qurs has for centuries
been an authoritarian society. In other
societies even if this revolt of the
youth takes place, there are agencies
in socicty to interfere and act as
checks to a certain extent; in many of
the western democratic societies there
are certain inbuilt resistances and
safeguards which prevent society
from going to utter ruin. In a society
like wurs if the respect and fear for
authority—I should say respect more
than fear—is once shaken we are
faced with a serious crisis.

I think it is here that the Govern-
ment should search their hearts. Why
is it that there ig this kind of lawless-
ness everywhere in India today? What
ever be the cause, at the slightest
provocation there is a kind of out-
burst which is comp'etely out of all
proportion to the original cause due to
which the incident gr trouble started.
There seems to be no correspondence
at all between cause and ¢ffect. There
is a general sense of unrest, gecneral
gense of disturbance, general sense of
malaise. You talk to any one in any
part of the country; no one seems to
be happy. The other day a friend of
mine who is a Congress Chief Minls-
ter in a State approacheq a certain
businessman for election funds. That
businessman himself to'd me this
story. He said: Sir, since you have
asked for some funds, I wi'l certainly
glve you, but 1 will ask you only one
question. In any country, wherever
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there is a Government, they have some
supporters; in some cases it is the rich
class which supports the Government;
in other cases it is probably the mid-
dle-class which give their unstinted
support to the Government; in yet
other cases, it is the poor who stand
behind the Government and give it
sustenance and support; why is jt that
in your case neither the rich nor the
middle-class nor the poor are behind
you; why it is that even though you
excrcise such power you cannot face a
public meeting now though in the past
you have been one of the most popu-
lar men in the State? Of course there
‘was no answer; there could be no ans-
wer to this question. ‘This is where 1
think the highest leadership in the
country inside the Congress and in the
Government have to ask themselves
the question; why is there the break-
down of authority? why is it that
there is no moral prestige in Govern-
ment? I think the answer will be:
because there has been a fall from
standards. There has been condona-
tion of corruption on a scale which is
almost unprecedented in the history
of this country.

Shri C. K, Bhattacharyya (Raiganj):
‘What business took the hon. ex-Min-
ister to this so-called businessman?

Shri Homayun Kabir: My hon.
friend should have known that I have
contacts with all kinds of people; I
have contact with the students, with
the teachers, with the businessmen.
I am not one of those persons who
think that businessmen are untouch-
ables. T know my hon. friend will
probably go to them but pretend that
they are untouchables, If he has any
friends amongs them, it is far better
to acknowledge them rather than hide
that fact. In any case, it is a fact, and
if my hon. friend does not know that
man in public life would continue to
meet all kinds of persons, then I can
only say that probably he is mot a
public man and his public life consists
only in getting a ticket somehow and
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getting returned to the House and
coming here to Parliament.

Shri C. K. Bhattacharyys rose—
{Interruption).

Shri Humayun Kabir:
Yielding.

I am mnot

Mr. Chairmam: Order, order. He is
not yielding.

Shri C, K, Bhattacharyya: I do not
want him to yield, Sir, but this is a
eock and bull story.

Shri Humayun Kabir: The major
reason for our malaise is this; there
has been a loss of prestige and moral
authority because there has been a
condonation of corruption at the high-
est level. In this very House itself, we
have seen that persons whom some of
the highest in the land have regarded
as not fit to hold responsible positions,
have yet been maintained in the high-
est positions of authority. In this very
House, we have seen that people who
have been condemned, abbut whom
it has been suggested that they should
not again occupy positions of power
and prestige, have been brought
back by the backdoor. Those
who have been shown the front gate
and asked to go out have come back
through the backdoor and they are
still in positions of authority. How
can we expect the people of this coun-
try to have any respect for Govern-
ment, for the highest leadership, when
corruption iz not stamped out, when
we know that in almost every sphere
of Government corruption is not only
tolerated but in some cases even en-
couraged? We talk of high standards
and this is the example we set before
the people. We talk of austerity and
wet the ostentation in which some of
the persons who have no ostensible
means of living, live in Juxury, prin-
cely Tuxury, is well known. The peo-
ple of the country are not blind; they
goe it every day and have asked ques=-
tions. what Iz the source of income
of these people who are living in this
luxury? How can you think that the
moral standards of the country will
be fmproved when persons like that
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are in positions of authority in the
Government and also in the organisa-
tion?

Sir, we talk of student indiscipline.
This is a problem to which | have
given very anxious thought pot today
but for quite a number of years, and
1 have tried to analyse it as carefully
as I could. Ultimately, it boils down
to want of leadership. If the older
generation does not command the res-
pect of the younger generation, how
can we expect the yonger generation
to behave properly? You must also
remember that the younger people
suffer from two drawbacks. They are
emotionally unstable. During the
period of adolescence, when they have
any provocation they get excited, This
is one of the marks of adolescence and
we cannot fight against that nature.
We will alsp have to remember that
they are intellectually immature.
When intellectual immaturity and
emotional instability feed upon the
kind of situation which we see all
around, when we see the low stand-
ards gradually leading to standards
‘being further lowered all around, is
it surprising that many of them
should get out of hand and commit
all kinds of things of which every
honest citizen should feel ashamed
and be sorry and grieve?

1 agree with my hon. friend who
spoke just now that we have to be
sympathetic to the students, but, at
the same time, we have also to see
that wherever law and uprder is vio-
lated, law and order must be main-
tained. The sanctity of society must .
be maintained and if you allow this
very basic condition of society to be
undermined, it wou'd be very, very
difficult indeed tp restore the situa-
tion and bring back the soclal situa-
tion to normality in the country.

There are two other points on which
T would like top make some brief com-
ments. T have spoken about devalua-
tion many times. T am amazed at the
carelessness, at the almost callous and
curious indifference with which  this
nlunge into devaluation was taken. 1
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was in Europe at that time. I have
visited Europe many times. Even this
year I was in Europe twice; pever
have I felt so ashamed, never have I
felt so humiliated as I felt in Europe
during the month of June, immedi-
ately after devaeluation., Wherever I
went, there was a kind of
contempt and  pity for India.
There was a great deal of sympathy
also and we are grateful to those who
show sympathy for India. But, at the
same time, there was an attitude of
condescension even from those who
have the least right to express their
condescension for us.

Why did we devalue? Even today
Government has not been able to give
one single satisfactory reason as to
why we devalued. We were told at
one stage that devaluation was due to
the pressure of the World Bank. This
morning the Finance Minister said that
the advice was there but we did not
do it because of the World Bank, we
did it on our own. That, in a sense,

makes the situation even worse. The
World Bank has, of course, advised
devaluation to many countries. The

Waorld Bank has at one stage advised
even the United States of America 1o
devalue, It is advising the United
Kingdom to devalue almost every
year: there is in fact a constant pres-
sure. The World Bank advised Pakis-
tan, Ceylon and Nepa', countries in
our neighbourhood, to devalue. None
of these countries  listened to  that
advice and yet the assistance that the
World Bank gives to them continues.
We have to remember that the World
Bank, even during the days of Indo-
Pakistan war, did not stop their aid.
Tt was perhaps the only international
agency which continued to give help
to us. Therefore, it is not duc to the
pressure of the World Bank and T am
glag the Finance Minister has absolv-
ed the World Bank of that responsibi-

lity.

Why then did we devalue? We
were once given the renson that we
devalued because at one time England
had devalued, France had devalued,
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Italy had devslued and Germany had
devalued. There was not the slightest
n_ntice of the entirely different situa-
tion in these countries. All  these
countries have a very developed eco-
nomy, have tremendous productive
power and are producing goods and
services of every type. They could not
sell them in the world market becauge
the prices were high. The moment
they devalued and brought down the
prices the sale of their goods went up
and their exports went up. We are
not in that happy situation. We are
not producing finished goods. We are
exporting mainly five or six funda-
mental articles, basic materials ike
jute, tea, hides and skin, iron ore, a
few textiles, some engineering goods,
groundnut oil and things like that for
which the demand is not elastic. They
have a comparatively inelastic demand.
With this inelastic demand, devalua-
tion has not helped us at a'l. What
has actually happened is, there has
been no increase in our exports. Our
export earnings have not really in-
creased in any substantial manner in
the last five or six years. I have stu-
died the figures. From 1961 to 1966
there is an increase of about Rs. 100
crores or so. We also overlook the fact
that Goa came to India after 1962 and
Goa brought exports worth about
Rs. 100 crores. Therefore, there hes
been no sizeable increase in the ex-
port trade. In fact, many exporters
are complaining today that as a result
of devaluation they have been so hard
hit that the exports of India will go
down.

On the other hand, the va'ue of im-
ports has gone up. I was amazed this
morning when a friend from this side
asked the Finance Minister what is
the increase in the indcbledness of
India as a result of devaluation and
he said that he did not know. T can-
not imagine a more callous and a
more surprising answer from a Fi.r}-
ance Minister. It is the Finance Mi-
nister’s business to know what is the
increase in the national debt on ac-
count of devaluation. His only reply
was that he will have to look up the
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figures. These things should be at his
finger tips. This is the way in which
the whole thing has been treated in
4 completely callous, if [ may say so,
heartless way, playing with the for-
tunes and lives of millions of people
in this country,

The prices are going up. Devalua-
tion will make prices go up. For peo-
ple to say that there will be devalua-
tion but no increase in prices SUggests
that they probably do not know the
meaning of the word “devaluation”.
The meaning of the word *“devalua-
tion” is that the money value has gonc
down., If the money value has gute
down it follows as a corollary that
the prices of articles must go up. Even
then necessary corrective measures
were not taken. The result is  that
today our economy is in a stage of al-
most near collapse. This is all due to
the light-hearted and casual manner
in which a major decision like deva-
luation was taken,

Sir. if I had the time I would have
spent a little more time on the ques-
tion of planning. But before I do 80 1
would like to mention one other major
problem where also the Government
has failed. 1 am not speaking about
Calcutta because I come from the eas-
tern part of India, I am speaking of
Calcutta because it is India's major
port and the economic life of almost
one-third of India depends on  the
prosperity of Calcutta port. Calrutta
city is literally dying before our eyes.
We want improvement in transport
and communications, we want im-
provement in drinking water ~nrd
drainage, we want improvement in
housing and slum clearance. We want
Calcutta to be a living, vital city so
that it can serve the whole of eastern
India. and if there is any case for
special assistance from the Centre “or
the rehabilitation of a city, it is Cal-
cutta., It was, therefore, a shock 1o
me to learn that the present Govern-
ment has refused to give additional
help to the State Government, even s0
far as the second bridge over ‘he
‘Hooghly is concerned, by saying that
the funds have to be found by the

1888 (SAKA) Motion

940
State Ckwerm'mzmr knowing fully wel]
that the State Gowvernment have =at
Eot enough resources for it. 1 do nuot
today refer to the other projects in the
eastern part of India which have been
slowed down for want of funds.

I will conclude by saying—so far as
planning is concerned, [ hope 1 will
have an opportunity of speaking at
greater lengthy when planning is taken
up later in the session—that it s
wrong planning and fascination  for
centralisation and giganticism, the
fatal lure for building up units with-
out proper planning, which has brought
us to the present pass. We have live
steel mills in the country. We are
going to build the sixth, the great
Bokaro plant. But there also I would
ask the Government to once again
examine the whole question and to
see whether it is more economical to
add 5 million tons of stee! production
to the country at a cost of Rs. 500
crores, or to build a new plant at a
cost of almost Rs. 1,000 crores and
produce only 2 million tons. It is
simple economics, it is commonsense
that in our present stage of economic
development we should make every
rupee go as far as possible,

It is this lure for giganticism, the
lure for centralisation, trying to con-
tro' everything from one centre that
hag led to many of these ills, and that
is why, finally., before 1 conclude, I
would like to say that the time has
come when the people should have the
chance of trying another Government.
I know it will not happen today, but
it is likely to happen at least in somme
States after the next genera' elections.
I am almost positive about two or
three States but already there iz a lurk-
ing fear. Those who are the suppor-
ters of the Government are alreacy
going about and saying if non-Con-
gress Governments come into power,
there will be President’s Rule, if_ non-
Congress parties form the majori'v,
some device would be found by whu:.h
the Constitution will be delreaterl_ '[;1':;

i anda is going on
mew&iu faith in constltu-
tional methods. I think it would be
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right and proper for the Central 'ea-
dership—] would confess that ewvun
today 1 have a little more faith in the
Central leadership than the leader-
ship in the States—it is for the Cen-
tral leadership to say that this kird
of rumours are unfounded and
wherever any party gets a majority ‘t
would be allowed to function proprr-
ly, according to the Constitution, <o
Jong as it fol'ows a constitutional way.

it wyare Fag : Od Tw @2 fF
ot §3 A &1 T & AT T AT S G
fra g far g AT TR 2 1 A
At mran #1 osar ¢ fafa fafag &,
FTF 1A HT AT ST & 1| FEA fawe
e AT & S g e &, et e
qursrm gut &, foadt i owt 7 TR A
g fmamfarmz saifen s
wa &1 qdraT fene § o1 8, fomma gon
gramagr BT A AWM T ART
g g ki &21 A &1 fom sqfe
F wragd Tw A7 e oowat Jfar 4w
FTAT AT WA TEF F1 EwRET w0
i Wt § AT F 39§77 72 I agr
g7 wrgH! a8l 98 7 # 5 99 w7 gwen
A1 AGY HE, FI4 7 A7 A1 AG AT
ag 1 frwf s fugr 201 @ ag g
faat 2ar 21 W AW ¥ v faw 2y
AT 421 g1 T & F A 9g 9w fE
w9 §1 arira F1 g9 A4 F FIT gHAT
F41 | e ag &w %1 Fammar 78 mr )
2w F GO & Fevar w@r 2, AW A
qEETGT T ¥ Fw oA FET mar @ fw
T U Uzw aw fiv o A 31 w0
RTEH! ATT 14 | STETA A 410 | 4Y
fr Zw #1 fen & FET Farfaes
sfromefafesnar 1 foeem &Y
fommit ¥ A w=a) §, wowe & Few
& weq g gAY & 1 wTor WY i QEY
am T ¢ g T frawe A A
g% A g gf & g fawm &

NOVEMBER 3, 1908

Motion 94z

afifaa 7 g 7% 1 9137 AT WG FET
FOT RN A€ L1 LT ET AL T L
Hg 1 7 9z WY AWM T A9 &
Fw ¥ wma 1 wfz 2o & 72 fadk gafan
gom ¢ fF o 4 swas fawm Y wae
TEY W B, T T AR 9w R WEAT
wré 1\ 2T fE A wES A e A
Tl a1 TGF Afe FT AGHT T T AT
¥ agr &1 arwr WY #714% &) fag A
¥ w3 trawar § ATHT, TEET @
wrgae fear +7@ & g6y @i ¥ " o
feir s § 1 =) faeesy wisr oY 5t 72T
21 mwEy g TeRa gon fw g
F UF U7 UHe To &I Tgw & (AT
rreata 3afan A 7 4 af e
IIFI TTEETET FI FEFET HES A
fagfomr &3 & g0 &7 faar) @@
q7g A eTeATEr AgE F A5 ie & fag
aifrs &7 &1 3™ 77 |1 T 7T §
fir w7 &1 751 F1AFAT 20 a7 WA AT
@1 AT RIFH UIT P | EART WIS
@y w9 #7 mE afaw &1, g Ow
QTR WIIET Fi, T OF AeaAfed
HTEHT &1, 77 OF ST A%F A7 ATHT
&1 gfaare 7@ 771 gx g1 wfem

OF 1% A1 g Fg1 Jmav § s 2w
1 g WA WX @A TCE T8 FaT
arrat & fo sgafora due gw A€
I T gaare < § 0 2w FY oA
FAFE? WAEAT T AL Fed £ F
T=1 &1 fawmm gon, Fwwr aifcnie
faremAm R gadt a% Fed § fr gaw
& g9 dt faardd | gzw aw W Agt
T §, EEEH I Wy A A §
&t faama fza & W #16 S A€ 3
wrt faz % & 1 arer & gfeedi & g
W T g ag it fre s W
mafaat &t 7k § I W gETe wa
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& A=t w1gE 7 el =g g i
FIOH T AT qF A ANEG | qE AT
AT FHT F | AT AT TrERAT T |
WETHTT AT AT A 1§, FET4TC 47
AT AT | MAT G AgE gRi At
WETHIT ST ZAT | R AT ATy 2
fo = 5 g 3 et Freman @, 3EEt
arit fa= zar 7u fear s ) SfEr 9T
¥ w7 w15 727 § w7 arg e W4 g
AT AT BT AGIIAT, AT F) Ao
TH 3 gAY TAEAT ST, AuEeE TEee-
W FIA1 92T | 9T dIrNT Fg a3
A1 F=7 GETEIT AL QAT | qT AT
AT WY FOWA AT AT ANGT AL
oo g van | For e $fam gz
7 fr g7 @ Froww as faw o
maT? =@t | ST AT AteeE g
frox aie e W BWMH ¥gAd
@ F £ & Ay o gt 9w
ave i7 qw 77 a1 9 fa e aw
# AT AT | T AT AN A A
o, 7 fFam g 1§ 7, 737 a1 ® Q,
AGEAIT AN A, AR FHFA AT |
ZIIWEW | FFA T3 93 71 gAfaw
Tz 72 & f1. /m3ow ¥ wavee § ) faerrdi
nAMATEAAT 377 & 51 frar wmw
g Vg LIAt WO sAwTTEdAaT A8t
w3 A wr AT FRT Y ZAEr T
qd g, gAast v fafeew
TAFIE, IR 18 S #1 are,
TAF] FIE GEANTH! ATH AL A AT
£ 1w mg foen & 7 g A S
qY AAMTHAE AT T R &fer
Wt frear w19 2 < &, w8F TEd WO T
A" qW F T A I oAwd &)
a& 9 o4 &1 oqr f& oqw o
frar & owTr w7 faar e,
FHFT AvAATIAWA wv f3mr oSmET)
X GRT &1 a7 grat a1 4T ag grem
T g& w ag AW 7 war fE
faafadi w wq A @

Mution Odd

faaifgai o wifeat &G e
wrAt § 7 gwwr wrew ww § 7 gEwr
Froo ag ¢ v eofene s gfew
werfe # Wt %< fog g & 1 gae e
%7 dio nge o FHTE AT WUA *
s & 9T fen o @ 3a€r efaar
Y gt 4f TAET qard A gy A,
FAF gt # 0T A4 e g
oA F AR A1E WA F A A
#7 fat smar ar | mor 71 fafaeed #
faw. fowt qx gow 1 wedY &v famy omav
g uF Q1 At T oAgl, Wt aer g€
ar fead @ agY, g fammn W
FET ST T, uR T wg 2 g fw
A = &7 A ) faEed s )
AT ATHT F AT &, AT A F REE-
w4 g7, 7% faa fagt a7, Fsam o=t
9T AT AT, §ER 7T H1T AYE are
2T BY "EaT 81 2W &) 1 AWyl %y
U9 79 FT T q1 A GEHET T g
FTA &) &I AGI § | TF TAIOA AT
HEET | WY UF G313 FT THET H7 1
faweft a1 o gHT g1FA § AN wf O
fw o0 W F weeT Ww AIETO AR
¥ AAH 6065 FUET URT A GET
% o wedaaw @g g | AORIT F 9
fad 3% w915 g § M farw 45,000
¥ w0 dgev & ot afen afzew # §1
TF! ¥ 99 A1 5§ 65 FUT UFF
TH FY qftpe o w19 A@ F gF § |
T W F w1 avh T °Y
&1 91 ®1 weT Fed qW AT gYA
T awera & faar @ 6 o 3w oA
&< g mer Y g gwar & 1 fow =t
%1 #to qwo UFo &1 gW fiwar § #a7 ¥
a4 fawfaa ) oA & 71 97 G dfew
wew Wigw wredm, deara faws,
wTeRT i} G @Y WA & 7 qre-aiw
far &7 Y gy Ty G w1 (e )
TH wivadi &1 987 §@1 ¢ WIS ®



045 No .Confidence

[t T firg)

™ gar &, wofwg) &1 wow @ 21
o GE Y E= 97 AT 39 var mr
farad 12t dw =3 FT & =1 oA
Tuad & fF faw 351 ) 72 g fasan
# 3 i & £1€ Fwureg faas g1 gRTe
wit d71 gwm 7 gefra 4@ &1 Awa
%1 foag amm =1 gur? gd-ea w7 &g
WA A7 %7 7 q9d § qF-FAR T8
*TR FAa w7 f 3w M-Avar 97 g9
wFTAT a9 & mwerm ¢ fgEee doow
THT FET 47 {5 argas & oF A% 7
W Feaad gaty @ an oawdr §
¥9 AW &7 qure 30 FAar fow At A
WOAT 50 FIAAT 8, ATHTT IT 9T qrAT
wardt & "7 67 g wwdt & fr 2w
W gwgr! AE WA {1 GwErr /&l
s & modr, s AVETT At 07 A
AT TET R 7

foramt a= & =i w1 wav 3, formwr
qa ¥ o= o fadsras G g,
fom® a1+ 3 g v | 77 gaw g
§ 'WER@ I T WA FAT A A
wagT fowiza’ arEY ma &1 gy frar
¥ o w1 A zar @ fafemr @ Afew
FEFT MV /AT IO T I
FEE! TEqT 1, K1 FAET KT AT AT
¥ AE ®7 gFAT & W7 K7 wgar & fw
X FT TR F AT A% ¥

qErewt widt A T 9r fE® osmT
T U q7% g1 A7 &Y FAIE T,
o & g A 71 qvE agwm, AE@ifE e
N g A1 ewd fo7 ar e, e
o W A E, A1 ey e g
wrav(l | WY AeeT &1 39 @A & & \gwa
§ & i@ g% 0w, %77 897 FT AFEA
T 9%, AfFT g #f w27 T w7
¥ wifgn | Afaa o fadl v & o
it v ¥ GfEww s ow7E Tl

NOVEMBER 3, 1066

Motion 946

feard &1 7 fad 343 fa=re & o
art faa7 35 A@ v oawr §
AT AW AT AT AY Fw & & mwe
1 g foar smar wifan, o @ qwen
WY ZETY uaEeT #) aweat oW A
9 m1e 9z F¥ ag Aver T ar
s e & S & avette wfv
Y g€, wd-frmr mifew 7 g€, 1 7=
AR AT AT | ey agag oA g
ura Y "EFr w0, A wa A
& grfemar @m AvermETT e
fow T A ot qara & gan
R & ma aw g Tar e, ek
FHTLT A=), gurdr T, gATA AmfE
g7 gt WAt 1 w9geo gel,
ug’hr'&a_i’rmﬂ“mubﬁﬂqmm
WY FTHTT & Aot qr adrgd ¥ o & wrw
Wt T FY qATH w7 R ¥

for 3w & oqa g4, == A%
sfa®Tdl 1 T F, THWA A AT
ST H FTH FCAT TS F7 &4 | A9
fom fam amar= gar, 9 fam & swq
Tt (& AT AT ST FIAT
we ¥v fear 1« EwT 7 oW W
& & A fage g9 & WA s
we &7 far | fow fmr gaome =2
ayz & wré, 3 fom oaw ¥ qm W
w71 we %7 fear, I i f g =
qEe qEfedl # Farw 41 1 T 2N WY
qET § T I AW §, AgT TH AT
F are Wit T aferatie & oF W far
feedy & wr =Y fovar o w7, goftw FE
7 oF W daar ffr ¥ ady fowr o
s | g8 et few T e
Wit 7 @ e wET ¥ el o«
Formaft arorg & wror WY AW waw oM@
gut & 1 ag T wwer ¥ owré o,
wafaw 3w # ad wr Ao Y gy
LA o
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mrgAL A A A @y ?
= ¥ audr w feeh feerw &
frmE ddmr a1 s T @F @
FFE A wadr A qfy, e 39
it F wqefrw @ §7 9w F @
RS- WE FC A1 gAIL TA AT
#r gt T wrg, FfeT TwEF 9 T
w7 A &9 45 § | 37 viFardz #
s vy sy T s A &,
AT A FT WF ADT AA E, WA
qifeca IBTET AT, wHET AT 2 fE
B A4gT T WA A1qA | § AGTA FIAT
g1 & amar g fr gadt a1 qifss
g s, Afw st am-a2, oo 7.
o fafreet wodt 9T & S 7
TF FAT F AT F @ oy E gl
*1 ud, gepfa @ 2wwfe faeer =&
Tz wF4 £ | FwlE wa ¥ ag AT
aryamr & 9a faardt 20

aZ ®I ATGE FY AT 7, BT OE
T B FAAT E, T AT w9E
{rﬂ%a’qiﬁww%,a{ﬁﬁﬂ'ﬂ
i # faen @ fr fafu-fafrg fear
§91 FTH FAT F1 WIC TAAT & | AT
AT FY WA &, AR HAS H TG AT
argd AT wwa & faar o faeger
Fare 3, %9 F fa faan faegwr Fredws
2 97 e ¥ faw w O TE@sd,
aFr g g A &

@ ¥ A A g owe
frerfagt & way #Y g &0 &, A
az uW, i W gEATRaE wi
arAm e w7, faay Y9 @ ¢
35T # At aeEr oA €, qo A
G § THEFAT & | ArF g AT a8
s g @ feq a% amaq faamr §
afe g S 9 919§ gafeas
UF AT W7 I4T9 7 Ag) foaw 567 E,
FIVHIR & qHA H OF K @ T4, 7
ZF & 7 W1 asT
1837 (Ai) LS—IL.
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# moere & g fF w Tg-wmar
w1 f% 7 FT | wIT TR T7EAT,
@ gl qarw A A fgereg
@I A A« g oordy, Y A
a7 a7 FT qd g Ay, T8 Mfaw
g #Y @@ &y s, Afew TR
amgr 4 & 1 I fedifeow, oo,
Frar-m, fadar w seacw S
#F frer dr &1 i &wr Y et gz
e F FEE 9T 3T FT WS [AT
g &, 3% fadwr, oA, A
AT Feava TR 0F fAae & fag o
FE A G 1 29 FT P AR §Y ATT,
o UF A ¥ fag W frdwmee
g A T s aA ! w7 &
#dar gur g, wrwr aF & fadmr
T &, AE A 2, Afew wmwoar
Fea< ¥ #§ w41 &, 40 A0 Ffw #
Y & &, 72T 4 AiwT A6 wrd 7
qF F7 @ #T ey | & 77 faT
T qr-fm g7 W T AEA g,
wa-faw frmaer w7 frie @ &
FT AFAT F |

forg 3w ® a=ai F1 e W
wEraw @A & fgaar 31, & oareer
farwara framar g 5 ag 4w w01 a6
aff T 961 & | qF AT TATETfEa
& um & #v§ g A4 &, qafao &
WY & 9 a8 T4 q0gan § 6 srest
T REAT T2 a9 § AT 1A G-
qTF F | OIW T A7 OF I FAAT IAT
t, #few zewr AT FRAw AT
Y, fam-fod st gwm FT & 1 WX
qw # oW wmaw g, @ A oIww
o FEAT £ 97 § 9GOT FAeAfT
& & | waiews ey A, faaw gw aq-
ardr &, Fxa 9 gq #1 afwam &, (T
AR 9T WO T fAFTAT FT FHATE,
foa® At q¢ wrw A2 Ao §,
I T TH AG, FAT TH T,
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[sfr Tt Fag]
an gfe w7 gfom it frenr @ &
fo avg Tt wmr &ATH aAl A
vy @ At 3, S q@ & oawn @
AT ATt wY AW FwET & S AR
e Tww W wENW § aTET
o @i F e awa § A fee i
7 wwmd § fo zo wgrewn Ty w9
F1 AT AT TE OE )

T TET 3 A W & oA E-
g+ dfadw fear 7 o fam e
s wér g€ ¥, 39 7 g@ Ag W @
FFT & | TEY WOT § WG K G
F7AT 0T, AT IAA T AT FOLAT |
At F@ g AW X | &, I Ad
qTe gRT | TR 9O9E R AT
F Fem 2 oafgm ) w @A
I & qarg =¥ J9 qOf5F g A4,
yrAETE 21 7, fafazfer 2w g
AT, & FAT TAAT wiET Z fF owa g
d7 w30, 11 A fgw o, 3fan
g Ay fzwreT T, @ gad &
Trardl O g, A AR gfwmr wmA
AgF AT | g9Tg FQT AT AZ ATH
s ®ware A fomr @ weft 20 @®
a7 3w &, faad fag guet af-mmer &
ferar Zam &, “TAEW HFT=T AFAA-
ama: | 7= 3 qfd fowig qfasar
waqrAar: T gfrar W w w AW &
o A oy, o WY S Al o o
w4z &W fyer g, qufas @
TUET # 1 ¥WA WiHA-gS  qfEdd
FTTAT Q¥ AV WG AT AEK FT
ag FAA @A T AR fE R A%
wrara  faar gam €

“gfer wwit waeRT:

™ HeF * W< g WA
ux fgaz & a0 I A4 gt J1fed,
agi ¥ arari qw e ¥ fag ag T
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g =rfer, agt & TE 0F e §
fag a= =@ 4 =T | oww
AT GFaT A F2T A3, q2T qFAT ¥
@ wdten FW FX ) AfEw o o
8 a7 fevelt $few ¥ o @ w17,
At g T @ i, 7 ¥
W \IF T 34, F18 7991 AY 467 fr
1 3, BE Terd A ) e v 2,
FEI FIE QoA AT E F 1 AT F@
w4 FrE AE g Awan it
“gEer & ey
e { guang”
ag 7 Y AT 1 W TRT =L A,
wYTHT 9E a9 § o6 @ a9 3w g
BYHFAT & | FW FAT R A &Y HHar
o9 A% A g A g sfefagae
FOFTT FAM AT A FEFST FAATN
saferma =f@ F91 B a7 T =
afm w91 BT 1 W wr oAwfeE
afca G a1 T FRI A
Ffrg Fa1 g @ wig 1 qfra s
| T ag waHA g {F afEmE A
F8 W AT AETT ATE 8 A,
A1 7 WA IH AT FTOAAT FLA &
7 WTET KT OAET
TEL AZAT, JZATRT TEed < |
& WA ¥4 919 ¥ FET ¥ fE
oA 980 ag & [Aar Wrgae ATEw
=T qfe® 5w TF g7 ) 4g o A
wga § B gaer arifos s gar 2,
TR STEAZ ATIE THT &, AT TAT FEd
% | fasr wrgAz Agw, saffa
T HAT A FT qE THI WI IW F AR
¢ i 90 F% wFa, W A FAT
Aff & o wEAT | AF R g, A F
T wAF fFan §, g gardr ave
o1 QT g, e A e

“The most fatal error that ever
happened in the world was the
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separation of political and ethical
science.”

gfmr & o< 97 & T3T qgMT
@Y goT & ag 4g gom & fF wrgd e e
F1 WY 9fETF AT B AAT AAT FT
faar &\ Arfq w=a oY ad o A=
s w7 faar &, mr=re ey Ay O O
Aifa # s=w gea & famr &1 wEe
et oF faeer qFT w0 9, 40 T
&, UF TT-F79 7 "I I5E1T F3T 47
f& qrgaz 715® w0 W qfew® qew
1 fqares & ox w72 Frgr "3ar
A ATET § A9E Agr fwmar g
frad wqar Sfraq WA Fo F T
7 wftg agt fvar & a7 a<fry gzfra
T & FEAT AGY FT ATAT | A H|
Feqrr g7 FLm Frgr e mdeE
WAty & 99vi & JAYarar w7 fran 2
FTIT QF ST 17 T G FIATS

U TR AT T TR
T wgarar I AL
faeg vieam sradra 0

ot Sfram Wt wow, frasr gams,
fogFr T, frasr ag wm@E %
ot & afey g qedt g 7f gww ¥
fa=aT 7 7IAT 2 W Z B WY T AT
qFATE ¥

gl w@em, g = 7
FICE | K AT H 97 FEAT WAl F
fe ms & ag gw Afd, ©1 1940
ifal i aa ¥ a371 A2t & A
TEAT | AT s I 3, A wraten
¢, madr , A RIS &, o aade
% faa ¥ $q90 aff agaa 7 qur
Tl & | weTard ag & A q Fewr
g e ag S o Fw #,
A FqZ §AT 3, FAHIF AR F
AT S, MM P ™G & a9

Motion 952

W F AN F A, 0F OF [aw & Ay
faware &< &, aetaTY @ #W
€T 3T ¥ AT F W AT FAT AU,
g gtz w74 T =1 AT F1 srenT
ZOT 2 | W A% wrwHE AT AWE R,
I FF TEIEET F1 Alary 7@ fean
FAT T qAF L0 AZN g9 AFAT F
F4 A4 TE, A1 AgA AW T, AY
2w ¥ fo qiT AT @Rt 4w sew
TN WHTIT 2, 9 HAG AT FHEAE |
T HTETON | AT WEAAFES L ¢
aiFA, |G
qEET TEPART A1 T AEga 97 |
Srcpidtonidl

guTe Hfgat £ wd # fasaT qeand
o fomz & fog Wt &% = &, foawy
FrET oF (qqe ¥ 5o ot 5% sy 2
FAFT FATT AEF ZT BIAT | WIS I
27 F1 AT A1 SeHET T m woagTar
T=T g W ¢ tEeAr 3w s
qeTE v § ovEET 3w feen aw
Aot F1 07 (w1, tomar awT
FTa & FAFT fgwa gw @0 A Wy g,
forerar o Taw & S8 femm gme1 €1
o A T A ww W W g T R
ATt F a9, 98 S T g o 59 "
STET §H e | SuiET{ A1 AEg A
AT 3 T wRT AEAIT T ATqHSA
F d=r gwT, wEieRT Andt & osvwi & v
g e & oo dwvoq g,
Uy H17T SEeE F1 FT 7 (FqT, AWAT
T ofraw fqarm A9 T d1 am &0
YT TR 994 B1 | Rl =R & g
# sgm o mw @1 do0 & gRI Ag
qq WA T | UF AT AT I e,
AT G F, UE G0A KAE, 1A
" wifsew g =ifgg | ST AT
7z f% gledi & o< agaw A1 =T
1 & g§ AT &, 7@ A A F
FoE WAWT 7 wmar A we X
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[sft T firg]
& g ey | gx T miew
B OF A7 F1 ghaws vwx w1 g%
gifes grm arfan 1 v =z Tt
T, AU 79T §1AT 1 (g g
& 1 g g qafaws #1594 g

TRAT: FEAT WA wnd jan i fo
ufewer 7 aqmer a1 q 7R |

W woE fgqdr ¥ 1 sy v e
TIE 97 AT AT AGHT TR T |
T AN S T T wleT LT oA
WY F FEN TS 9T H1G | A
WY T T FL, W A1 gHiF Z
w7 7g 50 #0777 afa vz, faemr
| TET wET F aig # wlavaig §
AT FT HIART 76T § |

Shri  Harish Chandra Mathur
(Jalore): Mr. Chairman, there is "o
answer to my esteemed friend, Shri
Yashpal Singh, who has the greatest
freedom to speak about all corners nnt
only of this mundane world, but also
of the heavenly abode where he travel-
led with Naniaji. I will confine my-
self like a humble parliamentarian to
this no-confidence motion and purport
of it.

Even my friend who spoke earli-r,
Shri Humayun Kabir, to whom I li=-
tened with great respect, also felt so
cmbarrassing.  While speaking with
all vehemesnce, instead of confining
himself to what has happened since
we adjourned last and dealing with
the matters which prompted the Op-
position to bring this motion of mo-
confidence, he spoke so passionately
about devaluatin. I do not know
whether he wanted to take us to the
last session of Parliament. Devalua-
tion was  discussed last time both
during the discussion of the no-confi-
dence motion as also on the resolution
concerning  Government's economic
policy. 1 could have appreciated 't °f
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Motion 954

he had said that after devaluation
these are the stepg which should have
been taken and which have not becn
taken. If he had made some concrele
suggestions, I would have been alle
to appreciate what he said.

1 hope he will also not mind if 1
refer to the mutual respect which we
have for ecach other. My impression
when he wa'ked out of the Congress
was that his dissatisfaction was more
with the State Government than wiih
the Central Government of which he
has been an integral part for long
years. After making some refererce
to the State, he turned only to certain
basic questions regarding planning,
economic policies, student indiscipline
and others which have very little to
do with the recent happenings. I would
say that even as regards student un-
rest, I would be able to understand
and appreciate what he has to say, be-
cause he has written books and beauti-
ful articles on it, to which he himself
referred. which I have read with great
care and admiration,

I wi'l remind my friend that it was
as early as 1055 when as a member of
the Rajya Sabha I had moved a resclu-
tion regarding student indiscipline. At
that time there had been a wave of
student indiscipline. There was firing
in Gwalior and here and there, and
we discussed this matter, and the ~on-
clusiong which have been drawn today
after inviting all the Vice-chancellors
and IGPs and all that, are the conclu-
sions which had been drawn in 1935.
1 do not mean to say that we have
not traversed further from 1855. The
gituation has deteriorated, T understand
it: some of the deterioration was in-
herent in the vast expansion which
has taken place. That is understood
and that is recognised both by those
in the academic world and those in
administration, but I will touch upon
this subject later.

Regarding this motion of no-confi-
dence, I venture to submit that I de
not want to dismiss it as a meaning-
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less ritual, even though this most
powerful weapon, unfortunately, ‘s
being used by the opposition to ‘is
greatest disadvantage. This no con-
fidence motion has to have some pur-
pose. 1 can understand that the op-
position does not have a chance of
replacing the Government, which is
the purpose of a no-confidence motiun,
but what hurts me more is that, bcirg
what they are, they themselves  are
not taking it seriously. 1 am not talk-
ing of the empty benches today. Even
yesterday there were hardly four or
five members, and there are comments
in all the papers today, which clearly
indicates how seriously our friends
take the no confidence motion them-
selves.

Apart from that, what is the type
of motion which T am supposed to
answer? An absolutely amorphous
sort of motion without head or fail.
When a no-confidence motion is mov-
ed in he House of commons, they say
that during this session the
Government has gone wrong in
itt  Rhodesian policy, they Thave
done this, done that. Similarly,
if the opposition had clinched certain
issues, w would be able to understand
their meaning, but when the motion
is amorphous without head or .ail,
when they talk of things which hap-
ened 20 vears ago, about the division
of States on a linguistic basis, about
everything which had already been
discussed on the floor of the House
threadbare, it becomes  extremely
difficult for us to give serious thought
to the matler, to give scrious consi-
deration to the points raised by the
opposition, and we find ourselves in
difficulty simply hecause of this slate
of affairs.

Mr. Masani yesterday, while speak-
on this motion, very rightly said that
the real vote of no confidence will be
taken in the general clection. I ap-
preciate that and I would also wel-
come him to live in a great paradise
at least till before the elections; after
the elections he will be a disillusioned
man, there is no harm if he lives in a
paradise till then thinking that this
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will happen and that will happen, We
have had the most unfortunate exper-
ience of the Swatantra Party seizing
a small unit, the Corporation in Jaipur
that large city; it is being controlled
by the Swatanira Party and it is a
stinking r t of mi
This is the capacity which our friends
have exhibited already, and I do nct
know what would be our fate if one
or two States had gone to them. 1
very much wish that one or two States
go to a party like the Swatantra Party,
because then possibly there will be a
disillusiorment in the country, and it
will realise that there is no choice but
the Congress,

When I say this 1 do not say that
the Congress has no weaknesses, I am
not so enamoured of the Congress,
that the Congress has not to look at
itself, and to curc itself of many of
the ills which have corroded, which
have eroded the most vital parts of
this organisation. I do not for a mo-
ment say this. Even while speaking
to my party, I say: we have got quite
a lot to our credit, but let us vigor-
ously, eandidly put it through, and
let there be no hesitation in admitting
before the country our weaknesses,
our mistakes, our failures. That is
definitely the position. The Congress
has certainly been a gelf-regulating
body. Nobody can geny this, that
the Congress has been a sclf-regulat-
ing body. What happened during the
last =ession? There was a lot of talk.
There has been a great atmosphere
created, We discussed iron and steel.
We discussed the 55th report of the
P.AC. Mr. Madhu Limaye has 2mer-
ged out as a new star in the horizon
But let us not forget the basic fact that

it was the PAC., headed by DMr
Morarka, the Chairman, who stuod
with dignity and indep:ndence and

gave the material to this House It
was he who consistently and persis-
tently, even 1o the embarrassment of
the Ministery and the Government
gave an exceedingly good account of
himself, Was it the Opposition or a
Member sitting on this side? Did it
not inspire confidence in all? 1 find
that g commitiee has been appointed
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lo go into the entire series of cases.
That will inspire confidence anywhere
on God's earth. An ex-Chief-Justice
and two other persons are there, I
ask the Opposition. Everyone outside
and the Opposition here said that no
better choice could have been made.
Is it not an earnest of the Congress
Government's desire lto sce that right
things are done? Again we have
placed before this House an interim
report of the Administrative Reforms
Commission. That report definitely
indicates our great anxiety to see that
our Ministers are above suspicion, that
there is a clean administration, that
there is not even any room for sus-
picion, We do not want charges to
be there against Ministers. Ministers
have got to be above suspicion. A
wrong climate is created. I do not
say every one ig honest, There may
be black-sheep. There is a sort of
wrong climate created. It is the
anxiety of the Government and of the
Congressmen always to bring them
above suspicion, In no place where
we have studied the functioning of the
democracies, have we found an insti-
tution like the one which we have
suggested to make this Parliament
powerful and 1o place at the disposal
of this Parliament an institution which
will take the best care ang see that
we have o clean administration. Not
even the Ministers have becn spared.
This is the carnestness with which we
want to proceed. It is not in the in-
terest of one party. Let us understand
pach other and see where we stand.

It would not matler if the Congress
is in power or not. But certainly it
matters that this country has to be
stable and with a good and strong
Government, That is the situation as
it exists today., Mr. Masani will rea-
lise it sooner than later. He is un-
wittingly helping the communists who
want nothing but chaos and confusion,
I am sure the Congress will be re-
turncd.  Suppose it is not returned,
after Congress there is chaos and con-
fuslon and after chaos and confusion,
posalbly the Communists, There is
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absolutely no hope whatsoever for any
other party which 1 could visualise.
If they want to go that way, let them.
Hag any of the communist friends said
a word against the red guards of the
Chinese and what is being done
there? Now, these are the friends
who sit here and talk about democracy
but they will not say a word about
those activitics. They would not say
a word when China committed ag-
gression on this country; they will not
say a word when those people say that
the foreign minister of their own
country should be burnt alive. That
is the goal and that is the theory
which is being practised. There is not
oneg single word said in their papers
outside or here. Now, are these the
people who are going to condemn this
Government and undermine this par-
liament in itg functioning? Are these
the people who are to be trusied to

safeguard the democratic movement
and democracy? This is the state of
affairs,
17 hrs.

I will speak a little about the eco-
nomic situation, because that has very
much disturbed us, We all feel ex-
tremely pained. As a matter of fact,
the whole country is worried about if,
But let us take a clear, perspective
view of the entire situation. 1 repcat,
as I said last time, that our economic
troubles have not their origin in 1932,
not in the first Plan; not in the second
Plan and not in the third Plan. The
entirg ecunomic trouble starts from
1962, after the Chinese aggression.
That is so clear. If you sce deficit fin-
ancing, deficit financing comes from
1962 in a large measure, Instead of
spending Rs. 250 crores, we have been
compelled to spend about a thousand
crores of rupees on our defence, On
defence, we parlier depended upon the
British and others; we had never
maintained an up-to dote army;  we
have to spend on it now. When
Rs, 750 crores are pumped into un-
productive work, though it is of the
utmost importance to the safely of the
nation, it is definitely going to disturb
the ¢conomy of the country. Unfor-
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tunately, as it happens, it is at this
very time that we have consecutively
three plans. It is all this very time
that we had another aggression from
Pakistan. But I am not offering any
apology for this. I am just trying to
analyse the facts. We have to change
our strategy in planning and our eco-
nomic administration in our economic
development. I understand it, and we
are at it. Let us also see what has
happened during this very time. What
is the position in the USA? In the
USA, you have got an economy where
it is of such abundance; but even
there, they are today faced with in-
flation. They are now waging this
small war in Vietnam. But what is the
position? A tractor which used to sell
in the U.S.A. for Rs. 6,000 dollars is
now selling at 9,000 dollars. What has
happened to the economy of the
United Kingdom? Everyone knows
that they have taken such stringent
measures now, that thousands of peo-
ple are golng out of employment. Is
it because of mismanagement there
alsgo? What has happened in other
places? When we talk about our eco-
nomy, we must not forget that this
Government, even now, has stood firm.

T am now talking only of very re-
cent events. Only about three months
ago, Mr. Bell was here and he made
certain suggestions and the report is
there, Everyone knows what hap-
pened. Our Commerce Secretary re-
buffed him when he talked about ex-
port incentive; he said that these
export incentives do not fit in with the
economic reforms. Our Commerce
Secretary told him that the USA is
doing the same thing: that England is
also doing the same thing, France is
also do.ng it. He huas been a man on
the continent and he spoke with force
and he rebuffed er_ Bell.

Then we were told that we are not
going 1o get any food aid. this, that
and the other. if we have trade and
business with Cuba, Have we given
them up? We said, no; we still have
our dealings with Cuba in respect of
our jute, We have not surrendered it.
These are matters which we must not
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forget when we talk about the eco-
nomic situation.

I would remind my hon, friends of
one thing, when we talk about the
food situation. In 1955, when Shri
Ajit Prasad Jain was here as the Food
Minister, he told this House and the
country that if you are going to pump
this money into the economy of this
country, the shortage of food will be
accentuated because it is quite obvious.
This money has relationship with the
food supplies, You cannot deny that.
There are crores and crores of people
who are absolutely underfed, almost
living on the starvation level, they
have started eating a little more and
we do not grudge it, This is bound
to happen, This food shortage is not
to be calculated by Shri Subraniam
now that there are so 'many mouths
more to feed and therefore so many
more tons are required. Apart from
the addition to the population, the
people in this country who have been
living at a very low level of sustenance
will eat much more, Therefore, our
demand for food will go up. With our
prosperitly, with more money in the
market, our demand for food will go
up more and more. Therefore, we
have to provide for it, Let us under-
stand the situation as it is.

What is it thatl they say® What has
happened in China? In spite of its
rule of thumb, in spite of unsparing
dictatorship, China is importing a
large quantity of food. Russia is im-
porting a large quantity of food. My
hon, friend, Shri Trived:, wanted to
compare India with Taiwan. Let us
compare comparables, Taiwan is @&
{iny country where all the money that
was nceded was pumped in by the
United States of America. Let us not
compare Taiwan and this country,

When T am {alking about these
droughts, I will easily concede to all
Members of the Opposition to do any-
thing they like to embarrass the Gov-
ernment. They can embarrass the
Government in Government's adwer-
sity. But I will certainly appeal to
them not to embarrass the people of
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this country in their adversity. The
people are suffering at the present
moment. We do not take credit, the
Government does not take credit if
there is a bumper crop, if there are
good rains. They cannot also be sim-
ply blamed and despised because there
have been one or two droughts over
which Shri Subramaniam or anybody
else has no control, Certainly, this
throws up all our weaknesses and I
will not spare the Government or any-
body if they do not take adequate
steps to provide against these
droughts which are likely to be there.

Therefore, we have to coneentrate
on these things All the time we
have been saying that our agricultural
policy will have to be reconsidered,
will have to be strengthened, this will
have to be done and that will have to
be done. While I am on this subject
of food, T would appeal to the Food
Minister that he should not, even un-
wittingly, do anything which will di-
vide the country on the food front.
1 want that there should be complete
free flow of food throughout the coun-
try. It may be that because of ad-
ministrative difficulties for a  short
while they may make some admini-

strative arrangements. [ have secn
the report of the Foodgrains Com-
mittee, The Foodgrains Committee
has got administrative insight, ‘they
know the difficulties, but they are
merely administrative people, they

have not got the political vision which
is necessary. Politicul vision demands
that the country should never be
divided on the food front, there should
be absolute free flow of food. That is
the goal we must have. He should
within a year, two years or three
years, come forward and say that he
ha: the buffer stock and there is free
flow of foodgrains, 1f there is free
flow of fondgrains. as my friend, Shri
Konir was just pointing out that sim-
ply hecause there was free flow from
district to district, from place to place.
now when the difficulties have been
more those difficulties have eased, the
dificulties will become less and less.
Even in Rajasthan, with famine in
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5000 villages, simply because of Lhe
crop the rate of Bajra has gone down
from Rs, 33 to Rs. 25 because of free
flow of foodgrains, You must have
courage and the vision. You must
take all these steps.

Something was said yesterday when
the Prime Minister made a statement
about the tripartite conerence., Let
us not at least cut our noses to spite
the Government. That will do us no
good. Nobody claimed that this tri-
partite conference was going to be
something which will solve all our
problems. It had a limited purpose
and it has definitely served that limit-
ed purpose, That limited purpose was
significant and important for us. That
purpose has been served. As  we
have been saying all the time, and as
I said in this House six months ago,
you cannot have polmcal indepenﬂ-
ence without ecc ind
The tripartite conference emphas:sed
it. When we talk about the tripartite
conference let us also remember that
it is not omly this Government which
iz concerned. We must have a little
sense of respect for the other parti-
cipants. The head of the Yugoslavian
Government deserves congratulations
of this House because he has all the
time, in adversity, stood with this
Government, Whether it is Kashmir
or any other problem, he has always
supported us. Let us understand it.
Then, what about General Nasger?
He is fighting Muslim communalism in
a most courageous ‘manner. There-
fore, let us understand the implications
of this.

At the same time, President
Johnson is having a meeting in
Manila. In Moscow there is a meeting
of all the Socialist countries. The
whole world is in turmeoil. So, let us
make whatever little effort we can
towards the advancement of peace.

When Shri Masani talked of DIR 1
felt a little hurt, because on the DIR
we have already expressed our senti-
ments on the floor of the House. Can
he quote one instance where DIR has
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been used for arresting people except

in the three border States? What is
the wuse of attacking DIR  which,
for all practical purposes is

dead in all States except the three
border States? So far as the border
States are concerned, everybody has
warned the Government about the
situation prevailing there and, there-
fore, DIR has to be in force in thosc
States,

Ome thing that worries me is the
bundhs in various States. I hope the
Home Minister will make a study as to
who is financing these bundhs. This
is a crucial question. Somebody was
saying that the bundh and jaloos
which were organised in the capital
cost about Rs, 75 lakhs. Opposition
‘members are always talking about
election funds of the ruling party. I
do not think we need even half that
amount for the election fund, And I
think that money is much more taint-
ed because it is coming from some-
where else. I do not think these
bundhs are being organised from the
money in the pockets of our friends
here who have nothing. I think the
Government should address itself to
this important problem.

I am not discussing the student pro-
blem today because I have already
given noticc of a 'motion and T will
speak on it when T get another op-
portunity,

I am sorry that the opposition is not
here today. 1 again make this appeal
1o the opposition. Let them do any-
thing to embarrass the Government
but let them not do anything which
will undermine the stability of demo-
cracy, which will undermine parlia-
mentary institutions, Like Kennedy,
let each one of us ask this question:
what am I doing for my country. The
moment we start asking this question,
I am sure all these troubles will be
over.

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
Mr Chairman, it is rather unfortunate
that 1 have to speak at a time when
the opposition benches are empty. It
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is not merely for the purpose of ans-
wering the points which they have
made that I deplore this absence, but
because I feel that in this matter of
food the country has to pull together
without any difference, particularly
in regard to politics; because, on all
accounts, we are passing through one
of the very great periods of erisis in
our career afler independence. Last
year was one of unprecedented
drought. Looking into the statistics
of rainfall, we find that this has not
happened during the last 60 or 70
years, The production drop has also
been rather steep, from B89 million
tonnes to 72 million tonnes. When 1
said that the shortfall was likely to
be of the order of 10 million to 12
million tonnes, there were critics
who said that I was exaggerating the
shortfall.

My hon. friend, Shri Humayun
Kabir, who is not here, questioned the
statistics, but, after all, the statistics
are on the same basis from one year
to another and with all these defects
and deflciencies, even if they will not
give the actual flgures of production,
they will certainly reflect the trend
of production. Therefore, from that
point of view we find, from a 89 mil-
lion tonnes level the drop was to T2
million tonnes level.

There are some critics of our agri-
cultural policy; who, in fact, attack
the entire planning in our country
and even the very basis of planning.
But, apart from that, there has been
sharp criticism of the policy that we
have been following in the matter of
procurement and distribution.

After all, the merit of a policy will
have to be judged by the results.
While T do not claim that our policy
was perfect, it was possible to avoid
difficulties, What is important to rea-
lise is: What were the alternatives
available to us in a situation of this
sort? Whas there a better alternative?
What was the result of this policy?
Has it helped us to tide over this very
difficult situation or has it landed us
in difficulties?
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While I am not happy that we
should have these restrictions on
movement from one State to another
and within one State from district to
district and from tehsil to tehsil, still,
this policy has been able to tide over
one of the worst years. Therefore,
the policy has something to commend
for itself,

Apart from that, I would like to
place before the House the response
of the country as a whole about
which 1 am glad that the Prime Min-
ister spoke in one of her broadcast
talks, It was not a spirit of despon-
dency which prevailed over the coun-
try; on the other hand, I am glad to
say that the call of the country was
answered, as on all crucial occasions,
by the people of the country in a
magnificent manner, I want to go on
record to say that when we organised
on emergency food production pro-
gramme—I am talking particularly
about the rabi scason—when we want-
ed the farmers o take to a crop to
which they were not accustomed all
along, traditionally, ‘where they never
used to have a rabi crop or a summer
programme. when we asked them in
this hour of crisis, in the hour of
difficulties, wherever water was avail-
able and the production programme
could be organised it was done and I
am glad to say that about million
acres of additional erop—if T remem-
ber aright—was raivnd, in the sense
that the crop was not being raised
traditionally on the lands on which
they were raised.

Not only that. the response to the
subsidiary food production programme,
like vegetable growing and potato
growing which we got from the
urban, semi-urban and rural people
was something about which we can
be proud. But for this subsidiary
food programme, particularly in Ben-
gal and UP, . ..

Mr, Chairman: Madhya Pradesh
<hould be more interested in this
speech.

Shrl C. Supramantam: I am glad

to say that sufficient quantities of
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vegelables and other subsidiary foods
are available, As a matter of fact,
in UP. the disposal of the potato
became a problem, even though there
wag scarcity of other things. In Ben-
gul, during one of my visits; the com-
piaint was made, “We are asked to
take more and more vegetables in-
stead of cereals”. Unfortunately,
our food habits are such that we do
not realise that vegetables are much
better food than mere cereals,

But what I want to emphasize is
that whenever facilities were provid-
ed to the people for the purpose of
taking up this programme and tech-
nica] assistance was made available,
they came forward to grow wvege-
tables and other foodgrains and food-
stuffs 1o which they were not accus-
tomed all along Therefore, it gave
us a new cxperience, As a matter of
fact, it gave us a new confidence. It
also gave us a new insight into agri-
culture to our tradilional agricul-
turists who have been in the fields
for centuries together that it is pos-
sible to raise a second crop in many
of the lands where they wcre, all
along for generations, raising only
one erop.

Apart from this production pro-
gramme, even with regard to the dis-
tribution programme, we can take
some credit. We had to meet this
77 by imports. I will be failing
in my duty if T did not refer to the
generous help which we got from the
United States of America, Unfortu-
nately, there are some people who
think that to say anything anti-Ame-
rican is progressive, I am not here
to justify every policy of the Ame-
rican Government or the American
Administration. But as a people, the
American people are the most friend-
ly people to India and they have al-
ways been friendly to us. I want to
say that it is wrong to condemn a
whole set of people simply because
some people have some prejudice,
some phobia, about it. Tt is a com-
pletely wrong approach., T want to
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say that at the hour of need, we gol
this massive food aid from the United
States of America and I want parti-
cularly my friends who are not here
to consider what would have hap-
pened if these 10 million tonnes of
foodgrains were not available from
the United States of America. One
of the greatest tragedies would have
happened in India. But still we think

~it is fashionable, it is progressive, to
abuse even the food aid which we
have received after having eaten it.

I am not happy about the position
that we have to depend upon imports.
Nobody will be happy about it. Now,
take for example, Bihar. Bihar is
undergoing onc of the worst droughts.
For argument sake, suppose it is an
independent country, and it takes up
an attitude, “We shall not import
foodgrains from outside. We have got
s0 much natural resources, the rivers
and the best fertile lands, Why
should we, therefore, import [rom
outside o feed the millions in Bihar?",
what would have happened? In the
same way, there was absolutely no
other alternative but to import,

I have no doubl in my mind that
cven friends on this side who were
a little critical about the foodgrains
programme wil] realise that there was
no other alternative for us but {o im-
port the food at that time,

Then, even importing the foodgrains
is not an easy task at the level of 10
million or 12 million tonnes which
would be the total import during this
year, 1966, Doubts were expressed
whether our ports would handle and
whether our labour will be competent
to handle millions of tonnes of food-
grains, unload them from the ships
and put them on the rails or on the
lorries. But we have shown that our
port authorities, the labourers and all
those who are involved in this task
are able to handle it. They did a
magnificent job in handling 10 mil-
lion or 12 million tonneg during this
year, in receiving the ships, unloading
them and sending them to the various
parts of the country. It is not only
the handling at the ports which is
important but, after that, these mil-
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lions of tonnes of foodgraing have
to be moved by the Railways. The
Minister of State for Railways is here,
I want to say that the Railways did
a magnificent job. 1 congratulate the
Rallway administration and all those
men who are involved in the rail
movement and I want to say that at
no time they failed me. That is why
it was possible to move millions of
tonnes of foodgrains to the various
parts of the country where they had
got to reach. It is not only the carry-
ing of foodgrains by the railways
which is important but ultimately it
is the distribution programme which
made the foodgrains reach the needy
millions of pcople in wvarious parts
of the couniry. We were able to build
up a distribution programme which
delivered the goods and which made
the foodgrains available in all the
scarcity parts. Therefore, we are in
a position to say with a certain am-
ount of self-respect that in spite of
one of the worst droughts, there was
no starvation death in our country.

Now and then questions are put
aboul starvation deaths, Even take,
for argument’s sake, that they are
trut. How many were pointed out?
One or two, here and one or two,
there. Even those cases were inquir-
ed intp and in many cases it was
found that they were not really star-
wvation deaths but were otherwise.
Consider what happened in the past
during the British regime whenever
a situation of thi: sort occurred. How
many millions died? 1 am prepared
to concede that because of mal-nutri=
tion, because of non-availability of
foodgrains, some people would have
suffered. But looking al the magni-
tude of the problem, T wish to say
ithat we have really tided over one
of the worst crises in our country.
Because this bip catastrophe did not
happen, we sometimes under-estimate
the magnitude of the task with which
we were faced. Last year if we had
looked at ihe foreign newspapers,
they were predicting that millions of
deaths would have happened in Indla
ag starvation deaths. Therefore, from
every point of view, while we pass
through a very difficult period, at the
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same time we are proud of the fact
that our people responded magnifi-
cently to the challenge and we are
proud that owr administration, our
officers, our workers and our labourers
responded to the challenge and that
is why we were able to tide over the
crisis, [f anybody should say that 1
should not take the credit, that the
Government should not take the cre-
dit, I concede that we are not taking
the credit; the credit should go to the
people for the way in which they
functioned, for the way in which they
responded.

No-Confidence

We were all hoping that at least the
coming year would be more comfort-
able and it Jooked like that till August.
Even though there was some delay
in the outbreak of the monsoon by
the end of August, I was hoping from
the information available from  the
various States that we were going to
have bumper crop in many of the
States, but, unfortunately again,
there was a break in the monsoon and
that was a long and crucial break.
From the first weck of September to
the end of Ostober, when rains are
necessary, when moisture is absolute-
ly necessary for the ripening of the
grains, for the formation of grains,
it unfortunately failed us.  There-
fore, it was a bigger tragedy; where
sowing has been done, where water-
ing has been d'nm_»r whoen the crops
have come up and luoked like giving
us a bumper crop and when perhaps
fertilisers were applied for the pur-
pose of getting more production, if
the devastation takes place it is a
greater loss to the farmers; it is a
great tragedy. This is what has hap-
pened during this vear unfortunate-
lv. A question was put as to why we
did not take measures pven from Sep-
tember first week onwards. As a
matter of fact, till the end of August,
the position was so satisfactory that
we were hoping that there would be
a bumper crop. It was only when
the monsoon got delayed and it was
not in the horizon that we were trou-
bled and we thought that perhaps the
monsoon had failed us. Fven then
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we had the hope that at least a few
showers would come to save the situa-
tion. As a matter of fact, wherever
we had a few showers, the situation
was saved, In the beginning of Sep-
temiber I was in Orissa and they told
me that unless there were rains with-
in the next fortnight, what they ex-
pected to be a bumper crop would
completely fail and again the story
would be repeated as far as Orissa
was concerned; another period of
acute scarcity would develop in
Orissa. But fortunately, if not in ade-
quate quantities, there were at least
slight showers throughout and it im-

proved the situation, So also in
Bengal where the situation was
looking  hopeless, the  situation

completely changed because they had,
at least for a week, good rains, In the
south also, it looked as if the crop
would be completely wiped out; even
in the resevoirs which used to have
traditionally got fillled up during the
months of June, July and August, we
were informed that there was abso-
lutely no water, but fortunately there
have been heavy rains and we are
afraid that we are having slightly
over-rains, today I am warned that
there might be a cyclone in the Bay
of Bengal which might cross any-
where between Madras and Cuddalore.
I do not know what this is going to
do. Unfortunately testing times come
over and over again. But let us hope
that this would not cause any great
damage there.

What [ want to emphasise is this
that unfortunately we do not have
control over nature, Not only we,
but even the most developed coun-
tries do not have control over nature.
1 only people would geo into what
happened in Australia during the last
year and how many millions of cattle
and sheep perished there and the
damage that was caused to the crops.
they would find that even Australia
which was experimenting with arti-
ficial rain and all these things in &
very intensifled manner was also 8
victim of natural calamity. There-
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fore, if today we are faced with a
situation of this sort, il is beyond our
control; it is a natural calamity. What
is important now is this. How are we
going to face this natural calamity
which has come successively in two
years? This is the most important
thing. If I should take the blame or
1the Government should take the blame
jor the failure of the monsoon, let us
1ake the blame, but it will be irra-
fional to think that either the Gov-
«ornment or the Food Minister has got
powers over nature, ecither to have
1vaing or not to have rains, I wish
we had such powers! Therefore, what
is important now is how the nation
is going to face this second year of
earcily conditions, this second year
uf large-scale failure of monsoon, This
1s the most important thing.

In that connection, I would like to
yilace bafore the House and the coun-
‘ry that we are now trying to take all
yneasures on the basis of the experi=-
«mee Lthat we gained during the lasi
rear Lo improve the situation every-
where. As 1 have already stated,
rome people would put the question:
*What were you doing all along with-
vut making sufficient preparations? As
.t matter of fact, as soon as the hathia
rains failed, we took steps. We were
eeling . cnfident  that the hathia
ains would be available at least in
meagre quantities, but when it failed
vompletely, we immediately sent an
official team consisting of officers from
the Agriculture Ministry, from the
Planning Commission and from the
ifinance Ministry to make an on-the-
ipot study and to make recommenda-
tions for the purpose of taking imme-
iate steps, and we have taken imme-
ilinte steps there,

I would like to place before the
Jdouse how we are trying to approach
Ihis problem and how we are trying
10 solve this and how we are trying
to meet this challenge of scarcity,
again, particularly intense scarcity in
Bihar. But before doing so, I would
iike to emphasise one aspect, the
Jdifference between last year and this
vear with regard to the failure of
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monsoon. As I have already men-
tioned on another occasions, last year,
that is, 1865-66 followed a bumper
year of 1864-65 when the production
was 89 million tonnes. Unfortunate-
ly, 1966-67 follows one of the wuorst
years, namely 1865-66, and, therefore,
there is no cushion, gnd there is no
flow-over from the production of last
year. Therefore, that pipe-line is al-
most completely empty.

Then, another disturbing feature is
this. Last year, it was almost wide-
spread. If I may say so, there was no
pocket of intense scarcity ae it has
happened during this vear. In Bihar
1 was looking into the figures and I
find that throughout Bihar, it is only
half 5 district here or half a district
there which can be considered nor-
mal, and it is only a few districts
which have got 50 to 75 per cent pro-
duction, the majority of the districts
have below 50 per cent. and when 1
say ‘below 50 per cent’, it ranges
from 3 t{o 50 per cent. This is the
picture. Similarly if you take east-
ern UP, you find that the conditions
there are not much different from the
Bihar conditions. Central UP is also
affected to a great extent. It is only
western UP which presents a normal
picture. In addition to that, Madhya
Pradesh is affected, Rajasthan is affcc-
ted, and Gujarat jg affected. I was
hoping that it was only these five
areas that would have to be tackled.
But, now Maharashtra has intimated
that there has been failure also.
The West Bengal Chief Minister has
just now come into the picture saying
that there also scarcity conditions
exist in a few districts.

So this is the picture of intense
scarcity which was not there last
year, so much so that in particu]_ar
States there were gome foodgraine
available to flow to various parts;
therefore, it was & question of supple-
menting what was available.

et we g T ()
oY HeT SRU F 7 TET NIA T ATH
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Shri C. Swbramaniam: I did refer
to Madhya Pradesh also. As1 was
saying, it was a question of supple-
menting what was available there.
But this year it looks as if in Bihar
the major portion of the grains will
have to flow from out side. So also
in eastern UP and perhaps in the
other areas we may have to give some
quantities of foodgrains. But even
then, it will have to be considered,
where the supply would come from.

Teday we find Bihar asking that
they should have at least 4 lakh ton-
nes per month for the next twelve
months. In UP also the situation is
the same; perhaps when I go to Luck-
now tomorrow, a similar demand will
be made or it may be slightly less

than that.

Shri Bishwanath Row (Deoria):
The population is more.

Shri C. Subramaniam: A voice is

raised that the population is more.

In the same way, demands come in
terms of lakhs of tonnes. If I calcu-
late all this, it comes to at least 1
million to 14 million tonnes per
month. Where do I get all this from?
This is the real difficulty.

Apart from that, there is another
factor disturbing me. Last year the
movement had to take place mostly
near about the ports, But this year,
it has to take place far into the in-
terior, into Bihar, UP, Madhya Pra-
desh and other areas.

Shri Harish Chandra Mathar: Again
the Railways.

Shri C, Subramaniam: Again the
Railways will have to bear the bur-
den. But you cannot stretch their
capacity beyond a certain limit. Their
capacity is not something which is
limitless, which can be streched 1.0
any limit. There is a limit to their
capacity also,
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Taking all this into account, I want
to tell Members, particularly the re-
presentatives from these States, that
what we have gol to do is to make an
estimate of what would be available.
We have to make an estimate of what
is the possible movement. Whether
we like it or not, we have to take
account of the various difficulties and
we have to plan il in such a way that
we are able 0 manage with what we
have. We cannot produce more than
what we have and we cannot also get
from other countries in unlimited
quantities. There also this sovereign
House wil] have to take 5 decision
with regard to our impory policy. Are
we going to take up the same atti-
tude, ‘Wo, we shall not import'? I
hope this responsible House will not
take yp that attitude. [ want to pose
this question because sume people seem
to think that I am the villain of the
piece.  One communist paper has
started writing that I am coouking up
figures for the purpose of justifying
imports. What interest do I have in
doing so?

Shri Harish Chandra Mathur: An-
other important factor is the coming
genera] elections. Do not forgot that.

Shri C. Subramaniam: That is also
a very important thing because na-
turally it will be particularly played
up by the Opposition parties as our
our failure. That is cne aspect.

The secoad aspect is that we have
to increase production within  the
country as much as possible. There-
fore, 1 attach greal importance to
that. I am glad in Bihar and UP
they are taking up a big production
grogramme, to which they were not
used all these years.

So this production programme has
to go through. T want to say this to
Members from Bihar. The Agricul-
ture Secretary has just returned and
his estimate is that it is possible to
organise an additional production
programme, which was not happen-
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ing in the past, of between 1.2 mil-
lion—1.5 million acres. He has iden-
tifieq the water sources for that, The
land to be utilised for this purpose
will have to be utilised on the basis
of these water resources available,
We should have new pumping sets.

As a matter of fact, when my
Planning Colleague and 1 were
in Patna, they made a demand

that they should have larger pump-
ing sets, of between 15 and 40 H.P.
I said I would make an appeal to
the wvarioug State Governments for
this purpose, and I am glad that
there has been good response. Till
now about 120 to 125 pumps from
three or four States, 70 coming
from Madras, have been recived, but
now these will have 10 be diverted to
both UP. and Bihar. I think the
Prime Minister wil] be interested in
this She was putting the question:
you are organising the supply of
pumping sets, what is happening to
U.P? We are sharing them between
the two, taking into account the in-
terests of UP. and Bihar

Shri Birendra Bahadur Singh
(Rajnandgaon): What gbout Madhya
Pradesh? We are having a very big
drought.

Shri C. Subramaniam: Therefore,
this production programme will have
to be vitalised, because it solves the
problem of movement also. When~
ever there is production, to that ex-
tent you need not move foodgrains
from the ports or from outside to that
area. Therefore, it would ease the
situation of movement also. There-
f;:rc, we attach great importance to
this.

At the same time, we are also or-
ganising a vegeteble proframme, and
I am glad the response from TU. P.
this year has been very good. Last
year they did a splendid job, and this
year they are organising a much
bigger programme Wwith remard to
vegetable growing. In the same wa¥
1 hope Bihar also would respond. In
all these things the main thing is
that we should have the seeds for
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these areas, we should have fertili-
sers, we should have pesticides, and
we are organising the supply of all
these things. And particularly as
far as Bihar is concerned, I can tell
the hon. Members that we have al-
ready despatched all the seeds, and
we shall sce that they are properly
utilised. Therefore, the production
programme and next, movement and
distribution of foodgrains—1ihese are
very important.

In addition to that, in many areas,
drinking water ig going to be a prob-
lem as it happened last year also.
That will have to be properly orga-
nised. There is going to be the
health problem. Therefore, that will
have to be organised. Then, fodder
for the cattle. All these will have to
be organised. And if these have to
be organised, unless you have got an
efficient and effective administration,
I am afraid we would collapse in this
process. That is why we are laying
some emphasis on administrative
effectiveness  and administrative
efficiency and the streamling and
strenghthening of the administrative
machinery. 1 hope in this prestige
would not come in the way, saying:
“We are State Governments, after all
we are not dependent on the Central
Government for the purpose of ad-
ministration, we are Our own
masters”; 1 hope such an attitude
would not be taken, because that
would be calamitous and it would be
a tragedy if such a thing should hap-
pen, because we know, particularly
in Bihar, there are administrative
weaknesses, There is no use of
shutting our eyes to that. So it has
to be properly steamlined and
strenthened. Otherwise it is mot &
question of 4 lakh tons, or asking for
Rs. 100 crores for relief work. What
s important is how we are going to
utilise this. Therefore, unless we are
sure that our administrative appara-
tus is equal to this task, in spite of
the fact that foodgrains are available
in spite of the fact that money is
available for relief work, perhaps &
t-agedy could happen there. That is
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why we are all anxious, not that we
want to find fault with any State ad-
ministration, but in a erisig of this
sort, when these challenges are there,
I do not think prestige should stand
in the way of strengthening and
streamling the administration. 1f
necessary, officers from the Central
Government will have t, move to the
State administratiop ang take over
new responsibilities there, and see
that whatever materials a:e available,
whatever finances are available, are
utlised to the maximum extent, to
the optimum extent, so that distress
is relieved and misery is minimised.
This should be our endeavour today.
I hope there would be suficient res-
ponse from the State Governments
also as far as this is concerned. I
hope that this strengthening of the
administration happeng within the
shortest possible time. There is no
time to make experiments in this, to
say: let ug see how the existing ad-
ministrative set-up functions, and that
if there ig any failure, later on we
shall strengthen it. This will be, 1
am afraid, a wrong attitude to take,
a dangerous attitude to take. We
vannot afford to take riskg in that.
Therefore, if there are better officials
available, more effective officials
available, all of them should be put
on this job, because this has got num-
ber one priority.

Hon, Members also. as r‘-prﬁent;.
tives of the people, will have to dis-
charge their responsibilities in  an
effective way to see that the official
organisation functions effectively and
also efficiently and with integrity.
That should be our job and I hope
the hon. Members here would take
charge of certain areas within their
constituency, if not the whole consti-
tuency, and gee that on the mnon-
official side they give strength to the
administration in the wvarious
relief works which would be under-
taken; they should see that proper
distribution takes place efficiently.
An official agency, unless it is backed
by non-official effort would perhaps
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not be able to get the best out this.
I am glad in Bihar g non-official com-
miltee hys been formed under the
chairmanship  of Shri Jayaprakash
Narayan. In the same way perhaps
a noa-official agency will have to be
formed in UP. also. We shall cer-
tainly consider it. We cannot leave
everything completely to the offi-
cial agency to look after. Non-offi-
cial agencie: and voluntary agencies
will have to come into picture parti-
culasly with regard to the feeding
programme of children, nursing
mothers and expectant mothers and
with regard to running gruel centres
for the sick and old aad disabled:
they will have to come intp the pic-
lure moze and more and sce that dis-
tribution takes place in a rational
and cquitable manner and to sce that
relief works are also properly orga-
nised and wages are properly paid
and there are no middlemen who
would muke profit out of the misery
of the people. This will have 1o be
ensured. I hope all these efforts
would come from the repesentatives
of the people. 1 know the clections
are coming and perhaps this would
be the best thing even from the
poing of view elections to do.

As 1 said already, it iz going tu be
a very difficult year for ug but on the
basis of the experience gained and uvn
basis of what we could get from
abroad this year also, it should be
possible for us to tide over and meet
this cha''enge effectively an success-
fuly. We have organised our import
programme from ag many sources as
possible because after the large supply
which the USA made, their reserves
have also gone down and therefore
they may not be in a position - to
supply as much wheat as they did
last year. So, we have to find out from
where foodgrains are available and
try to get them on negotiated terms.
Perhaps we may have to use some
foreign exchange. I know it is &
scarce commodity but we still haveto
use it in such a way that we get the
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maximum benefit out of it. Naturally
people get dissatisfied that after nine-
teen years or 20 years of freedom we
are still jn this position of facing crisis
after crisis. I would not judge our
agricultural progress un the basis of
what hag happened during these two
y~ars of unprecedented drought. Some
peunle have an impression thal our
neigh™our country Pakistan had done
very well in the agricultural field and
that thrir performance is-much better
than India's. Recentiy a study had
been made by experts and we found
there is no such better performance in
Pakistan. But that is no consolation
for us. We need not be ashamed of
our performance gn agricu'ture.

L]
Shri Harish Chandra Mathur: It has
vy be much better,

Sh.i C. Subram@niam: We have
done fairly well but what is important
is we have got to do it in a much
better way bicause we cannot plead
natural calamities and failure of rains
and say that there is no other aiter-
native 1y get foodgrains from outside.
If foodgrains are not available, are we
going to say that the ony alternative
is to starve. Therefore we have to
have a pivgramme whereby even in
the worst years we shou'd be in a
position to meet our requircments:
we must do it in such a way that we
produce a little surplus during the
better years and thus build a buffer
stock to meet the requirements during
the lean years. This is the programme
which we are trying to visualise.
What is happening today? If even
this production is taking place, where
has this come from? It is only from
places where assureq irrigation was
available that even this much food-
grains production was possible. So.
irrigation facilities wi'l have tn be
given the topmost priority. That is
onr thing. Not only top priorily to
irrigation must be given, but we
should be ab'e to get maximum pro-
duction out of the water available.
Today we are not getting even from
the water available the maximum
which it is possible to get, taking ad-
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vantage of what has been developed
in science and technoimgy. That is
why, while water is important, what
is more important is to get the maxi-
mum amount from existing water-
supply, and that is why we have evo.-
ved this new programme, the new
strategy of high-yieiding programme.
As a matter of facl, if | confidently say
that our production will be muech bet-
ter than last year's it is mainly be-
cause we would be having at least
five million acres of land under the
high-yielding programme, which would
be yielding five million tonnes more
than the traditional varieties. That
is where we confidently predicted that
it would be much better thap last year,
though it may mot reich the peak
figure of 1964-65. If only we are able
to organise this high-yielding pro-
gramme and use the water and the
soil to the maximum advantage, 1
have no doubt in my mind that even jn
a period of lean year like this, it
would be possible for us to reach a
level of production which would meet
the minimum requirements; and in
an ordinary year we wwould be able
to have even a little bit surplus. Thia
is how we are organizing it. In that,
we have to use particularly the ncw
science .and technology, and here 1
want to pay, my tribute to our young
scientists particu'arly who have res-
ponded to this challenge.
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Foreign experts have come and seen
what our young scientists are doing
and they are al] praise, and I want to
pay my tribute, and I am sure the
country will be greatly indebted to
the scientists who are doing a splend-
ed job ih evelving new varieties and
finding out our agronomic problems
and finding out also the various pest
and plant contro]l meusures which are
necessary. More than that. We are
organizing a study in a new line, soil
and water management, that is, the
utilisation of soil and water to the
best advantage possible, We are mov-
ing towards this. Therefore, it is only
by utilising this modern knowledge
which is available to us that we
would be able-to get over this diffi-



No-Confidence
[Shri C. Subramaniam]

culty of producing enough to meet the
needs of the country.
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Shri Harish Chandra Mathur: Next
year.

Shri C. Subramaniam: Let us hope
so, We would be taking four to five
million acres and we had programmed
to reach 32 million acres by the end
of the Fourth Plan, but by the enthu-
siasm shown by the farmers, I find we
may be able to reach perhaps this 32
million acres within three years pro-
vided we have the fertilisers and also
the pesticides and various other mate.
rials and inputs required for this pur-
pose

Therefore, while the picture is
gloomy this year, while we are passing
through difficult periods, stil!, 1 want
to give you this assurance that we
arc on the right track. Some people
may be pessimistic about the new pro-
gramme, because we have pgot, new
problems. I want g tell you that you
cannot have any new technigues or
methods without some new problems.
Fortunately, those problems have an
answer or solution. Therefore, simply
because we ran inty some difficulties
here and there, there is a tendency to
cry down this new programme. But 1
want to assure this House and through
this House the country thal these pro-
b'ems have been identified and fortu-
nately our scientists assure ys that a'l
these problems can be effectively solv-
ed. This is the picture. This {s where
I see that I am at a disadvantage
when the Opposition is not present
here; if we have got to meet this chal-
lenge in this year, how are we going
to do it? It has got to be properly
planned; the movement will have to
be properly p'ann-d; the imports will
have to be planned, and if there is any
breakdown anywhere, I am afraid we
would mot be able to mect the situa-
tion properly. Therefore, if there
should be a strike or a slow-down in
our ports, it is going to affect the lives
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of millions of our people; their |ives
will be at stake if such a thing should
happen. If there is any delay in the
movement or any hold-up in the mo-
vement, that would affect the lives of
millions of people. And that is why I
want to appeal to the people, and to
thuse in the Opposition—even though
they are not here I am sure they will
be looking into the proceedings here—
and to the Congrezsmen ang to the
who'e community, whatever else you
may dy in other activities, let us come
to a decision in this our of crisis,
when we are faced with gne of the
biggest challenges, that we shall not
do anything which will retard the
movement of foodgraind either in the
discharge at the ports or in the move-
ment through the railways or on the
roads. Bandhs and other things are
being organised. Sometimes it is
claimed that they are being organised
for the benefit of the poor, so that
the Government will be forced to give
them a little more foodgrains, How
can more grains be given unless the
supply is there? By their very act, by
organising bandhs and other things,
they are obstructing the movement of
foodgrains, they are retarding the
movement of foodgrains. Therefore,
there is less availability of foodgrains,
and by these bandhs, which they say
they are organising for the benefit of
the poor consumers, they are making
it more and more difficult. It was all
right, it had been done, But now, asI
have alrecady informed the House, we
are in a very precarious position. If
there should be any disruption in our
plans of movement this will be a big
disaster. Therefore, anybody who does
this, who encourages this or who con-
nives at the stopping of trains or
stopping of movements or stopping of
unloading of ships, will be the greatest
criminal who will be responsible for
the lives of the millions of people in
India. This the community shou'd
understand teday, because sometimes
it is put forward that it is being done
by certain political parties for the
benefit of the people, particularly for
the benefit of the poor. Op the other
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hand, these are the people who strike
at the belly of the poor people parti-
cularly because the rich people some-
ow or the gther manage to get their
food from somewhere. Therefore, this
should be made clear, and at least such
an understanding we should arrive at.
I am not saying that they should not
do other things, but at least this nuni-
mum shou'd be ensured, that nobody

- would obstruct our plans of move-
ment. Only today I said that I would
be moving 100 thousand tons to Bihar.
How have I planned it? I have plann-
ed it on the basis of movements f{rom
Madras to Bihar, from Vishakhapatnam
fo Bihar, from Kandla to Bihar, fium
Bombay to Bihar and so on. Now,
unfortuntely, because of the incidents
in Andhra I am unable to move any-
thing froem Madras to Bihar or Visha-
khapatnam to Bihar. It is completely
stopped. How am I going to fulfil the
target of 100 thousand tons? 1f be-
cause of the non-movement of foud-
grains there are starvation in Bihar,
they wi'l be responsible for it. Some-
body said that Kerala is being starv-
ed. I do not know who gave him those
figures. As a matter of fact—I am
sure some Kerala Member at least is
here—today they are the best serviced
people as far as foodgrain is concerned.
They are assured of a certain quan-
tity which nowhere else they are able
to get. Even there I am unable to
move rice from Andhra because there
is this agitation for the so-called steel
plant and about which the Govern-
ment is giving full consideration.

My friend, Shri Humayun Kabir,
dealt with devaluation and also the
price level. He put forward a strange
proposition that when you devalue the
money automatically the prices would
go up, particularly its internal prices.
I will prove that the increase In pri-
ces is not que to devaluation. On the
other hand. this year the price struc-
ture is much better than what it was
during the last vear when there was
nn devaluation. Devaluation is not of
the Internal value of the money, it is
with reference ty the paritv with re-
ira¥d to foreign currency. Threfore. to
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think that because of this the internal
prices should automatically rise is not
correct. What happened during last
year? With a fall of 17 million tonnes,
particularly pice, from 39 mi:lion ton-
aes to 31 million tonnes do you think
here would nut be any rise in the
price structure?

Shri Harish Chandra Mathur: Do
you deny that that is not having a
reflected action—there is direct action,
indirect action and reflected action.

Shri C. Subramaniam: Kindly look
at the figures and then you can say
that, After all, in June devaluation
took place. June to August-September
is the leanest season and the behaviour
of the price structure during these
months during al] these years has been
that it rises. T would respectfully re-
quest hon. Members, particularly Shri
Mathur, to go into the statistics and
find put how the prices behave during
these four months, what has been the
behaviour of price during last year
during the lean season, even though
we had 8 bumper harvest the year be-
fore, namely, during 1984-65. I we
study the behaviour of prices during
June and July, we find that there is a
general increase in prices during that
period, but this year it is less compar-
ed to last year.

18.00 hrs,

1 do agree that devaluation might
have createq difficulties with regard
to articles which have got imported
components and, naturally, in such
cases there will be an increase in
prices. But that is applicable only to
industrial goods. So, to make a general
statement that devaluation would or
should bring about an increase in
prices is not correct and is not borne
out by facts, 1 would like hon. Mem-

* bers to go inty the statisties and find
out whether my statement is not cor-
rect: Devaluation will increase the
price of only imported items, and as
compared t our total production the
imports constitute only 10 per cent,
nerhans even less. Therefore,
T yon take that Into account.
T have no doubt in my mind that the
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price behaviour, taking a.sp into ac-
wount the supply and demangd position,
has not been erratic and has not been
accentuated by dewvaluation. That is
my respectful submission.

But if you ask the other question,
whether we have really got ail the
advantages of devaluation, I may not
be able to give a satisfactory answer.
But that is a different question. It is
not correct to say that devaluation has
brought about all sorts of ills and
evils in the agricultural front. The
difficulty in the fleld of agriculture is

. due to various other factors. The
decrease in agricultural production
naturally gets reflected in the supply
and demanqd position:

Therefore, 1 woulg appeal to the
House that we have today to face one
of the greatest challinges, and this
chal’enge has to be faced un the cve
of the elections, when political advan-
tage will be. .taken of our difficulties.
It is but natural for the opposition
parties to do that. So, hon. Memb2rs
of this House, particularly the Con-
gressmen have got a great responsi-
bility at this juncture to see thot our
machinery of productiod and distri-
butmn function in  such a way that
just as we met the challenge and
tided over the situation last year, this
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year also with will and determination,
with the co-operation of the people we
shall meet this challenge successfully
and we shall get over the crisis.
Perhaps, this crisis itself wouid create
a new confidence in the people so that
next year we shall be in a better
position.

18.03% hrs.
RELEASE OF MEMBER

(Shri Rameshwaranand)

Mr. Chairman: I have to inform the
House that the Speaker hag received
the following communication, dated
the 3rd November, 1966, from the
Superintendent, Central Jail, New
Delhi:

“I have the honour to slate
that Swami Rameshwaranand,
Member, Lok Sabha, has been
released from this jai| on the 3rd
November, 1066 at 10.00 hours.”

— -

18.04 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Nov-
ember 4," 1966| Kartika, 13, 1888
(Saka).
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